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RAJYA SABHA
Wednesday, the 27th November, 2019/6th Agrahayana 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing
away of Shri Kailash Joshi, a former Member of this House, on the 24th of
November, 2019, at the age of 91 years.

Shri Kailash Joshi was born at Hatpipalya Village in Dewas District of Madhya
Pradesh in July, 1929.

An agriculturist, Shri Joshi strived for the development and welfare of the
Scheduled Tribes and was instrumental in setting up a Trust in the tribal area of
Dewas through which an educational institute and a free hospital was established.

Shri Joshi served as the President of the Hatpipalya Municipal Council, from
1955 to 1960. He started his legislative career as a Member of the Madhya Pradesh
Legislative Assembly in the year 1962 and remained a Member of that Assembly
for eight terms, till the year 1998. He also served as the Leader of the Opposition
in the Madhya Pradesh Legislative Assembly twice - from 1972 to 1977 and again,
from 1985 to 1990. Shri Joshi served as the Chief Minister of Madhya Pradesh, from
June, 1977 to January, 1978. He also served as a Minister holding the portfolios of
Commerce and Industry and Power in the Government of Madhya Pradesh, from
1978 to 1980 and 1990 to 1992 respectively.

Shri Kailash Joshi represented the State of Madhya Pradesh in this House,
from April, 2000 to May, 2004. He served as the Chairman of the Department-related
Parliamentary Standing Committee on Commerce, from April, 2002 to February, 2004
and as Member of various other Parliamentary Committees. Shri Joshi was also a
Member of the 14th and 15th Lok Sabha.

In the passing away of Shri Kailash Joshi, the country has lost a distinguished
parliamentarian, an able administrator and a dedicated social worker.

We deeply mourn the passing away of Shri Kailash Joshi.
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I request Members to rise in their places and observe silence as a mark of
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute.)

MR. CHAIRMAN: Secretary-General will convey to the members of the
bereaved family our sense of profound sorrow and deep sympathy.

FELICITATIONS TO SPORTSPERSONS FOR WINNING MEDALS
AT INTERNATIONAL SHOOTING SPORT FEDERATION
WORLD CUP AT PUTIAN, CHINA

MR. CHAIRMAN: Hon. Members, on behalf of the whole House and on my
own behalf, | congratulate Ms. Manu Bhaker, Ms. Elavenil Valarivan, Shri Divyansh
Singh Panwar, Shri Saurabh Chaudhary, Ms. Apurvi Chandela and Shri Shahzar Rizvi,
for winning Gold, Silver and Bronze Medals in the 10m Air Pistol and 10m Air Rifle
Women and Men individual events and Mixed Team Competitions, thus topping the
medal tally, at the International Shooting Sport Federation World Cup Final held at
Putian in China, from the 17th to 23rd of November, 2019.

It is indeed a matter of great pride that our young shooters are scaling new
heights by emerging victorious at world level shooting events. Their unwavering
focus, persistent hard work and remarkable dedication should inspire our budding
sportspersons to emulate and improve upon their achievements. | wish all these
shooters success in their future endeavours and hope that they continue to bring
many more laurels to the country.

PAPERS LAID ON THE TABLE

Notifications of the Ministry of Home Affairs

oo

e HATT | I WAl (3 e ) weey, H EfRad uE |wn ued
W Al -

. A copy (in English and Hindi) of the Ministry of Home Affairs,
Notification No. GS.R. 623 (E), dated the 2nd September, 2019, publishing
the Foreigners (Tribunals) (Second Amendment) Order, 2019, under sub-
section (2) of Section 3 of the Foreigners Act, 1946.

[Placed in Library. See No L.T. 1002/17/19]



Papers laid [27 November, 2019] on the Table 3

Il. A copy (in English and Hindi) of the Ministry of Home Affairs
Notification No. GS.R. 659 (E), dated the 16th September, 2019, publishing
the Foreign Contribution (Regulation) (Second Amendment) Rules, 2019,
under Section 49 of the Foreign Contribution (Regulation) Act, 2010.

Notifications of the Ministry of Petroleum and Natural Gas

THE MINISTER OF PETROLEUM AND NATURAL GAS; AND THE MINISTER
OF STEEL (SHRI DHARMENDRA PRADHAN): Sir, | lay on the Table, under Section
62 of the Petroleum and Natural Gas Regulatory Board Act, 2006, a copy (in English
and Hindi) of the Ministry of Petroleum and Natural Gas, Notification F. No. PNGRB/
M/(C)/31 (\Vol. 111), dated the 21st August, 2019, publishing the Petroleum and Natural
Gas Regulatory Board (Access Code for Common Carrier or Contract Carrier Natural
Gas Pipelines) Amendment Regulations, 2019.

[Placed in Library. See No L.T. 905/17/19]

Annual Accounts of EPFO (2017-18) and related papers

faNllaN

31 SR ISR {3 & 9T 731 (St 6y PAR FER): Aeled, § fFRAfeRad
UH B Uh-ue ufa (@Rl den Rl H) 9W ued W@l g-

(@ Consolidated Annual Accounts of the Employees' Provident Fund
Organisation, New Delhi, for the year 2017-18, and the Audit Report
thereon, under sub-section (2) of Section 74 of the Employees' Provident
Funds Scheme Act, 1952.

(b) Statement giving reasons for the delay in laying the paper mentioned at
(a) above. [Placed in Library. See No L.T. 782/17/19]

Annual Reports and Accounts of KIOCL, MOIL and SAIL (2018-19) and related
papers

ST HAT # I WA (s BERE o) Aeigy, § FeEfaRad o |
Ued W IEdl -

A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

() (8 Forty-third Annual Report and Accounts of the KIOCL Limited,
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(b)
(i) (a)
(b)
(i) (2)
(b)

Bengaluru, for the year 2018-19, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No L.T. 915/17/19]

Fifty-seventh Annual Report and Accounts of the MOIL Limited,
Nagpur, for the year 2018-19, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No L.T. 914/17/19]

Forty-seventh Annual Report and Accounts of the Steel Authority
of India Limited (SAIL), New Delhi, for the year 2018-19, together
with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.

[Placed in Library. See No L.T. 916/17/19]

Annual Reports and Accounts of various Schools, Associations, Foundations,
Societies, Academy, Institutions, Institute and Centres

WRIRTS <IN SR SifdeIRar wamerr § o w5t (3 Fwr ure): weiey, § fAefoRed
TH B UH-ue Ui (RNl den Rl H) 9 ued Wl §-

0]

(ii)

@)

(b)

@)

Annual Report and Accounts of the K. S. J. High School, Sambhal,
Uttar Pradesh, for the year 2018-19, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above School.
[Placed in Library. See No L.T. 1035/17/19]

Annual Report and Accounts of the Surya Kiran Parents Association
for the Welfare of the Mentally Handicapped Children, Macherla,
Andhra Pradesh, for the year 2017-18, together with the Auditor's
Report on the Accounts.
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Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No L.T. 1037/17/19]

Annual Report and Accounts of the Devnar Foundation for the
Blind, Secunderabad, Telangana, for the year 2012-13, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Foundation.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in Library. See No L.T. 1024/17/19]

Annual Report and Accounts of the Devnar Foundation for the
Blind, Secunderabad, Telangana, for the year 2015-16, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Foundation.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No L.T. 1024/17/19]

Annual Report and Accounts of the Sadhana Society for the
Mentally Handicapped, Hyderabad, Telangana, for the year 2018-19,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No L.T. 1036/17/19]

Annual Report and Accounts of the Ramakrishna Mission Blind
Boys' Academy, Narendrapur, Kolkata, West Bengal, for the year
2017-18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Academy.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No L.T. 1038/17/19]
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(vii) (a)
(b)
(iii) (a)
(b)
(©
® @
(b)
® @
(b)
) (@

(b)

Annual Report and Accounts of the Society of Khrist Jyoti
(Nav Vani School for the Deaf), Varanasi, Uttar Pradesh, for the year
2018-19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No L.T. 1033/17/19]

Annual Report and Accounts of the Shanthiniketan-Residential
Institution for the Mentally Handicapped Children, Vanasthalipuram,
Andhra Pradesh, for the year 2011-12, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institution.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No L.T. 1041/17/19]

Annual Report and Accounts of the District Disabled School,
Odisha, for the year 2018-19, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above School.
[Placed in Library. See No L.T. 1034/17/19]

Annual Report and Accounts of the Parents Association for the
Welfare of Mentally Handicapped (PAWMENCAP), Telangana, for
the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No L.T. 1018/17/19]

Annual Report and Accounts of the Thakur Hari Prasad Institute
of Research and Rehabilitation for the Mentally Handicapped,
Telangana, for the year 2014-15, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute.
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Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No L.T. 1032/17/19]

Annual Report and Accounts of the Durgabai Deshmukh Vocational
Training and Rehabilitation Centre for Handicapped, Andhra Mahila
Sabha, Telangana, for the year 2015-16, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No L.T. 1020/17/19]

Annual Report and Accounts of the Uttar Pradesh Mook Badhir
Vidyalay, Uttar Pradesh, for the year 2012-13, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Vidyalay.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No L.T. 1019/17/19]

Annual Report and Accounts of the Social Welfare Centre, Kerala,
for the year 2012-13, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No L.T. 1465/17/19]

Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): Sir, I lay on the Table —

. A copy of the Ministry of Home Affairs Notification No. G.S.R. 1706-FII
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(6)-2015/4727 (English version dated the 21st May, 2015 and Hindi version
dated the 7th June, 2019) publishing the Chandigarh Poisons Possession

and Sale Rules, 2015, under sub-section (4) of Section 8 of the Poisons

Act, 1919, along with delay statement.

[Placed in Library. See No L.T. 1466/17/19]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Home Affairs, under sub-section (5) of Section 35 of the
Unlawful Activities (Prevention) Act, 1967:—

@

@

®

@

S.0. 3193 (E), dated the 4th September, 2019, adding the name of
"Maulana Masood Azhar, @Maulana Mohammad Massod Azhar Alvi
@WVali Adam Issa" in the Fourth Schedule to the Unlawful Activities
(Prevention) Act, 1967 at serial No. 1 therein.

S.0. 3194 (E), dated the 4th September, 2019, adding the name of
"Hafiz Muhammad Saeed @ Hafiz Mohammad Sahib @Hafiz
Mohaddad Sayid @ Hafiz Muhammad @ Hafiz Saeed @ Hafez
Mohammad Saeed @ Hafiz Mohammad Sayeed @ Mohammad
Sayed @ Muhammad Saeed" in the Fourth Schedule to the Unlawful
Activities (Prevention) Act, 1967 at serial No. 2 therein.

S.0. 3195 (E), dated the 4th September, 2019, adding the name of
"Zaki-ur-Rehman Lakhvi @ Abu Waheed Irshad Ahmad Arshad @
Kaki Ur-Rehman @Zakir Rehman Lakhvi @Zaki-Ur-Rehman Lakvi
@Zakir Rehman" in the Fourth Schedule to the Unlawful Activities
(Prevention) Act, 1967 at serial No. 3 therein.

S.0. 3196 (E), dated the 4th September, 2019, adding the name of
"Dawood Ibrahim Kaskar @ Dawood Hasan Shiekh Kaskar @Dawood
Bhai @ Dawood Sabri @ lIgbal Seth @ Bada Patel @ Dawood
Ebrahim @ Sheikh Dawood Hassan @ Abdul Hamid Abdul Aziz @
Anis lbrahim @ Aziz Dilip @ Daud Hasan Shaikh Ibrahim Kaskar
@ Daud Ibrahim Memon Kaskar @ Dawood Hasan Ibrahim Kaskar
@ Dawood Ibrahim Memon @ Kaskar Dawood Hasan @ Shaikh
Mohd Ismail Abdul Rehman @ Dowood Hassan Shaikh lbrahim @
Dawood Bhai Low quality @ Ibrahim Shaikh Modh Anis @ Shaikh
Ismail Abdul @ Sheikh Faroogi @ Igbal Bhai" in the Fourth
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Schedule to the Unlawful Activities (Prevention) Act, 1967 at serial
No. 4 therein.
[Placed in Library. For (1) to (4) See No L.T. 1045/17/19]

L Notification of Ministry of Home Affairs
Il.  Annual Report of NDMA (2018-19) and related papers
. Annual Report and Accounts of NIDM (2018-19) and related papers

faNllaN

TE HAT O WA (3 e ) weey, § fEfaRed o3 9w ued
WAl -

A copy (in English and Hindi) of the Ministry of Home Affairs
Notification No. G.S.R. 186, dated the June 23 - June 29, 2019 (Weekly
Gazette), publishing the Ministry of Home Affairs, National Fire Service
College, Nagpur (Laboratory Assistant Grade-l) Recruitment Rules, 2019,
under article 309 of the Constitution.

[Placed in Library. See No L.T. 1054/17/19]

A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 70 of the Disaster Management Act, 2005:—

(@ Annual Report of the National Disaster Management Authority
(NDMA), New Delhi, for the year 2018-19.

(b) Review by Government on the working of the above Authority.
[Placed in Library. See No L.T. 1052/17/19]

A copy each (in English and Hindi) of the following papers:—

(@ Annual Report and Accounts of the National Institute of Disaster
Management (NIDM), New Delhi, for the year 2018-19, together with
the Auditor's Report on the Accounts.

(b) Statement of Objectives and Reasons of the above-said Institute,
for the year 2018-19. [Placed in Library. See No L.T. 1053/17/19]

Report of NCSC and related papers

STl 9IfoRT |t | XIS Gait; RIT AEToTh <= 3R fs1Rar d3merT # g
H#3t (st T A dweRan): Heey, § FEfafed o3 991 ged W @ -
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(1) A copy each (in English and Hindi) of the following papers, under clause
(6) of article 338 of the Constitution:—

(@) Report of the National Commission for Scheduled Castes (NCSC) on
the plight of Safai Karamcharis and the Recommendations/Proposals
to improve their plight, New Delhi. (March, 2012).

(b) Explanatory Memorandum on the above said Report.

(2 Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No L.T. 1056/17/19]

MESSAGES FROM LOK SABHA
The National Institute of Design (Amendment) Bill, 2019

SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

"In accordance with provisions of rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to inform you that Lok Sabha,
at its sitting held on the 26th November, 2019, agreed without any amendment
to the National Institute of Design (Amendment) Bill, 2019, which was passed
by Rajya Sabha at its sitting held on the 6th August, 2019."

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HEALTH AND FAMILY WELFARE

. I MU e (SR U< Aeled, § fur-ddfia w@ren ik uRar

Hoarur At I el afifa & FEfaRaa ufades @RERh denr = #) |
Ued W YW -

(i) 115th Report on the National Commission for Indian System of Medicine
Bill, 2019; and

(i)  116th Report on the National Commission for Homoeopathy Bill, 2019.
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MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: | suggest to hon. Members to come to the House in time
and, to the extent possible, maintain silence so that we send a proper message.
Please don't think otherwise. I am making this comment on somebody. This is general
because, as a custodian of the House, | always feel worried whenever something
goes wrong and then some reporting is made outside, and then the image of the
House is being discussed. That is my concern. Otherwise, | have no problem. You
have got liberty. If there is something urgent to be discussed, you can go to the
Lobby, complete the discussion and then come inside the House. That facility is
always available.

Now, Zero Hour, Dr. T. Subbarami Reddy.

it oo e RTORYE): "7EIGY, W1 Ud Wise % I} Bl dd o

MR. CHAIRMAN: Mr. Vijay Goel, | have not permitted you. What is the rule?
It is not going on record. ...(Interruptions)... Nothing is going on record.
...(Interruptions)... Dr. T. Subbarami Reddy. ...(Interruptions)... Nothing is going on
record. It is a waste of energy. ...(Interruptions)...

f oo e *

MR. CHAIRMAN: Mr. Goel, please sit down; otherwise, | will name you. |
have to name you. Don't provoke me. No Member, whichever side he belongs to,
whether Ruling or Opposition, or even Members with twenty years of experience,
nobody has got a right to speak, say anything, do anything without the permission
of the Chair. Let it be understood by all. As a first step, | advise. The next course,
the second, is | have to name. Don't force me to do it. This is my suggestion to
all the Members. It applies to all. Today you are on that side. So, you are objecting.
On some days it is this side and they will be objecting. I am objecting to both. Dr.
T. Subbarami Reddy.

Need for maintenance of the Srisailam Dam in Andhra Pradesh

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, the foundation of Srisailam

*Not recorded.
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[Dr. T. Subbarami Reddy]
Dam is a very important matter. The foundation of Srisailam Dam in Andhra Pradesh

is in peril and needs urgent maintenance. The Srisailam Dam is constructed across
the Krishna River in Kurnool district, Andhra Pradesh near Srisailam temple town
and is the second largest capacity working hydroelectric station in the country. The
Srisailam project began in 1960, initially as a power project. After several delays,
the main dam got finally completed, twenty years later, in 1980. Following the damage
caused, during the years, to the Srisailam Dam in Andhra Pradesh, its downstream
apron and plunging pool being affected by several floods, the dam needs repair
and maintenance works urgently, according to the experts who visited the reservoir.
More manpower and money are needed for the maintenance of Srisailam Dam, on
which the lives of lakhs of people are dependent. Not only that, if there is damage
to Srisailam Dam, it is going to affect Nagarjuna Sagar Dam and also Vijayawada.
The town will be totally submerged under water. It is very dangerous. The State
Government and the Central Government should be very cautious. Lakhs of people
are dependent on Srisailam Dam. Around 60 crores is needed to take up works to
prevent further damage to plunging pool both towards and away from the dam.
During the last so many years, there was no proper maintenance. The outcome of
the underwater study made by National Institute of Oceanography is expected in a
couple of weeks. Top priority should be given to the issue, as the State is in the
midst of active monsoon and an untoward incident may happen at any time. In
conclusion, I urge upon the hon. Minister of Jal Shakti and also the Telangana State
Government that considering the financial position of Andhra Pradesh and Telangana,
the Union Government should ensure that the Central Water Commission includes
the protection of plunge pool works under the World Bank's Dam Rehabilitation and
Improvement Project Il. Sir, this is very, very important. | call upon the Chair also
to take special interest to save the people of Nagarjuna Sagar and also Vijayawada,

and save the Srisailam Dam.
MR. CHAIRMAN: This is an important issue.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the issue raised
by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, 1 also

associate myself with the issue raised by the hon. Member.
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st @ T giRm (SR URw): Aeigy, H fl W@ Bl 59 vy 9 dag eRar
gl

sft diewE ol @M @My U<y Welgw, H ff Wi @& s vy 9 deg
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us S

Need to establish a permanent Bench of the Supreme Court at Chennai

SHRI VAIKO (Tamil Nadu): Sir, my issue is regarding establishing a Supreme
Court Bench in Chennai, South India. When a litigant is faced with an unreasoned
or arbitrary order of the High Court, a litigant may by seeking leave of the Court,
approach the Supreme Court and appeal. However, the South Indians face a challenge
to even file an appeal in these courts. The challenge is bundled with language
barrier. They travel to New Delhi at exorbitant ticket fares, spend time on travel
and they face lack of affordable accommodation, and the primary issue faced by
them being unaffordable, exorbitant fees.

MR. CHAIRMAN: You have two minutes and one more Member is there to
speak on the same subject.

SHRI VAIKO: The aforesaid issues have discouraged the weaker section of
the society from seeking legal assistance from the Supreme Court. The highest
numbers of appeals from outside North zone are filed from South India. Establishment
of Supreme Court Bench in the South will ensure the reduction in backlog of cases
and speedy disposal of cases which have been pending before the Apex Court.
Justice will become accessible for most South Indians and it would become
convenient to lawyers and their clients. Access to justice is guaranteed under the
fundamental right of the Constitution, more particularly Article 21. As per the
information made available by the Supreme Court of India, the total number of
pending cases in the Apex court as on May 4, 2018 was 54,013. Prompt action by
the Chief Justice of India with the President's approval is required. Under Article
130, the Chief Justice of India acts as a persona designata and is not required to
consult any other authority or person. Presidential approval is the sole requirement.

tTransliteration in Urdu Script.
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[Shri Vaiko]

Therefore, Mr. Chairman, a Supreme Court Bench must be established in the South,

in Chennai.

SHRI P. WILSON (Tamil Nadu): Sir, I wish to bring to the attention of the
hon. Law Minister, though this august House, the urgent need for setting up of
Regional Benches of the hon. Supreme Court of India.

The Supreme Court of India currently hears all appeals from the High Courts
and also Tribunals across India. It also hears the writ petitions under Article 32 of
the Constitution. The Standing Committee of Parliament recommended setting up of
Regional Benches of the Supreme Court in 2004, 2005 and 2006. The Law
Commission’'s 229th Report emphasised the need for a division of the Supreme Court
into a Constitution Bench at Delhi and Cassation Benches in four regions, namely,
Delhi, Chennai, Kolkata and Mumbai and discussed in detail the possibility of setting
up Regional Benches of the Supreme court in India.

Even our hon. Chairman, the Vice-President of India, during the launch of a
book at Chennai in September this year, titled "Listening, Learning and Leading"
had strongly propagated the idea of setting up of Regional Benches.

MR. CHAIRMAN: Mr. Wilson, don't look at the time. There is something
wrong. Please conclude.

SHRI P. WILSON: The advantages of setting up Regional Benches are manifold.
Presently, access to the Supreme Court is restricted to only those having economic
means to travel to Delhi and afford a lawyer in Delhi.

MR. CHAIRMAN: Right. Thank you. Please conclude.
SHRI P. WILSON: | conclude, Sir.

MR. CHAIRMAN: Those who want to associate may send their slips. Please
send your names so that these could be included. There are a lot of Members who
want to associate.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | associate myself with the
issue raised by the hon. Member.

SHRI S. R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I also associate myself

with the issue raised by the hon. Member.
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SHRI DEREK O'BRIEN (West Bengal): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI A. VIJAYAKUMAR (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI A. K. SELVARAJ (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI R. VAITHILINGAM (Tamil Nadu): Sir, | also associate myself with the

issue raised by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | also associate myself

with the issue raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI R. S. BHARATHI (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. NARENDRA JADHAV (Nominated): Sir, | also associate myself with the

issue raised by the hon. Member.

SHRI MAJEED MEMON (Mabharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

LT. GEN. (DR.) D. P. VATS (RETD.) (Haryana): Sir, | also associate myself with
the issue raised by the hon. Member.

SHRI K. T. S. TULSI (Nominated): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the issue raised
by the hon. Member.
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SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, | also associate myself with the

issue raised by the hon. Member.

ol I MUT Iq1eqd (SR USY): Feleg, § | wd & 39 vy & 9y ddg
CaGIY

MR. CHAIRMAN: Now, Shri B. K. Hariprasad. You have one more person to

associate. Please confine yourself to two minutes and he will get one minute.
Floods in Karnataka

SHRI B. K. HARIPRASAD (Karnataka): Mr. Chairman, Sir, |1 would like to draw
the attention of the Government to the serious devastating floods and drought
situation in Karnataka. Recently, in the month of August, there was severe flood
and rainfall in the Northern part of Karnataka, which caused a lot of damage to
property and lives of the people of Karnataka. In 2019, the entire State was
experiencing a severe drought situation because of deficit rainfall and prolonged
delay of rain spell period, during pre-monsoon period between March and May.
During South-West monsoon, between June and July, 13 districts were in deficit
category and water reservoirs were at 43 per cent of their total capacity; it was in
the month of July. During the period from 3rd to 10th August, 2019, the State
received 224 millimetre of rainfall, with an overall departure percentage of plus 279,
which is the highest in Karnataka in the past 118 years. During the corresponding
period, some districts received more than 700 percentage departure from the normal
and during the period, the distribution of rainfall was skewed and excessive rainfall
had been confined to the parts of North interiors. Ours is a different region. In
Malad and the coastal region, such was the intensity of rain that the State which
was already grappling with the drought situation was confronted with the devastating
floods within a gap of just one week. The devastating floods and landslides have

caused loss of lives and enormous damage to crops.
MR. CHAIRMAN: Please conclude.

SHRI B. K. HARIPRASAD: About 91 human lives were lost due to floods. Sir,

the hon. Prime Minister tweets for everything in this country...

MR. CHAIRMAN: Don't get into...
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SHRI B. K. HARIPRASAD: *

MR. CHAIRMAN: This will not go on record. You have to highlight the issue
of people and not make political comments. Shri G. C. Chandrashekhar.

SHRI B. K. HARIPRASAD: *
MR. CHAIRMAN: This is not going on record.
SHRI B. K. HARIPRASAD: *

MR. CHAIRMAN: You know better. This is not time to react; this is to highlight
issues in Zero Hour. This is not a discussion. Shri G. C. Chandrashekhar.

SHRI B. K. HARIPRASAD: *

MR. CHAIRMAN: This is not going on record. | am not releasing the mike
for you. ...(Interuptions)... Right. 1 am doubly sorry. Members cast aspersions on
the Chair. | am very, very sorry.

SHRI B. K. HARIPRASAD: Sir, I am walking out.
MR. CHAIRMAN: Thank you. You have got every right.
(At this stage, the hon. Member left the Chamber.)

SHRI G. C. CHANDRASHEKHAR (Karnataka): ** Hon'ble Chairman Sir, thank
you for giving me the opportunity to present my State's issues in my mother tongue.
Sir for last 4 months the issue of floods has been there in Karnataka. Sir in 22
districts and 102 Taluks people and their cattle have been affected. State Government
is helpless due to lack of funds and unable to provide adequate assistance to public.
Over 100 people, 3400 animals and cattle have been swept away in floods and many
have lost their lives. 3,22,000 hectares of commercial area has been destroyed due
to land slide, 7.5 lakh hectares of standing crops have been destroyed, 21,818 Kms.
of roads have been destroyed.

MR. CHAIRMAN: Right. Please conclude.

SHRI G C. CHANDRASHEKHAR: ** State Government has asked for financial
help of ¥ 38150 crore but Central Government has given only ¥ 1200 crore and that
too 50 days after the disaster happened.

*Not recorded.
**English translation of the original speech delivered in Kannada.
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MR. CHAIRMAN: This is not the issue of GDP. ...(Interruptions)...

SHRI G. C. CHANDRASHEKHAR: $ Sir, our State is among the top three in
terms of receiving less payment than the requirement.

MR. CHAIRMAN: Okay. Now | go to next; Shrimati Shanta Chhetri.
...(Interruptions)...

SHRI G. C. CHANDRASHEKHAR: *

MR. CHAIRMAN: It is not going on record. ...(Interruptions)... Shrimati Shanta
Chhetri. ...(Interruptions)... She will speak in Nepali. ...(Interruptions)...

SHRI G. C. CHANDRASHEKHAR: *

MR. CHAIRMAN: Please, this is not going on record. ...(Interruptions)... Next
time, | will remember this, and | will not give an opportunity to you.
...(Interruptions)... Let it be recorded.....(Interruptions)... Let it be recorded, "Whoever
defies the Chair, they will not get next opportunity.' ...(Interruptions)... Yes, Shrimati
Shanta Chhetri.

Need to modernise and upgrade the Darjeeling Toy Train

SHRIMATI SHANTA CHHETRI (West Bengal): ** Respected Chairman Sir,
thank you for giving me the opportunity to speak in my mother tongue Nepali. It
is a matter of pride that our Darjeeling Himalayan Railway has been a UNESCO
World Heritage Site since 1999. Darjeeling Himalayan Railway, renowned as Darjeeling
Toy Train is an experience of heritage, a marvel of engineering and one of the
perfect ways to adore the natural beauty of Darjeeling. As we know that Darjeeling
Himalayan Railway started its operation in 1881 and is one of the few hill railways
operating in India. Those who have experienced a ride in this toy train know how
it feels when you are on board. One of the most picturesque places you will come
across during your journey is the Batasia Loop. You will also get to see the local
markets, towns and numerous bridges and enjoy its beauty. Further, the train passes
through some lush green hills, jungles and tea gardens of Darjeeling. The
mesmerising view of snow covered Himalayan peaks and the world's third highest
peak, Kanchenjunga would surely leave you awestruck. Darjeeling Toy Train ride is

*Not recorded

* English translation of the original speech delivered in Nepali.



Matters raised [27 November, 2019] with Permission 19

one of the most exciting adventures experienced by visitors. In fact, tourists from
across the globe come here to enjoy the wonderful ride. Sir, with all this, the
Himalayan Toy Train is a pride of India. Therefore, | would like to urge the
Honourable Minister of Railways to modernise and upgrade the rail service while
restoring its vintage looks and feel.

MR. CHAIRMAN: Conclude. Please conclude.

SHRIMATI SHANTA CHHETRI: * Therefore, I would like to urge the
Honourable Minister of Railways to modernise and upgrade the rail service while
restoring its vintage looks and feel.

MR. CHAIRMAN: Thank you. Lt. Gen. Dr. D.P. Vats. ...(Interruptions)...

SOME HON. MEMBERS: Sir, we associate ourselves with the Zero Hour
mention made by the hon. Member. ...(Interruptions)...

MR. CHAIRMAN: Whoever wants to associate, please send a slip.
...(Interruptions)...

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, 1 would like to associate
myself with the Zero Hour mention made by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | would also like to associate
myself with the Zero Hour mention made by the hon. Member.

SHRI RITABRATA BANERJEE : Sir, | would also like to associate myself with
the Zero Hour mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to
associate myself with the Zero Hour mention made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, 1 would also like to associate
myself with the Zero Hour mention made by the hon. Member.

# TR EAE G (SR-HR): Heled, § HAMH ¥e §RT JO[Y 1Y
fovg & 9 W@ B dag B gl

* English translation of the original speech made in Nepali.
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S )y S s Bl e g gt (sadSeggan) Sl daal i lia
s BS b S 258 ngil S idy K
MR. CHAIRMAN: Lt. Gen. D. P. Vats. ...(Interruptions)... Please.
Need for timely utilisation of MPLADS funds

LT. GEN. (DR.) D. P. VATS (RETD.) (Haryana): Hon. Chairman, Sir, | want to
highlight the issue of utilisation of MPLADs Funds in time. There are problems
faced by MPs, especially, about the utilization of MPLADs Funds because the funds
are spent by District Authorities and it is quite procedural, especially, in construction
work because estimate is made, then it is approved, then money is released, and
then construction starts. It is likely to finish within two-three years, not within a
year and eighty per cent of the Utilisation Certificate cannot be obtained within a
year. So, | want to bring to your notice that yearly instalments of ¥ 5 crores should
be released irrespective of utilisation of funds, because, in the end, especially, for
these construction projects and for Rajya Sabha MPs, not only nodal district, they
send it to other districts of the State also. It is quite time-consuming and procedural.
Therefore, yearly instalments of five crore rupees should be released so that
construction can be expedited. ...(Interruptions)...

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI R. S. BHARATHI: Sir, | too associate myself with the matter raised by
the hon. Member.

SHRI SURESH GOPI (Nominated): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRIMATI ROOPA GANGULY (Nominated): Sir, | too associate myself with the
matter raised by the hon. Member.

sit arer Riw geifear ([orma): #weiey, # f AFY 99 @RI Solg Y
vy & W @1 dag P gl

tTransliteration in Urdu script.
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st Murer IRE Rig (FER): #8igy, § W AFFY 9eW @R SOy Y
vy A W @ dag PRl gl

3t g RiE ged (SR USw): "Ely, # f AFY 9eW @RI SOy Y
vy A W @ dag PRl gl
SHRI SAMBHAJI CHHATRAPATI (Nominated): Sir, | too associate myself with

the matter raised by the hon. Member.

st g Rig PR (SR UReN): Heled, # fl A Wew SaRT SOl Y
vy A W @ dag PR gl
SHRI VINAY DINU TENDULKAR (Goa): Sir, | too associate myself with the

matter raised by the hon. Member.

3t HeATeT W (A UQE): HElGd, § W AFHR 9 §aRT S8y U vy
A A Bl eGP g

3l AHEIT IERR (STR UQ¥): Helqd, § Wl A9 9a® §aRT SOy Y
vy A WA @ dag PRl gl

3t 3o wag Rig (e uew): AEGy, W AME 9w ORI $SU Y
vy A @ @ dag PRl gl
SHRI N. CHANDRASEGHARAN (Tamil Nadu): Sir, | too associate myself with

the matter raised by the hon. Member.

SHRI M. SHANMUGAM: Sir, | too associate myself with the matter raised by

the hon. Member.

3t 3EHE STHTE HIW (MER): #WEey, # Wi 9+ ¥eW TaRT I8 Y
vy A W @ dag PRl gl
S8 e b S e ile (e et 35 1(Uk) pasS BN daa) Glist

03 US Jtew S 298 @ guinge

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | too associate myself with

the matter raised by the hon. Member.

tTransliteration in Urdu script.
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SHRI A. K. SELVARAJ: Sir, | too associate myself with the matter raised by
the hon. Member.

SHRIMATI VIJILA SATHYANANTH: Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI A. VIJAYAKUMAR: Sir, | too associate myself with the matter raised by
the hon. Member.

SHRI R. VAITHILINGAM: Sir, | too associate myself with the matter raised by
the hon. Member.

KUMARI SELJA (Haryana): Sir, | too associate myself with the matter raised
by the hon. Member.

3t TR IEHE @A Heled, H W AMHR WeW gARI oY Y vy ¥
W Pl Heg PRAT 8
S e il o O o dse t(padSy 03an) SsY daal i Glia g
03 S Jaw SOA g pase B
MR. CHAIRMAN: The Deputy Chairman is here. He would be listening. But
let me add one thing. If money is released and not spent and then it is kept in the

bank, who would be the losers? Please understand that too. But you have made a
point. Without UC.. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Without UC you cannot...
...(Interruptions)...

MR. CHAIRMAN: That is what | am saying. ...(Interruptions)... Please, we are
not having a discussion. You have made a point and it has been noted, Gen. Vats.
Please sit down. Shri Partap Singh Bajwa.

Delayed GST compensation, hurting the State of Punjab

it yarg Rig gromar (dome): Iwmfa #EGd, § U HeX NUd "IEIH | IaeHe
M ST & A PR AMT AEAl &1 WX, USE A 9gd TUR BIgREE
Reafd gt g8 €1 oMU I8 SIMPR &XF s8R f& o9 wed & Sl TE. <.

tTransliteration in Urdu script.
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SHCOT AT o1, A Gl g3 O fF ¥ Wed & Tdh Wl & d1€ Syl
P compensation e ST M| SHH 91§ Hel AT b &7 HEW & a1 S|
R, UST Bl A 3R RIqwR @1 compensation el el sracay @1 el el
IR @ IR B HEMT W M M gl H TR w-w fAfRe @ @ic wA
IgT | He said, when GST was being negotiated, 23 per cent of Punjab's revenue
came through foodgrains. We knew that if we go in for GST, Punjab would be

structurally damaged. We were not naive, but we decided that it was in the highest
interest of the nation that GST must be brought in. It was a leap of faith, a sacrifice
that Punjab made. We were also assured of adequate compensation for five years
after which States should be made to stand on their own feet. GST compensation,
which used to be given every month initially, has subsequently been made once in
two months. We were expecting compensation for August and September sometime
in October. October went past and November is about to finish. There is no
explanation from the Central Government. This is not the way a modern country
runs. The GST compensation due is ¥ 2,100 crore. We have some arrears pending
worth about ¥ 2,000 crore. For a small State like Punjab, the outstanding amount is

% 4,100 crore, which is grossly unfair, @ #%1 ®re-w fifRey 4 soiRer g &
MU PU BINY, T8 deX TT & - BAR HUR IET BIOY 3R EART Sl
JHRT IEl &, SU Sledl o B FU BN | AN 81 W AN FeHl W IR |
€, SOl § oud W | Bised WNReR | I8 AR BRdl g |

ot TRR ﬁﬁ‘"@ (U9T9): ABIGY, § AFFT 9e SaRT JoIY Y fawy q
I P Hag PRl E

Sl fawra SR (fRArd uewl): Heled, d Al AFHY 9w SaRT SOy 1Y
vy A W @ dag PRal gl
SHRI JAIRAM RAMESH: Sir, | too associate myself with the matter raised by

the hon. Member.

KUMARI SELJA: Sir, | too associate myself with the matter raised by the hon.
Member.

SHRI JAIRAM RAMESH: Sir, this is the Council of States and it may be
...(Interruptions)...

MR. CHAIRMAN: Rameshji, discussion is not allowed. You know it better. This
is Zero Hour. If we have discussion on the Finance Bill or the Appropriation Bill,
you may discuss it. Now, Shri Manas Ranjan Bhunia.
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Financial difficulties being faced due to the low collection of GST

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, this a very serious
situation arising out of the non-mopping up of the GST, CGST and IGST by the
Union Government and, because of this, the State Governments have been suffering
a lot economically.

Sir, a proposed mopping up of the GST to the tune of ¥ 1,00,000 crore was
proposed, but by the month of October the mopping up was to the tune of ¥ 95,000
crore, lagging behind by ¥ 5,000 crore in the month of October. As a result, our
State, West Bengal, has been suffering for the last two months. It is not getting
the share of compensation of the GST meant for the State. 'One nation-one tax,
GST' for the country was announced in a loud voice, abolishing all the taxes under
the jurisdiction of the State Governments. Everyone appreciated the GST, but we
had cautioned that hasty implementation of the GST would create a turbulent
economic situation which would affect the economic structure in a federal system
like ours. And that has, indeed, happened. We are witnessing roadblocks in
development, allocation and implementation of various projects not just in our State,
but across all States in our country, due to the non-mopping up of the proposed
GST. This is a serious concern. So, through you, | shall urge upon the hon. Finance
Minister and the GST Council to come out with a statement in the on-going Session
of the Parliament, particularly in Rajya Sabha, as to what the real state of situation
in GST, IGST and CGST is because after the implementation of the GST, the State
Government is completely helpless, and it is not getting any money collected from
the taxes which are utilised by the State for its development purpose. So, | would
request you to kindly look into this matter and pass a message from the Chair to
the hon. Finance Minister to come out with a statement about what the state of
affairs is.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | associate myself with
the Zero Hour mention made by the hon. Member.

SHRI DEREK O'BRIEN: Sir, | also associate myself with the Zero Hour mention
made by the hon. Member.

SHRI RITABRATA BANERJEE: Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.
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SHRI SUBHASISH CHAKRABORTY (West Bengal): Sir, | also associate myself
with the Zero Hour mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS: Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.

SHRI AHAMED HASSAN: Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.

Non-implementation of home buyers'/owners' rights in many
States, guaranteed through the RERA

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | am drawing the attention
of the House to the issue of non-implementation of home buyers' and owners' rights
in many States across the country which are guaranteed by RERA. RERA was
enacted by Parliament to rebalance the issue of lack of home buyers' rights vis-a-
vis the unscrupulous builders. So, | will just give a quick snapshot of the status.
The RERA Act under Section 84 contemplates that within six months of the RERA
Act being enacted, the State Governments shall make Rules for carrying out the
provisions of the Act. The RERA was notified on 1st May, 2016 and all States were
expected to notify RERA Rules by 31st October, 2016. The States of West Bengal,
Arunachal Pradesh, Meghalaya, Nagaland and Sikkim have not even enacted the
RERA Rules as of today. Section 41 of the RERA Act, 2016 provides for the
constitution and composition of the CAC. While the Central Government established
the CAC on May 14, 2018, the CAC has met only once and there has been no
meeting convened in the last 18 months. The Rules that are being enacted by many
States are diluting the spirit of the RERA Act itself which is against the sanctity of
the law. There are many States, and | will name some States, such as Karnataka,
Andhra Pradesh, Telangana, Tamil Nadu, Haryana, Gujarat, Punjab, Chhattisgarh,
Puducherry and Uttar Pradesh where the Rules are, in fact, diluting the RERA Act.
Arunachal Pradesh, Meghalaya, Nagaland, Sikkim and Lakshadweep have still not
notified either the interim or the permanent Regulatory Authority. Assam, Chandigarh,
Chhattisgarh, Himachal Pradesh, Manipur, Puducherry, Telangana and Tripura still

have interim authorities only.

MR. CHAIRMAN: What is your suggestion and demand?
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SHRI RAJEEV CHANDRASEKHAR: This is a very, very important legislation.
It was a legislation which aimed at developing consumer rights for home buyers. |
request the Ministry to do a comprehensive review of the status of implementation
of RERA and inform the House at the earliest.

MR. CHAIRMAN: | hope you remember who piloted the Bill!

SHRIMATI ROOPA GANGULY: Sir, | associate myself with the Zero Hour
mention made by the hon. Member.

SHRI RANVIJAY SINGH JUDEYV (Chhattisgarh): Sir, | also associate myself with
the Zero Hour mention made by the hon. Member.

SHRI SURESH GOPI: Sir, | also associate myself with the Zero Hour mention
made by the hon. Member.

Allotment of coal and coal blocks for the Yadadri Power Project in Telangana

SHRI B. LINGAIAH YADAV (Telangana): *Hon'ble Chairman Sir, | thank you
for giving me this opportunity. Sir, | want to raise the matter of allocating coal
blocks to Yadadri Thermal Power Plant in Nalgonda district, Telangana. Government
of India agreed to provide coal blocks to Yadadri Thermal Power Plant from The
Singareni Collieries Company Limited. However, coal is not being provided on regular
basis and the cost of procuring coal from Singareni has increased. Under the
circumstances, Telangana Government requested the Central Government for
permission to procure coal from Mandakini coal block in Odisha. Sir, the request
for permission is still pending. Secondly, the Hon'ble Chief Minister of Telangana,
Shri K. Chandrashekar Rao started the Yadadri Thermal Power Project with Rupees
Thirty five thousand crore. Commissioning of this project was awarded to Bharat
Heavy Electricals Limited (BHEL). However, BHEL did not commission this project
and missed the Zero Date. | request that BHEL should expedite the process.
Cultivation in Telangana increased after the State Government started supplying power
for free. As power supply is essential for projects like Kaleshwaram Lift Irrigation
Project and Mission Bhagiratha, | request that these two points should be noted
and expedited by the Central Government. This is my humble submission to the
Central Government through you. Thank you Sir.

*English translation of the original speech delivered in Telegu.
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DR. BANDA PRAKASH (Telangana): Sir, | associate myself with the Zero Hour
mention made by the hon. Member.

MR. CHAIRMAN: This is about allocation of alternative mines for Telangana.
But, he made a request for Odisha. The second thing is asking BHEL to expedite
the work on the power project which is getting delayed. Now, Dr. Satyanarayan
Jatiya.

Need to expand the Ayushman Bharat Scheme

BT, AIARTAC AT (Fe UQe): AT Gufd S, # RFY & R # WaR
DI YA WRA AT, S A AR HIGl St 7 U Al gd 14 314, 2018
P Tl SHY TI= b I H URH DI off, I9 fhEa Ao F1 A
3R I U AIYAE, MHR Fad HR & (oI Wel 83l &1 H BRI ANl B
IR ¥ faed ax @1 g & 59 IS @I URY @RI F U S AR @ oo,
10 RIS URART BT IFT 50 RIS AN I, SADT ¥ Fe= B S Ao 9918
TS, Ul faRga Ao g A wEl A8 g1 A9 i SRUdrel H S} 9%l ©
IR @t 9 S AT &I 9 ofd UM HA S Bl U YHSTAG & F
IBM AN BN Bl "SMYHM 9a:" R Rl 7 S’ el "IeRdl SR SRS
9| 39 UHR B oMY e &1 &m gen &l Mifad wu 4 39 Ao & aRr
# g gE FE ¥ fe Wer iR folt sruaret & forg 39 Ao @ Rt
N far T €, S9dT AR #RA @l awdar gl el srudral #H, S orew
IRUAT € IR Wil Wl B PX YE &, STl Pf ®U A WHR AU DX
IR SHI [¥pd W W, FifF T Fa B FH W) w g, FREd w9 I
SIBI DI AN o1 Fei &1 98 FqdT BT B & 81 AT 397 ART JIorait
B A D! e @Ry, R 9 At 9@ ugd I € SR UEh 991 W W
T 2l B9 9Md § f w99 991 gu@ R SRl Ry 9§ 9ga] §B T8l 'l
HHaT| AR FET BEl T T -

W BRI B, ARNG € HuarH |"

IRMY &, dl ¥ {© ol AT 39 MAFT HI Aol & Ufd # mae #:301
St @1 ST B fU @er ga g1 W UM 99 @t & ud W g, el
S9¢ Ul MR o fhar B 89 U3l § MUd! 39 SH-HA0 ol & g #

it wvmfe: ERAEl, S99 it @1 A &l Your point is regarding expansion

of Ayushman Bharat Scheme.
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BT IIARTYT Sifedr: ®RT I8 el ¢ & s Ao & Aol sruaral d&
far fear o ok S Wt TeR @t STeR @ gfaud §f | FEledl STER
P Gug R WG FR & T8, A 99 TR $ [SUAR DI GAUG @R
ISP ATHIad BRAT AMRY| §9 AT & faw # g yge #EH S @1 gwane
HAT §, g |

Demand for ‘National Maritime Heritage Festival® status to Bali jatra at Cuttack

DR. SASMIT PATRA (Odisha): Thank you, hon. Chairman, Sir, for giving this
opportunity. This is an issue which is extremely close to the hearts of the people
of Odisha. | rise to place my demand for according National Maritime Heritage
Festival status to the Bali Jatra Festival of Odisha which happens in Cuttack. Sir,
to appreciate what is Bali Jatra, we need to go back into history. This is an ancient
festival which is held in the city of Cuttack in Odisha which commemorates the
glorious tradition of seafaring activities of Odia mariners, who were called as the
Sadhvas in the ancient times. These Sadhvas used to sail to distant lands in those
days when globalisation was not there. They used to go to the distant lands of
Bali, Sumatra, Java and Borneo for trade and cultural expansion. This trade and
cultural expansion which connected the Kalinga era and the ancient era of Odisha,
with the South-East Asia is celebrated through the Bali Jatra. It takes place in Cuttack,
the Millennium City. Therefore, it has rich social and cultural importance. Our hon.
Chief Minister, Shri Naveen Patnaik has demanded that National Maritime Heritage
Festival status be accorded to the Bali Jatra, through a letter to the hon. Tourism
Minister on 12th November, 2019. Sir, | would like to reiterate that Bali Jatra has
got strong ties with the people of Odisha, has strong cultural ethos with the people
of Odisha and, therefore, by according this status, we are not only looking at
heritage but actually we are remembering the rich history that Odisha and India has

on seafaring.

SHRI PRASHANTA NANDA (Odisha): Sir, | associate myself with the matter
raised by the hon. Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the matter raised by
hon. Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the matter
raised by hon. Member.
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SHRIMATI SAROJINI HEMBRAM (Odisha): Sir, | also associate myself with
the matter raised by hon. Member.

SHRI RITABRATA BANERJEE: Sir, | also associate myself with the matter
raised by hon. Member.

DR. NARENDRA JADHAV (Nominated): Sir, | also associate myself with the
matter raised by hon. Member.

Need to ensure water share of Rajasthan as per the Inter-State water agreement

3T fRRIS drer WMo RORAM): AFFR 9Efa S, I, @ Afet & gfeeee
diecy & THAALY, b Ady H, H WeT Pl A ABNG HRA @Al gl Ffa
HBIGY, 31-12-1981 HI USHE, BRAN AR ORI & & ABRN & H7eg I,
AR & YRS diex b He" H U UH.SLY, B3N ATl SHBT Sl TIed URSE
dfex & g8 17.17 MAF ®, S99 9 IO &1 2w 8.06 MAF &9iaT el
RIS Bl Sl G 8 MAF UHI fiel R8T €1 § WReR | AR axal g b Sl
0.60 MAF UFI 93RIT 8, S ORI Pl fSaaram S| s9¢ oy IoRe™= ORBR
3 BBMB U9 3R &g B fl b IR fded fHa1 €1 39 999 B &I a8d
g, gafeg 7 A0 € 5 39 ifiRaa ot &1 <fiy Sueter e Sy |

[T HEIGY, ¥ dRE W UWR A&l dAfed g ARl &1 UFl U &
CART RISRA PI AT H Bl O BT 8, NP PRI FaRGw UGUUl & &
2, $9 W P AIPR cognigence o | FERI, AOEET TS W GHSIAl gAT ©
3R I WX BRAN BWER T&l HX B 8, Nad ORI b g IR gH
el @l gl e €1 Ue Ngga e} @l " died 8, NH RISt 39
WS ¥ U R(SRAM BT FHer T, 89 W) BRars &1 BBMB # ISR qUidlicid
e TEl 21 # Fw WHR A A O [ IqORE Bl quieliad de
diftre fear Sgl ue-fiRegR Ries esaarey &1 e i BBMB & U™
B Fage-ag fofe 87 @ dedt § IoRe & ufaffy ot gemr Syl <reens
% WRAYR, SHYR, QI |dls AEQR, $RIell, Wax, <id a1 IRk onfe et #
BRATIT B TSUM B $I U S Fhdl &, Sl b JA1 9 A@l g1 = 4
AT Ul AT H N ST §, S9 SAfaRed Ul @l YoM & 39 Rl & fog
IUAY BRET S| GEART HEIGd, 12 A, 1994 # IAT &l & Sl dedrR &b
forg woreE, gRAwn, SR UeY, fieel iR fRWEd uew & 99 30 WA &
foT b TASY, 83N ATl 3 RIORAM & g, g el 1.19 e wyfds
e Arl SR g RaR @S F o 39 9Hsi #1995 H OHSRl o & ol
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[l AEled, TA.ALY, & d8d droldiel 88 W UMl S 3R IE UMl BRI
& ol 8 W AT YE ALY, 30 A b (U I oA AR SHH dhad
O B AT g9 € AF TAIALY, 2025 H review BRI SAY $s WBR T
@l o o) 6 gwr & o @ fog gHeyg, @ o fear Wl

STl BT=IT HEH (STR YD) AElGd, § AMIY A9a aRT I8¢ Y fawy
A W@ Pl AEE B g

# I ARE TE RIORYM): FERd, { W AMGR WEW AR [BY MY
vy & W ® WwEg Bl gl

#t ARV AT GaIRAT (TSRIH): Aeigd, d Wl A1 9e §aRT I8¢ MY
vy & W ® WEg Bl gl

3 IMHAR FAT RIORAM): HAeled, § W AFHE [ER ERT IS¢ Y fqw
A W@ Pl g BT g

3t MR THY WSl (FERTR): HEled, § Al A 9e g@RT I8¢ MY
vy & W ® WwEg B gl

SHRI K. J. ALPHONS (Rajasthan): Sir, I also associate myself with the matter
raised by Dr. Kirodi Lal Meena.

LT. GEN. (DR.) D. P. VATS (RETD.): Sir, | also associate myself with the matter
raised by Dr. Kirodi Lal Meena.

sit wvmafcr. SRag, A e F SRIRM d9ic & 9N H d9gd f[AWR ¥
ST PP BIC W I A R vy BAR A WRgd fhar g1 2 e defer |

Need for Central assistance to revive the Tamil Nadu sugar industry

SHRI R. VAITHILINGAM (Tamil Nadu): Mr. Chairman, Sir, | wish to bring to
the notice of the Government the need to revive sugar industry in Tamil Nadu in
order to protect the livelihood of lakhs of farmers. The State has taken several steps
like providing Transitional Production Incentive and additional subsidy to the farmers.
The Government of Tamil Nadu has taken active steps to improve the cane area
under drip irrigation to about 34,000 hectares in the 2019-20 planting season. In view
of the seriousness of the issue, | request the Centre to restructure loans availed
from banks and financial institutions by sugar industry. The Sugar Development Fund
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loans received by private and co-operative mills may be restructured. The banks
and financial institutions may be instructed to finalise the debt restructuring package
soon. Until steps are finalised to revive the sugar sector, banks and financial
institutions may kindly be advised not to take any harsh measures under the
Insolvency and Bankruptcy Code or the SARFAESI Act or refer the cases to the
Debt Recovery Tribunals. The Government of India may sanction additional sugar
release to mills in Tamil Nadu as a special measure so as to improve the financial
liquidity of the mills. Banks may be advised to release loans to farmers for
cultivating sugarcane, even if the earlier loans have not been repaid by them. This
non-repayment of loans is due to the non-payment of fair and remunerative price
dues by the sugar mills. I appeal to the Government to help in reviving Tamil Nadu
sugar industry and safeguarding the interest of cane growers in Tamil Nadu.

SHRIMATI VIJILA SATHYANANTH: Sir, | associate myself with the matter
raised by the hon. Member.

SHRI M. SHANMUGAM: Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI A. VIJAYAKUMAR: Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI A. K. SELVARAJ: Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI K. K. RAGESH: Sir, | also associate myself with the matter raised by the
hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | also associate myself with
the matter raised by the hon. Member.

Need for implementation of revised wages for tea garden labourers of Assam

SHRI RIPUN BORA (Assam): Sir, | want to raise the most important issue

pertaining to the State of Assam. This is regarding the tea garden industry in Assam.



32 Matters raised [RAJYA SABHA] with Permission

[Shri Ripun Bora]

There are more than 1000 tea gardens in Assam, and nearly 14 lakh tea garden
labourers are earning their livelihood from these tea gardens. Sir, you know that
during these sky-rocketing prices days, the tea garden labourers are paid only
¥ 160 a day which is a very, very meagre amount when compared to the whole
country. Even the States also have their own minimum wages. But, in Assam, in
the year 2016, when Congress Government was there, ¥ 351 had been fixed as daily
wages for tea garden labourers there, and later on, it was approved by the wage
board also. But, subsequently, Sir, in the year 2016, the new Government of BJP
came to power in Assam. Now, three years of that Government have passed, but,
¥ 351 as daily wages for the tea garden labourers has not been implemented simply
on the ground that the management groups have filed an application to the
Government saying that it is not economically feasible. So, the Government is taking
the side of the management group and it has not implemented it yet. Sir, earlier
also, the Government of India had declared some economic packages, when the tea
gardens faced such types of problems. So, my humble submission to the Government
is that if the Government of Assam is facing fund crisis, then the Central Government
should give a special package to resolve the plight of the tea garden labourers. In
today's situation of high prices, it is impossible for them to make both ends meet
on a daily wages of ¥ 167. So, my submission is that the Government should accept
the proposal of ¥ 351 as daily wages to the tea labourers of Assam.

SHRI K.K. RAGESH: Sir, | associate myself with the matter raised by the hon.
Member.

Need to tackle the menace of adulterated milk

2 T Rig 9189 (STR <RIy AFFR- QUi Sf, <9 § Sfedld g9 @l
PRIGR g9 UM W Io & BRU I P 130 BRIg AFRGI & Sidd bl 9N
GaRT U1 8 T SR Rufy s g 8k wee 8 e R

AR, favg W@Reg A ed @ Uh RUC & AR 9Rd H g¥ # SEdiel
femae @1 Ife ®SRar 9 & JAdT T, dr 99 2025 dd 87 U @Rl R
S TR a9 < B

ABIGY, Ud Ha&U & R 31 A/, 2018 T < H 14 IRIS 68 od
dfled gy ufafes Sanfed giar or 3R gu @ ufdfed @ud 64 FRIs clled A
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SrET o, AF g B @ud, SHB Sled A aR YA el off, i ufiafes 50
PRI olicd gy STediel Uaral &1 g3, AT 3R &9 ||l 130 RIS @ i
2|

HqElqy, Wbl gy IR, fSeoie, HiRed A, diocdd A, T,

B UIFRISe, BIggo IRRIIRIES 3R diR® TRy anfe & IR fear <em g1
gIF R I waaE Rfd & ¥ ¥ fF SR 9RT # 989 w9 A 9 BN,
S8l fatel gu &1 @UR €l 8 @ gl

AR, STeXlel g¥ H AN PH SR WrACl (S 8 b BRUT UHIOT &
P 980 W g [ARH 7 MY AR WY o U TR b WM W SH
I DI A ATHHRI AFMGY AT folal g | FHUT S, §ad 91 919 ol IS
2 f& ufig branded FufREl #1 g W sFeR® uerRl A Ha@ 6§l e
AR e Wse MRS o $f$A 1 branded FHufEl @ quradn SHE & g
Teh Ao bR, ORI 37.7 HCEd A AMe & fuid urg Tl

Aerey, Rfd orid wame 7, o # 3Mud 9 Hed & HIH W WAR ¥
qHT PRAT § P gD qaied UAHGA PR MUP, AR, AW P A7, 130 BRIS
A B M gAY §8 BRIR H&H FSN | Sl AN (U JiE A9 P
faT 130 @RI ANl @ 9F & fU @R 99 Y &, S9dh 39 P DI AIA
STURTY HFPR B H Jg & g Mol HRIEMN HI U@gM fbar Sy ik 7574
el ¥ I8 PRER FoAdl 83N U SIY, $9h (¢ S9 el & Collector &I Q3T
WF § R 991 Y1 #eed, i Y 9o & 9wy fam g g9% fou
3MMUHT IEA-9gd I-adTg |

WeR gueg Rig fewr @ome): 72y, § W o 39 oy 9§ dag o=
gl

3t Ra yam 3 (STR Ue9): Heled, § 1 @I @1 39 Qv ¥ dag dxar
gl

SHRI K. J. ALPHONS: Sir, | also associate myself with the matter raised by
the hon. Member.

2 I AR ST : qElGY, § N WA P g9 Uy q Aag FRar g

2 AR AT GAIRAT : Feed, § A WA B 39 Qw7 I dag dRan gl
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SRR BT HEF - HEed, § ff W P 9 v @ dag wRdl g

it FERET YIS AT @) ek, § W g b 39 vy 9 dag dRal
gl

#t R, F. AT (FER): 7oy, § N W9 &1 39 vy 9 dag o= g

HET IRIIRIEST e (ORT): Weied, § H W B 39 vy ¥ ddg o=l
gl

it Yuifaer Rig ST (e 78ieg, & ff @i @ 39 vy 9 dag
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ST, MNP IO (SR UST): "elgy, § W Wi &1 39 fQwy § ddg wxan
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st o/ v Rig @e7 uwn): #Aeey, § ff W @ 39 9wy @ Adg dxan
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3 T AR TaT (T e &3 ool 7eqy, § 9 @ @l s
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dffede SRe (S1) St §. 90 (Aarfge) : qeley, § W W@ 3 39 vy 9
Adg PR §

2N AHAGIT IR : HEIGd, § W WA Pl 39 A9y A Adg PRl g |

SHRI SURESH GOPI: Sir, | also associate myself with the matter raised by the

hon. Member.

SHRI M. SHANMUGAM: Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI AHMAD ASHFAQUE KARIM: Sir, | also associate myself with the matter
raised by the hon. Member.

I AFANT W HElgd, ' Wl Wd @1 39 vy 9§ deg wxd 2
Difficulties in implementation of the Motor Vehicles (Amendment) Act, 2019

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, the Motor Vehicles
(Amendment) Act, 2019 implemented from 1st September, 2019 was aimed at providing
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a transformational change in how Indian roads and vehicular transportation is
governed and to ensure more discipline on roads by tightening of rules. Sir, this
has yielded a good and positive impact in many areas, namely, rash driving, over-
speeding and, of course, driving under influence of alcohol and drugs. But all these
steps were taken to ensure the safety of the public at large and it was also done
to ensure that the public conforms to all the rules. But, Sir, the States while
implementing the aforesaid Act are facing certain difficulties, which, if taken care
of, can make it convenient for all.

Sir, there is also another positive impact on insurance. We have seen that
insurance premiums of certain companies, of course, regional companies, have risen
from 300 to 500 per cent. This is also good aspect of it. But, at the same time, we
have seen some impracticable aspects in implementation. We have seen that States
like Gujarat, Karnataka, Manipur, Kerala and Uttarakhand have reduced the fines.
Also, we have seen that States like Maharashtra, Goa, Jharkhand, Madhya Pradesh,
Kerala, Chhattisgarh and Punjab have put the implementation on hold. Sir, as far as
Odisha is concerned, it relaxed the implementation for three months after there were
skirmishes between the police and the implementing authorities. All this was done
so that the awareness campaigns could be carried out, and, with this objective, the
implementation has been put on hold in these States.

Sir, the Bill which was passed contained impracticable clauses, especially with
regard to the penalties imposed by the Bill for various offences. Sir, the penal
provisions laid down in the Act are disproportionate and arbitrary. | would like to
give you a few examples. A truck registered in Rajasthan had invited a fine of
T 1.41 lakhs. An auto registered in Odisha invited a fine of ¥ 47,500. We all know
the incident in which the owner burnt the motor bike because the fine imposed
was more than the cost of the bike.

So, Sir, 1 would say that while all States subscribe to the vision of safe driving
and curbing road fatalities, the answer lies in coordination between the States and
the Centre. It cannot be done with the Centre denying the rights of the States to
exercise the decision-making powers, which they have been given under the
Constitution.

For States putting on hold the implementation for purposes of awareness
campaigns, | would like to say that my State, West Bengal, has shown a successful
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example by taking an initiative of "Safe Drive, Safe Life". Over the last three years,
it has brought down the number of accidents to 27 per cent and the number of
fatalities to 17 per cent. The Supreme Court has lauded this and has asked others

to follow this. Thank you, Sir.
MR. CHAIRMAN: It was a good study.

SHRI DEREK O'BRIEN: Sir, I associate myself with the matter raised by the
hon. Member.

SHRI MD. NADIMUL HAQUE: Sir, | also associate myself with the matter
raised by the hon. Member.

DR. SANTANU SEN: Sir, | also associate myself with the matter raised by the
hon. Member.

SHRI SUBHASISH CHAKRABORTY: Sir, | also associate myself with the matter
raised by the hon. Member.

Need for better implementation of the Pradhan Mantri Fasal Bima Yojana

SHRI SAMBHAJI CHHATRAPATI (Nominated): Sir, in Maharashtra, devastating
floods and unprecedented heavy rains and returning rains have totally damaged the
kharif crops. According to the preliminary estimation, about 54 lakh hectares of
cultivable land has suffered due to natural disaster. The State Government has given
two proposals, namely, (i) ¥ 6,813 crores for devastating floods and unprecedented
rains in July and August and, (ii) ¥ 7,207 crores for the returning rains in October.
Unfortunately, the State Government has not received any assistance till date. The
important point that | would like to stress upon, through you, Sir, is that in 2016,
the Government had introduced a very important scheme — Pradhan Mantri Fasal
Bima Yojana. Unfortunately, private insurance companies entered into this scheme
cornering much larger share or the insurance value in comparison to the Government
insurance companies resulting in undue delay of the claims of farmers, most possibly
with some vested interest. Even the CAG in its Report has pointed out that the
private insurance companies have earned profit worth more than one thousand crore
rupees. The farmers are yet to receive any financial assistance even though three
months have already elapsed. The insurance claim of farmers, who have undergone
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huge damages, are not being settled by the insurance companies taking the plea
that panchnama to assess the damage has not yet been done. It is quite
disappointing to bring to the notice of the Government that the tenders of Pradhan
Mantri Fasal Bima Yojana were floated for five times for rabi crops. But none of
the private insurance companies, despite making huge profits on earlier occasions,
has taken the cognisance. | urge the Government to take appropriate action against
these private insurance companies for not being sympathetic even in the crucial
crisis. | request the Government, through you, Sir, to kindly do the needful to save
the affected farmers from their pitiable conditions. They are on the brink of starvation
with absolutely no money even for the future rabi crops. Thank you, Sir.

DR. NARENDRA JADHAV : Sir, | associate myself with the mention made by
the hon. Member.

Need to grant ownership of the grounds and Club premises to Mohun Bagan, the
East Bengal and the Mohammedan Sporting

SHRI RITABRATA BANERJEE (West Bengal): Sir, to us, the Bengaleese,
football is not just a mere game of packed excitement of 90 minutes. It is more than
the religion embedded and enshrined in our daily existence. And the three century-
old clubs, the Mecca of Indian Football, Mohun Bagan, East Bengal and
Mohammedan Sporting are the arteries and veins of the eternal and undaunted
Bengali blood flow.

Established in 1889, the barefoot patriots of Mohun Bagan stunned the
sophisticated British East Yorkshire regiment in front of a 60,000-strong crowd on
29th July 1911 in the final of IFA shield. Mohun Bagan's victory was about freedom.
It was about liberation. And most importantly, it was about pride. It was a
thunderous payback to the colonial rulers who had mistreated, abused, ignored and
tortured the Indian people.

East Bengal was established in 1920. The passion for East Bengal has its roots
in the horrific events of the 1947 partition. Millions of transmitted refugees
descended in Kolkata. For the immigrants, it was a battle of sheer existence. East
Bengal became a surrogate of their lost identity and roots. Every victory on the
field lent confidence that the marginalised can triumph against all odds. The symbols
it conjured were those of grit, resilience, tenacity and the Bengal resolve of never-
say-die attitude.
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Unlike my father, | have no experience of the partition horrors or of the utmost
challenges of being a first generation refugee. And this is true for most East Bengal
fans today. Yet numerous others and | wear the 'undaunted refugee' ancestry as
one of our greatest badges of honours.

Mohammedan Sporting established in 1891 had also contributed immensely to
the growth of Indian football. All the three century-old Kolkata giants, unfortunately,
don’t have the ownership of their respective grounds and club premises. Established
during the colonial British era, the clubs got the lease of their properties from the
Imperial British Government. But even today the Kolkata Maidan is owned by the
Indian Army and the three clubs continue as refugees. Without the ownership of
the grounds and the club premises, it is very difficult to make minor changes even
within the clubs. When modernisation is the key in sports infrastructure, this is a
very serious concern for the three Kolkata giants.

Keeping into consideration the contribution of the three clubs in Indian football
and most importantly the sentiments of crores and crores of football fanatic Bengali
supporters of them, | urge, through you, Sir, to the Government to look into the
matter urgently and grant the three Kolkata giants the ownership of the grounds
and club premises. Thank you, Sir.

SHRI JAIRAM RAMESH: Sir, | associate myself with the mention made by
the hon. Member.

SHRI ABIR RANJAN BISWAS: Sir, | also associate myself with the mention
made by the hon. Member.

SHRI SUSHIL KUMAR GUPTA: Sir, | also associate myself with the mention
made by the hon. Member.

SHRI MANAS RANJAN BHUNIA: Sir, I also associate myself with the mention
made by the hon. Member.

SHRI SUBHASISH CHAKRABORTY: Sir, | also associate myself with the
mention made by the hon. Member.

MR. CHAIRMAN: My dear Members, | am really filled with joy. Really tears
are coming into my eyes after seeing the way today my Members of this House
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contributed and the way they articulated and made their points in a well-structured
manner. This is the message that | want the House to convey to the people on a
daily basis on every issue. Studying properly, coming here and articulating them in
a proper manner, highlighting the problems of their States or communities or different
sections of society, today, | cannot express it in words.

I have been hearing everybody. Except that there was a small thing, it is really
wonderful. We should maintain this tradition. Moreover, Zero Hour is not for making
allegations and counter allegations. That is a separate thing. Zero Hour is only to
highlight certain things and to bring them to the notice of the Government and the
country. That is why, | don't allow anybody to take names of others and then make
charges and counter charges. Then, the purpose will be defeated. That has to be
noted. Keep it up. That is my only advice to all of you. Now, Question Hour;
Question No. 91.

ORAL ANSWERS TO QUESTIONS
RCS-UDAN in Odisha

*91. DR. AMAR PATNAIK: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the present status of implementation of the RCS-UDAN routes connecting
Jeypore, Utkela, Rourkela and Jharsuguda airports in Odisha;

(b) whether Government has identified the causes for lack of valid bids for
regional airports under this scheme;

(c) if so, the details thereof; and

(d) the steps taken by Government to improve the commercial viability of
routes among the regional airports in Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) A Statement is laid on the table of the Home.

Statement

(a) In the first round of bidding under Regional Connectivity Scheme (RCS)-
UDAN (Ude Desh ka Aam Nagrik) routes connecting Jeypore, Utkela, Rourkela and
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Jharsuguda airports were awarded. Routes connecting Jeypore, Utkela, Rourkela and
Jharsuguda airports were cancelled due to the non-compliance of Selected Airline
Operator (SAQO) Agreement by the SAOs. These airports were offered under second
and third rounds of bidding under RCS-UDAN. However, no valid bid was received
for Jeypore and Utkela Airport. Under UDAN third round, RCS routes connecting
Jharsuguda airport to Kolkata, Bhubaneswar, Hyderabad, Mumbai, Delhi and Raipur
airport were awarded. Operations on these routes, except Jharsuguda-Mumbai have
been commenced. Jharsuguda-Mumbai route could not be operationalised as the
Selected Airline Operator has suspended its operations. Routes from Rourkela to
Bhubaneswar and Rourkela to Raipur were awarded to SAOs. However, operations
could not be commenced due to non-readiness of Rourkela Airport for the aircraft
(ATR - 72) mentioned in the bid by the SAQO.

(b) to (d) Regional Connectivity Scheme is a market driven scheme. Under the
scheme, airlines assess demand and nature of supply required on particular route
and based on their analysis participate in the bidding process to be conducted from
time to time. The primary objective of RCS is to facilitate/stimulate regional air
connectivity by making it affordable. Promoting affordability of regional air
connectivity is envisioned under RCS by supporting SAOs through concession by
Central Government, State Governments/UTs and airport operators to reduce the cost
of airline operations on regional routes and financial (Viability Gap Funding or VGF)
support to meet the gap, if any, between the cost of airline operations and expected
revenues on such RCS routes. Central Government and State Governments share
Viability Gap Funding (VGF) in the ratio of 80:20 whereas for the States in North-
Eastern Region/Union Territories (UTs) the ratio is 90:10.

Various concessions inter alia provided by the stakeholders concerned under
RCS are as follows:—

1 Central Government:

(i) Excise Duty at the rate of 2% on Aviation Turbine Fuel (ATF) for Selected
Airline Operators at RCS Airports for RCS Flights for a period of three
(3) years from the date of commencement of the RCS flight, during the
currency of the Scheme.

(i) Freedom to enter into code sharing arrangements with domestic as well
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as international airlines pursuant to applicable regulations and prevailing

air service agreements.

2. State Governments at RCS Airports within their States:—

0]

(i)
(i)

(iv)

Reduction of VAT to 1% or less on ATF at RCS Airports located within
the State for a period of ten (10) years from the date of notification of

this Scheme.
Provision of security and fire services free of cost at RCS Airports.

Provision of minimum land, if required, free of cost and free from all
encumbrances for development of RCS Airports/Water Aerodromes/
Heliports and also provide multi-modal hinterland connectivity as required.

Provision of directly or through appropriate means, electricity, water and
other utility services at substantially concessional rates at RCS Airports/
Water Aerodromes/Heliports.

3. Airport Operators:—

0]
(i)

(i)

(iv)

Airport operators do not levy Landing Charges and Parking Charges.

Selected Airline Operators are allowed to undertake ground handling for
their RCS Flights at all airports.

Airports Authority of India (AAI) does not levy any Terminal Navigation
Landing Charges (TNLC) on RCS Flights.

Route Navigation and Facilitation Charges (RNFC) are levied by AAI on
a discounted basis @ 42.50% of Normal Rates on RCS Flights.

DR. AMAR PATNAIK: Sir, the UDAN scheme was basically designed not only
to spur economic activity and address the imbalances within the region but also to take

care of emergencies like health and other issues. In this connection, my question was

whether the smaller places, like Jeypore, Utkela, Rourkela and Jharsuguda airports could

be connected through the UDAN scheme. Now that it has not been done, my specific

question is this. Rourkela-Bhubaneswar sector has not been operationalised now by

the selected airline operator due to non-readiness of the Rourkela airport. When is the

airport going to be readied? What is the problem in that?
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SHRI HARDEEP SINGH PURI: Sir, the hon. Member has whilst referring to the
UDAN scheme, which was started in late 2016, mentioned its activities as economic
activity, connectivity, etc. The purpose essentially is to provide connectivity. Other
emergency services, etc. will form part of it. In overall terms, out of the 680 or so
routes awarded, we have operationalised 232. In the case of State of Odisha, it may
be recalled that last year, the Prime Minister had inaugurated the Jharsuguda airport,
which is doing extremely well. It has connectivity now with Delhi, Hyderabad and
Kolkata. The Mumbai sector was earlier serviced by an airline operator which has
ceased operations. In so far as the airports at Jeypore, Utkela and Rourkela are
concerned, in the case of two of them, Jeypore and Utkela, it is essentially awaiting
upgradation of the airport infrastructure by the State Government. The Airports
Authority of India has been in touch with the State Government. As soon as the
airport infrastructure is upgraded in the case of Jeypore, the licensing by DGCA
will be done. In so far as the airport in Utkela is concerned, again, | hope that
they can do it quickly. In so far as operationalisation of the Bhubaneswar-Rourkela
sector is concerned, the hon. Member has himself said that the selected airline
operator has to operationalise it. The crux of the UDAN scheme is that the airlines,
based on the assessment of viability and traffic, would come forward and do that.

DR. AMAR PATNAIK: Sir, the reply says that the Rourkela sector is not
operating due to non-readiness of the Rourkela airport which is to be done by the
Airports Authority of India. So, | think that is not with the operator. Anyway, Sir, |
put my second supplementary. The bids are not coming because it says that it
follows the market mechanism. | can understand that. The viability gap funding in
the case of North-Eastern Region is 80:20. If the airports are not coming up in
backward areas, Naxal-infested areas like Koraput, Jeypore and all those areas, why
can't we increase the viability gap funding to 90:10 in those places? In such a case,
the private operators may like to come.

MR. CHAIRMAN: It is a suggestion for action.

SHRI HARDEEP SINGH PURI Sir, let me start with the particular airport that
the hon. Member has mentioned, which is the Rourkela airport. That is not a State
airport; it is of SAIL. Again, when we talk about airport infrastructure, there is very
often a case of land being made available, etc. All | can tell the hon. Member is
that from the point of view of the Airports Authority of India, as soon as the land
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is available, infrastructure will be completed and licensing will also be completed.
But the issue here is that DGCA licensed the SAIL airport at Rourkela for a smaller
airport. Now, for the ATR-72 airport, the State has to complete the observation and
upgrade the airport. So, it is a question of additional airstrip for the 72 seater aircraft

which, again, is a work in progress.
MR. CHAIRMAN: Shri K. J. Alphons.
SHRI HARDEEP SINGH PURI: Sir, | need to answer the second supplementary.
MR. CHAIRMAN: Don't worry; Shri K. J. Alphons.

SHRI K. J. ALPHONS: Sir, I would like to know from the hon. Minister that
many of these routes, for which these private airlines have got licenses, are not
operating. What is the reason for that? Is it viability or is it some other problem?

Is the Government willing to grant more concessions if it is not a viable preposition?

MR. CHAIRMAN: | would like to make one observation. | would request the
Members not to frequently come, during the time of the Session to the Secretariat
officials and start conversing with them. This not only diverts their attention but
my attention also. You can meet them before or after unless there is something
urgent. Yes, now, reply to Shri K. J. Alphons.

SHRI HARDEEP SINGH PURI: Sir, | would also take this opportunity to respond
to the same point made by an hon. Member. ...(Interruptions)...

MR. CHAIRMAN: No, no. What has been permitted, do it. The DGCA has
given you permission to fly on a route. You cannot divert the flight.

SHRI HARDEEP SINGH PURI: Sir, the Central Government is offering a large
number of concessions to make UDAN a viable and successful operation. There is
excise duty reduction. VAT has been made one per cent or less. The airport operators
are not charging ground handling, land parking charges. Then, after all this, if there
is still a gap left, we provide what is called Viability Gap Funding (VGF). In the
case of all the States, it is at the ratio of 80:20. Now, we are willing to look at
Viability Gap Funding but it cannot be that the only answer is Viability Gap Funding.
In the case of the North-Eastern States, the hon. Member has mentioned 90:10 but,
then, we have had to draw a line. This has to be a self-financing operation based
on demand but we are now seeing to that and we are hoping that by the time we
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invite the bids for UDAN Phase-1V, — which is something we are likely to do —
many of these other airports, including some which | cannot anticipate, would also
be covered by selected airline operators.

Guidelines for air cargo service

*92. SHRI A. VIJAYAKUMAR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether there is any proposal to bring the rate of air cargo service lower
in the country;

(b) if so, the details thereof;

(c) whether it is a fact that booking and collection of air cargo is more tedious
and a common man can not avail the service due to high rate and tedious process;
and

(d) if so, whether there is any proposal to amend guidelines for booking/
delivery of air cargo?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) A Statement is laid on the table of the Home.

Statement

(a) and (b) Rates and charges on air cargo are applied by various service
suppliers, including airlines, airports, freight forwarders/ customs house agents, and
first and last mile transport providers. These are competitively determined based on
market dynamics. In the case of major airports, the airport charges are determined
by the Airports Economic Regulatory Authority (AERA) of India after due stakeholder
consultations. As per industry analyses, average domestic rates have remained largely
stable over the past 2-3 years.

The Government's approach is to provide suitable policy and congenial
regulatory regime, for the encouragement of infrastructure development, simplification
of procedures, technological upgradation, and deployment of skilled manpower, all
aimed at efficient and cost-effective air cargo services delivery.

(c) and (d) The processes for booking/collection of various types of air cargo
are now substantially paperless and automated across the entire supply chain. Ease
of doing business and transparency has also been provided by the Government
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through 24x7 web-based, user-friendly, single window regulatory clearance facilities
at all major airports. These include Customs, safety and security, and trade
facilitation measures. Furthermore, to provide easy pan-India access to the air cargo
marketplace to the common man, two online E-Air Cargo Booking Platforms were
launched by the private sector in India in March, 2018.

Improvements in facilities and easing of regulatory norms is a continuous
process. As a result of the initiatives taken by the Government as well as by
stakeholders themselves from time-to-time, a large number of bottlenecks and tedious
processes have been removed. Moreover, the National Air Cargo Policy Outline 2019
released earlier this year has the explicit vision of leveraging the Indian air cargo
network to provide air cargo transportation services to the common man at an
affordable cost and to connect every village to the national and global supply chain.

SHRI A. VIJAYAKUMAR: Does the Government provide the booking centres
at different places of major cities?

SHRI HARDEEP SINGH PURI: Sir, the entire cargo operation in the country,
whether from the point of production of goods by forwarding agents to the point
where it is landed at, is a market-driven mechanism. The Government only produces
an ecosystem wherein by having more airports, by designing an ecosystem, we
facilitate. We had assumed the membership of the World Trade Organisation Trade
Facilitation Agreement and we have complied with that. But in so far as individual
agents, etc. are concerned, this is a market-driven mechanism.

SHRI A. VIJAYAKUMAR: Recently, one medical student died in Kazakhstan
but the mortal remains were transported through the Air India flight only. Would
the Government provide any ruling so that the private airlines also bring this kind
of mortal remains to India?

MR. CHAIRMAN: It is a suggestion, if you want to respond.

SHRI HARDEEP SINGH PURI: Sir, | am aware that Air India always tries to
rise to the occasion. When we were dealing with this issue of transporting the mortal
remains of our citizens, who passed away outside, when Air India had this issue,
we tried to back this up through the consular assistance which our Missions outside
give. All airport cargo terminals have online booking. Any individual can go and
book this but in so far as individual cases are concerned, it is upto the airline
operators, the airlines concerned, to either offer concessions or whether they want
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to charge the normal cargo rates or preferential rates. Well, we would recommend
to them that in the case, especially, of students and other needy sections of society,
they should adopt a positive and sympathetic attitude.

SHRI K. T. S. TULSI: Sir, | have a simple question. As a result of economic
slowdown and softening of global trade, the data with regard to freight traffic shows
that there is a decline of 5.3 per cent worldwide. Is that true?

SHRI HARDEEP SINGH PURI: Sir, there is a decline in global freight traffic
but if you look at the Indian scenario, | think that the transportation by air is taking
off and | don't see too much of a decline there. But, what | think we need to do is
that we need to continue to provide the eco-system and the infrastructure to facilitate
trade. The good news is that the free period which used to be there in our airports,
which has come down from 72 hours to 48 hours, in that the dwell period again
has come down. Earlier, it used to take 116 hours to import a particular product
now it just comes down to 39 hours. Hour for exports is down to 24 hours. So, the
freight traffic is increasing. It has been in double digits till recently. 1 don't have
the very latest figures but my submission is that global trends may not really be
impacting on our domestic figures.

St FwfoRr Ss: AuUfa Je8igy, § oMud AeId | AEAR HAl S | SfEET
TEdl € & 7eg uew d SeayR ga1s o @l uRIAS B a1 W § SR R
9 BAS 3§ W Wl BN & FAg SudE IS SIg?

SHRI HARDEEP SINGH PURI: | will be happy to provide information on
Jabalpur Airport which is not strictly the subject of this question.

SHRI SAMBHAJI CHHATRAPATI: Sir, a lot of airports have come under UDAN
Scheme. Does the Government have any plans to start airport for cargo services in
upcoming small cities like Kolhapur?

SHRI HARDEEP SINGH PURI: Sir, it is the Government's intention and the
Government is engaged in providing air services to all areas which were un-reserved
or under served. Once the airport infrastructure is provided, whether the airport
carriers, operators ply domestic passenger traffic or cargo traffic that is upto the
decisions which the private airline operators will take themselves. But, in many cases
where there are perishable items, etc., it is our intention to encourage them so that
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it can reach the other parts of the domestic and export markets. Yes, as | said, this
can also be done under UDAN which envisages coverage both for passenger and
cargo traffic.

General strike on January 8, 2020

*93. SHRI ELAMARAM KAREEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is aware that the major national trade unions of the
country have announced general strike on January 8, 2020, if so, the main demands
of the trade unions;

(b) what are the major issues that have led to the announcement of such a
strike and what are Government's comments on those issues;

(¢) whether Government is planning to call meeting of the trade unions to
address these issues; and

(d) in what way Government is planning to prevent the move for a general
strike by trade unions?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (d) A Statement is
laid on the table of the Home.

Statement

(a) to (d) Government has, till date, not received any notice for a nationwide
strike on 8th January, 2020. However, it is learnt through various media reports that
some Central Trade Unions (CTUs) have given a call for a nationwide general strike
on 8th January, 2020.

As and when, a strike notice is received by the Government, the Central
Industrial Relations Machinery (CIRM) under the Office of Chief Labour Commissioner
(Central) initiates the conciliation proceedings with the objective of resolving the
issues involved in strike.

SHRI ELAMARAM KAREEM: Sir, | received the reply but let me say that it
is very unfortunate on the part of the Government to say that till date no notice
has been received for the strike. The Government of India is not an industrial
establishment or an industrial undertaking to give 14 days' prior notice as per ID
Act. This is a general strike called by the national trade unions....
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MR. CHAIRMAN: What is your question? You can't make a prefix.

SHRI ELAMARAM KAREEM: Yes, Sir. They are raising important issues
related with the 50 crore workers of the nation. Arrest price rise and fix the minimum
wages to the entire workers...

MR. CHAIRMAN: No, | cannot allow it. What is your question, please?

SHRI ELAMARAM KAREEM: Such demands cannot be initiated by conciliation
proceedings by the Labour Commissioner. What step the Government is willing to
take to conduct a discussion with trade unions and find a solution?

2 AT FAR TEAR: W, ST A1 G dld I8 &, AHd: TR ESAd
BT Bl Afed foar Sar &, @1 Jdfta fQum & 39a! SHeRT <F Sl g, W
g U1 PIs Afed e e 99 89 SRgART & AT ¥ sHd! SR e,
dl EART WA X AfpAar & W 39 ded d PRds ff ) @ T SR
AR UAT & AH W g Sl SeR! el € S99 B9 ¥ 89 ORI SHMeR!
dFR T BRAE W IR W gl H I & FE Fha1 g B g1 v gu
Afpa g1 o 9 aut § of e ff Rrerd el € F 9 99 39 & 9
HE FHA © P AT ITH W 95 A 98 WHC @l HT FHEN fHA T AR
gedldl 8 & Hidbl -el fear|

SHRI ELAMARAM KAREEM: The International Labour Conference is not
holding its meeting for the last five years. It is the highest forum of workers,
industrialists and Government to discuss the issues of working people. Why is the
Government not conducting the meeting of ILC?

st WAl FAR TER: W, g9 1T wRd My €1 59 oW # g AR
dfpa ved € &R Hifc ex w2 A 9ew q S gene fewn, Sue ded
¥ g9 9iddid B IR §9d GeY H SHPl STFGRI o BT B d | Hoardt
IMUP! A THPRI § FHAT & b AEgAAL I AT Feat & A @
ST 3@ 2

SHRI P. BHATTACHARYA: Sir, this is a very important issue. | feel that the
hon. Minister himself should call all the Central trade union leaders and start
negotiation immediately. If necessary, will the Minister call upon other Ministers,
namely, the Minister of Finance and the Minister of Industry also to discuss this

issue?

2 A FAR TER: § MUP I § WeAd gl 89 e Wud # IEd T
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3 MUY Jed feam &, a1 &9 W ua & Rraw o @ € 'R e wee
| $9H AU IR QAT AR, ITPI gATGd R JSHR qId B |

2 quraf: Sl Wdftd w0, wEe SR Tl b AR # gel

SHRI MAJEED MEMON: A country-wide general strike by major national trade
unions would paralyse the entire system and cause great hardships to the people
in general. Has the hon. Labour Minister examined the legitimacy of the unions'
demand and is the Government taking all possible efforts to avert this strike?

A FAY FAR TER: § AUB! 99 F GeAd g SR ol A g b gE
fUod 9 aul # 98 wfderd AN &1 WHE IR §| A6 a8 W 3MU S ged
T B, STb foue @ ' 9l AdfT uelt @1 gemaw 9 e |

SHRI BINOY VISWAM: Accepting the fact that the workers are the real creators
of wealth, would the Government be prepared for a change in their stance which is
anti-worker today?

$ft WY FAR TER: § MUl g W Big fewel TE FR - Fdeh,
CifehT ST 3@ed € b /™ B, Sl 3@ OB 44 ¥, I BH T JAUTSHD
TF A IR R Bed H gEo BT FH I W &1 AT S JgIa § T T,
ITHT F H I@d gY 39 W’ # Al oM W ed A1 dIs iR e Bl god
<, a1 B9 SW entertain BN |

Steel industry under debt burden
*94. SHRI MANISH GUPTA: Will the Minister of STEEL be pleased to state:

(@ whether the steel industry in the country is heavily debt burdened, if
so, the details thereof;

(b) whether rising raw material costs, power costs and global competition is
slowing production and demand, if so, the measures being initiated by Government
to obviate these difficulties;

(c) whether the targets for achieving a higher steel production capacity of
around 300 million tonnes by 2030-31 is making progress, as the present capacity is
less than 100 million tonnes; and

(d) if so, the details thereof?
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THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) to (d) A
Statement is laid on the table of the Home.

Statement

(a) No, Sir. Steel is a capital-intensive industry with long gestation period. Steel
companies require capital for activities such as capacity expansion and technological
upgradation. The ideal Debt to Equity ratio for capital intensive and long gestation
period sectors like power and steel is 2:1. The Indian steel sector Debt to Equity
ratio is presently less than 2:1.

(b) No, Sir.

(c) and (d) Yes, Sir. The capacity for domestic crude steel production expanded
from 109.85 MT in 2014-15 to 142.24 MT in 2018-19. Already, capacity addition to
the tune of about 28 MTPA is underway.

SHRI MANISH GUPTA: Sir, the problem afflicting the major steel units, has
also now started afflicting the mid-size firms. Inventory is high, debtor days have
been extended and most mid-level steel companies are now contemplating job cuts.
The credit crunch and slowdown in auto and real estate sector has also affected
this industry since it depends on the broader economy.

o g T W), # UG HEH X SMERUNY WE Bl g8 Jfad bRl
aEm & onfl sgeR WEN ¥ dem wmw ey ¥l O uE W ¥ 5 e
gex, faower fawg & o Rufd o=, emR®r 3R a1 & 9 S Ueh Aa9arie
fqare o911, SUW | e hostage # PIS AW, I Wid SS&l Mg | I§ G
WA gl favg # AR @3 < & Wy uwely wlie €1 B fim <=t @
TAN dR B accessibility S91 Usdl €1 9Rd # g9 faqt femis @ o Refe
T, RA-ATRER H AT U R off, Wi SR Sc-eTd AR @l S s
e T o1 glad dR-ER gaRl 8, oSl f$ats ff 9me og £ 39 A U
3R HEaQUl oy WRT WReBR 7 fbar € 6 gor d@31 off ° RSyl # 78t
S @ vl fear 21 erR Saw Durfer e awelt gl 2, el R geRtEs
impact Bl €, o WA Sl W Bl g1 39 & § Wew & 3midr &l
WIHR PIAT §, olfbd Rerfad At 81 €, dR-4R 9 progress &1 I8! B

SHRI MANISH GUPTA: Sir, research and development in the steel sector has
to be done by utilising tripartite synergy amongst industry, both private and public,
national R&D laboratories and academic institutions. How has the Steel Research
and Technology Mission of India been able to spearhead these efforts?
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#t erfg Tur: 99Oy A7eled, # SMUPl SAM @Edl g fb oSl 9Rd high-
end steel @1 dc SHIEY B B U IRl & for o 57 fAfema Hifew
e P A T AT USAl &, SOH strategic sector & fory derm faviy smagaddr
& fIT s &R gsal & ARd 9R-4R el & R&D W SR d Y world
class technology adoption eI internal research and development & ¥\ & 39
foem # Y oW 9¢ %@ 21 W, # oMud AT H y' 9@ W w5 e
3R el el B UeHI® ¥ el g, ol oSl 89R <F # Herl U 99
93 & wU # emerge @ B &l BARI strategic sector @ high-end steel |
&g R&D # <1 Rud Amd FMaad) IRl &, S99 W1 899 BI%! IR a6
Iy B 2

SHRI JAIRAM RAMESH: Sir, the Minister has repeatedly said that steel is a
strategic sector. My question to him is, in recent weeks, the Government has decided
to privatise strategic sectors. Is there a plan or is he just thinking that SAIL also,
which is strategic, is going to be privatised like BPCL and other companies?

3t efiE UeT: Wi AEIGY, SRR ST @l Udh YR IGd ', del W del
Tl ST F 98T SR &b W IAG! gAE Al ¥ fF I S agudt 9ew €,
Wfpd AT I O € 6 9 d9e @1 PRI T B, TGRS B GOUANT |
HY| T VAT B AR HETl A dEr fh Q9 H strategic sector @I e @i
requirement 7-8 fAferE #fgew e €1 ¥ Pad Ig FBll AU B & I H
PHRUT IS EHDI FHIE HRAT TS Y& g1 M 89 M9 8 IR W TS 8d
S OR-AR oM 9% I El oM W § oww oW fay €1 Wd g} &
fag emme WY B fHar o @R 'w9 WY S S dgrn| WA Udh deregulated
industry B g &1 5T AR < I HURIE! 140 fAfers #Hifged e 99 gal
2l ..(@agM).. § 981 d& o I|T § RV, need based strategic disinvestment

gANT AIfd &1 The Government has no business to be in business, I8 T9RT §¢
A9 ¥ 3R 39 f9ar 9 & &9 i &1 mandate @& 3T B . (GEM)...

MR. CHAIRMAN: Shri N. Gokulakrishnan. ...(Interruptions)... He said that the
Government has no business to be in business. Shri N. Gokulakrishnan.

...(Interruptions)... That is his statement. You can discuss it.

it e M WX, 39 W T4l B ARyl . (aeT)...

$it wafr: s TMIT S, Wil | HY MRAdWE St Bl gearn ¢ |
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SHRI N. GOKULAKRISHNAN: Sir, the Government is not coming forward to
safeguard the domestic steel industries. The bank has to facilitate domestic steel
industries to bring back production. Would the Government be prepared to help
the domestic steel industries or not?

s ofE T W, WERT JBI T qdcER HEN H I% A BRI oudl
public lending & &1 89 AR <7 Ufeddd SHE # €1 PR SE&T $Ig U &9
T At €, 1 98 UHUN.UHS. 1 S9d A, mid-sized steel mills ot S|d
T3 ot €1

Lack of basic facilities in slums

*95. SHRI RAIJMANI PATEL: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether a large percentage of slum population in the country still lives
without any basic facilities/amenities including access to clean drinking water and
sewage disposal as per the latest census;

(b) if so, the details thereof indicating slum population and number of
households living in slums without basic facilities and the number of Scheduled
Castes/Scheduled Tribes therein, State/UT-wise;

(c) the details of schemes/programmes run by Government to provide basic
facilities/amenities to slum dwellers; and

(d) the details of funds allocated for the purpose and targets fixed and
achieved during each of the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) A Statement is laid on the table
of the Home.

Statement

(a) and (b) As per Census of India-2011, out of 4,041 statutory towns, there
are 2,613 slum reported towns. Total slum population residing in these towns was
6,54,94,604; out of which 2,25,35,133 lived in notified slums. Out of total slum
population of 6,54,94,604, population belonging to Scheduled Castes was 1,33,54,080
(20.4%) and population belonging to Scheduled Tribes was 22,16,533 (3.4%). State-

wise details of slum population are given in the Annexure-l (See below).
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As per National Sample Survey (NSS) Report No. 561: Urban Slums in India,
2012, drinking water was available through tap to 71.4% of slums (81.6% notified
slums and 64.3% non-notified slums) and through tube well/borehole to 20.4% of
slums (12.5% notified and 25.9% non-notified). Thus, 91.8% slums had drinking water
available either through tap or through tube well/borehole. State-wise details of
source of drinking water to slums is given in the Annexure-11 (See below).

NSS Report No. 561: Urban Slums in India, 2012, indicate that 28.9% of slums
are connected with underground sewerage system. State-wise details of slums with
underground sewerage system is given in the Annexure-I11 (See below).

As per census 2011, only 66% of slum households had latrine facilities within
premises. State-wise details of number of slum household having latrine facilities
within premises is given in the Annexure-1V (See below).

(c) and (d) 'Land' and 'Colonisation' are State subjects and, therefore, it is the
responsibility of the States/Union Territories (UTs) Governments to frame policies
and implement schemes for improving the living conditions of slum dwellers.

Government of India through various programmatic interventions assists the
States/UTs, both financially and technically, to address the issue of basic amenities
to urban population including population living in slums. In this regard, various
schemes of Ministry of Housing and Urban Affairs (MoHUA) are, Pradhan Mantri
Awas Yojana (Urban) [PMAY (U)] Mission, Swachh Bharat Mission-Urban (SBM-U),
Atal Mission for Rejuvenation and Urban Transformation (AMRUT) and Smart City
Mission (SCM).

Swachh Bharat Mission-Urban (SBM-U) aims at making urban India free from
open defecation in all statutory towns of the country. Under SBM (U), Individual
Households Toilets (IHHT) are provided to beneficiaries irrespective of whether they
live in authorized/unauthorized colonies or notified/non-notified slums. Central
Government also provide incentive under SBM (U) for construction of Community
Toilets (CT).

PMAY (U) Mission focuses on providing all weather pucca houses with
electricity, drinking water, gas connection and toilets to all including inhabitants of
houses in the slums. AMRUT focuses on providing basic amenities including water
supply and sewerage and septage management in 500 cities selected across the
country. The main priority under AMRUT is to ensure that every household has
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access to a tap with assured supply of water and a sewerage connection. Out of
the total plan size of 77,640 crore for AMRUT project of States/UTs, ¥39,011 crore
(50%) has been allocated to water supply projects and ¥32,456 crore (42%) to
sewerage and septage management projects. Under SCM, 27 cities out of the selected
100 Smart Cities have taken up a total of 45 slum re-development projects at an
estimated cost of ¥ 3,967 crore.

Details of funds allocated and released to States/UTs under the above
mentioned schemes of the Ministry during the last three years are as under:—

(Amounts in ¥ in crore)

SI. No. Name of the Mission Fund released during the last three years
Scheme Allocation 2016-17 2017-18 2018-19
(Central Share)

1 PMAY (V) - 4,597.68 16,531.21 25,071.84
2. SBM-U 14,622.73 2,137.38 2,540.80 2,509.77
3. AMRUT Projects  35,989.70 2,402.32 3,528.36 5,339.07
4. SCM 48,000 4,492.50 4,499.50 5856.80

Details of target fixed and achieved under the above mentioned schemes of
the Ministry are as under:—

Sl.  Mission  Component Target Achievement till
No. date
1 SBM-U Individual Household 58.99 lakh 60.96 lakh

Toilets (IHHT)

Community Toilets/Public 5.07 lakh 5.61 lakh
Toilets. Nos. of Seats

2. PMAY(U) Construction of houses (Nos.) 1,12,00,000 93,00,949
(Houses sanctioned)

3. AMRUT Household water tap 139 lakh 61 lakh
Projects  connection (Nos.)

Sewer connection (Nos.) 145 lakh 41 lakh




Number of Statutory and Slum reported towns with type-wise slum population

Annexure-I

States/UTs Statutory Slum Total Population Population Population
Towns reported population living in of Schedule of Schedule
towns living in Notified Castes Tribes living
slums slums living in in slums
slums
1 2 3 4 5 6 7
Andaman and Nicobar Island 1 1 14,172 0 0 48
Andhra Pradesh 125 125 10,186,934 8,338,154 1,428,212 270,556
Arunachal Pradesh 2 5 15,562 0 0 4631
Assam 31 197,266 9,163 42,358 3,702
Bihar 139 1,237,682 0 260,442 16,630
Chandigarh 1 1 95,135 95,135 29,230 0
Chhattisgarh 168 A 1,898,931 713,654 338,098 174,050
Dadra and Nagar Haveli 1 0 0 0 NS NS
Daman and Diu 2 0 0 0 NS NS
Goa 14 3 26,247 6,107 651 112
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1 2 3 4 5 6 7

Gujarat 195 103 1,680,095 0 186,577 125,538
Haryana 80 6] 1,662,305 14912 497,042 0
Himachal Pradesh %6 2 61,312 60,201 16,062 483
Jammu and Kashmir 86 40 662,062 162,909 11,136 10,797
Jharkhand 40 3l 372,999 64,399 58,164 66,680
Karnataka 220 3,291,434 2,271,990 922,589 172,129
Kerala 50 19 202,048 186,835 21,923 411
Lakshadweep 0 0 0 0 NS NS
Madhya Pradesh 364 303 5,688,993 1,900,942 1,251,713 356,481
Maharashtra 256 189 11,848,423 3,709,309 1,863,882 364,254
Manipur 28 0 0 0 NS NS
Meghalaya 10 6 57,418 34,699 1,589 40,752
Mizoram 23 1 78,561 0 69 73552
Nagaland 19 n 82,324 0 0 64,253
NCT of Delhi 3 1,785,390 738,915 482,870 0
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Odisha 107 76 1,560,303 0 321,167 199,836
Puducherry 6 6 144,573 70,092 34,521 0
Punjab 143 73 1,460,518 787,696 581,984 0
Rajasthan 185 107 2,068,000 0 582,562 100,675
Sikkim 8 7 31,378 31,378 1,658 8,745
Tamil Nadu 721 507 5,798,459 2,541,345 1,853,315 30,996
Tripura 16 15 139,780 0 40,291 3,337
Uttar Pradesh 648 293 6,239,965 562,548 1,373,211 19,186
Uttarakhand 74 3l 487,741 185,832 91,953 2,321
West Bengal 129 122 6,418,594 48,918 106,0811 106,373
INDIA 4,041 2,613 65,494,604 22,535,133 13,354,080 2,216,533

Source: Census of India, 2011.
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Per 1000 distribution of slums by major source of drinking water in major States

Annexure-11

State Per 1000 No. of slums with major source of drinking water

Tap  Tube well/borehole Protected well Unprotected well Others all
Andhra Pradesh 770 187 0 0 43 1000
Bihar 46 943 0 n 0 1000
Chhattisgarh 885 115 0 0 0 1000
Gujarat 801 108 0 0 a1 1000
Karnataka 948 48 3 0 2 1000
Madhya Pradesh 722 248 0 1 2 1000
Maharashtra 815 131 17 8 2 1000
Odisha 142 850 2 0 5 1000
Rajasthan 783 209 0 0 8 1000
Tamil Nadu 973 0 0 1 5 1000
Uttar Pradesh 357 406 0 0 237 1000
West Bengal 691 263 0 3 43 1000
All-India** 714 204 5 3 74 1000
All-India**: Notified slums 816 125 7 1 50 1000
All-India**: Non-notified slums 643 259 3 4 a 1000

** Based on all States and UTs, including States and UTs not shown in this statement

Source: NSS Report No. 561: Urban Slums in India, 2012
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Statement-111

Per 1000 number of Slums with underground sewerage system in major States

State Per 1000 No. of slums with underground sewerage system

Notified Non-notified All
Andhra Pradesh 215 0 153
Bihar * 0 0
Chhattisgarh 808 0 474
Gujarat * 115 365
Karnataka 576 538 557
Madhya Pradesh 464 5 378
Maharashtra 472 338 372
Odisha * 0 0
Rajasthan 197 10 121
Tamil Nadu 519 0 265
Uttar Pradesh 340 212 271
West Bengal 508 168 277
ALL-INDIA®* 439 184 289

* Number of sample slums less than 10, hence estimates not presented.
** Based on all States and UTs, including States and UTs not shown in this table.

Source: NSS Report No. 561: Urban Slums in India, 2012.
Statement-1V

State-wise Slum Household by availability of Latrine Facility in India

States/UTs Total number of Number of Slum
Slum Households Households having
latrine facility within
the premises

1 2 3

Andaman and Nicobar Islands 3,053 2,017

Andhra Pradesh 2,421,268 1,993,862
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1 2 3
Arunachal Pradesh 4,005 3351
Assam 48,122 41,593
Bihar 194065 104,494
Chandigarh 22,080 869
Chhattisgarh 395,297 192,393
Dadra and Nagar Haveli 0 0
Daman and Diu 0 0
Goa 4,846 2,953
Gujarat 360,291 232,075
Haryana 325,997 260,675
Himachal Pradesh 14,240 12,169
Jammu and Kashmir 96,990 85,539
Jharkhand 79,200 41,731
Karnataka 728,277 461,029
Kerala 54,849 51,123
Lakshadweep 0 0
Madhya Pradesh 1,086,692 683,061
Maharashtra 2,449,530 1,019,634
Manipur 0 0
Meghalaya 10,936 10,141
Mizoram 16,240 16,120
Nagaland 15,268 14,240
NCT of Delhi 383,609 192171
Odisha 350,306 168,666
Puducherry 35,070 22,014
Punjab 296,482 262,906
Rajasthan 383,134 274,306
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1 2 3
Sikkim 8,612 7,840
Tamil Nadu 1,451,690 885,619
Tripura 33,830 32,259
Uttar Pradesh 992,728 769,145
Uttarakhand 89,398 81,977
West Bengal 1,393,319 1,149,877
INDIA 13,749,424 9,075,849

Source: Census of India, 2011.

it wmafer q@vE 95, s IOHT USA | . (aET)...
St ST e WY UM Sf, ...(SuaE). .

ot Jumufer MU W TER IdRU |
St TS| UeeT: ¥R, FvEE TR 95,

SHRI HARDEEP SINGH PURI: Sir, the statement is laid on the Table of the
House.

sft swmafer <roEfor Sf, oo 3Tl WHEY S % 9w & 91g S # 3fger
I oW, 99 WS BISU | e © | oM S, first supplementary.

it TS UeeT: AT Wi S, # 3MUd AeIH W AFAN HAT S | AE
ST ArEdal g 6 gaa glaeeil d dM-ee dogRuy eml g2 w3 St 1
Wer fea € & enft Wt 4000 &xaf & F 2113 F@ # w9 6 RIS, 55
g URAR AfR IRl # I8 ke €1 # o wmear g 6 Sw 4 qevd
JRuTY B9 d6 UG FRIS SIGIT?

SHRI HARDEEP SINGH PURI: Sir, as the answer makes it clear, land is a State
subject, and the Central Government does not maintain statistics. We are essentially

basing ourselves on NSSO figures and the Census of 2011 which provides a figure
on how many people live there, and | prefer to call them informal settlements rather
than slums. But, we are dealing with this issue through the programmatic
interventions in the Prime Minister's flagship programme, through the Swachh Bharat
Mission, where we are building urban toilets, individual household toilets. Also,
under the Pradhan Mantri Awas Yojana, there is a vertical in-situ slum rehabilitation.
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But, at the end of the day, these statistics are maintained by the State Governments,
but, in overall terms, the number of people living in these informal settlements, are
coming down drastically, and the 2021 Census will provide this figure.

2 ISERT Ueer: A Ul Heled, § SAUP AW | S Aedl § o
SIS arffe Rue & fear @ g€ 9 2012 ®§ S g W € fr ond ot
28.9 UG Al YA Aravd vomell ¥ s 8T &1 39 RS UUell 9 WY
B BY TH SIST DI AOHN & R WK I8 MR &, & TS ARBR Bl
sfibgl €1 # S aAredr § b f5 dxe W gerE €Il AN 9 g AT bl
WH 9 Sl g $a IRER AR Sy BT ST @ §, Sd MR W)
39 < # dAfe IRTAT & R’ RART T, RSB THGRT AT FAT ST A2

SHRI HARDEEP SINGH PURI: Sir, under the AMRUT Scheme, the State
Governments prepare what are called State Annual Action Plans. Those State Annual
Action Plans come to us for an overall view. How the State proposes to incur
expenditure, whether on water tap connections or on sewage or storm water drainage
is entirely upto the State. Based on some rough figures that we have got — the
States don't supply us the exact figures on the people living there because they
are not obliged to — the number of settlements covered by water tap connections
is almost complete. But, the scheme has still about two years to go; though we
were hoping to complete it by 2020, there is a little bit of an extension. It is our
expectation that all of them will have water tap connections and sewage treatment.

£ R Rig gar Fegy, @3 S 7 9¥ 2011 W99 & qAed A AR G
far € @ af 2019 = @ T T WHR A 3@ AqF & S Bl I T
four €& f& foo o €2 doe & 99y # emoe o Rud @ € & <rea
statuary towns 143 € 3R SH 9 73 d 0@ URATS €, SWie § wwsEl g b
gomg # Rt towns €, ST He¥ W €1 B9 WT® WRA @I 91 d) IE
€ o9 d ag # W uguer 8, gt W 9F P e el

2t Jumafn sMu |are gioy |

3 R Rig go &1 I9F IR # P wd fFw ¥ fF AT towns &
R fpa-feT st § 99 s Wi Rt & Ao Tos 2, 99 IIoFT & dgd
foa @ Rde g e

SHRI HARDEEP SINGH PURI: Sir, I am very happy that the hon. Member has
referred to this. Land is a State subject. If there are informal settlements or slums,
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it is the State Government which should be conducting the survey. It is the State
Government which should be taking the necessary action to correct that situation.
It is not the Centre. The Centre would be very happy to take this job if land were
to be a Central subject. But, as | said, the State Governments will never agree to
that. Therefore, we can talk about...

3t TR Rig g R g we ¥ o1 '@ 2
St gyt sy fiar #q BT

SHRI HARDEEP SINGH PURI: Sir, the issue is quite simple. Sewage is a focus
in the AMRUT Scheme. The other issues covered by the AMRUT Scheme, like storm
water drainage, these too are ...(Interruptions)... As | said initially, we can deal with
these issues and help the State Governments through these programmatic
interventions of the Prime Minister's flagship programmes, including through the
Swachh Bharat Mission, the AMRUT Scheme and the Smart City Scheme. But, we
can't take away what the responsibility of the State Government is. Why am |
referring to 2011 statistics? Because the last Census was in 2011. The Central
Government does not conduct independent Census every few years. They are
conducted every ten years. When the 2021 figures come, | am sure, the hon.
Member will have ...(Interruptions)...

it gumafe: 1. NRew S|
At R Rig gar W), fSurddic ¥ 99 @Rar enm |
st wufe: /1 A9 suer AW form 27 wRR fGg SN, $uan 48 Syl

DR. NARENDRA JADHAV: Mr. Chairman, Sir, the written reply provided
indicates two things. The first is, only 66 per cent of slum households have latrine
facilities within premises. Secondly, Annexure-111 shows that as many as 71 per cent
slums don't have underground sewerage system. In Bihar and Odisha, 100 per cent
slums don't have underground sewerage system. How do we reconcile these
extremely disturbing statistics with Swachh Bharat Mission and the vision of Open
Defecation Free India and, under the circumstances, how do we remove the scourge
of manual scavenging in India? Thank you.

SHRI HARDEEP SINGH PURI: Sir, in so far as the scourge of manual
scavenging is concerned, it is proscribed, it is banned and if any contractor engages
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such people in such activities, it is a criminal offence and every hon. Member and
every State Government should take the strictest action. | have been writing to the
Chief Ministers on that. In so far as the problematic interventions are concerned, |
would like to tell the hon. Member, through you, Sir, that we had a target to build
something like 60 lakh individual household toilets in urban areas. My Ministry deals
with the urban space. As against the target, we have already built more than 67
lakhs. So, we have done that target. In so far as public and community toilets are
concerned, these are of two kinds, individual household toilets and public toilets.
There also, we have exceeded that. In so far as slums are concerned, the figures
that are being made available are figures for which we don't bear any responsibility
because land is a State subject. Each State Government will have those figures. If
there are discrepancies, in so far as Open Defecation Free is concerned, this is not
based on self-certification. There has to be an agency which will do third party
verification and except for one State of the Union which has been slightly slow
and we are hoping to do that, rural India is Open Defecation Free. Most of urban
India is also ODF, but they will have to maintain that status because it is entirely
possible. After a few months, if you are not duly cautious and you don't exercise
diligence, you may lose the stake.

# IFGAR gL AR FHORT SN, AT 9w Ued WEd Sl IR Serl,
I8 Iad H o RIS & IRt & IR # §, o fdaeme € &R A
N 2l W, FdT WHR d NG A (A= g, 99 g9gM #3 mand Ao,
A ASHI, W AR M & TIRT ITd1 W1l 3R facility provide &= &
g # gwyare @xar g1 # fa¥y wu A ool Hifd ool WRA B romET 2

Nt QuIafY: 3BT Farar @ 87

# IMHEAR T YE I Xed A €1 W), TSl Al @l dEre H oS
S O Bl IR W URATST B Bl 8, S8 T IRe ShRTEER
AR facilities &l 21 WX, 39 DiAMIG B 12 WRR TS IR 25 WhdR IS &
fedad A P09 3040 A Ul allotment 8% o, b Id1 AIfTHMT TR

...(FFE)...
2 JuTafn MY SuET |ard gy |
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SHBT AIfeThT SR T8l fe™ & dRU 9 @9 TE of Wahd, S 9 s
AT BT deT T8l el |
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5 gveiv Rig &t ¥R, usel § AISKAT perspective & g1 ay 1947 # faeet
P AT 8 g oY, I & 91E I8 11 ARG AN Y| IS A9 bfued
RoF, feoell &1 SRR ©1 R W e § I oAiel dF Tl WX, 39 T informal

settlement AT wFA R §9d €, because people come looking for jobs. They come
from smaller cities, they come from rural areas and wherever they can find work,
they settle down. In so far as people living in such conditions are concerned, |
have only yesterday introduced, what | think is a very ambitious Bill, to regularise
and to confer ownership rights, ATfeTdET &6 to people living in these unauthorised
colonies. They are something like 40 lakh or so people living in such colonies. In
so far as JJ colonies and other slums are concerned, | would be happy to share
with the hon. Member whenever he has a little time, we have just done major work
in so far as Kathputli colony is concerned where 2,800 members of the community
will be resettled in modern structures. There are similar plans to do the other clusters
also.

MR. CHAIRMAN: Q. No. 96. The questioner not present. Are there any

supplementaries?
*96. [The Questioner was absent.]
Utilisation of non-used airports

*96. SHRI JOSE K. MANI Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether India has 32 training institutes that produce about 300 pilots
every year against the requirement of 800 a year with Indian carriers forced to hire

expat pilots presently;

(b) whether a Committee headed by a ex-1AF Chief Fali H. Major is working
on a proposal to utilise a large number of non-operational or sparingly used airports
to set up for pilot training; and
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(c) whether pilot training in the country is more expensive than many other
countries because of taxation and fuel for the trainer aircraft and if so, whether
Government would consider subsidising trainee pilots on merit basis?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the table of the
Home.

Statement

(a) As on date there are 32 Flying Training Organisations (FTOs) approved
by the Directorate General of Civil Aviation (DGCA) in the country. These FTOs
train pilots for aviation sector for Commercial Pilot License (CPL). About 380 pilots
have been trained every year for the last two years by these FTOs.

There is a shortage of type rated Commanders in the country due to growth
in the aviation industry and induction of new type of aircraft in the fleet by the
airlines. However, sufficient number of Indian co-pilots are available and employed
with the airlines. These co-pilots do not possess sufficient training and experience
as required to become Commander. To cover the shortage of type rated Commanders
the expat pilots are inducted by Indian carriers. The expat pilot license is validated
by DGCA for the purpose of flying aircraft registered in India. The foreign licensed
pilots are however phased out by the airlines once the co-pilots inducted by them
become eligible for Commander after undergoing requisite training for the same, as
per airlines policy.

(b) Airports Authority of India (AAI) Board in its 190th Board meeting held
on 5th Sept., 2019, constituted a three member committee for formulating a policy
on FTOs for AAI airports. The Committee is working on complete model, operational
modalities and to identify airports/aerodromes for developing them as FTOs.

(c) Pilot Training cost is based on market forces. Currently there is no
proposal in Ministry of Civil Aviation to subsidise the fees of trainee pilots.

it IfT garer gt : W, URAY # 9gd W WRUICH 99 Y T, S ot dF
gfearssl el gY €1 Wfebd ST important €, vital €. W, A IBT IR YA H
AR @ & Tiferam da # UE TERUE fUsd 9 Wi ¥ 99 gl § QiR
g8l 1,500 HIeX BT BUe o A9 8, ffesT A intact €1 a8 gEal RA
e b U B
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3t g¥div Rig gt W%, N U IR 21 We have, at this stage, 32 Flying
Training Organisations or FTOs. Out of these, 23 are in the private sector and 9
are under the Central or State Governments. 84 &¥ a¥ &<I9 100 31f&d pilots &
STeRd Il €, because we are inducting something like 100 planes, which means,
700 pilots are required. 3Nt & B 350 & HG pilots BT train IR T Tl TS
TAN U™ S Air Force 3R Navy o retired personnel 8d €, they come in.
oIfd overall S pilots € 9 &I categories & ¥, Td o HHASH & - 9,000 H A
MY S § SR MY gEX & P categories H foreign pilots H W STwRA
sl &1 # hon. Member @1 ¥E fisamy faamm =@medr € that we are in the
process of upgrading our facilities so that we can, instead of 350 or so pilots that
we are training, take this number up by a few hundreds.

SHRI RAVI PRAKASH VERMA: Sir, what about this particular Airport?

SHRI HARDEEP SINGH PURI: Sir, | am not in a position to make commitments
on where it would be located. But, since the hon. Member has expressed his interest,
we will factor that into decision. These decisions have to be taken by the competent
authority.

MR. CHAIRMAN: Okay. Q. No. 97. | would like to cover as many questions
as possible. We have fifteen questions listed. Now, we are still at 5th or 6th.

Steel Scrap Policy

*97. SHRI AMAR SHANKAR SABLE: Will the Minister of STEEL be pleased
to state:

(@ whether it is a fact that Government is planning to introduce Steel Scrap
Policy in the country, if so, the details thereof along with the date of its
introduction;

(b) the salient features of the Policy and which items are going to be
included in the policy, item-wise details thereof;

(c) whether Government has fixed any scrap centres in the country, if so,
the details thereof, if not, the reasons therefor; and
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(d) whether Government has fixed any incentive on the sale of scrap, if so,
the details thereof and if not, the reasons therefor?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) to (c) A
Statement is laid on the table of the Home.

Statement

(a) and (b) Yes, Sir. The Steel Scrap Recycling Policy has been notified in the
Gazette of India vide No. 354 dated 7th November, 2019. The policy provides a
framework to facilitate and promote establishment of metal scrapping centres in India
for scientific processing and recycling of ferrous scrap generated from various
sources and a variety of products. The policy framework provides standard guidelines
for collection, dismantling and shredding activities in an organised, safe and
environmentally sound manner. The Policy prescribes the guidelines for setting up
and responsibilities of dismantling centre and scrap processing centre, roles of
aggregators and responsibilities of the Government, manufacturer and owner.

(c) Steel Scrap Recycling Policy does not envisage setting up of scrap centres
in the country by the Government. The role of Government is to provide a framework
to facilitate and promote establishment of metal scrapping centres in the country.

(d) Government has not fixed any incentive on sale of scrap. This will be
governed by the guidelines and market conditions prevailing at the time of sale of
scrap.

St IR IHY WS YAIE U HElGd, § MUP HAEgH F HEGG HAT off
H ST @rEdl € fb $H-dF d Iwe Steel Scrap Policy # include fg g 22

it effg werme: WG HElGY, 7 F9%ER, 2019 @1 Ministry of Steel @t R |
<2l # AT Scrap Policy @ TWATI <¥ # Herd: 22-23 fferm e domestic scrap
Ps UHR & SYPRUN ¥ generate BT & O RN TSN, QRN Al BT A
anfe |l 9 UBR ferrous family @ &S UHR &I Aol A scrap 3T &, AT
|4l ferrous material @1 &9 scrap # convert & | <o # 3nft ft e unorganised
scrap management network &, 1 g9 diferft & #rem® | dR-€R organise &
¥ oIy ¥ UdR & ferrous material 1 /AT 1 T €

# SR YHY AEer: H ARG WA S A bET AEdl g 6 9w b 'R gl
WIH & AFH, RSN Mfhd & ArFH, dved M & AFH S accidental
MEl A1 S B g8 IMS! scrap H ULl Y& ¥, I scrap b Geg H IEEHC A
T AT @ 22
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it gumafer seT Hard 2

it effg weme: 9Wfd #EIGd, Ministry of Steel ®bhU @ consumer &1 @I
g faumm €, S actively 39 sector § 39 fawa W & &R I € - Ministry
of Environment, Forest and Climate Change 37X Ministry of Road Transport and
Highways. AgIqd, Sl @l oMy fhal - @12y, s9d Hdg § Udh dde <9 &
public domain # @el BT €1 Sfeal 8 MoRTH 399 U&h ifd oidx omusft| gt
W 9 iR @1 gfic ¥ HIF-A1 commodity ®1, HIF-H equipment b1 e
f&7 g9 HRAT €, Ministry of Environment ¥ e # foiar &R &1 €1 9
Tt fAfRgIT & coordination ¥ ®H, S TH consuming Ministry €, S Scrap
Policy of®? MY €, W& 3idiid gR-¥R &H U& comprehensive strategy @l 3R
¢ Y2 &, i A 9s &1 ward | g fr S existing mfsat € S
scrap & w9 H TSl €, S BH DY ddx AW

it wmafer S €1 ST = WA I8 © B ¥ WA e i WIM
& A condemned vehicles, ST ART @R$ A7 3T fHdl TP F W B, T TS
JEd €, 9% Hey # R S =2 Stolen or disputed property oif FIFRS), @icw
3R gferd &1 & 2

29T ¥ g3 fuMuwHT &1 fAoheor
* 98, SI. RIS ot Hiom: R AR fEE 45 98 9aW @ dur e o

(®) 1 IT 99 T & WHR 7 3 § §B I [HwEl & Fofiesor &
WA B WPl & 7, AT B, A1 ded &RT R

(@) FT YT SR R JFYT SASTAl A Pl iR ey
ST gh/fed SH drel fAmoael § srReror fiyerar g, Afe g, a1 daodedt &R
/T T iR

(M H el R g & fHETeEl & yd H By W FSTeR § AR
feTTs mfaRoT @t ervuedr g g8 o, Ife ', O qodEt &RT @ e

AR fAT W3 e & g @3 (o v Riw g @) (@) A (1) U faaR
[ Yoo WR X9 A M ¥l

farevor

(@) IRA WHR - Fdoqe ot wrfieiRar & IRY vdared, uded wd
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AR faaoas mffrasor (fan) o amuear § IeREe 0 9 IREE  fea
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Privatisation of major airports in the country

1*98. DR. KIRODI LAL MEENA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that Government has approved the proposal of
privatisation of some major airports in the country, if so, the details thereof;

(b) whether people of Scheduled Castes and Scheduled Tribes would continue
to get reservation in the private/to be privatised airports, if so, the details thereof;
and

(c) whether profitability of the Airports Authority of India was affected by
privatisation of airports of Delhi and Mumbai earlier, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the table of the Home.

Statement

(@ Government of India accorded 'in-principle’ approval for leasing of six
airports of Airports Authority of India (AAI) viz. Ahmedabad, Lucknow, Mangaluru,
Jaipur, Guwahati and Thiruvananthapuram airports for Operation, Management and
Development through Public Private Partnership (PPP) to improve efficiency, in
service delivery and to bring in expertise, enterprise and professionalism at these

tOriginal notice of the question was received in Hindi.
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airports, apart from bringing the needed investments in the sector. Accordingly, AAI
floated a Global Tender for inviting bids and identified the highest bidder. Based
on the same, AAI has issued the Letter of Award for leasing of Ahmedabad,
Lucknow and Mangaluru airports to M/s Adani Enterprises Limited.

(b) The provisions of reservation for SC/STs are applicable for employment
in AAI

() No, Sir. Delhi and Mumbai airports were handed over to Delhi
International Airport Limited (DIAL) and Mumbai International Airport Limited (MIAL)
for a period of 30 years by way of entering into Operation, Management and
Development Agreement (OMDA). As per the provisions of OMDA, AAl is in receipt
of share of revenue from DIAL and MIAL from 2006-07 which has contributed
positively to the profitability of AAL.

31 RISt e Hom: |Awrfa AEiGy, AFEE H#E S Y Wed # S Sfae fean
g, a8 Wel © f& Airports Authority of India # IR & fog erggfaa Sifa
3R SrYgfad SISl & flY SIREVT @ U™ @R[ € - IS Ael §, offbd W
ward g f&  Airports Authority of India 3R Air India & privatisation & 7%
SFgYgfad Sfa iR S/ggfad SMoTfd &1 SIRE0 o & AT qel?

SHRI HARDEEP SINGH PURI: Sir, in so far as the AAI is concerned, | can
say with full responsibility that the policy of reservation will continue. This is one.
In so far as privatisation aspect of this issue is concerned, | would submit, when
we privatise an airport, as per the past experience and the current practice, 60 per
cent of senior management has a choice either to remain there and all others will
still be with the Airports Authority of India. The issue of reservation on the new
owner of an airport will arise at the point of induction of new personnel. That is a
decision on which | cannot pre-judge what the new owner will do. But, in so far as
the Airports Authority is concerned, 100 per cent reservation policy will continue.

1. fHS are WMo WX, TR ST F URee Ud I HHEAIRA] Bl THY
W salary € i W& €1 # A A ST @ S @Ear g 6 wR gfewm &
privatisation @ WERT & BHRU 3 qH fhad TS Al B g & AR
Sd AIEN] BIeT & R BRI &2

SHRI HARDEEP SINGH PURI: Sir, I am constrained to point out that reports
appearing in the Press do not always give a full picture. The Air India's pilots are
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very well looked after. Their salaries in relation to what other air carriers are offering
is very good. In so far as resignations are concerned, | have not heard of any
single case where anybody has resigned. Only 25 per cent of the allowances of
employees were withheld for some period due to implementation of the Justice
Dharmadhikari Commission report by means of which the salaries of Al employees
were revised. There is full intention that before the privatization or disinvestment is
completed, this 25 per cent will also be reimbursed to all the employees in all the

segments.

DR. SANTANU SEN: There was a statement from the hon. Finance Minister
that Air India will be disinvested by 31st March, 2020. But, as far as my knowledge
goes, not a single bid was received last time. My question to the hon. Minister is:
Can it be ensured that not a single employee will be losing his or her job after
disinvestment because they are very much scared?

SHRI HARDEEP SINGH PURI: | am not in a position to place any interpretation
on the statement of my senior colleague, the Finance Minister. | think what she
said was that the process of disinvestment for which, as Finance Minister, she is
responsible, is underway. The issue of getting bids will arise only after we have
completed the processing. So far, the alternate mechanism, under the Chairmanship
of the hon. Home Minister, has been made. We have taken some decisions. Other
decisions are being progressed. Once we invite bids, then, we will see how many
bids have come in. But, as | said, the issues relating to current employees, their
health cover, how many will remain, what will happen, etc., we are commited to
securing a favourable deal for all employees. | will go to that extent and say that.
...(Interruptions)... Then, airlines will have to close down if it is not privatised.

3t o Rig: 9=, 9 US A A WA HA! S Pl gl dsdl g (P
39 9 H SR wRN e o f6 Sie TaRdsl & employees @1 fdTen FE
S 3R ST AR Bl gasl companies H adjust fHAT SOl | g A
AEE HA S A4 A A FEl o f6 S9d fU e d9dEe @l § SR 99
HM B fBAr o RET &1 W, { A" A S A g9S AR H S Arsdn gl

SHRI HARDEEP SINGH PURI: Sir, | was inducted into the Ministry of Civil
Aviation in June. The Jet Airways had ceased operations several months before |
became a Minister. ...(Interruptions)...
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MR. CHAIRMAN: Please. Mr. Minister, you look at me.

SHRI HARDEEP SINGH PURI: There is no way | could have made a statement
on retrenchment. The Jet Airways had already ceased operations. In so far as the
portal is concerned, the portal is functioning. ...(Interruptions)... The portal provides
an opportunity both to the employees and different airline stakeholders to be in
touch with each other. Many of the employees are utilising that portal. Others have
found jobs elsewhere. But, again, | want to reiterate to the hon. Members, through
you, Sir, that it is not the Government's job to be (a) in a position to take decisions
which are in the domain of the management. It is the management of an airline which
has to keep it afloat. ...(Interruptions)... We will assume responsibility. The issue is
before the NCLT.

MR. CHAIRMAN: Right.
SHRI HARDEEP SINGH PURI: | cannot prejudge what the NCLT will do.
SHRI P. BHATTACHARYA: Sir, it is the duty of the management.

SHRI RIPUN BORA: Sir, | want to first make one small correction. In the reply
'(2)" the hon. Minister has mentioned 'Guwahati airport’. It is not Guwahati airport.
It is named as Lokpriya Gopinath Bordoloi airport. That should be corrected. My
question to the hon. Minister is, in part (e), the Minister has confessed that Delhi
Airport and Mumbai Airport are earning profit. If it is so, what were the
circumstances which led the Government to privatise, to give on lease the six
airports? This is what | want to know from the hon. Minister.

MR. CHAIRMAN: Which question are you asking? Is it Question No. 98?
SHRI RIPUN BORA: Yes, Sir. Question No. 98.

st wumufer ueT 98 H WE (3) &I ¥

SHRI RIPUN BORA: Sir, it is (c).

MR. CHAIRMAN: Right.

SHRI HARDEEP SINGH PURI: Sir, the Airports Authority of India has a Budget
of something like ¥25,000 crores for the next five years in order to develop different
airports in the country. Out of ¥ 5,000 crores, ¥ 3,000 crores come from the two
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privatised airports. This is the revenue that they are getting from Delhi and Mumbai
airports. The other, about ¥900 crores or so, comes from the other privatised airports
which also — 16 of them, the other airports, some private, some non-privatised —
make some profit. In other words, the expenditure of ¥ 5,000 crores is earned or
rather can be incurred because of privatisation. Today, Mumbai and Delhi Airports,
between them, these two airports account for 34 per cent of the traffic. In all the
other six airports, which we have recently listed, three have already been awarded.
In the other three, we have PILs in two, and, in one, we have a hanger belonging
to State Government Those put together will not account for more than 7-9 per
cent of total traffic. So, in other words, the entire civil aviation infrastructure of
airports is financed through privatisation which was done in an earlier era and which
was done very successfully.

MR. CHAIRMAN: Right. Question No. 99. Shri Dhiraj Prasad Sahu. Questioner
&1 €1 Shri Rakesh Sinha.

*99. [The Questioner was absent.]
Registration of migrated labourers

*99. SHRI DHIRAJ PRASAD SAHU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has taken any initiative to develop a mechanism for
the registration of migrated labourers at source and destination location to prepare
a data bank and if so, the details thereof; and

(b) whether Government is considering to take any steps to ensure the
transfer of documents such as ration card and BPL cards from one State to another
so that the migrated labourers could avail the benefits of these services at their
destination places and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (b) A Statement is
laid on the table of the Home.

Statement

(@ In order to safeguard the interest of the Migrant workers, the Central
Government has enacted the Inter-State Migrant Workmen (Regulation of Employment
and Conditions of Services) Act, 1979 which, inter alia, provides for registration of
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certain establishments employing Inter-State Migrant Workers, licensing of contractors
etc. Workers employed with such establishment are to be provided payment of
minimum wages, journey allowance, displacement allowance, residential
accommodation, medical facilities and protective clothing etc. As migration of workers
from one State to another State is a continuous process and the migrant workers
keep on moving from one State to other States in search of work, therefore, it is
not feasible to keep record of such migration. However, according to the Economic
Survey 2016-17 the size of the workforce as per Census 2011 was 482 million people
and based on extrapolation, this figure would have exceeded 500 million in 2016. If
the share of migrants in the workforce is estimated to be even 20%, the size of the
migrant workforce can be estimated to be over 100 million in 2016 in absolute terms.

(b) There is no proposal under consideration to transfer documents such as
ration cards and BPL cards from one State to another.

st Irher RIeT 9uufg weley, oM < # 139 fafers #Agic oy g
TR gy H 11 AT ged e Higie HRd €1 BART BT A
qpd Ude, 1979 &1 &1 89 °Wd § & dglic god Sg W 9d g, 98 W
JAq9 glageil & A Ed g, S die egHT pafaes ff T8 e &1 #
A HA Sl A S AmEd g 6 R WReR 39 Ve # gqard BRI gERT
U IE T B Il FAaH Jiaug frel, 9@l AR PR b U AROR FT
WX TE 82

2 GAY AR TEAR: IR 86T, AFHE Fe Sl 1 I8 [el aid Pel
g 6 e dEic 909 & R § o/ 9EKT 3 V8l 8, Rife HRT HEAT
Ig T fb E-P9 20 WC HHE U 8, S 39 UBR &I Az & IO H
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3 s RiT: Quuly wey, Adc gad Aogd & (g S &3l 9
ST od g, O aat # wd, fear @ s ©, Rie BRUT S ISR
F U gl SHTEl W ST gedn g1 # AFHR HE S| ger dedl § e ©®
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Exploitation of home garment workers

*100. SHRI SANJAY SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the details of exploitation of home garment workers by sub-contractors
and fashion brands; and

(b) the steps taken by the Ministry to remedy and prevent such exploitation?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) A Statement is
laid on the table of the Home.

Statement

(a) and (b) The State Governments are the appropriate Government for the
purpose of enforcement of the labour laws applicable to home garment workers, sub-
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contractors engaging such workers and fashion brands. The State Government
enforcement agencies implement various labour laws including the Code on Wages,
2019, the Industrial Disputes Act, 1947, the Contract Labour (Regulation and
Abolition), Act, 1970, to regulate the employment and conditions of service of
workers and protect them from exploitation. The Code on Wages, 2019, inter alia,
ensures payment of wages not less than the minimum rate of wages, timely payment
of wages and equal remuneration to the workers to prevent discrimination between
workers on grounds of gender.

2 o Rig: weiqy, ¥ aud wegd W HA St $ e A A @ b
IEM S IR A € 9% W 9ad F I 9 S &1 AT 99 {5 iR o
3R Sl A HA S 7 SR fewn € 9w fidqga e g

ey, ¥4 ¥g W9 g9rel of & S multinational companies iR private
companies 35T ¥ WX H, contract TR, SIS (AT P 3@ TRHASH
M BT BM, YOI SAAF B BM, U IIA Bl PH AR AT TAH P
I 8, IHH SM HT AW BT 21 # University of California @ ga R &1
ATl SHR qAl Arsdl § (b ...(FEEH)...

2 FTIRr, AR WE, JATUD [T qel § |

A o Rig: welcy, § o I8 9o @ g & T vuv 4 Uh RE,
Afge oo IR ara HfPl W TR HRET S BT 8, A " HA S Broqn
B UV TISHT & AT bg WHR dI Bl U oem g fb o sl )®oBis
AR &) 9¢ IR R WHR & dls VAT JoFT © fF 39 dRg 9 5H Bl
oYU 9 B HH?

2 AT FAR TER: Heled, AT Ge Wl d1d $g 2 ¢l Yo I8
fqua Hadl &l b1 8, Ay aRad d 9T WRSGRI DI g minor IR FRIGR
PRAT AMEY] B IT AR Ged od 8d 6, ol Ol AT Aaw F Famrl
2, &9 R 9t I AR 9 Huh P, q@ife R P 8GR AN B BRd §
IR IE U=ed dedl o T8 gl 39 UHR A AN BM ofd & 3R 9 W &
3fEX IR qd | oMUB! I el B ¥ 39 WeW # |l Idl | 9 wRd

AATH HRATS BT |

#t worm Rig: weIgy, # W o= St & e § A g € 5 eied
AR aed e, NGT a1 fi High Court & IQ¥T 9, @M® o’ | &
PRI g7< BRI QAT S &, el a9 A 9gd 9R HolgR [daigel SRR 81
ST g, S9% AW IR @ Rie # @M @1 dae Uer 8 S g




78  Oral Answers [RAJYA SABHA] to Questions

2 Uk AT Wew, pUAT ard gy |

A worm Riw F A B2 S 9 ST U 9' ge dwdal g 5 v
WHR TART R 581 B e <1 B 3Mua! 3y Ao &, orad U aRRerforf
H IRET VAT SuTadTend Rfa § SHdT Sfiae I99 I A

£ AT FAR TEAR: FEQ, AT e Bl Bedl GO ©| Iqd, B 0
59 BT A S HET BR IS 8, ISP dsd I8 M A IR 7w & B e N
gHe # R gediel BN, Al 14 &7 ugel gE &1 e et dr v Al g,
R MR BSAIA BRI ATE, ol bl A ESdle] PR Abd ¢ |

HEIGY, BH il UXMM bR AT Xe € AR W BrA A WET gl 8, 98
39 ufpar &1 BRI OBH ¥ WHRI & ) RN dus # Ead ¥ S8R
EART HATe W AfhT Tedl & 6 PR VAT @IS a1 A, A 98 PRarg Y |
T 399 UH SR PM fhar § fF dEl W SR UMl 91 'l g, Al S9
FHART BT UH Al BT 999 o &1 B 8F e H oxd g, st fv a8 o
HEM d® U SIaTIUT R Hh AR Hfasr &1 T a” 9d |

Assessment of requirement of skilled labour force

*101. SHRI KAMAKHYA PRASAD TASA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether a large number of people are unemployed in the country;
(b) if so, the number of registered unemployed people, State/UT-wise;

(c) the details of employment opportunities created in the last three years
and the current year, State/UT-wise;

(d) whether Government has carried out any assessment with regard to
requirement of skilled labour force for different activities; and

(e) if so, the various steps taken by Government to provide the necessary
skills to the unemployed youths along with the number of such youths benefited
through the said schemes during the last three years and the current year, year-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) A Statement is
laid on the table of the Home.
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Statement

(@) and (b) As per the information received from the States/UTs, the number
of job-seekers, all of whom may not necessarily be unemployed, registered on live
register of employment exchanges, State/UT-wise, in the country to the extent
available is given in the Annexure-1 (See below).

() Employment generation coupled with improving employability is the
priority of the Government. Government has taken various steps for generating
employment in the country like encouraging private sector of economy, fast-tracking
various projects involving substantial investment and increasing public expenditure
on schemes such as Prime Minister’s Employment Generation Programme (PMEGP),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen
Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendayal Antodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM). State/UT-wise details of
the employment generated through these schemes/programmes to the extent available
are given in the Annexure-1l, 111, 1V and V respectively (See below).

Further, Pradhan Mantri Mudra Yojana (PMMY) has been initiated by
Government inter alia for facilitating self-employment. Under PMMY collateral free
loans upto ¥ 10 lakh, are extended to micro/small business enterprises and to
individuals to enable them to setup or expand their business activities.

Start-up India is a flagship initiative of the Government of India, intended to
build a strong ecosystem that is conducive for the growth of start-up businesses,
to drive sustainable economic growth and generate large-scale employment
opportunities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission
for Rejuvenation and Urban Transformation, Housing for All, Infrastructure
development and Industrial corridors have the potential to generate productive
employment opportunities. Ministries/Departments/States run skill development
schemes across various sectors to improve the employability of youth and also
facilitate placements. Schemes such as the National Apprenticeship Promotion Scheme
(NAPS) wherein Government reimburses 25 percent of the stipend payable to
apprentices also enhances employability of the youth to access employment.

(d) The National Skill Development Corporation (NSDC), Ministry of Skill
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Development and Entrepreneurship got conducted a study on Human Resource and
Skill Requirement of 24 high priority sectors in 2013. According to the findings of
the reports, the incremental human resource requirement (2013-2022) across these 24

sectors is nearly 109.73 million.

(&) Under Skill India Mission, Ministry of Skill Development and
Entrepreneurship is implementing a flagship scheme known as the Pradhan Mantri
Kaushal Vikas Yojana (PMKVY) 2016-20 with an objective to provide skilling to one
crore people under Short-Term Training (STT) and Recognition of Prior Learning
(RPL) across the country for four years i.e. 2016-20 with an outlay of 12,000 crore.
As on 11.11.2019, 69.03 lakh (approx.) candidates have been trained in the country
under PMKVY 2016-2020

Annexure-|

State/UT-wise Job-seekers registered on live register of employment
exchanges to the extent available in the country
Jan-Aug, 2017 (Provisional)

SI. No.  States/UTs Job-seekers (in lakh)
1 2 3
1 Andhra Pradesh 9.18
2. Arunachal Pradesh 1.02
3 Assam 1947
4. Bihar 7.89
5 Chhattisgarh 2251
6 Delhi 12.63
7. Goa 119
8. Gujarat 5.85
9. Haryana 7.77
10. Himachal Pradesh 8.35
11. Jammu and Kashmir 2.33
12, Jharkhand 4.66

13. Karnataka 338




Oral Answers [27 November, 2019] to Questions 81

1 2 3
14. Kerala 34.99
15. Madhya Pradesh 19.36
16. Maharashtra 3429
17. Manipur 6.08
18. Meghalaya 041
19. Mizoram 0.36
20. Nagaland 0.68
21. Odisha 9.80
22, Punjab 345
23. Rajasthan 5.30
24. Sikkim## -
25. Tamil Nadu 76.88
26. Telangana 9.60
27. Tripura 2.88
28. Uttarakhand 9.00
29. Uttar Pradesh 2843
30. West Bengal 7761
3L Andaman and Nicobar Islands 043
32 Chandigarh 0.19
33 Dadra and Nagar Haveli 0.09
34. Daman and Diu 0.10
35. Lakshadweep 0.19
36. Puducherry 2.25
TotAaL@ 428.60

Note: # No Employment Exchange is functioning in this State;
@ Total may not tally due to rounding off.

Source: Employment Exchange Statistics, Directorate General of Employment



State/UT-wise employment generated under Prime Minister's Employment

Annexure-11

Generation Programme (PMEGP)

SI. No.  States/UTs Estimated employment generated (No. of persons)
2016-17 2017-18 2018-19 2019-20#

1 2 3 4 5 6
1 Andaman and Nicobar Islands 699 1744 1832 216
2. Andhra Pradesh 17961 12216 17760 8200
3 Arunachal Pradesh 30286 1672 2240 8%
4 Assam 3400 18256 29896 7216
5. Bihar 11691 18456 26424 6224
6. Chandigarh 25872 360 224 72
7. Chhattisgarh 13408 11704 24752 8432
8. Delhi 11629 920 1056 368
0. Goa 26604 400 624 312
10. Gujarat* 25764 15008 28000 19032
11. Haryana 660 13744 17320 6752
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Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra**
Manipur
Meghalaya
Mizoram
Nagaland

Odisha
Puducherry
Punjab

Rajasthan

1984

14148

20392

9890
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1398
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13068
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10328

3120
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1 2 3 4 5 6
28. Sikkim 10400 2% 440 256
29. Tamil Nadu 952 32760 41480 17192
30. Telangana 36315 9520 16408 7776
3L Tripura 8419 8928 9432 1712
32. Uttar Pradesh 6916 43456 41944 12656
33. Uttarakhand 12856 12904 17448 5136
3A. West Bengal 7783 10928 19304 8224

TotaL 407840 387184 587416 211840

* including Daman and Diu.
** including Dadra and Nagar Haveli.
# as on 31.10.2019.

Source: M/o Micro, Small and Medium

Enterprises.
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Annexure-111

State-wise detail of total number of candidates placed in jobs after training
under Pt. Deen Dayal Upadhyaya-Grameen Kaushalya Yojana (DDU-GKY)

Sl. State No. of candidates placed in jobs after training
No. 2016-17 2017-18 2018-19 2019-20#
1 2 3 4 5 6
1 Andhra Pradesh 18966 10954 24841 4984
2. Assam 1479 3464 7397 10470
3. Bihar 4216 4859 5851 3166
4. Chhattisgarh 1987 539 2583 3016
5. Gujarat 2075 160 1486 1666
6. Haryana 586 5832 3919 4557
7. Himachal Pradesh 0 0 576 480
8  Jammu and Kashmir 6453 1424 631 881
9. Jharkhand 2355 2375 3421 5063
10. Karnataka 4432 4752 5411 3509
11.  Kerala 5598 4175 9656 5076
12, Madhya Pradesh 3546 1823 2098 1587
13.  Maharashtra 3694 7390 4500 5750
14, Manipur 0 0 0 247
15.  Meghalaya 0 0 253 375
16.  Mizoram 0 0 0 127
17.  Nagaland 0 0 0 349
18. Odisha 45726 14035 31481 22318
19.  Punjab 0 563 1443 679
20. Rajasthan 3397 693 3381 4001
21.  Sikkim 70 0 &4 16

22.  Tamil Nadu 30780 765 185 1756
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1 2 3 4 5 6
23.  Telangana 9150 9048 15604 5124
24.  Tripura 342 526 2093 287
25. Uttar Pradesh 2052 892 4839 4064
26. Uttarakhand 0 0 253 278
27.  West Bengal 979 1518 3700 2004

ToTAL 147883 75787 135666 91830
# till Oct'l9 (as per MPR)
Source: M/o Rural Development

Annexure-1V

State/UT-wise persondays generated under Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS)

SI. No.  State/UT

Persondays generated (in crore)

2016-17 2017-18 2018-19  2019-20*
1 2 3 4 5 6
1 Andhra Pradesh 2059 2121 24.65 1531
2. Arunachal Pradesh 0.85 043 0.69 031
3. Assam 4.66 481 533 337
4. Bihar 8.58 8.17 12.34 754
5. Chhattisgarh 8.86 11.99 13.86 7.09
6. Goa 0.013 0.010 0.0015 0.0002
7. Gujarat 271 353 4.20 215
8  Haryana 0.85 0.90 0.78 042
9. Himachal Pradesh 237 2.20 2.85 145
10. Jammu and Kashmir 316 371 369 0.62
11.  Jharkhand 7.07 5.93 5.37 411
12. Karnataka 914 857 1045 761
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1 2 3 4 5 6
13. Kerala 6.85 6.20 9.75 398
14.  Madhya Pradesh 11.30 16.22 20.30 1150
15.  Maharashtra 7.09 8.25 8.46 381
16.  Manipur 119 0.61 117 145
17.  Meghalaya 283 292 342 132
18.  Mizoram 168 144 181 126
19. Nagaland 291 200 133 0.57
20. Odisha 7.74 9.22 831 486
21.  Punjab 158 223 204 139
22.  Rajasthan 2597 2398 2942 2277
23.  Sikkim 0.46 0.35 034 0.15
24.  Tamil Nadu 39.99 2389 2577 18.09
25.  Telangana 10.82 1148 1177 8.63
26. Tripura 461 176 253 218
27. Uttar Pradesh 1575 1815 2122 1352
28. Uttarakhand 2.37 2.23 222 0.92
29.  West Bengal 2356 31.26 3383 792
30. Andaman and 0.04 0.02 0.02 0.01
Nicobar Islands
31. Lakshadweep 0.0000 0.0006 0.0010 0.0001
32. Puducherry 0.05 0.07 0.07 0.06
TotaL 23564 23374 268.00 154.36

* Till 04-11-2019.

Source: M/o Rural Development.
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Annexure-V

State-wise detail of placement under Deendayal Antyodaya Yojana-National
Urban Livelihoods Mission (DAY-NULM)

SI. No. States/UTs No. of Skill Trained Persons given Placement
2015-16 2016-17 2017-18  2018-19*
1 2 3 4 5 6
1 Andhra Pradesh 3116 35882 12010 54610
2. Arunachal Pradesh 0 0 113 622
3. Assam 0 293 1284 443
4.  Bihar 0 176 1546 546
5. Chhattisgarh 3513 5858 6476 4942
6. Goa 0 66 639 1255
7. Gujarat 226 3920 6388 12804
8. Haryana 0 0 685 2080
9. Himachal Pradesh 19% 8 100 389
10. Jammu and Kashmir 254 0 25 106
11.  Jharkhand 0 2700 20795 5317
12.  Karnataka 3527 637 898 0
13.  Kerala 0 443 2413 4378
14. Madhya Pradesh 4307 38060 3039 31633
15. Maharashtra 0 11768 6083 20482
16.  Manipur 6 0 0 78
17.  Meghalaya 0 317 111 23
18.  Mizoram 0 147 a 1363
19. Nagaland 691 A1 1749 0
20. Odisha 0 2467 776 0
21.  Punjab 0 0 1139 1369

22.  Rajasthan 0 0 33 2765
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1 2 3 4 5 6
23, Sikkim 0 0 0 248
24.  Tamil Nadu 6262 0 1156 2620
25.  Telangana 3718 1861 10013 4908
26. Tripura 0 0 2 225
27. Uttar Pradesh 0 42174 30058 348
28. Uttarakhand 0 1731 0 1061
29.  West Bengal 6322 2691 6919 8741
30. Chandigarh 1436 283 875 0
31.  Delhi 0 0 0 21
TotaL 33664 151901 115416 163377

*As on 18-06-2019.

Source: M/o Housing and Urban Poverty Alleviation.

3t HERET UNITE O AEIGd, A St 7 foRga ofww femm ®1 # WA Sft 9@
ST arEd € & @-eM W Sector # Skill Development @1 training <1 TS &7

# garm @edar g & g|@d placement ®T percentage Igd ®H 8, Al @1 I
IEH DI DI FART B2

#t WAy HAR WEAR: Helqd, aRdd § AFCRE 99 & ged 98l gl W
U 39 99d QR placement @ SR TEN €1 # QX SMSRI AFHE WER Bl
T BT BMH BRI

HEIed, # g GEdl g 6 3 I5g WHR BT FRal €1 89 59 WeY
H I WRART I Fedl fb 39 YR B S Ufhar €, S98 anf @l ofir e
3R 3= recruitment fiet, I8 919 WEI T | BMI AIRY|

£ HERAT TAE R HEIGd, H A #3 St & & # o Arsar g fd
g Al qgET Ao iR SN dat @1 fofderm aRe @l v € offee S
d@f BT M eI A W81 €1 gAg # AFAG HA ST A ST Aedn g (b
59 Hdg # W1 9 @i B §{B instructions I BT B BIA?

2 WA FAR TER: FEed, 89 o0 A" Bl B, ofbs AR AT &
5 RIaT o1 &9 o 99 fhar o1, S99 SATeT ®OT g9 Ao 9 e S ogar
2l 399 B9 g8 O™} gqmMl dred f aAfgersil iR SRgad S b oAl @i
A gl R 9gd arer ¥
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[5T |aN AR IWER]

Hglqy, # 9AMl AEAl § b Hul WS $ S ofd dhb H 10 AR
RIS BUY P 0T 21 HRre @l d f&ar T g1 98 &9 < 7 9d © &
399 60 WS BT INidbsl Afgell Sl & W & T 2l I8 dRdd H Th
3BT HEH &, AN SHBI o I3T I8 & 3R B R T gl

*102. [The Questioner was absent.]
Non-registration of FIRs for snatching in Delhi

*102. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is aware that Delhi Police does not register FIRs of
snatching cases committed in National Capital and where registered, theft is
registered instead of snatching case;

(b) if so, details thereof and reasons behind doing so;

(c) whether it is a fact that when a victim goes to police station or police
post the policemen misbehave and abuse victims instead of registering FIRs; and

(d) what action Government has taken or proposes to take to deal with such
cases and action proposed to be taken against abusive police personnel and those
who do not register FIRs?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) A Statement is laid on the table of the Home.

Statement

(a) to (d) During the year 2019 (upto 31.10.2019), 5307 snatching cases have
been registered by Delhi Police. However, 03 complaints have been received by Delhi
Police in 2019 regarding non-registration of cases of snatching or registration under
inappropriate sections of law, on which action has been initiated by them. As reported
by Delhi Police, instructions have been issued to all Police Stations to ensure
registration of FIRs in cognizable cases under proper Section of law.

Delhi Police has reported that no such incident of abuse/misbehavior by
policemen with a victim/complainant in Police Station has been noticed. To avert
such issues as well as to facilitate the public, Delhi Police has initiated a scheme
of deploying women Public Facilitation Officers (PFOs) in Police Stations to handle

the complainants properly.
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Details of action taken against erring police personnel for non-registration of
FIRs during the current year (upto 31.10.2019) are as under:-

Action 2019 (upto 31.10.2019)
Warning/displeasure/Explanation/Advisory memo 14
Censure 04
Departmental Enquiry 00
Major Punishment (forfeiture of service) 00
ToTAL 18

MR. CHAIRMAN: Questioner is absent. Hon. Minister, lay the reply on the
Table. There is no supplementary.

*103. [The Question was absent.]
Lack of facilities in Detention Centres

*103. DR. SANTANU SEN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the total number of people currently living in detention camps in the
State of Assam;

(b) the total number of people who have died in the detention camps due to
medical or any other conditions;

(c) whether it is a fact that the detention camps in Assam lack even the
most basic facilities and medical care; and

(d) the details of the facilities provided?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d) A Statement is laid on the table of the Home.

Statement

(@ As informed by the State Government of Assam, as on 22.11.2019, 988
foreigners were lodged in 06(six) Detention Centres in Assam.

(b) From the year 2016 upto 13.10.2019, 28 detenues have died either in the
detention centres or in hospitals where they were referred.
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(c) and (d) As per the information made available by the State Government of
Assam, the Detention Centres are equipped with all the basic facilities and basic
medical care facilities. Basic facilities like food, clothing, daily newspapers, television
facilities in every ward, sports facilities, performance of cultural programs, library,
yoga, meditation facilities etc. are provided to the detenues in the detention centres.
Indoor hospital facilities are available in every detention centre with medical staff.
Health checkups of detenues are regularly done by the doctors. Medicines are
provided by the District Health Service Authorities and emergency medicines are
purchased locally in specific cases, if required. In case of complications, doctors
refer the detenues to the nearest Civil Hospitals of the districts concerned and on
advice of Civil Hospital Authorities, they are admitted to Guwahati Medical College
and Hospital, Silchar Medical College and Hospital, Tezpur Medical College and
Hospital, Jorhat Medical College and Hospital, Assam Medical College and Hospital,
Lokopriya Gopinath Bordoloi Regional Institute of Mental Health (LGBRIMH) Tezpur
and B. Baraooah Cancer Institute Guwahati.

DR. SANTANU SEN: Sir, data is given that 28 persons died in the detention
camp. But we came to know from reliable sources that the age group of these
persons died is absolutely variable. Most of the persons, who died, died out of
apprehension. What preventive measures are the Government taking?

2 P I iy Je8ied, 28 @M @1 A B gEar s g1 S detention
centre 2, I detention centre ¥ WW JAHW & AR fHA @1 Ad 9 & RO
1 feft ga1 & HRUT €T g8 &1 S ft A1 g8 ?, 98 9 & BRU g8 2
NS ¥ G&dfa S Y ST 8, S9d sa & fav It # 9 g9 centres
g1 981 W <BX detention centre ¥ Y Sfdex B IR SHD ST B FARAT B
Tel el weme qarsdl SUdel BRIl SR sarl Hl HYUl, e 3R gaferd
T W o ST €1 #AEIGy, 28 Wt @ Ald g8 €, IE 91d dal 2

DR. SANTANU SEN: What compensation has been given to their family
members by the Government?

2 = IR <Ry, g9 @1 P U A8l &1 gfe detention centre
ST P W ST L, SN $9 S« A Bl T Pel A IR-BAAT T F € w8
Wfhd B AT U@e T8l & [ S 39 USR B Pls Joldo a1 Syl

SHRI SWAPAN DASGUPTA: Sir, para (a) of the reply says, "988 foreigners
were lodged in six Detention Centres in Assam." Would the hon. Minister answer if
any member of those who are considered religious minorities in Bangladesh which
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are covered by the Gazette Notification of 7.9.2015 or any of them is included as
foreigners among the 988?

MR. CHAIRMAN: If you don't have the information, collect the information
with confirmation, and then pass on the information. AP T T TEHRT BT
g, d oMY 91 # dolde HRP ol ST |

3t e I 99 S, 98 919 9El © fd 988 AN Bl AoRds @l
T 2 BN I8l S RGN 1 W IE W T, S 9 A §, S A
TROE o) 3MU & AT Sl S’d & BRI od] 3T 8, SADI I
AT EM % 9§ ¥g g © A1 e} U an, o e feft erena &, faen
PRl URIUIS & 3 O € Sl W B IR-BIL & | RE drel Al A
2 ..(HaEE)...

2 Jumafer: S WRithe Harel yo1 €1 Afe 3Myd U SHST oaE €,

~ N [N ONON O\ - - -y .
é\LﬂQ, JAGNAIgST §WIHR holdc DX [HOIAT <INTY, RIldh 1t IS a sensitive

matter.

#t = T oMy e fI)ga S/ 9ed €, S g8 8, dfed Jfe v
39 W IR ST a9 dEd §, dl 89 SHdT o[dd 3Mud! forgay § |

wihfad i’ o1 IeUre 3R AT

*104. G WRIST UIUSTA: T UG X Widhfords /7 #31 I8 qam @1 $ur
EoulEa

(@) <9 H gHE H ufqed Urefae 19 B g Sded fdad g iR W
AW B @A ¢ R Ig A

(@) 39 IAEA B GG & T iR Urpfad 9 & ¢ WUSRI Bl @ier
F U TWAR 7 PH-BF F $HeH $OT & AR

(M @y 2022 IF <« H UT a4 uiplae I b SAed H fhadl gig '
B ATAA 22

Ugifera ST Wi T @3t (3h e wam): (@) W (M) U fAEROT |l
Todd W 9 e iy B

farevor

(®) 99 2018-19 TAT IHAM d¥ SWA-RTHR, 2019 & oy wipfod ™ @
W] SR IR Wud (@RAgH #) @1 &ART A eI o
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2018-19 2019-20

(3TreT-RyeTr,
2019)
WGHd I P IUET 32.87 16.01
wiHfae I @ @ud 60.75 31.82

* dRigE - faferm w9 e

()

29 ¥ dd7 IR T P Y 3R SAIET Bl de b U WReR |

Py GURIHAG AIfFd SUR/UEd @ & R FefeRaa e €-

(i)

(i)

(iii)

(iv)

(vii)

(viii)

(ix)

(xii)

BISQIBET WSl ¥ WY g1 A B4 & oy Ided BRSR! Afdal
(oeRth) @reRen & ded RImGl, @fy 9gw oM iR WaHIaRol &
forg +ifq, 2014

Glol Y oY & | A, 2015

EISSIPET YU 3R ATSURIT HIfd, 2016

Sarey fewier) <dfueelt & sEafy gem & fow Hifd, 2016 8k 2017
P I8 HIT | g ga1 Afid wRA & forg i, 2017
IS ST RO &1 o=, 2017

daecly AT § IR el b1 qedie

BISQIBIE el BT YT 3fThel

TISUAYl g 3R UARUedl sdil H Sured [ERiER] wfaere Bl Bl
ToTell &l FaRed s & fog ifaed @@, 2018

Jo1 iR T & fou affa e ugfaat @1 demar 9 9 uicard
=4 & forg ifa, 2018

o

HiSel Sed ERER] Wfdersl, Bl o MeN wherel SR Amie
gl & d8d IR-URUR® BEQIPEAl & A=YV 3R IEd =g AR
e, 2018

Ied qE-STd dUshH (TEUl-gae) Rodie dor ey 9l SR srcaiad
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(xiii)

TN Al a3l (@ dfd) @ uefoe 19 & e, b et
W Sarfed TN, ERSIGET YUl iR s Hify (TEgvend)) qen
ol T dg &7 (SIEus) Ay & sfdia Ry T wdie fadie o1
Jellg, 2018 AP AT ISP dl@ Q@R &F (TIS3IR) A Idried aroriad
I qer U T T @Sl b ddy H Hed e $ el b
|1 fAUUE BT SAUBR <, D! &F BRI IS BT STHIGT BRI,
2019 & IS BIM €1 URIRIG You oF gawl (giew) el | S7faRad
M IART ® gl 91 $ Sged W, AR PREARNT URgW H
STfIRe&T Jeures by oM WR AN R[Sl & 10% b Jhec! H Dl
A B A A T D

P 7A@, WRBR F 3T HRIGANT dgM, daasey IRk & IR-
SAMNAAR-ECT &l B¢ IR qeeh e smafia = 3R HiSal
g3l | dd 3R I P ERQ IET Bl GeM P Sgavd W BREW],
2019 # IFIVUT 3R ARANTT I F @ JuURI $I AgHIled d- QT
g1 ifra guRt & deg H o=y 9l $ - BRI BRIHH Bl 3R
SR WIAHGAT qd U SINUl BRG] Pl GOMI, WRBR b A
IR &l Scure sRyar RorRE RRIaRT & Ao 1 SR 1 & Jersdy
IRl B WY H W @l B dlell RIS €1 $HD SfeTEl,
fPy S arel GERI H e 3R AN e[|l Pl Wkl g4I,
IGINT Uicded § &) @oil A g ol Afid a1, f[auoe iR
e RO @ STadl <d gU I SIeT g@, A &l § Sared
9eM B Ugi@l ¥g AN a1 ol &5 @l 4EieRl & oy IS
P FIRAT HRAT AT SAGEI b Ubel Rged! AT & AT AT A
PRIAR T 9 T YR B U q8dqul Uee] © |

(M A 2022 TH WPHTH T BT AFANC BR] Scdlled FRad &:-

EL PICORERIN]
(@ )

2019-20 34.55

2020-21 39.32

2021-22 46.92

* iy - e @9 Aiex
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Production and demand of natural gas

1*104. MS. SAROJ PANDEY: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the total production of natural gas per annum in the country at present
and whether this is sufficient in view of the domestic demand,;

(b) the steps taken by Government to increase this production and to open
new natural gas reserves; and

(c) the estimated increase in production of natural gas per year till 2022 in
the country?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) to (c) A Statement is laid on the table of the Home.

Statement

(a) Domestic production and consumption of natural gas (in BCM) for the year
2018-19 and for current year from April-September, 2019 is as under:—

2018-19 2019-20
(April -
Sept., 2019)
Production of Natural Gas 32.87 16.01
Consumption of Natural Gas 60.75 3182

*BCM- Billion Cubic Metre.

(b) Government has taken several transformative policy measures/initiatives
to enhance exploration and production of oil and gas in the country, which include:

(i) Policy for Relaxations, Extensions and Clarifications under Production
Sharing Contract (PSC) regime for early monetisation of hydrocarbon
discoveries, 2014.

(i) Discovered Small Field Policy, 2015.
(iii) Hydrocarbon Exploration and Licensing Policy, 2016.

(iv) Policy for Extension of Production Sharing Contracts, 2016 and 2017.

tOriginal notice of the question was received in Hindi.
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(v)
(vi)
(vii)

Policy for early monetisation of Coal Bed Methane, 2017.
Setting up of National Data Repository, 2017.

Appraisal of Unappraised areas in Sedimentary Basins.

(viii) Re-assessment of Hydrocarbon Resources.

®)

®)

(xi)

(ii)

(i)

Policy framework to streamline the working of Production Sharing
Contracts in Pre-NELP and NELP Blocks, 2018.

Policy to Promote and Incentivise Enhanced Recovery Methods for Oil
and Gas, 2018.

Policy framework for exploration and exploitation of Unconventional
Hydrocarbons under existing Production Sharing Contracts, Coal Bed
Methane contracts and Nomination fields, 2018.

Grant of Marketing including pricing freedom, on natural gas production
from High Pressure - High Temperature (HP-HT) reservoirs and deepwater
and ultra deepwater areas (with ceiling), gas produced from CBM blocks,
blocks awarded under Hydrocarbon Exploration and Licensing Policy
(HELP) and Discovered Small Fields (DSF) Policy, commercial gas
produced from North-Eastern Region (NER) on or after 1st July, 2018
and also in those new gas discoveries whose Field Development Plan
(FDP) has been approved after February, 2019. To incentivise additional
gas production from Administered Price Mechanism (APM) fields,
reduction in royalty by 10% of the applicable royalty has also been
granted on the additional production over and above business-as-usual

scenario.

In addition, Government in February, 2019 approved major reforms in
exploration and licensing policy to enhance exploration activities, attract
domestic and foreign investment in unexplored/unallocated areas of
sedimentary basins and accelerate domestic production of oil and gas from
existing fields. The policy reforms inter alia aim to boost exploration
activities with greater weightage to work programme and bidding of

exploration blocks under Category Il and Ill sedimentary basins without
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any production or revenue sharing to Government. Further, reforms
envisage simplified fiscal and contractual terms, early monetisation of
discoveries by extending fiscal incentives and incentivising gas production
including marketing and pricing freedom. The policy also provides more
functional freedom to National Oil Companies for collaboration and private
sector participation for production enhancement methods in nomination
fields. Streamlining approval processes and promoting ease of doing
business including electronic single window mechanism is also an

important aspect of policy reforms.

(c) Projection of domestic natural gas production till 2022 is as below:—

Year Natural Gas (in BCM)
2019-20 3455
2020-21 39.32
2021-22 46.92

*BCM- Billion Cubic Metre.

Al ARIST UOST: [HURT S, [ UsSl Al F HEAE HA S iR WRBR
B qG1g <l g b S UgierE® WAey #§ 9gd WR fawal W oggd deaxl 9
SH fbar & 3R U A o @1 8, fe Afgen qeifaaeer a1 favg qoigd
B3 g1 Sl SMeRI & 8 8, S9d dd iR N ...(aem)...

2 Uiy AR wEw, Y qeE giov |

G RIS UIoST: |qUmafd Sf, # Fdegd WX OEl 37 el § fh Sud dd 8k
N & Yo 3R I & foaw S SRt € 18 ¥ R’ SHe fharaae
B YoM B DI 22

st ey g W), S9d folt &% UBR % SUN e fey W E qw # A9
S g3, IMMERUNAT Wl 7 I8 BT A1, EH1 [Rad wU H SHST fawga fqavor
fear &1

MR. CHAIRMAN: Question No. 105. The questioner is not present.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Status of the projects under Smart Cities Mission

105. DR. PRABHAKAR KORE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that, a recent report brought out by the 'Smart Cities
Council India' on the project across the country claims that the projects are
progressing at a very good pace;

(b) if so, the status of the projects under the Smart Cities Mission, State-
wise; and

() the detailed status of all the works of Belagavi Smart City Project in
Karnataka;

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Yes, Sir. Government of India
launched the Smart Cities Mission (SCM) on 25th June, 2015 for development of
100 cities as Smart Cities. The selection of 100 Smart Cities has been completed
through 4 rounds of selection from January, 2016 to June, 2018. A total of 5,151
projects worth of ¥ 2,05,018 crore have been proposed by the 100 Smart Cities as
part of their Smart City Proposals (SCPs) that are under various stages of
implementation.

As per Smart Cities Mission Statement and Guidelines, the Central Government
proposes to give financial support to the extent of ¥ 48,000 crore over five years
i.e. an average of ¥ 500 crore per city over the Mission period. An equal amount
on a matching basis, is to be provided by the State/Urban Local Bodies. Apart from
these, around ¥ 42,028 crore (21%) is expected from convergence with other
Missions, ¥ 41,022 crore (21%) from PPP, around % 9,843 crore (4.8%) from loans,
T 2,644 crore (1.3%) from own resources and remaining from other sources.

As on 18th November 2019, 4,178 projects worth T 1,49,512 crore have been
tendered out, which is about 73 per cent of the total value of projects. Out of these,
the work orders have been issued for 3,376 projects worth ¥ 1,05,458 crore and 1,296
projects worth ¥ 23,170 crore have been completed. Since, the last 15 months, there
has been 183% growth in projects tendered, 224% growth in projects grounded/
completed and 284% growth in projects completed. State-wise/City-wise progress of
projects is given in Statement (See below).

As regards Belagavi Smart City, it was selected in January 2016 in the Round-
1 of the Smart Cities Challenge. The present status of projects in Belagavi Smart
City is given below:-



City, State DPR Stage Tender Issued Work Order Issued Work Completed  Total No.  Total Cost
No. of Cost No. of Cost No. of Cost No. of Cost of Projects (Z in crore)
Projects (% crore) Projects (% crore)  Projects (R crore) Projects (% crore)
Belagavi, Karnataka 21 427 2 795 57 1,109 86 883 186 3,213
Statement
State-wise/City-wise progress of projects of Smart Cities
(Amount ¥ in crore)
State/City/UT Tender Issued Work Order Issued Work Completed
No. of Projects Value No. of Projects Value No of Projects Value
1 2 3 4 5 6 7
Andaman and Nicobar Islands 3 17.35 1 6 2 14.33
Port Blair 3 17.35 1 6 2 14.33
Andhra Pradesh 23 890.83 133 6810.66 60 793.78
Amaravati 1 0.01 25 2046.05 0 0
Kakinada 7 300.16 R 1235.23 24 429.04
Tirupati u 253.66 40 1538.81 u 2192
Visakhapatnam 4 337 K 1990.57 5 342.82
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Arunachal Pradesh
Itanagar
Pasighat
Assam
Guwahati
Bihar
Bhagalpur
Biharsharif
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Silvassa 0 0 0 0 0 0
Daman and Diu 4 491.91 3 53.18 1 0.29
Diu 4 49191 3 53.18 1 029
Delhi 7 155 10 698.94 80 427.93
NDMC 7 155 10 698.94 & 42793
Goa 4 43.68 9 333.57 9 14.77
Panaji 4 43.68 9 33357 9 14.77
Gujarat 69 4790.58 129 9066.18 131 3464.7
Ahmedabad n 6711 3 3094.92 27 1068.7
Dahod 13 317.37 n 527.76 6 541
Gandhinagar 7 14948 13 274.83 3 9151
Rajkot 17 2612.56 16 1259.31 8 88.38
Surat 8 57753 26 2592.32 % 1269.81
Vadodara 13 462.54 25 1317.04 2 940.89
Haryana 14 569.88 25 596.53 4 162.11
Faridabad 8 200.62 13 435.79 4 162.11
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Karnal
Himachal Pradesh
Dharamshala

Shimla

Jammu and Kashmir

Jammu
Srinagar
Jharkhand
Ranchi
Karnataka
Belagavi
Bengaluru
Davanagere
Hubballi-Dharwad
Mangaluru
Shivamogga

Tumakuru
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Kerala 20 831.69 50 834.75 5 166.57
Kochi 14 64258 43 765.22 3 29.78
Thiruvananthapuram 6 189.11 7 69.53 2 136.79
Lakshadweep 1 100 2 6.8 2 1.15
Kavaratti 1 100 2 6.8 2 115
Madhya Pradesh 72 6571.29 225 10987.95 265 5275.89
Bhopal 1n 3525.12 v} 1754.15 K7 11192
Gwalior 16 994.26 0 79333 18 34743
Indore 15 599.76 62 4031.75 154 292326
Jabalpur 16 861.76 K] 141097 K¢ 433.77
Sagar 5 25512 15 1013.74 1 42.72
Satna 7 163.22 20 641.17 1 0.1
Ujjain 2 172,05 17 134284 % 409.41
Maharashtra 51 9495.81 119 7011.4 77 2195.2
Aurangabad 2 189 3 193.73 4 23747
Kalyan-Dombivali 6 858.25 9 440.21 1 1.88
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Nagpur
Nashik
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Puducherry 6 14.44 7 49.83 1 12.6
Puducherry 6 14.44 7 49.83 1 126
Punjab 18 975.45 26 898.53 3 9.16
Amritsar n 600.67 6 143.06 1 6.17
Jalandhar 4 27598 7 1416 0 0
Ludhiana 3 98.8 13 613.87 2 299
Rajasthan R 1097.8 127 3862.55 87 920.38
Ajmer 14 8491 40 679.87 K7 1544
Jaipur P& 41562 kil 1053.89 18 332
Kota 12 259.57 10 953.1 2 398,52
Udaipur 43 3371.7 46 1175.69 16 3546
Sikkim 6 357.25 19 815.06 1 7.64
Gangtok 5 349.25 6 279.77 0 0
Namchi 1 8 13 535.29 1 7.64
Tamil Nadu 38 1740.8 236 10823.83 72 563.49
Chennai 7 416.24 17 436.98 16 94.19
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Coimbatore
Erode
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Aligarh 10 330.77 28 1039.68 7 88.3
Bareilly 8 164.09 5 30.55 0 0
Jhansi 16 1983.21 7 570.64 12 357.68
Kanpur 7 375.75 2 2207.74 18 1133.46
Lucknow 15 372.83 30 6374 2 392.02
Moradabad 0 0 1 54.79 0 0
Prayagraj 1 645 127 651.99 4 248.95
Saharanpur 7 240.49 4 12.95 1 0.22
Varanasi 10 184.56 3 1085.63 48 1271.42
Uttarakhand 11 343.17 22 997.84 3 46.35
Dehradun n 343.17 2 997.84 3 46.35
West Bengal 26 189.39 30 82.16 4 11
New Town Kolkata 26 189.39 30 82.16 4 11
GRAND TOTAL 802 4405391 2080 82288.09 1296 23170.28

(As on 18th November, 2019)
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Payment to Haj 2012 operators

961. SHRI MAJEED MEMON: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Jet Airways which had been carrying on Haj
operations for Air India suddenly unilaterally withdrew its Haj operation since 2012;

(b) whether it is also a fact that at this juncture and emergency another
operator went to Air India's rescue and transport pilgrims to/from Medina since 2012;

(c) if so, the details thereof; and

(d) what are the payments made so far and payments pending to new
operators who went to Air India's rescue since 2012 for operating Haj 2012
operations and by when, Air India proposes to settle all outstanding payments/dues
of such operators?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Air India had entered into Charter Agreement
with M/s. Hellenic Imperial Airways for carriage of pilgrims on 6th August, 2012.
On 1st September, 2012, General Authority for Civil Aviation in Saudi Arabia (GACA)
issued a letter to Air India informing that M/s. Hellenic Imperial Airways had
committed violations during the recently concluded Umrah season. GACA had
decided to blacklist and stop the operation of M/s. Hellenic Imperial Airways either
on its own flight numbers or on lease to other airlines etc. GACA had requested
Air India to substitute the capacity leased from of M/s. Helleninc Imperial Airways
by other aircraft.

Since, M/s. Hellenic Imperial Airways and their Indian representatives M/s. BKP
Enterprise could not obtain permission of GACA to operate Haj flights, Air India at
the last minute had to make alternate arrangement as the operations had to start
from 17th September, 2012. Air India approached Jet Airways to operate the flights
at the same terms and conditions and rates as agreed between Air India and and
M/s Hellenic Imperial Airways. Jet Airways agreed to operate Haj Flights on behalf
of Air India from Gaya. Jet Airways completed Phase-l operations smoothly which
went on till 6th November, 2012.
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For seamless operations of Phase-1I from Medina to Gaya, Air India entered
into another agreement on 3rd November, 2012 with M/s Orbest Airlines incorporated
in Spain to carry the Haj pilgrims from Medina to Gaya at the same terms and
conditions and rates as agreed between Air India and M/s Jet Airways.

Jet Airways thus operated Haj flights in the Phase-l of the Haj operations in
the year 2012 and Orbest Airlines operated Haj 2012 Phase-Il flights from/to Gaya.

(d) An amount of USD 3,435,419/- was due to Orbest Airlines towards fare.
A payment of USD 2,275,000/- was made after deducting the amount of expenses of
USD 937,882/- incurred by Air India on behalf of Orbest Airlines. The amount of
USD 222,537/- was outstanding with Air India of Orbest Airlines for Haj 2012
operations. However, Orbest Airlines went into liquidation. As per legal advice, Air
India is contractually bound to pay only to Orbest Airlines which has gone into
liquidation and the outstanding amount can only be paid to liquidators or to the
new Board of Directors of Orbest Airlines.

Revival of unserved/underserved airports

962. SHRI HARNATH SINGH YADAV:
DR. L. HANUMANTHAIAH:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether any progress has been made under UDAN scheme to revive

unserved and underserved airports;
(b) if so, the details thereof; and

(c) the number of flights routed under UDAN scheme have been subsidised
so far, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Details of the unserved and underserved
airports revived under RCS-UDAN are given in the Statement-1 (See below).

(c) The details of the RCS flights commenced are given in the Statement-I11.
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Statement-1

Details of unserved/underserved RCS Airports started till
22.11.2019 under RCS-UDAN

Sl State Airport Date of
No. Operationalisation
1 2 3 4

1. Andhra Pradesh Kadapa (Underserved) 27-04-2017
2. Assam Jorhat (Underserved) 1-08-2018
3. Lilabari (Underserved) 15-01-2019
4. Tezpur (Underserved) 26-04-2018
5. Chhattisgarh Jagdalpur 14-06-2018
6. Daman and Diu Diu (Underserved) 24-02-2018
7. Gujarat Bhavnagar (Underserved) 1-05-2018
8. Jamnagar (Underserved) 17-02-2018
9. Kandla 1-07-2017
10. Mundra 17-02-2018
11 Porbandar (Underserved) 10-07-2017
12. Himachal Pradesh Shimla 27-04-2017
13. Kullu 13-05-2019
14. Karnataka Belgaum (Underserved) 1-05-2019
15. Hubli (Underserved) 14-05-2018
16. Mysore 2-09-2017
17. Vidyanagar 21-09-2017
18. Kalaburagi (Gulbarga) 22-11-2019
19. Kerala Kannur 25-01-2019
20. Madhya Pradesh Gwalior (Underserved) 31-05-2017

21. Maharashtra Jalgaon 23-12-2017
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1 2 3 4
22. Kolhapur 8-04-2018
23. Nanded 27-04-2017
24, Ozar (Nasik) 23-12-2017
25. Meghalaya Shillong (Underserved) 26-04-2018
26. Odisha Jharsuguda 22-09-2018
27. Puducherry (UT) Puducherry (Underserved) 16-08-2017
28. Punjab Adampur 1-05-2018
29. Bhatinda 27-04-2017
30. Ludhiana 2-09-2017
3L Pathankot 5-04-2018
32. Rajasthan Bikaner 26-09-2017
33 Jaisalmer 29-10-2017
34. Kishangarh 8-10-2018
35. Sikkim Pakyong 4-10-2018
36. Tamil Nadu Salem 25-03-2018
37. Uttar Pradesh Agra 8-12-2017
(Underserved)
38. Allahabad 14-06-2018
(Underserved)
39. Kanpur (Chakeri) 3-07-2018
40. Hindon 11-10-2019
41. Uttarakhand Pantnagar 4-01-2019
(Underserved)
42. Pithoragarh 17-01-2019
43. West Bengal Durgapur 25-06-2019

(Underserved)
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Details of RCS routes started under RCS-UDAN 1.0, 2.0 and 3.0

RCS-UDAN 1.0

Sl. No Departure Airport (State)

Aurrival Airport (State)

Commencement Date

1 2 3 4

1. Bhatinda (Punjab) Delhi 27-04-2017
2. Delhi Bhatinda (Punjab) 27-04-2017
3. Shimla (H.P) Delhi 27-04-2017
4. Delhi Shimla (H.P) 27-04-2017
5. Kadapa (Andhra Pradesh)  Hyderabad (Telangana) 27-04-2017
6. Hyderabad (Telangana) Kadapa (Andhra Pradesh) 27-04-2017
7. Nanded (Maharashtra) Hyderabad (Telangana) 27-04-2017
8. Hyderabad (Telangana) Nanded (Maharashtra) 27-04-2017
9. Gwalior (M.P) Delhi 31-05-2017
10. Gwalior (M.P) Indore (M.P) 31-05-2017
11. Indore (M.P.) Gwalior (M.P) 31-05-2017
12. Kandla (Gujarat) Mumbai (Maharashtra) 10-07-2017
13. Mumbai (Maharashtra) Kandla (Gujarat) 10-07-2017
14. Porbandar (Gujarat) Mumbai (Maharashtra) 10-07-2017
15. Hyderabad (Telangana) Puducherry 16-08-2017
16. Puducherry Hyderabad (Telangana) 16-08-2017
17. Delhi Ludhiana (Punjab) 02-09-2017
18. Ludhiana (Punjab) Delhi 02-09-2017
19. Chennai (Tamil Nadu) Mysore (Karnataka) 20-09-2017
20. Mysore (Karnataka) Chennai (Tamil Nadu) 20-09-2017
21. Hyderabad (Telangana) Vidyanagar (Karnataka) 21-09-2017
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22. Vidyanagar (Karnataka) Hyderabad (Telangana) 21-09-2017
23. Bikaner (Rajasthan) Delhi 26-09-2017
24. Delhi Bikaner (Rajasthan) 26-09-2017
25. Jaipur (Rajasthan) Jaisalmer (Rajasthan) 29-10-2017
26. Jaisalmer (Rajasthan) Jaipur (Rajasthan) 29-10-2017
27. Chennai (Tamil Nadu) Kadapa (Andhra Pradesh) 16-11-2017
28. Kadapa (Andhra Pradesh)  Chennai (Tamil Nadu) 16-11-2017
29. Mumbai (Maharashtra) Nanded (Maharashtra) 16-11-2017
30. Nanded (Maharashtra) Mumbai (Maharashtra) 16-11-2017
3L Agra (U.P) Jaipur (Rajasthan) 08-12-2017
32. Jaipur (Rajasthan) Agra (U.P.) 08-12-2017
33. Ahmedabad (Gujarat) Jamnagar (Gujarat) 17-02-2018
34. Jamnagar (Gujarat) Ahmedabad (Gujarat) 17-02-2018
35. Ahmedabad (Gujarat) Mundra (Gujarat) 17-02-2018
36. Mundra (Gujarat) Ahmedabad (Gujarat) 17-02-2018
37. Ahmedabad (Gujarat) Diu 24-02-2018
38. Diu Ahmedabad (Gujarat) 24-02-2018
39. Bangalore (Karnataka) Vidyanagar (Karnataka) 01-03-2018
40. Vidyanagar (Karnataka) Bangalore (Karnataka) 01-03-2018
41. Kadapa (Andhra Pradesh)  Vijayawada (Andhra Pradesh) 01-03-2018
42. Vijaywada (Andhra Pradesh) Kadapa (Andhra Pradesh) 01-03-2018
43. Chennai (Tamil Nadu) Salem (Tamil Nadu) 25-03-2018
44. Salem (Tamil Nadu) Chennai (Tamil Nadu) 25-03-2018
45. Delhi Pathankot (Punjab) 05-04-2018
46. Pathankot (Punjab) Delhi 05-04-2018
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47. Adampur (Punjab) Delhi 01-05-2018
48. Delhi Adampur (Punjab) 01-05-2018
49. Ahmedabad (Gujarat) Bhavnagar (Gujarat) 01-05-2018
50. Bhavnagar (Gujarat) Ahmedabad (Gujarat) 01-05-2018
51. Delhi Kanpur (U.P.) 03-07-2018
52. Kanpur (U.P.) Delhi 03-07-2018
53. Pantnagar (Uttarakhand) Dehradun (Uttarakhand) 04-01-2019
54. Dehradun (Uttarakhand) Pantnagar (Uttarakhand) 04-01-2019
RCS-UDAN 2.0

1. Bikaner (Rajasthan) Jaipur (Rajasthan) 27-03-2018
2. Jaipur (Rajasthan) Bikaner (Rajasthan) 27-03-2018
3. Bhatinda (Punjab) Jammu (J&K) 05-04-2018
4. Jammu (J&K) Bhatinda (Punjab) 05-04-2018
5 Kolkata (W.B.) Tezpur (Assam) 26-04-2018
6. Tezpur (Assam) Kolkata (W.B.) 26-04-2018
7. Chennai (Tamil Nadu) Hubli (Karnataka) 14-05-2018
8 Hubli (Karnataka) Chennai (Tamil Nadu) 14-05-2018
9. Hubli (Karnataka) Hyderabad (Telangana) 14-05-2018
10. Hyderabad (Telangana) Hubli (Karnataka) 14-05-2018
11. Allahabad (U.P.) Lucknow 14-06-2018
12. Lucknow (U.P.) Allahabad (U.P.) 14-06-2018
13. Allahabad (U.P.) Patna (Bihar) 14-06-2018
14. Patna (Bihar) Allahabad (U.P.) 14-06-2018
15. Delhi Ozar (Maharashtra) 15-06-2018
16. Ozar (Maharashtra) Delhi 15-06-2018
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17. Allahabad (U.P.) Indore (M.P)) 16-06-2018
18. Indore (M.P) Allahabad (U.P.) 16-06-2018
19. Allahabad (U.P.) Nagpur (Maharashtra) 16-06-2018
20. Nagpur (Maharashtra) Allahabad (U.P.) 16-06-2018
21. Hubli (Karnataka) Cochin (Kerala) 28-06-2018
22. Cochin (Kerala) Hubli (Karnataka) 28-06-2018
23. Goa Hubli (Karnataka) 28-06-2018
24. Hubu (Karnataka) Goa 28-06-2018
25. Ahmedabad (Gujarat) Hubli (Karnataka) 01-07-2018
26. Hubli (Karnataka) Ahmedabad (Gujarat) 01-07-2018
27. Chennai (Tamil Nadu) Hubli (Karnataka) 01-07-2018
28. Hubli (Karnataka) Chennai (Tamil Nadu) 01-07-2018
29. Jorhat (Assam) Kolkata (W.B.) 01-08-2018
30. Kolkata (W.B.) Jorhat (Assam) 01-08-2018
31. Pakyong (Sikkim) Kolkata (W.B.) 04-10-2018
32. Kolkata (W.B.) Pakyong (Sikkim) 04-10-2018
33. Kishangarh (Rajasthan) Delhi 08-10-2018
34. Delhi Kishangarh (Rajasthan) 08-10-2018
35. Guwabhati (Assam) Pakyong (Sikkim) 28-10-2018
36. Pakyong (Sikkim) Guwahati (Assam) 28-10-2018
37. Ahmedabad (Gujarat) Jaisalmer (Rajasthan) 31-10-2018
38. Jaisalmer (Rajasthan) Ahmedabad (Gujarat) 31-10-2018
39. Allahabad (U.P.) Bangalore (Karnataka) 15-11-2018
40. Bangalore (Karnataka) Allahabad (U.P.) 15-11-2018
41. Jaisalmer (Rajasthan) Surat (Gujarat) 30-11-2018
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42. Surat (Gujarat) Jaisalmer (Rajasthan) 30-11-2018
43. Kolhapur (Maharashtra) Hyderabad (Telangana) 09-12-2018
44. Hyderabad (Telangana) Kolhapur (Maharashtra) 09-12-2018
45. Kolhapur (Maharashtra) Bangalore (Karnataka) 09-12-2018
46. Bangalore (Karnataka) Kolhapur (Maharashtra) 09-12-2018
47. Ahmedabad (Gujarat) Porbandar (Gujarat) 19-12-2018
48. Porbandar (Gujarat) Ahmedabad 19-12-2018
49. Ahmedabad (Gujarat) Jaisalmer (Rajasthan) 19-12-2018
50. Jaisalmer (Rajasthan) Ahemdabad (Gujarat) 19-12-2018
51. Kolkata (W.B.) Lilabari (Assam) 15-01-2019
52. Lilabari (Assam) Kolkata (W.B.) 15-01-2019
53. Dehradun (Uttarakhand) Pithoragarh (Uttarakhand) 17-01-2019
54. Pithoragarh (Uttarakhand)  Dehradun (Uttarakhand) 17-01-2019
55. Pantnagar (Uttarakhand) Pithoragarh (Uttarakhand) 17-01-2019
56. Pithoragarh (Uttarakhand)  Pantnagar (Uttarakhand) 17-01-2019
57. Kannur (Kerala) Bangalore (Karnataka) 25-01-2019
58. Bangalore (Karnataka) Kannur (Kerala) 25-01-2019
59. Kannur (Kerala) Chennai (Tamil Nadu) 25-01-2019
60. Chennai (Tamil Nadu) Kannur (Kerala) 25-01-2019
61. Kannur (Kerala) Goa 25-01-2019
62. Goa Kannur (Kerala) 25-01-2019
63. Kannur (Kerala) Hubli (Karnataka) 25-01-2019
64. Hubli (Karnataka) Kannur (Kerala) 25-01-2019
65. Tirupati (Andhra Pradesh)  Hubli (Karnataka) 25-01-2019
66. Hubli (Karnataka) Tirupati (Andhra Pradesh) 25-01-2019
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67. Hyderabad (Telangana) Nasik (Maharashtra) 01-02-2019
68. Nasik (Maharashtra) Hyderabad (Telangana) 01-02-2019
69. Ahmedabad (Gujarat) Nasik (Maharashtra) 01-02-2019
70. Nasik (Maharashtra) Ahmedabad (Gujarat) 01-02-2019
71. Ahmedabad (Gujarat) Nasik (Maharashtra) 13-02-2019
72. Nasik (Maharashtra) Ahmedabad (Gujarat) 13-02-2019
73. Chandigarh (UT) Shimla (Himachal Pradesh) 11-03-2019
74. Shimla (Himachal Pradesh)  Chandigarh (UT) 11-03-2019
75. Kannur (Kerala) Thiruvananthapuram (Kerala) 31-03-2019
76. Thiruvananthapuram (Kerala) Kannur (Kerala) 31-03- 2019
77. Cochin (Kerala) Kannur (Kerala) 31-03-2019
78. Kannur (Kerala) Cochin (Kerala) 31-03- 2019
79. Mumbai (Maharashtra) Allahabad (U.P.) 20-04-2019
80. Allahabad (U.P.) Mumbai (Maharashtra) 20-04-2019
81. Kolhapur (Maharashtra) Hyderabad (Telangana) 12-05-2019
82. Hyderabad (Telangana) Kolhapur (Maharashtra) 12-05-2019
83. Kolhapur (Maharashtra) Tirupati (Andhra Pradesh) 12-05-2019
84. Tirupati (Andhra Pradesh)  Kolhapur (Maharashtra) 12-05-2019
85. Shimla (Himachal Pradesh)  Kullu (Himachal Pradesh) 13-05-2019
86. Kullu (Himachal Pradesh) Shimla (Himachal Pradesh) 13-05-2019
87. Shimla (Himachal Pradesh)  Dharamshala (Himachal Pradesh) 14-05-2019
88. Dharamshala (H.P.) Shimla (Himachal Pradesh) 14-05-2019
89. Ahmedabad (Gujarat) Kandla (Gujarat) 15-05-2019
90. Kandla (Gujarat) Ahmedabad (Gujarat) 15-05-2019
91. Kolkata (W.B.) Allahabad (U.P.) 28-06-2019
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92. Allahabad (U.P.) Kolkata (W.B.) 28-06-2019
93. Allahabad (U.P.) Raipur (C.G) 28-06-2019
94. Raipur(CG) Allahabad (U.P.) 28-06-2019
95. Ahmedabad (Gujarat) Jalgaon (Maharashtra) 01-09-2019
96. Jalgaon (Maharashtra) Ahmedabad (Gujarat) 01-09-2019
97. Hindon (U.P) Pithoragarh (Uttarakhand) 11-10-2019
98. Pithoragarh (Uttarakhand)  Hindon (U.P.) 11-10-2019
99. Hindon (U.P.) Hubli (Karnataka) 06-11-2019
100. Hubli (Karnataka) Hindon (U.P) 06-11-2019
101. Kandla (Gujarat) Ahmedabad (Gujarat) 18-11-2019
102. Ahmedabad (Gujarat) Kandla (Gujarat) 18-11-2019
RCS-UDAN 3.0

1 Ahmedabad (Gujarat) Udaipur (Rajasthan) 25-03-2019
2. Udaipur (Rajasthan) Ahmedabad (Gujarat) 25-03- 2019
3. Ahmedabad (Gujarat) Kishangarh (Rajasthan) 31-03-2019
4. Kishangarh (Rajasthan) Ahmedabad (Gujarat) 31-03-2019
5. Amritsar (Punjab) Jaipur (Rajasthan) 31-03-2019
6. Jaipur (Rajasthan) Amritsar 31-03-2019
7. Bhopal (M.P.) Udaipur (Rajasthan) 31-03-2019
8. Udaipur (Rajasthan) Bhopal (M.P.) 31-03-2019
9. Delhi Jharsuguda (Odisha) 31-03-2019
10. Jharsuguda (Odisha) Delhi 31-03-2019
11. Guwahati (Assam) Lilabari (Assam) 31- 03-2019
12. Lilabari (Assam) Guwahati (Assam) 31-03-2019
13. Hyderabad (Telangana) Jharsuguda (Odisha) 31-03-2019
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14. Jharsuguda (Odisha) Hyderabad (Telangana) 31-03-2019
15. Jharsuguda (Odisha) Kolkata (W.B.) 31-03-2019
16. Kolkata (W.B.) Jharsuguda (Odisha) 31-03-2019
17. Kishngarh (Rajasthan) Hyderabad (Telangana) 25-04-2019
18. Hyderabad (Telangana) Kishngarh (Rajasthan) 25-04-2019
19. Hyderabad (Telangana) Belgaum (Karnataka) 01-05-2019
20. Belgaum (Karnataka) Hyderabad (Telangana) 01-05-2019
21. Hyderabad (Telangana) Gwalior (M.P.) 01-05-2019
22. Gwalior (M.P.) Hyderabad (Telangana) 01-05-2019
23. Jammu (J&K) Gwalior (M.P.) 01-05-2019
24. Gwalior (M.P.) Jammu (J&K) 01-05-2019
25. Ahmedabad (Gujarat) Belgaum (Karnataka) 15-05-2019
26. Belgaum (Karnataka) Ahmedabad (Gujarat) 15-05-2019
27. Pune (Maharashtra) Belgaum (Karnataka) 15-05-2019
28. Belgaum (Karnataka) Pune (Maharashtra) 15-05-2019
29. Jharsuguda (Odisha) Raipur (Chhattisgarh) 05-06-2019
30. Raipur (Chhattisgarh) Jharsuguda (Odisha) 05- 06-2019
31. Jharsuguda (Odisha) Bhubaneshwar 05-06-2019
32. Bhubaneshwar (Odisha) Jharsuguda (Odisha) 05-06-2019
33. Jharsuguda (Odisha) Kolkata (W.B.) 06-06-2019
34. Kolkata (W.B.) Jharsuguda (Odisha) 06-06-2019
35. Bangalore (Karnataka) Mysore (Karnataka) 07-06-2019
36. Mysore (Karnataka) Bangalore (Karnataka) 07-06-2019
37. Gwalior (M.P.) Bangalore (Karnataka) 20-06-2019
38. Bangalore (Karnataka) Gwalior (M.P.) 20-06-2019
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39. Kolkata (W.B.) Gwalior (M.P) 20-06-2019
40. Gwalior (M.P) Kolkata (W.B.) 20-06-2019
41. Mumbai (Maharashtra) Belgaum (Karnataka) 20-06-2019
42. Belgaum (Karnataka) Mumbai (Maharashtra) 20-06-2019
43. Mumbai (Maharashtra) Durgapur (W.B.) 25-06-2019
44. Durgapur (W.B.) Mumbai (Maharashtra) 25-06-2019
45. Mysore (Karnataka) Hyderabad (Telangana) 19-07-2019
46. Hyderabad (Telangana) Mysore (Karnataka) 19-07-2019
47. Mysore (Karnataka) Goa 19-07-2019
48. Goa Mysore (Karnataka) 19-07-2019
49. Mysore (Karnataka) Cochin (Kerala) 19-07-2019
50. Cochin (Kerala) Mysore (Karnataka) 19-07-2019
51. Kolkata (West Bengal) Shillong (Meghalaya) 20-07-2019
52. Shillong (Meghalaya) Kolkata (West Bengal) 20-07-2019
53. Mumbai (Maharashtra) Kolhapur (Maharashtra) 01-09-2019
54. Kolhapur (Maharashtra) Mumbai (Maharashtra) 01-09-2019
55. Mumbai (Maharashtra) Jalgaon (Maharashtra) 01-09-2019
56. Jalgaon (Maharashtra) Mumbai (Maharashtra) 01-09-2019
57. Mumbai (Maharashtra) Belgaum (Karnataka) 06-09-2019
58. Belgaum (Karnataka) Mumbai (Maharashtra) 06-09-2019
59. Rajamundry Visakhapatnam 15-09-2019

(Andhra Pradesh) (Andhra Pradesh)
60. Visakhapatnam Rajamundry 15-09-2019
(Andhra Pradesh) (Andhra Pradesh)

61. Nasik (Maharashtra) Pune (Maharashtra) 27-10-2019
62. Pune (Maharashtra) Nasik (Maharashtra) 27-10-2019
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63. Hyderabad (Telangana) Belgaum (Karnataka) 27-10-2019
64. Belgaum (Karnataka) Hyderabad (Telangana) 27-10-2019
65. Hyderabad (Telangana) Mysore (Karnataka) 27-10-2019
66. Mysore (Karnataka) Hyderabad (Telangana) 27-10-2019
67. Chennai (Tamil Nadu) Durgapur (W.B.) 27-10-2019
68. Durgapur (W.B.) Chennai (Tamil Nadu) 27-10-2019
69. Delhi Agra (U.P) 29-10-2019
70. Agra (U.P) Delhi 29-10-2019
71. Chandigarh (U.T.) Dharamshala (Himachal Pradesh) 16 -11-2019
72. Dharamshala Chandigarh (U.T.) 16-11-2019

(Himachal Pradesh)
73. Bangalore (Karnataka) Kalaburgi (Gulbarga) - 22-11-2019
Karnataka
74. Kalaburgi (Gulbarga)- Bangalore (Karnataka) 22-11-2019

Karnataka

Total routes commenced: 230

Bold routes denotes: Tourism Routes (10)

Italic routes denotes: DoNER Routes (4)

Handing over of Trivandrum international airport

963. SHRI ELAMARAM KAREEM:
SHRI BINOY VISWAM:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether there is a proposal pending with Government from the State of
Kerala for handing over the operations of Trivandrum international airport;

(b) whether the Ministry has taken its final decision on the proposed
privatisation of the airport;

(c) why there is such an unfortunate approach from the Centre when a State
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Government is coming forward to take over the airport which is otherwise decided
to be privatised; and

(d) what is Government's take on the criticism that the Ministry is
concentrating more on privatisation other than improving the facilities of the State

owned infrastructure?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Union Cabinet in its meeting held on 08.11.2018
had accorded "In-principle” approval for leasing out six airports of Airports Authority
of India (AAI) viz. Ahmedabad, Jaipur, Lucknow, Guwahati, Thiruvananthapuram and
Mangaluru for operation, management and development through Public Private
Partnership (PPP) mode. Government of Kerala had requested the Government of
India to allow them to form a Special Purpose Vehicle (SPV) to take over and run
the Thiruvananthapuram Airport. Government of Kerala designated entity i.e. Kerala
State Industrial Development Corporation (KSIDC) had participated in the bidding
process with the Right of First Refusal (RoFR) with price range parameter of 10%.
After opening of financial bids of technically qualified bidders, including KSIDC,
the bid quoted by KSIDC was found to be below the 10% price range parameter.
Meanwhile, several Writ Petitions have been filed in the High Court of Kerala in
this regard and the matter is sub-judice.

(d) In order to meet the growing demand for airport infrastructure, the
participation of private sector is being encouraged so that AAI will not be required
to invest in development of these airports. The funds generated from the revenues
received from the concessionaires will be utilised for further development of other
AAI airports. These projects will bring efficiency in delivery, expertise, enterprise
and professionalism apart from harnessing the needed investments in the public
sector.

Rescue package for Air India

964. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether Government is planning to provide a revised rescue package for
Air India;
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(b) if so, the details thereof; and
(c) the circumstances which have necessitated for such a proposal?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) No, Sir. However, in order to effectively prepare Air
India for disinvestment, the Government prepared a plan to bring operational and
financial efficiency in Air India. This plan focuses on the financial and operational
efficiencies so that substantial increase in revenue or cost saving could be achieved.
Also, operational and financial performance parameters and milestones as fixed by
the Government are regularly being reviewed as appropriate.

(b) and (c) Do not arise in view of (a) above.
Review meeting for revival of Air India

965. SHRI D. KUPENDRA REDDY: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether the Ministry has undertaken any review meeting of Air

India;
(b) if so, the details and the reasons therefor;

() whether any possibilities found/worked out for revival of ailing Air India;

and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. As decided in the meeting
taken by Finance Minister on 07.09.2018, operational and financial performance
parameters and milestones have been fixed and are being regularly reviewed by the

Government.

(c) and (d) The Government is committed to the disinvestment of Air India. In
order to effectively prepare Air India for disinvestment, the Government prepared a
plan to bring operational and financial efficiency in Air India. This Plan focuses on
the financial and operational efficiencies so that substantial increase in revenue or
cost saving could be achieved.
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Status of Jagdalpur and Bilaspur airports

1966. SHRI RAM VICHAR NETAM: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether it is a fact that Jagdalpur and Bilaspur airports of Chhattisgarh
are not still being used for commercial operations;

(b) if so, the details thereof;

(c) whether Government has formulated any plan regarding the operations of

said airports; and

(d) if so, the details thereof and the steps being taken by Government to
improve air connectivity and the infrastructure in Chhattisgarh?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) In 1st round of bidding under UDAN, RCS
network- 'Raipur - Bilaspur - Ambikapur - Bilaspur - Raipur - Jharsuguda - Raipur -
Raigarh - Raipur - Jagdalpur - Vishakhapatnam - Jagdalpur - Raipur' awarded to
Selected Airline Operator (SAO) was terminated/cancelled due to non-compliance of
SAO Agreement. No valid bid for operation of RCS flights connecting Bilaspur
Airport was received in subsequent rounds of bidding under RCS-UDAN. However,
RCS routes connecting Jagdalpur awarded in UDAN 3.0 are given below:—

Jagdalpur-Hyderabad-Jagdalpur

Jagdalpur-Raipur-Jagdalpur

Jagdalpur-Vishakhapatnam-Jagdalpur

Jagdalpur-Bhubaneshwar-Jagdalpur

Jagdalpur-Hyderabad-Jagdalpur

Jagdalpur Airport owned by the Sate Government of Chhattisgarh is being
upgraded for operation of RCS Flights with the Aircraft i.e. ATR-72 type mentioned

in the bid by the SAO. Commencement of RCS flights depends on the readiness of
the Jagdalpur airport.

Further, Regional Connectivity Scheme is a market driven scheme. Under the

tOriginal notice of the question was received in Hindi.
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scheme, airlines assess demand and nature of supply required on particular route
and based on their analysis participate in the bidding process to be conducted from
time to time for operations under UDAN, including in Chhattisgarh.

Air services from Chakulia airport

967. SHRI MAHESH PODDAR: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether it is a fact that the airport at Chakulia, 70 kilometers from

Jamshedpur is non-operational; and

(b) if so, the details of steps taken by Government to make it operational

again?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Yes, Sir.

(b) The Ministry of Civil Aviation has launched Regional Connectivity Scheme
(RCS)-UDAN (Ude Desh ka Aam Nagrik) on 21.10.2016 for providing connectivity
to unserved and under-served airports in the country. The Scheme is 'demand driven'.
Chakulia airport (Jharkhand) has been included in the list of under-served airports
under RCS. However, no bid has yet been received to operationalise Chakulia Airport
under RCS. Further, the State Governmet has taken steps and formed a Joint Venture
with Airports Authority of India to develop Dhalbhumgarh Airport which is located
at a distance of 20 Kilometer from Chakulia.

Delayed flights of Air India

1968. SHRI RAKESH SINHA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the number of flights of Air India delayed by one hour or more than
that in 2018-19;

(b) the financial burden caused on Air India due to this;

(c) the root cause of these delays; and

(d) the steps taken by the Government in this regard?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) About 9800 flights of Air India were delayed by one
hour or more in 2018-19.

(b) The total expenses incurred by Air India Limited in FY 2018-19 on account
of catering, hotel expenses, denied boarding compensation to passenger on delayed/
cancelled flights were about ¥102 crore.

(c) Some of the major reasons for the delays to Air India flights include:-
(i) Engineering related issues,
(i) Crew related issues,
(i) Ground Handling issues,
(iv) Air Traffic Control delays, and

(v) Air India being a network carrier operating on Hub and Spoke
pattern, some of the flights are delayed to connect passengers with
the international flights.

(d) In order to alleviate delays, DGCA has issued Air Transport Circular 05
of 2017 titled "Procedure to be followed to mitigate flight delays" in order to ensure
enforcement of the flight schedules.

Employees/officers employed in Air India

1969. SHRI RAKESH SINHA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the total number of employees/officers employed in Air India;

(b) how many employees/officers, out of them, are below and above the age
of forty respectively; and

() how many employees/officers, out of them, have been working on
temporary and contractual basis for the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) As on 01.11.2019 total staff strength of

tOriginal notice of the question was received in Hindi.
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Air India along with the details of employees/officers above/below the age of forty

is as under:-

Total Below 40 years 40 years and above
Permanent 9428 1657 7771
Contractual 4201 3969 232

Out of the above mentioned contractual employees, 1551 employees/officers
have been engaged on contractual basis during the last three years.

Air service from smaller cities

1970. SHRI RAM NATH THAKUR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that Government had taken a decision to commence
air services from small cities of the country under UDAN scheme in public interest;

(b) whether it is also a fact that a timeline to commence aviation services
with effect from the month of June from Darbhanga, Purnea and Bhagalpur was fixed;
and

(c) if so, the reasons for not commencing aviation services till date and by
when the services are proposed to be commenced?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Government has launched Regional Connectivity
Scheme (RCS) - UDAN (Ude Desh ka Aam Nagrik) on 21.10.2016 to stimulate regional
air connectivity by making it affordable. In the 2nd round of bidding under RCS -
UDAN, Airports Authority of India (AAI), the Implementing Agency, awarded the
following network to Selected Airline Operator (SAO) for starting air services from
Darbhanga in Bihar:—

1. Mumbai - Darbhanga - Mumbai
2. Delhi - Darbhanga - Delhi
3. Bangalore - Darbhanga - Bangalore

The RCS operations from Darbhanga can be commenced once the runway is

tOriginal notice of the question was received in Hindi.
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strengthened to required capacity for operations of aircraft (B-737) as submitted in
the bid by the SAO. AAI has taken up the works for strengthening of the runway
and construction of terminal building. No airline has submitted any bid to operate
RCS-UDAN flights connecting Bhagalpur airport under RCS-UDAN. Purnea is a
Defence airport which is under repair, hence not available for bidding under RCS-
UDAN currently.

Replacement of Neo engines in aircrafts

971. SHRI ANAND SHARMA: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether Government's attention has been drawn to the malfunctioning of
neo engines made by Pratt and Whitney (PW) in aircrafts operated by Indian

carriers;

(b) whether it is a fact that DGCA has given notice to Indigo airlines for

replacement of neo engines in aircrafts operated by the airlines; and

(c) the steps taken by DGCA to ensure safety of travellers following many
air crashes in different parts of the world due to malfunctioning of engines of flawed
design and software used by aircraft manufacturers?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Incidents involving Airbus A320 Neo aircraft
fitted with Pratt and Whitney (P&W) 1100G Engine operated by Indian operators
have been reported to the Directorate General of Civil Aviation (DGCA). In light of
recent cases of inflight shutdown in Indigo fleet, the Directorate General of Civil
Aviation (DGCA) has directed the airline to replace all unmodified engines with
modified engines by 31st Jan, 2020.

(c) Technical snags/glitches are likely to occur during normal course of
operation of the aircraft which are corrected as per manufacturer's guidance. Since
induction, cases of engine related repetitive defects have been reported on Airbus
A320 Neo aircraft fitted with PW1100G engines. DGCA has been in constant dialogue
with the manufacturer of the engine for resolutions of these defects. While most of
the initial defects experienced have been adequately addressed by the manufacturer,
the current issues relating to Main Gear Box and Low Pressure Turbine (LPT) failures
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are being addressed by providing suitable mitigation actions. Keeping safety of
travellers in mind, DGCA is constantly monitoring the performance of these engines
and is taking immediate action to ensure compliance of the resolutions provided by
the manufacturer/regulator. Further, after accident of B-737 Max aircraft operated by
Lion Air in October, 2018, followed by crash of B737 Max aircraft of Ethiopian Airline
in March 2019, keeping safety of travellers in mind, DGCA grounded the entire B-
737 Max aircraft of the two Indian airlines. Further, DGCA prevented B737 Max flights
of other operators over/in Indian airspace. Currently, all Max aircraft have been
grounded worldwide.

Separate corridor for flying drones

972. SHRI A. K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased
to state:

(@) whether it is a fact that Government has suggested establishing a corridor
for flying drones as well as setting up a separate directorate for licensing and
authorising of unmanned aircraft system;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has also proposed constructing
droneports to facilitate take off and landing of drones and a stricter regulatory
framework, including features for protecting personal data by design; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) The Government had constituted a Drone
Taskforce in April, 2018 for formulating a roadmap with implementable
recommendations for Central Government, State Government, Industry and Research
Institutions to leverage the drone technology. In its report, submitted in March 2019,
the Taskforce made recommendations about Drone Corridor and Droneports.

The Ministry of Civil Aviation has initiated a proposal for creation of Drone
Directorate in DGCA and has requested Airports Authority of India (AAI) to create
a Drone Department for the drone ecosystem development.

The entire gamut of regulations on drones is implemented through a Digital
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Sky platform. A preliminary version of Digital Sky platform has been launched. The
data captured through the online platform is stored in a secure manner.

Domestic manufacturing of aircraft

973. SHRI A. K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Government is working on a blueprint for the
domestic manufacturing of aircraft and also looking at aircraft financing from within
the country;

(b) if so, the details thereof;

(c) whether it is also a fact that Government is emphasising on carrying out

maintenance, repair and overhaul work domestically; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Government has taken a number of steps to
encourage development of manufacturing of aircraft and associated equipment and
components and aircraft financing and leasing activities in India. These inter alia

include the following:—

() Hindustan Aeronautics Limited (HAL) has produced over 80 AVRO (HS-
748) aircraft with a seating capacity of 36 passengers for commuter
operations. More recently, it has taken up manufacturing of 19-seater
Dornier-228 aircraft for regional air connectivity. The Council of Scientific
and Industrial Research (CSIR) has also developed experimental version
of SARAS, which is a multi-role 14-seater civilian aircraft.

(i) A Committee has been constituted for creation of a Special Purpose
Vehicle (SPV) for the development of Regional Transport Aircraft and
simultaneously, a Committee of Experts has also been constituted on the
creation of ecosystem for manufacturing of aircraft, helicopters and
associated equipment for the civil aviation sector in India.

(i) Recognising the criticality and untapped business potential in India, a
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Working Group on "Developing Avenues for Aircraft Financing and
Leasing Activities in India" was constituted by Ministry of Civil Aviation
in May, 2018. The Report of the Working Group was released during the
Global Aviation Summit held at Mumbai on 15.01.2019. Based on its
recommendations, a number of measures have already been announced
through the Union Budget 2019-20 in July, 2019.

(c) and (d) A number of policy, regulatory and tax-related initiatives for the
development and growth of Maintenance, Repair and Overhaul (MRO) in India have
been implemented under the National Civil Aviation Policy, 2016. The Union Budget
2019-20 has also placed emphasis on India's engineering advantage and creation of
a congenial atmosphere for broad-based growth of this vital aviation sub-sector.

Operating expenses of Air India

974. SHRI T. G VENKATESH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government has taken note that Air India is suffering from heavy
increase in the operating expenses for the past few years which is leading to frequent
cancellation of air India flights to different destinations;

(b) if so, the details thereof, the reasons therefor; and

(c) the steps being taken by the Ministry to control such expenses in future
to make the Air India reliable operator?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) The total operating expenses of Air India
Limited have been gradually increasing over the past few years as detailed below:—

(X in crore)
Year Operating Expenses
2018-19 30194.06
2017-18 24661,77
2016-17 22048.68

The reasons for the increase in operating expenses over the past few years
are inter-alia:
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() increase in Operations

(i) increase in Fuel rates

(iii) Increase in competition especially from sow cost carriers
(iv) High airport user charges

(v) Adverse impact of Exchange rate variation

() The Government had approved a Plan for enhancing the operational
efficiency of Air India which includes measures for cost saving, increasing revenue
and a comprehensive financial package.

Installation of body scanners at airports

975. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether the airports have been directed to install body scanners in place
of Door Frame Metal Detectors (DFMDs) and Hand-Held Metal Detectors (HHMDs);

(b) if so, the details thereof;

(c) whether any priority has been fixed for highly sensitive and sensitive
airports in the country for the purpose; and

(d) what special arrangements have been put in place at these airports to
scan the passengers pending installation of body scanners till March, 2020?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Bureau of Civil Aviation Security (BCAS), the
regulatory authority for civil aviation security in the country, has issued an Aviation
Security (AVSEC) Circular dated 08.04.2019 according to which, body scanners shall
be installed at all airports at Pre-embarkation security check points in a phased
manner, replacing all Door Frame Metal Detectors (DFMDs) but not hand held
scanners.

(c) and (d) BCAS has fixed timeline effective from 08.04.2019 as one year for
implementation of Body Scanner System at hypersensitive and sensitive airports and
two years for other airports. The existing methods of passenger screening through
DFMD, Hand Held Metal Detector (HHMD) and pat down (localised as well as full
body) will continue to be used till the implementation of the Full Body Scanning
Systems (FBSS).
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International airport at Ayodhya

976. DR. ANIL AGRAWAL: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether there is any proposal with the Ministry to construct/start an
international airport at Ayodhya (Uttar Pradesh) for pilgrims from around the world
to visit the holy site and offer prayers; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) State Government has initiated discussions with
Government of India for development of Airport at Ayodhya. At present, Airports
Authority of India (AAI) is in receipt of a proposal from State Government of Uttar
Pradesh (GoUP) indicating that the State Government will develop the existing airstrip
through State Construction and Designed Services (UP Jal Board) under Regional
Connectivity Scheme (RCS)-UDAN.

‘DigiYatra' scheme

977. SHRI DHARMAPURI SRINIVAS: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether Government has initiated the rollout of the DigiYatra scheme
recently;

(b) if so, the details thereof and the main aims and objectives of this scheme;
and

(c) whether this scheme will enable the air travellers for seamless travel?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) DigiYatra is an initiative of the Ministry
of Civil Aviation for providing seamless and hassle-free passenger experience at
Indian airports, without the need for verification of ticket and ID at multiple touch
points. Passengers are to enroll themselves in this programme for a seamless travel
experience. ldentification and validation of his/her ticket is to be done by a biometric
system. Option of manual procedure is also envisaged in this programme. DigiYatra
aims to simplify the passenger processes at various check points in the airport right
from the terminal entry gate, check-in/bag drop, security check and boarding gates.
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Modernisation of Thoothukudi airport

978. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether Government has started the work relating to modernisation and
expansion of Thoothukudi airport (Tamil Nadu) after the handing over of required
land parcel to Government by District Administration;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Government of Tamil Nadu has handed over
600.97 acres of land to Airports Authority of India (AAI) for development of
Thoothukudi (Tuticorin) Airport. AAl has awarded the work of Airport expansion
including runway extension with Blast pad, Runway End Safety Area (RESA),
Taxiway, Apron, Ground Support Equipment area, Isolation bay and associated works
on 22.08.2019.

(c) Does not arise in view of the above.
Safety audit

979. DR. T. SUBBARAMI REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether DGCA directed IndiGo to replace Pratt and Whitney (PW) engines
of A320 neoplanes in view of frequent snags occurring in the engines;

(b) if so, the details thereof;

(c) how many engines are at present used for flying in IndiGo and how many
aircraft would be affected;

(d) whether such malfunctions were found in any other airlines operating in
the country;

(e) if so, the details thereof;
()  whether any special safety audit done for the safety of passengers; and

(g) the details of steps taken for the safety and airworthiness of aircraft
operating in the country?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) In light of the recent cases of inflight shutdown
in IndiGo fleet, the Directorate General of Civil Aviation (DGCA) has directed the
airline to replace all unmodified engines with modified engines by 31st Jan, 2020.
Further, the airline has been asked to operate only those aircraft which have at least
one modified engine installed.

The details of replacement of modified engines is given below:—

Affected Replaced Remaining

M/s IndiGo Airlines 196 86 110

(c) At present, M/s IndiGo has a fleet of 247 aircraft with a total of 494
engines. Out of these 297 aircraft, 98 (A320-91, A321-07) aircraft are affected A320
Neo aircraft fitted with PW 1100G engines.

(d) and (e) M/s GoAir, which is also operating A320 aircraft fitted with PW
1100G engines, has not experienced any malfunction similar to those experienced on
A320 NEO of IndiGo airlines. Based on the manufacturer recommendations, and to -
address engine issues, the engines of GoAir are also being modified. Further, as a
preventive measure, GoAir has also been directed to operate only those aircraft which
have at least one modified engine installed.

(f) and (g) The Government has laid down Aircraft Rules, 1937 and Civil
Aviation Requirements (CARs) for the safety of airline operations in the country.
DGCA ensures that the airlines before commencing operations adhere to these
regulations.

Further, DGCA carries out regular surveillance/spot checks of the maintenance
organisations/air operators at regular intervals for monitoring that the aircraft are
maintained as per manufacturers' instructions and snags rectified before the aircraft
is released for service. In case of violations, enforcement action is taken against
the organisation/personnel responsible for the lapse. Based on incidents/accidents,
DGCA at times also conducts special safety audits to verify that the operators/
organisation continue to adhere to regulations for safety of aircraft operations and
passengers.

Expenditure by Ministry

980. SHRI DEREK O'BRIEN: Will the Minister of CIVIL AVIATION be pleased
to state:
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(@ whether it is a fact that in the first six months of the current fiscal, the
Ministry has spent only 25 per cent of the ¥4500 crore allocated in the Budget;

(b) if so, the reasons thereof; and

(c) the amount spent in capital expenditure and revenue expenditure in the
first six months of the current fiscal?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The Ministry's expenditure includes
among others the establishment expenditure, Grants-in-aid, subsidies etc. The
expenditure on establishment is time-bound however for Grants-in-aid/subsidies, it
depends upon submission of bills, utilisation certificates etc. Mostly, expenditure is
incurred by the concerned organisations and funds are released to them on
reimbursement basis. The payments are made after due diligence and thorough
scrutiny of bills. Thus in many cases expenditure has been incurred by the
organisations but could not be reflected in the expenditure of the Ministry.

(€) The amount spent in the first six months of the current fiscal (i.e. from
April-19 to Sep., 19) is as under:—

(i) Capital Expenditure - ¥1.15 crore.
(i) Revenue Expenditure - ¥ 1138.47 crore.
Air Cargo Policy

981. SHRIMATI VIJILA SATHYANANTH: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that India's first air cargo policy will be unveiled at
the two day Global Aviation Summit;

(b) whether it is also a fact that despite registering a double digit growth
for nearly four years in a row, India has remained without a specific policy on air
cargo;

(c) whether it is also a fact that the aviation vision for 2040 would address
all the issues so that India will have sustainable growth in the sector at all times;
and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) The National Air Cargo Policy Outline, 2019 has already
been released at the Global Aviation Summit held at Mumbai on 15.01.2019.

(b) No, Sir. A comprehensive National Civil Aviation Policy (NCAP) was
launched in 2016, which, inter alia, sets out the policy and measures for the
promotion of both domestic and international air cargo and express delivery services.
The Policy highlighted that growth of air cargo was a key objective of the
Government, given its importance from 'Make in India', e-Commerce and exports

perspectives.

(c) and (d) A comprehensive Vision 2040 document was also launched at the
aforesaid Global Aviation Summit. The document covers the growth potential in
various aviation sub-sectors in India including, inter alia, airlines, airports, air cargo,
maintenance, repair and overhaul services, ground handling, aviation security,
aviation safety, human resource development, general aviation, aeronautical

manufacturing, and air navigation system.
Baggage screening charges at Delhi Airport

982. SHRIMATI VIJILA SATHYANANTH: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that the Delhi Airport to levy baggage screening
charges from 1st February, 2019;

(b) if so, the details thereof;

(c) whether it is also a fact that Airports Economic Regulatory Authority
(AERA) has allowed Delhi International Airport Private Limited (DIAL) to levy an
x-ray baggage charge, ranging from %110 to ¥ 880 per aircraft flying on domestic
routes and from USD 149.33 to USD 209.55 on international flights; and

(d) if so, the details thereof;

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) Delhi International Airport Limited (DIAL) is
entitled to levy baggage screening charges w.e.f. 01.02.2019 as a part of their Base
Airport Charges (BAC) under provisions of State Support Agreement (SSA) Schedule
8 made applicable vide Airports Economic Regulatory Authority of India (AERA)
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Order dated 10.01.2019. However, there is no provision to levy User Development
Fee (UDF) under Base Airport Charges (BAC) allowed to DIAL.

Debt of Air India

983. SHRI AHMED PATEL: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government has decided to exit the Air India completely and
invite bids for a 100 per cent stake sale;

(b) whether the prospective investor is expected to also take over the large
size of Air India's debt and the severance package to be paid to the airline's
employees, the details thereof;

(¢) how many people are currently employed by Air India;

(d) what will happen to their employment once the sale takes place;

(e) whether the benefits and service conditions will change for them; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Yes, Sir.

(b) to (f) The preparation of Preliminary Information Memorandum (PIM) for
inviting Expression of Interest (Eol) for the strategic disinvestment of Air India is
in process. The bid document for strategic disinvestment of Air India would also
include the matters related to treatment of debt of Air India and its employees'
matters, the contours of which will be decided by Air India Specific Alternative
Mechanism (AISAM).

As on 01.11.2019 total staff strength of Air India is as under:-
Permanent - 9428
Contractual - 4201

Route under UDAN-3 in Kerala

984. SHRI M. P. VEERENDRA KUMAR: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ the number of airlines which have shown interest to fly under UDAN-3
in Kerala; and



140 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) the new routes added in UDAN-3 in order to provide air connectivity to
tourist spots within States?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Alliance Air and IndiGo are two Selected Airline
Operators (SAOs) who have participated and received the awards under Regional
Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam Nagrik) version 3.0. Cochin-
Mysore-Cochin routes have been awarded to SAO under RCS - UDAN version 3.0.
Calicut-Delhi-Calicut routes have been awarded to SAO under Tourism Regional
Connectivity Scheme (TRCS). Further, under 3rd round of RCS - UDAN, 46 Tourism
routes across the country have also been awarded on request of the Ministry of
Tourism.

Employees' related issues in disinvestment of Air India

985. SHRIMATI SAROJINI HEMBRAM: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether Government is working on the final contours for the proposed
disinvestment of loss-making Air India;

(b) if so, whether Government has made any clarity on various issues
including payment of salary, arrears and pensions to its serving employees;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) Air India Specific Alternative Mechanism (AISAM)
has now, inter alia, approved the re-initiation of process of strategic disinvestment
of Air India & its Subsidiaries with 100 per cent sale of Government of India stake
in Air India along with Air India Express and Air India's stake in AISATS.

AISAM, while finalising the Preliminary Information Memorandum (PIM) for
inviting Expression of Interest (Eol) for the strategic disinvestment of Air India,
would consider issues related to serving employees of Air India.

Pending requests for new Greenfield airports

1986. SHRIMATI KANTA KARDAM: Will the Minister of CIVIL AVIATION be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether a large number of requests for construction of new Greenfield
airports in the country are pending with the Ministry;

(b) if so, the State-wise current status, the criteria adopted and the details
thereof;

(c) whether Government proposes to construct airports in Uttar Pradesh; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Complete proposals received by the
Government, under Greenfield Airport Policy, 2008 for setting up of Greenfield airports,
are examined as per the laid down guidelines and procedures. So far Government of
India has granted "in-principle” approval for setting up of 21 Greenfield airports
across the country namely Mopa in Goa, Navi Mumbai, Sindhudurg and Shirdi in
Maharashtra, Bijapur, Gulbarga, Hassan and Shimoga in Karnataka, Kannur in Kerala,
Durgapur in West Bengal, Datia (Gwalior) in Madhya Pradesh, Pakyong in Sikkim,
Kushinagar and Noida in Uttar Pradesh, Dholera and Hirasar in Gujarat, Karaikal in
Puducherry, Dagadarthi, Bhogapuram and Oravakal in Andhra Pradesh and Hollongi,
Itanagar in Arunachal Pradesh. Durgapur, Shirdi, Kannur, Pakyong and Gulbarga
airport project have already been operationalised and trial landing been done at
Sindhudurg Airport. The details of other airports are given in the Statement-1 (See
below).

(c) and (d) Government of India (Gol), Ministry of Civil Aviation has granted
'in-principle’ approval to Government of Uttar Pradesh (GoUP), i.e. the project
proponent for setting up of a new Greenfield Airport at Kushinagar on 21.09.2010
and Noida International Greenfield Airport near Jewar on 08.05.2018. Airports
Authority of India (AAI) took over the Kushinagar Airport on 05.03.2019 for
operationalisation and development work. In case of Noida International Greenfield
Airport, GoUP appointed Yamuna Expressway Industrial Development Authority
(YEIDA) as the implementing agency for the project. As per the Greenfield Airport
Policy, 2008, subsequent to grant of 'in principle' approval to an airport project, all
responsibilities regarding execution of the project lie with the project proponent, i.e.
GOUP in the case of Jewar Airport Project.



Statement-1

The details of pending requests for new greenfield airports

Sl.

No.

Name of the Project/
Date of Receipt of
proposal

Name of the Promoters

Current Status

2

3

4

Sindhudurg Airport,
Maharashtra

Mopa Airport, Goa

Maharashtra Industrial Development
Corporation (MIDC) (State Government
of Maharashtra)

State Government of Goa

Gol granted in principle approval to Maharashtra Industrial
Development Corporation (MIDC), a State Government of
Maharashtra entity for setting up of a Greenfield domestic airport
at Sindhudurg in Maharashtra on 29th September, 2008. A SPV,
namely IRB Sindhudurg Pvt. Ltd. (ISAPL) was created for the
project development and operations. Trial landing has been done
in September, 2018.

Government of India (Gol) granted "in-principle” approval to
Government of Goa for setting up of Greenfield airport at Mopa
in Goa through Public Private Partnership (PPP) in March, 2000.
State Government has completed tendering process and airport has
been awarded to the successful bidder M/s GMR Airport Holdings
Limited. The concessionaire has initiated the project implementation
process. Memorandum of Understanding (MoU) signed between
Government of India and M/s. GMR Goa International Airport
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3

4.

Navi Mumbai
International airport,
Maharashtra

Bijapur Airport,
Karnataka

City & Industries Development
Corporation of Maharashtra Limited
(CIDCO) (State Govt. of Maharashtra)

State Government of Karnataka

Limited (GGIAL) on 31st March, 2017. The construction work has
been stopped w.e.f. 19th January, 2019 due to 'status-quo' order
of Hon'ble SC dated 18.01.2019.

Gol granted "in-principle" approval to Government of Maharashtra
(GoM) for setting up of Greenfield airport at Navi Mumbai airport
through Public Private Partnership (PPP) on 6th July, 2007. City
and Industries Development Corporation of Maharashtra (CIDCO)
is the nodal agency for the project and has completed the
tendering process in February, 2017 where MIAL emerged as the
successful bidder. After approval of the State Cabinet on 24th
October, 2017, Letter of Award has been issued by CIDCO to
MIAL on 25th Oct., 2017. The Concession Agreement was signed
with Navi Mumbai International Airport Pvt. Ltd. (NMIAL) on 8th
January, 2018. Memorandum of Understanding (MoU) signed at
Navi Mumbai between Government of India and M/s. Navi
Mumbai International Airport Private Limited on 11th April, 2018.
Gol granted "in-principle” approval to Government of Karnataka
(GoK) for setting up of domestic Greenfield airport at Bijapur on
25th June, 2008. GoK is developing the airport through its own
resources. Airports Authority of India (AAI) has agreed to provide
technical assistance for supervision of works, without any charges
for development of Airport Project.
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5. Hassan Airport, State Government of Karnataka
Karnataka

6. Shimoga Airport, State Government of Karnataka
Karnataka

7. Datia Airport, Gwalior, M/s Gwalior Agriculture Company
Madhya Pradesh Limited

Gol granted 'in-principal’ approval to GoK for establishment of a
Greenfield domestic airport at Hassan on 25th June, 2008. State
Government has proposed to develop a "No Frill* Greenfield
domestic passenger airport for day VFR operations at Hassan
initially, and then expand/upgrade based on the demand and
requirement. RITES have been commissioned for Technical
Consultancy services including third party inspection during
construction.

Government of India granted 'in-principle' approval to GoK on 25th
June, 2008. It is now proposed to develop a "No Frill" airport on
PPP basis along with the provision of airline services by the
selected Private Partner.

Gol granted ‘in-principle' approval to M/s Gwalior Agriculture
Company Limited for setting up of Greenfield airport at Dabra/
Datia, Gwalior in Madhya Pradesh on 11th December, 2008. After
grant of 'in-principle’ approval, there is litigation issues involved
regarding land acquisition for the project. The matter is pending
before Hon'ble Supreme Court. The Steering Committee, in its 20th
meeting held on 05.05.2015, has put the ‘in-principle’ approval of
the project in abeyance till the land issues are fully resolved and
the land is available to move ahead with the project.
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10.

11

Kushinagar in
Uttar Pradesh

Karaikal in
Puducherry

Dholera Ahmedabad,
Gujarat, Gujarat
Infrastructure
Development Board

Dagadarthi Mendal,
Nellore Dist., Andhra
Pradesh

Govt. of Uttar Pradesh

Karaikal Airport Private Limited.

Dholera International Airport
Company Ltd. (DIACL)

Andhra Pradesh Airports
Development Corporation Limited
(APADCL) formerly Bhogapuram
International Airport Corporation
Limited (BIACL)

Gol granted 'in-principle' approval to State Government of
Uttar Pradesh for setting up of Greenfield airport at Kushinagar
on 21st September, 2010. Airports Authority of India (AAI) took
over the airport on 05.03.2019 for operationalisation.

Gol granted 'in-principle’ approval to M/s Karaikal Airport Pvt. Ltd.
for setting up of Greenfield International airport at Karaikal region
in Puducherry on 24th February, 2011. There are land issues.

Gol granted 'in-principle' approval to Dholera International Airport
Company Ltd. (DIACL) for setting up of a Greenfield airport at
the site near Navagam Village under 'public use' vide certificate
dated 27.01.2016.

e MoU signed between AAI and Government of Gujarat (GoG)

for development of Dholera Airport.

Gol granted 'in-principle' approval to Bhogapuram International

Airport Corporation Limited (BIACL) for setting up of Domestic

Greenfield Airport for public use in Dagadarthi near Nellore vide

certificate dated 07.10.2016.

e GOAP issued orders dated 15.09.2017, awarding the work to
M/s SCL Turbo Consortium Ltd. In pursuance of the Gowt,
orders, BIACL issued Letter of Award (LoA) to the selected
developer on 22nd September, 2017. The letter of award was
provided to the bidder during September, 2017 and an SPV
was formed by the developer for the project as "Nellore
International Airport Limited" (NIAL).
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12. Bhogapuram in
Vizianagaram
District near
Visakhapatnam,
Andhra Pradesh

Andhra Pradesh Airports Development
Corporation Limited (APADCL) formerly
Bhogapuram International Airport
Corporation Limited (BIACL)

The Concession Agreement with NIAL was signed in June
2018.

Ministry of Civil Aviation, Government of India granted 'in-
principle' approval to Bhogapuram International Airport
Corporation Limited (BIACL) now Andhra Pradesh Airports
Development Corporation Limited (APADCL) for setting up of
Bhogapuram International Greenfield Airport for public use in
Vizianagaram District, near Visakhapatnam on 07.10.2016.

Three bidders namely (i) DolT Smart Infrastructure India Pvt.
Ltd., (ii) GMR Airports Limited and (iii) GVK Airports Holdings
Limited submitted their bids for the proposed Greenfield
Airport at Bhogapuram. M/s. GMR Airports Limited quoted the
highest per passenger bid and was the winning bidder.

The State Government of Andhra Pradesh who is the project
proponent for this greenfield airport has informed that they
have not awarded the project yet.

The timeline for construction of an airport project depends
upon several factors like land acquisition, availability of
mandatory clearances, selection of the developer, financial
closure, etc. by the implementing agency i.e. APADCL in case
of Bhogapuram Greenfield Airport.
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13. Oravakallu in
Kurnool District,
Andhra Pradesh

14. Hirasar, District
Rajkot, Gujarat

15. Noida International
Airport, Jewar, Uttar
Pradesh

Andhra Pradesh Airports
Development Corporation Limited
(APADCL) formerly Bhogapuram
International Airport Corporation
Limited (BIACL)

Government of Gujarat

Government of
Uttar Pradesh

Gol granted ‘in-principle’ approval to Bhogapuram International
Airport Corporation Limited (BIACL) for setting up of Orvakal
Domestic Greenfield Airport for public use in Kurnool District,
Andhra Pradesh vide certificate dated 07.10.2016. Construction
work commenced on 21.06.2017. The airport terminal was
inaugurated in January, 2019.

* Memorandum of Understanding has been signed with AAI for
provision of CNS/ATM services on 9th August, 2018.

Gol granted 'in-principle’ approval to Government of Gujarat for
setting up of a Greenfield Airport at Hirasar, District Rajkot, Gujarat
vide certificate dated 09.10.2017.

» MoU for development of Greenfield Airport at Hirasar between
Government of Gujarat and AAI was signed on 07.01.2019. AAI
has undertaken works for construction of Runway, Taxiway,
Apron, PTT including Earthwork at an estimated cost of I797
crore and construction of Passenger Terminal Building, control
tower and other ancillary Infrastructure at an estimated cost
of ¥ 417 crore

Gol granted 'in-principle’ approval to Government of Uttar Pradesh
for setting up of a Noida International Greenfield Airport vide
certificate dated 08.05.2018. Noida International Airport Limited
(NIAL) has been authorised for development of Noida International
Greenfield Airport, Jewar, Uttar Pradesh. A Project Monitoring and

0] SI9MSUY USNIIIM

[6T02 “4eqwanoN /2]

suonsand) pateisun

VT



16. Hollongi, Itanagar,
Arunachal Pradesh

Airports Authority of India

Implementation Committee (PMIC) has been constituted in lieu of
the present State Level Coordination committee in order to expedite
the implementation of Noida International Airport on 27.3.2018 and
26.10.2018.

e Global E-Tender for Selection of Concessionaire has
been floated by NIAL on 30.05.2019. Pre-bid Conference of bidders
has been conducted on 15th July, 2019. 17 bid purchased (domestic
as well as international companies). Last date of bid submission
was 30th October, 2019. Four bids received for selection of
concessionaire for Jewar Airport on 06.11.2019.

Gol granted 'site clearance' and 'in-principle’ approval for setting
up of Domestic Greenfield Airport at Hollongi, Itanagar, Arunachal
Pradesh on 18.01.2019.
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Status of Air India after privatisation

987. SHRI BINOY VISWAM: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ what steps is the Ministry taking to protect the interests of the over
20,000 employees of Air India during the proposed privatisation of the airline;

(b) what are the total arrears in salaries and pensions of Air India employees
at present; and

(c) what will happen to the concept of national air carrier; if Air India is
privatised?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Air India Specific Alternative Mechanism (AISAM) has
approved the re-initiation of the strategic disinvestment of Air India and its
subsidiaries. While finalising the Preliminary Information Memorandum (PIM) for
inviting Expression of Interest (Eol) for the strategic disinvestment of Air India, the
AISAM would consider the matters related to the existing employees of Air India.

(b) The salary of Air India employees has been paid upto October, 2019. A
provision of ¥ 1331.91 crore has been made in the accounts of the company as on
31.03.2019 for pending payment towards implementation of Justice Dharamadhikari
(JDC) recommendations for implementing the revised basic pay of employees.

(c) The Government is committed to the Strategic Disinvestment of Air India.
Any further financial support in a mature and competitive aviation market would
not be the best use of scarce financial resources of the Government. Air India would
have a status at par with other designated carriers of India, post-disinvestment.

Compulsory breath-analyzer test by DGCA for all staff of various airlines

988. SHRI C. M. RAMESH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether breath analyzer test has been made compulsory by the Directorate
General of Civil Aviation (DGCA) for all the staff of various airlines and in Airports,
the details thereof;
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(b) whether it is also compulsory for all the pilots, crew members including
the Air Traffic Control (ATC), the details thereof; and

(c) how many employees of various airlines including employees posted in
airports have failed the test till date, the details thereof and the action taken against
them by Government, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Yes, Sir. The Civil Aviation Requirement (CAR) Section-
5, Series-F, Part-1V has been issued by the Directorate General of Civil Aviation
(DGCA) on 16th September, 2019. This CAR prescribes the procedure for breath-
analyzer examination of the personnel engaged in Aircraft maintenance, Air traffic
control services, Aerodrome operations, Ground handling services for detecting
consumption of Alcohol.

As per provisions of this CAR, the personnel covered are Air Traffic
Controllers, Flight Dispatchers, Aircraft Maintenance personnel, Aerodrome operation
personnel, Fire and rescue personnel, Vehicle drivers (including catering and refuelling
vehicles) ground equipment operators and ground handling personnel.

(b) All the Pilots and Cabin Crew are required to undergo Breath-Analyzer
test in accordance with CAR Section-5, Series-F Part-111.

Air Traffic Controllers are covered in CAR Section-5, Series-F, Part-1V. 10% Air
Traffic Controllers are randomly subjected to breath-analyzer examination on a daily
basis.

(c) The details of personnel that have failed the breath-analyzer test is given
in the Statement. The actions have been taken as per CAR Section-5, Series-F,
Part-1V.



Statement

Details of personnels failed in the Breath Analyser Test

SI. No. Date on Violation Category/Designation Organization Airport Name
1 2 3 4 5

1 17-09-2019 Customer Service Officer Indigo Jaipur

2. 24-09-2019 Cleaner Indigo Chennai

3 04-10-2019 Driver Indigo Guwahati
4, 07-10-2019 Driver Indigo Hyderabad
5. 07-10-2019 Sr. ASST. (BSSPL) BSSPL (BIAL) Bangalore
6. 07-10-2019 MGR (AOCC) BIAL Bangalore
7. 08-10-2019 Customer Service Officer Indigo Guwahati
8. 08-10-2019 Handyman AIATSL Trichy

0. 09-10-2019 Sr. Ramp Officer Go Air Chennai
10. 10-10-2019 TPT Driver Spicejet Delhi

11. 14-10-2019 Driver Indigo Bangalore
12, 18-10-2019 Sr. Airport Electrician MIAL sub-contractor Mumbai
13. 21-10-2019 Aerobridge Staff DIAL Delhi
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1 2 3 4 5

14. 22-10-2019 Driver Indigo Ahmedabad

15. 29-10-2019 ARFF MIAL Mumbai

16. 30-10-2019 Driver Indigo MAA

17. 30-10-2019 Driver Indigo Mumbai

18. 31-10-2019 High lift Operator Casino air carterers and Kannur
flight services

19. 31-10-2019 Ramp Service Agent AIATSL Cochin

20. 01-11-2019 Utility Helper BWFS Cochin

21. 01-11-2019 operator Oberoi flight Services Delhi

22. 02-11-2019 Driver AGILE Indigo Chennai

23 02-11-2019 Driver (Constable) CISF Mumbai

24 03-11-2019 Driver Indigo Ahmedabad

25. 03-11-2019 Cargo Loader Giobal Airport and Ground Cochin
Services

26. 04-11-2019 Ramp Driver AISAT Bangalore

21. 04-11-2019 Driver RCDL Mumbai

28. 06-11-2019 Driver Spicejet Pune
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29.

3L
32.
33.

35.
36.
37.
38.
39.
40.
41.
42.

&

45.

07-11-2019
07-11-2019
10-11-2019
10-11-2019
11-11-2019
12-11-2019
13-11-2019
13-11-2019
14-11-2019
14-11-2019
15-11-2019
15-11-2019
16-11-2019
16-11-2019
16-11-2019
17-11-2019
19-11-2019

Technician

Driver AGILE

Ramp Officer
Operator
Aerobridge Operator
Cleaner

Driver SG-1

Utility Hand

Driver

Security Staff
Operator

Driver

Driver

Equipment Operator
Driver

Team leader Opr.

Driver

AMA Pvt. Ltd.

Indigo

BWFS

Gal

M/s Delite System Pvt. Ltd.
Kalki Electricals

CIAL Cargo

BWFS

Go Ground

Indigo

BWFS

BWFS

Indigo

GGl

DC Gupta

Skygourmet Catering Pvt. Ltd,

Indigo

Kannur
Kolkata
Mumbai
Bangalore
Delhi
Bangalore
Cochin
Mumbai
Mumbai
Delhi
Delhi
Mumbai
Guwahati
Bangalore
Mumbai
Delhi
Ahmedabad
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New airports under NABH scheme

989. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the regulatory revamp for Greenfield and Brownfield airports under
the New Airports for Bharat (NABH) Nirman Scheme has attracted the necessary
private investments;

(b) if so, the details thereof;

(c) the number of Greenfield airports that have been completed and the
number of new projects that are in pipeline, State-wise; and

(d) the details of the Key Performance Indicators that have been formulated
for Greenfield airports?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Grovernment of India, Ministry of Civil Aviation
has granted 'in-principle’ approval for setting up of 21 Greenfield Airports across
the country namely Mopa in Goa, Navi Mumbai, Sindhudurg and Shirdi in
Maharashtra, Bijapur, Gulbarga, Hassan and Shimoga in Karnataka, Kannur in Kerala,
Durgapur in West Bengal, Datia (Gwalior) in Madhya Pradesh, Pakyong in Sikkim,
Kushinagar and Noida in Uttar Pradesh, Dholera and Hirasar in Gujarat, Karaikal in
Puducherry, Dagadarthi, Bhogapuram and Oravakal in Andhra Pradesh and Hollongi,
Itanagar in Arunachal Pradesh. Durgapur, Shirdi, Kannur, Pakyong and Gulbarga
airport projects have already been operationalised and trial landing has been done
at Sindhudurg Airport. The State-wise details of new projects that are in pipeline
are given in the Statement [Refer to the Statement appended to the answer to USQ
No. 986 Part (a) and (b)]. In addition to this, Government of India has granted
'in-principle' approval for award of 06 brownfield airports of Airports Authority of
India (AAI) viz. Ahmedabad, Lucknow, Mangaluru, Jaipur, Guwahati and
Thiruvananthapuram for operation, management and development through public
private partnership. The AAI has issued latter of award to the winning bidder in
respect of Ahmedabad, Lucknow and Mangalore airports.

(d) All the airports have to conform to specified standards/parameter as laid
down by Directorate General of Civil Aviation and AAL.

Running condition of Pakyong airport, Sikkim

990. DR. SANTANU SEN: Will the Minister of CIVIL AVIATION be pleased
to state:
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(@ whether Pakyong airport of Sikkim is in operational condition;
(b) if so, the details of airlines operating; and
(c) if not, what is the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Pakyong is an operational airport and can handle
ATR-72 and Q400 type of aircraft operations under Visual Flight Rules (VFR)
conditions. M/s SpiceJet which was operating daily one scheduled flight on Kolkata
- Pakyong - Kolkata sector have decided to temporarily suspend its operations w.e.f.
01.06.2019 due to unpredictable weather which results in low visibility at Pakyong.
Due to heavy rains in last monsoon, the debris/boulders slid from uphill area towards
the basic strip, thus reducing the width of the basic strip to 30 meters, against the
requirement of a minimum 40 meters for safe flight operations. Airports Authority of
India could not remove this material/boulders to achieve the required safety width
due to agitation by local people/villagers at the site.

Helicopter services through UDAN

991. DR. BANDA PRAKASH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government present policy to include helicopter services under
the UDAN scheme to boost air services in the country;

(b) the details of connecting places under helicopter services through UDAN,
if policy has been formulated; and

(c) if not, the reasons therefor and probable period of commence of such
services?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Helicopter services have been included in the
Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam Nagrik) for better
connectivity of Priority Area(s). States of Uttarakhand, Himachal Pradesh, North
Eastern Region and Union Territories (UTs) of Jammu and Kashmir, Ladakh, Andaman
and Nicobar Islands and Lakshadweep Islands have been included as Priority Area(s)
in the RCS - UDAN. Details of the helicopter routes awarded under the scheme are
given in the Statement (See below). As per provision of the scheme, the Selected
Airline Operator has, inter alia, to commence RCS flight within two months from
the date of readiness, including licensing, of the heliports.



Statement

Details of helicopter routes awarded under the RCS-UDAN scheme

Sl. No. State RCS Route Airport (D) Airport (A)
1 2 3 4 5

L Arunachal Pradesh Itanagar to Tezpur Itanagar Tezpur

2. Arunachal Pradesh Itanagar to Lilabari Itanagar Lilabari

3 Arunachal Pradesh Daparizo to Yinghiong Daparizo Yinghiong
4. Arunachal Pradesh Tuting to Dibrugarh Tuting Dibrugarh
5. Arunachal Pradesh Passighat to Tuting Passighat Tuting

6. Arunachal Pradesh Tezu to Walong Tezu Walong
7. Arunachal Pradesh Walong to Dibrugarh Walong Dibrugarh
8. Arunachal Pradesh Ziro to Dibrugarh Ziro Dibrugarh
9. Assam Dibrugarh to Jorhat Dibrugarh Jorhat

10. Assam Jorhat to Tezpur Jorhat Tezpur

11. Assam Guwahati to Nagaon Guwahati Nagaon
12. Assam Nagaon to Tezpur Nagaon Tezpur

13. Assam Tezpur to Itanagar Tezpur Itanagar
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14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.
28.
29.
30.

Assam
Assam
Assam
Assam
Assam
Assam
Assam
Assam
Assam
Himachal Pradesh
Himachal Pradesh
Himachal Pradesh
Himachal Pradesh
Himachal Pradesh
Himachal Pradesh
Himachal Pradesh

Himachal Pradesh

Tezpur to Nagaon
Nagaon to Guwahati
Dibrugarh to Lilabari
Lilabari to Itanagar
Lilabari to Dibrugarh
Dibrugarh to Daparizo
Dibrugarh to Tezu
Tezpur to Jorhat
Jorhat to Dibrugarh
Shimla to Mandi
Mandi to Dharamshala
Dharamshala to Mandi
Mandi to Shimla
Manali to Kullu

Kullu to Mandi
Shimla to Mandi

Mandi to Shimla

Tezpur
Nagaon
Dibrugarh
Lilabari
Lilabari
Dibrugarh
Dibrugarh
Tezpur
Jorhat
Shimla
Mandi
Dharamshala
Mandi
Manali
Kullu
Shimla

Mandi

Nagaon
Guwahati
Lilabari
Itanagar
Dibrugarh
Daparizo
Tezu
Jorhat
Dibrugarh
Mandi
Dharamshala
Mandi
Shimla
Kullu
Mandi
Mandi

Shimla
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1 2 3 4 5

3L Himachal Pradesh Mandi to Kullu Mandi Kullu

32 Himachal Pradesh Kullu to Manali Kullu Manali

33 Himachal Pradesh Shimla to Rampur Shimla Rampur

34, Himachal Pradesh Rampur to Nathpa Jhakri Rampur Nathpa Jhakri
35. Himachal Pradesh Nathpa Jhakri to Rampur Nathpa Jhakri Rampur

36. Himachal Pradesh Rampur to Shimla Rampur Shimla

3r. Himachal Pradesh Kasauli to Shimla Kasauli Shimla

38. Himachal Pradesh Shimla to Kasauli Shimla Kasauli

39. Manipur Imphal to Moreh Imphal Moreh

40. Manipur Moreh to Imphal Moreh Imphal

41, Manipur Imphal to Tamenglong Imphal Tamenglong
42, Manipur Tamenglong to Jiribam Tamenglong Jiribam

43, Manipur Jiribam to Tamenglong Jiribam Tamenglong
44, Manipur Tamenglong to Imphal Tamenglong Imphal

45, Manipur Imphal to Thanlon Imphal Thanlon

46. Manipur Thanlon to Parbung Thanlon Parbung
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47.

49.

51
52.
53.

55.
56.
57.
58.
59.

61.
62.
63.

Manipur

Manipur

Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand
Uttarakhand

Uttarakhand

Parbung to Thanlon
Thanlon to Imphal
Dehradun to New Tehri
New Tehri to Srinagar
Srinagar to Gaucher
Gaucher to Joshimath
Joshimath to Gaucher
Gaucher to Srinagar
Srinagar to New Tehri
New Tehri to Dehradun
Dehradun to Mussoorie
Mussoorie to Dehradun
Dehradun to Ramnagar
Ramnagar to Pantnagar
Pantnagar to Nainital
Nainital to Pantnagar

Pantnagar to Almora

Parbung
Thanlon
Dehradun
New Tehri
Srinagar
Gaucher
Joshimath
Gaucher
Srinagar
New Tehri
Dehradun
Mussoorie
Dehradun
Ramnagar
Pantnagar
Nainital

Pantnagar

Thanlon
Imphal
New Tehri
Srinagar
Gaucher
Joshimath
Gaucher
Srinagar
New Tehri
Dehradun
Mussoorie
Dehradun
Ramnagar
Pantnagar
Nainital
Pantnagar

Almora
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1 2 3 4 5

64. Uttarakhand Almora to Pithoragarh Almora Pithoragarh
65. Uttarakhand Pithoragarh to Almora Pithoragarh Almora

66. Uttarakhand Almora to Pantnagar Almora Pantnagar

67. Uttarakhand Pantnagar to Ramnagar Pantnagar Ramnagar

68. Uttarakhand Ramnagar to Dehradun Ramnagar Dehradun

69. Uttarakhand Chinyali saur to Sahastradhara Chinyali saur Sahastradhara
70. Uttarakhand Gaucher to Sahastradhara Gaucher Sahastradhara
71. Uttarakhand Sahastradhara to Chinyali saur Sahastradhara Chinyali saur
72. Uttarakhand Dharchula (Heliport) to Haldwani Dharchula Haldwani

73. Uttarakhand Haldwani to Haridwar Haldwani Haridwar

74. Uttarakhand Haldwani to Dharchula (Heliport) Haldwani Dharchula (Heliport)
75. Uttarakhand Haridwar to Haldwani Haridwar Haldwani

76. Uttarakhand Sahastradhara to Gaucher Sahastradhara Gaucher
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Modernisation of Tirupati airport

992. SHRI V. VIJAYASAI REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the modernisation work of Tirupati airport has commenced,;

(b) what was the estimated cost of the project when it was conceived and
whether there is any cost overrun;

(c) if so, the details thereof;
(d) the details of works that have been undertaken in Tirupati airport;

(e) whether the works are going to be completed in February, 2020 as
scheduled; and

(f if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Airports Authority of India (AAI) commenced
the work for development of New Integrated Terminal Building at Tirupati Airport in
June, 2011 at an estimated cost of ¥ 174 crore. Construction of New Integrated
Terminal Building was completed in December, 2015 at an actual cost of ¥181.35
crore. The expenditure was within permissible limit of deviation i.e. 10%.

(d) to (f) AAI has undertaken the work of extension and strengthening of the
existing runway, apron and provision of Runway End Safety Area (RESA) and
associated works for Code-E Type of Aircrafts (widebody) at Tirupati Airport at an
estimated cost of ¥177 crore with Probable Date of Completion in June, 2021. The
work got delayed due to handing over of balance 30.88 acres of land by the
Government of Andhra Pradesh to AAI for extension of runway and delay in
diversion of High Tension Electric line by the State Government in the runway
approach funnel.

Strengthening of internal security

993. DR. AMEE YAJNIK:
DR. L. HANUMANTHAIAH:
SHRI RAJMANI PATEL:

Will the Minister of HOME AFFAIRS be pleased to state:
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(@ whether Government has taken note of increase in internal security
challenges in the country during recent months;

(b) if so, the details thereof and the reaction of Government thereto;

(c) whether Government has any proposal to further strengthen the Central
Armed Police Forces to meet these challenges; and

(d) if so, the details thereof along with the comprehensive measures being
taken to strengthen the internal security of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) The internal security situation in the country is reviewed
on a regular basis by Government and appropriate measures are taken to strengthen
security and address security issues. Close and effective coordination is maintained
amongst security and intelligence agencies at the Centre and in the States/UTs to
meet security challenges.

Further, the Multi Agency Centre (MAC) has been strengthened and re-
organised to enable it to function on 24x7 basis for real time collation and sharing
of intelligence with other Agencies and State Governments.

As part of the security strengthening measures, Government has sanctioned
and raised 47 new Battalions of Central Armed Police Forces (CAPFs) during the
period 2014-19, taking the Battalion strength of CAPFs to 634. Further, Government
has established five regional hubs of National Security Guard (NSG) at Chennai,
Hyderabad, Kolkata, Mumbai and Gandhinagar.

In order to equip the security forces with modern facilities, Government is
implementing the 'Modernisation of Police Forces' Scheme. State-wise details of funds
allocated and released under the scheme for the period 2016-19 are given in the
Statement.



Statement

State-wise details of funds allocated and released under the sub-scheme of 'Assistance to States for Modernisation
of Police' (erstwhile Modernisation of Police Forces Scheme) during each of the last three years

(% in crore)
SI. No. State 2016-17 2017-18 2018-19
Allocation Released Allocation Released Allocation Released

1 2 3 4 5 6 7 8

1 Andhra Pradesh 22.68 411 29.87 31.62 2648 50.8086
2 Arunachal Pradesh 364 2.69 479 342 425 1.034
3 Assam 2447 4.68 32.23 548 2857 56722
4 Bihar 25.62 1915 33.73 5.73 29.90 131778
5. Chhattisgarh 901 173 11.87 202 1052 8.5634
6. Goa 0.95 0.18 125 0.21 111 0.21
7. Gujarat 23.72 43.22 3124 33.05 27.69 52.623
8. Haryana 10.64 19.29 14.01 14.04 1243 12.947
0. Himachal Pradesh 4.88 5.58 4.28 4.09 3.79 3.3516
10.  Jammu and Kashmir 37.00 3454 48.73 43.00 4319 32685
11. Jharkhand 8.54 164 1124 191 9.97 9.9142
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1 2 3 4 5 6 7 8

12. Karnataka 3558 72.04 46.85 17.12 4153 11.39
13. Kerala 1494 11.09 19.68 16.12 1744 17.784
14. Madhya Pradesh 2514 21.86 3311 3047 29.34 37.968
15. Maharashtra 43.69 12.8 5754 9.78 51.00 9.579
16. Manipur 8.85 8.37 11.66 198 10.34 5.994
17. Meghalaya 348 0.67 458 2.60 4.07 3.6628
18. Mizoram 443 8.12 583 6.17 5.16 8.377
19. Nagaland 9.96 18.05 1312 13.88 11.63 18.876
20. Odisha 1447 26.22 19.05 19.87 16.89 35.099
21. Punjab 15.23 276 20.05 20.07 17.77 36.515
22. Rajasthan 2899 3454 3817 40.38 33.83 62.592
23. Sikkim 164 1.96 217 2.39 192 0.362
24, Tamil Nadu 3231 89.24 4254 1554 37.70 68.868
25. Tripura 7.28 14 9.58 163 849 7078
26. Telangana 16.22 294 2135 22.60 18.93 64.168
21. Uttar Pradesh 58.59 358 7716 28.20 68.39 118,671
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28. Uttarakhand 4.68 853 411 4.35 364 13.601
29. West Bengal 26.80 1231 353 48.94 3128 46.9332
Total 52343 593.80 685.09 451.66 607.25 758.5048
Contingency Reserve 29.75 3845 3845
Mega City Policing ~ 41.82 45.00 45.00
PMU**, etc. 0.22 045 0.09 1.40 1.2416
Incentives for Police Reform ~ 76.90
Separate Project™ 9.08
GRAND/TOTAL 595.00 594.02 769.00 45175 769.00 768.8264
(RE 452.10)

* Greyhounds Training Centre in Andhra Pradesh.
**programme Management Unit.

" Release of these funds shown against relevant States.
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People killed in mob lynchings

1994. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV-

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the caste-wise and State-wise number of people killed in the incidents of
mob lynching during the last three years;

(b) the details of steps taken towards prevention of incidents of mob
lynching during the last three years; and

(c) whether Government is providing any assistance to the families of the
people killed in the incidents of mob lynching so that their remaining family members

can sustain?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) In the "Crime in India" report, National Crime Records
Bureau publishes crime data from all the States/Union Territories under various crime
heads which are clearly defined under the Indian Penal Code and Special and Local

Laws.

(b) 'Police' and 'Public Order' are State subjects under the Seventh Schedule
to the Constitution of India and State Governments are responsible for prevention,
detection, registration and investigation of crime and for prosecuting the criminals
through their law enforcement agencies. However, the Ministry of Home Affairs have
issued advisories to States and UTs, from time to time, to maintain law and order
and ensure that any person who takes law into his/her own hand is punished
promptly as per law. An advisory dated 04.07.2018 was issued to the States and
UTs to keep watch on circulation of fake news and rumours having potential of
inciting violence, take all required measures to counter them effectively and to deal
firmly with persons taking law into their own hands. Further, advisories dated
23.07.2018 and 25.09.2018 were issued to the State Governments/UT Administrations
for taking measures to curb incidents of mob lynching in the country. The
Government through audio-visual media has also generated public awareness to curb

tOriginal notice of the question was received in Hindi.
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the menace of mob lynching. The Government has also sensitized the service
providers to take steps to check the propagation of false news and rumours having
potential to incite mob violence and lynching.

() The Hon'ble Supreme Court in its judgement dated 17.07.2018 in Writ
Petition (Civil) N0.754/2016 in the matter of Tehseen S. Poonawalla vs Union of India
and others inter alia has directed the State Governments to prepare a lynching/
mob violence victim compensation scheme in the light of the provisions of Section
357A of CrPC within one month from the date of the Supreme Court judgement dated
17.07.2018.

Training of in-service police personnel

995. SHRI BINOY VISWAM: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ what is the percentage of total in-service police personnel, under the
Ministry, who have received training during the course of their service; and

(b) what is Ministry's policy on in-service training for police personnel and
what is the compliance with such a policy?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) It is the continuous endeavour of the Government
to give due importance to the training of in-service police personnel. The in-service
police personnel under Ministry of Home Affairs (MHA) including Delhi Police,
Central Armed Police Forces (CAPFs) and Central Police Organisations (CPOs) receive
regular training as per their service conditions. In addition, some other specialised
training courses are also being imparted as per requirement and suitability such as
Counter-Insurgency, Bomb Disposal Course, Jungle Warfare, Weapons and Tactics
Course, Combat and Leadership Course, Stress Management etc. Progressive capacity
building of the training institutes of CAPFs has also been a continuous endeavour
of the MHA.

From time to time, the Ministry has taken steps towards augmentation of
training infrastructure. Addition to new verticals of knowledge and skills in keeping
with the requirements of time has also been encouraged. Centralised data on
percentage of total in-service police personnel who have received training during
the course of their service is not maintained by the Ministry.
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Legislation on modernisation of police forces

996. SHRI RAJMANI PATEL:
SHRI HARNATH SINGH YADAV:
DR. AMEE YAJNIK:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government proposes to bring a fresh legislation on
modernisation of police forces of the country, particularly to tackle prevailing
alarming situation in the country;

(b) if so, the details thereof; and

(c) by when, this Bill is likely to be placed before the House for consideration
and passing?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) 'Police' and 'Public Order' are State subjects as per the
VIlth Schedule to the Constitution of India. There is no proposal under consideration
to bring a Central legislation on modernisation of police forces of the country.
However, the Government of India supplements the efforts of the State Governments
in modernising their police forces under the scheme of 'Assistance to States for
Modernisation of Police’. Similarly, a scheme, namely, 'Modernisation Plan-I1I' is under
implementation for enhancing the capabilities of Central Armed Police Forces
(CAPFs). Both these schemes cover the aspects of improvement of capabilities and
efficiency of police forces through acquisition of latest weaponry, training, information
technology tools, advanced communication and forensic equipment, etc.

Resettlement of Kashmiri Pandits

1997. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV-

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the steps taken towards resettlement of displaced Kashmiri Pandits and
people of other communities, after the revocation of Articles 370 and 35A;

tOriginal notice of the question was received in Hindi.
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(b) whether Government proposes to develop a mechanism for the resettlement
of the displaced people of Jammu and Kashmir;

(c) the sectors pertaining to which a number of companies have shown their
willingness to get established in Jammu and Kashmir after the revocation of said
Articles;

(d) the action taken to hand over the ancestral land back to the displaced
families, including Kashmiri Pandits; and

(e) the data available with Government in respect of displaced families of
Kashmir valley?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) The Government of India and Government of Jammu
and Kashmir continue to take proactive steps for the relief and resettlement of
Kashmiri migrants, as follows:—

(i) 3,000 State Government jobs have been created for the Kashmiri migrants
under Prime Minister Reconstruction Package-2008 (PMRP-2008).

(i) Creation of 3,000 additional State Government jobs for the Kashmiri
migrants has been approved at a cost of ¥ 1,080 crores under the Prime
Minister's Development Package, 2015 (PMDP- 2015).

(iii) Construction of 6,000 transit accommodations has been approved at a cost
of ¥ 920 crores under the PMDP- 2015 for accommodating 3000 Kashmiri
migrants employed under PMRP- 2008 and additional 3000 Kashmiri
migrants employed under PMDP-2015.

(iv) Under the PMDP, 2015, the Government has approved a scheme with an
outlay of ¥ 2,000 crores, for grant of financial assistance of ¥ 5.5 lakhs
per family for 36,384 displaced families of Pakistan Occupied Jammu and
Kashmir (PoJK) and Chhamb, which initially settled in Jammu and Kashmir.

(v) In September, 2019, the Government has further approved the inclusion
of those displaced families of POJK, out of 5,300 families, who initially
moved out of Jammu and Kashmir but later on returned and settled in
Jammu and Kashmir. Such families will also be eligible for the financial
assistance of ¥5.5 lakhs per family.

(vi) Financial assistance of ¥5.5 lakhs per family has been approved for 5,764
West Pakistan Refugee (WPR) families at an outlay of ¥317.02 crores.
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(vii) Under the Security Related Expenditure (Relief & Rehabilitation), the
expenditure incurred by Government of Jammu and Kashmir is reimbursed
by Central Government towards (a) cash relief to nearly 20,000 eligible
Kashmiri migrants at the rate of ¥ 3250 per person with the ceiling of
¥ 13,000/- per family per month; (b) basic dry ration to the needy Kashmiri
migrants at the rate of 9 Kg. of rice and 2 Kg. of atta per person and 1
Kg. of sugar per family per month.

(viii) Under the Security Related Expenditure (Relief and Rehabilitation), the
expenditure incurred by Government of Jammu and Kashmir is reimbursed
by Central Government towards cash relief to 1,054 Jammu migrants at
the rate of ¥ 3,250 per person with the ceiling of ¥ 13,000/- per family
per month.

(¥) 2,200 Kashmiri migrants residing in NCR are also being given relief of
¥ 13,000 per month per family with the support of Delhi Government.

(¢) The Government of Jammu and Kashmir has reported that the sector-wise
companies which have shown their willingness to get established in Jammu and
Kashmir after 5th August, 2019 are IT and ITes, Infrastructure Development,
Renewable Energy, Manufacturing, Hospitality, Skill and Education, Tourism, Health
care, Retail, Food and Agriculture and Packaging.

(d) The Jammu and Kashmir Migrant Immovable Property (Preservation,
Protection and Restraint on Distress Sales) Act, 1997, continues to remain in force
in the Union Territory of Jammu and Kashmir. The Office of the Relief and
Rehabilitation Commissioner, Government of Jammu and Kashmir forwards the
requests received from displaced migrants, for handing over the ancestral land, to
the concerned District Magistrate. Under the said Act, the District Magistrate acts
as the custodian of property belonging to migrants falling within his territorial
jurisdiction and shall take all such steps as may be necessary for preservation and
protection of such property, and possession of such property shall not be handed
over to one, save with the express consent of the migrant in writing.

(e) As per data provided by Office of the Relief and Rehabilitation
Commissioner, Government of Jammu and Kashmir, 43,494 registered migrant families
are settled in Jammu; 19,338 families in Delhi/NCR and a total of 1,995 migrant
families are living in a few other States/UTs in the country.

Circulation of fake currency notes through Indo-Nepal border

998. DR. L. HANUMANTHAIAH: Will the Minister of HOME AFFAIRS be
pleased to state:
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(@ whether it is a fact that counterfeit Indian currency notes, specifically
%2000 notes are circulating in the country through Indo-Nepal border;

(b) if so, the details of action Government has taken in this regard; and

() how many fake Indian currency notes have been recovered during the
last three years and current year, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (b) Cases of smuggling and circulation of fake Indian
currency notes (FICN) including ¥ 2000 note have been reported including those
from across the Indo-Nepal border. In most of the cases, seized/recovered high value
FICN is of low quality, printed with the help of scanners/printers.

The Government has taken various steps in this regard, which inter alia,
include:-

(i)  Vigil is being maintained at the India Nepal border to check the smuggling
and circulation of FICN. There has been excellent cooperation between
security agencies of the two countries to check the influx of FICN into
India.

(i) Training programmes have been conducted for the Nepalese Police
officers on combating the circulation of fake currency notes to sensitize
them on smuggling/counterfeiting of Indian currency.

(iii) Intelligence and security agencies of Central and State Governments keep
a close watch on the elements involved in the circulation of fake currency
in the country and take action in accordance with law.

(iv) FICN Coordination Centre (FCORD) has been established by the
Government to share intelligence/information among different security
agencies of the States/Central Government to counter the problem of
circulation of FICN in the country.

(v) A Terror Funding and Fake Currency Cell (TFFC) has also been created
in NIA to investigate terror funding and FICN cases.

(c) As per data available with National Crime Records Bureau (NCRB), the
details of FICN seized by various agencies during the last three years and current
year (upto 13.11.2019) are given in the Statement-I, I, 111 and IV respectively.



Statement-1

National Crime Records Bureau (MHA)
State/UT-wise and Denomination-wise Statement of Counterfeit Currency (Reported as Seized by SCRBX)
Periodical Report from 01/01/2016 to 31/12/2016*
As on 13.11.2019

Sl.  State/UT 2000 1000 500 500 200 100 50 50 20 10 5 2 1 Total Total FIR Total
No. (Old) (New) (Old) (New) Notes Value Accused
(©) (©) ©) ® © ©) (©) (©) (©) ©) ©) ©® © (©) (©)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
1. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands
2. Andhra Pradesh 4 5887 8651 0 0 1338 0 0 0 0 0 0 0 15880 10354300 57 127
3. Arunachal Pradesh 3 0 118 0 0 0 0 0 0 0 0 0 0 121 65000 3 6
4. Assam 0 251 1381 0 0 177 266 0 1 3 0 0 0 2079 972550 37 39
5. Bihar 0 5080 5481 0 0 111 94 0 0 0 0 0 0 10766 7836300 37 61
6. Chandigarh 0 1499 0 0 0 0 0 0 0 0 0 0 0 1499 1499000 1 5
7. Chhattisgarh 0 3274 1418 11 0 603 8 0 0 0 0 0 0 5314 4049200 35 0
8. Dadra and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nagar Haveli
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55

348

0 0
49922 0
18 0
16949 0
192 0

6 0

434 60
36 0
10513 0
963 0

0 0
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35184
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129
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0
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14
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0

0
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14825
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
25. Nagaland 0 97 0 0 0 0 0 0 0 0 0 0 0 97 97000 2 1
26. Odisha 1 130 275 0 0 105 0 0 0 0 0 0 0 511 280000 10 0
27. Puducherry 0 3 2 0 0 29 0 0 0 0 0 0 0 34 6900 5 0
28. Punjab 2713 886 2638 0 0 928 95 0 0 0 0 0 0 7260 7728550 23 31
29. Rajasthan 10 633 579 0 0 373 12 0 0 0 0 0 0 1607 980400 32 38
30. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Tamil Nadu 0 1551 3351 0 0 1122 76 0 2 0 0 0 0 6102 3342540 90 40
32. Telangana 943 4065 8617 0 0 893 107 0 117 91 1 0 0 14834 10357405 59 74
33. Tripura 0 118 11 0 0 57 0 0 0 0 0 0 0 186 129200 4 7
34. Uttar Pradesh 0 3928 2338 0 0 3758 12 0 4 2 0 0 0 10042 5473500 161 112
35. Uttarakhand 0 423 148 0 0 1652 70 0 35 0 0 0 0 2328 666400 44 22
36. West Bengal 7 24046 86766 0 0 400 16 0 0 0 0 0 0 111235 67483800 313 344
TotaL 5262 123825 210434 71 0 60733 2252 0 183 61414 9501 0 0 473675 246452705 1408 1387
324.64 cr.
Note:

S: Seized by State/UT Police (SCRBx) and other Agencies and entered online in FICN software.
* Figures are provisional as data is entered online by all users on daily basis.
0 indicates NIL Data/not entered by users.
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Statement-11

National Crime Records Bureau (MHA)

State/UT-wise and Denomination-wise Statement of Counterfeit Currency (Reported as Seized by SCRBX)

Periodical Report from 01/01/2017 to 31/12/2017*
As on 13.11.2019

Sl.  State/UT 2000 1000 500 500 200 100 50 50 20 10 5 2 1 Total Total FIR  Total
No. (Old) (New) ©ld)  (New) Notes Value Accused
©®) ©) ©®) ® O ©®) ©®) ©®) ©® ©® ® ® ©® ©®
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
1. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands
2. Andhra Pradesh 1394 12 14179 1696 0 14303 110 0 279 0 0 124 1074 33171 12180202 43 81
3. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
4.  Assam 3908 270 484 622 3 3158 7 0 37 2 0 0 0 8491 8956510 51 88
5. Bihar 1072 0 906 0 0 2173 492 126 0 0 0 0 0 4769 2845200 19 8
6. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Chhattisgarh 603 64 57 306 0 1352 13 0 0 2 0 0 0 2397 1587370 37 17
8. Dadra and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nagar Haveli
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
9. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Delhi 3385 40363 35618 161 0 28468 537 0 1 8 0 0 0 108541 67896250 53 34
11. Goa 37 0 1 0 0 0 0 0 0 0 0 0 0 38 74500 3 7
12. Gujarat 30658 16742 21805 104 70 10199 807 0 76 58 0 0 0 80519 90088850 71 90
13. Haryana 84 0 29 55 0 770 9 0 0 0 0 0 0 947 287450 10 10
14. Himachal Pradesh 194 0 0 0 0 0 0 0 0 0 0 0 0 194 388000 3 2
15. Jammu and 229 0 68 1329 270 0 0 19 0 0 0 0 0 1915 1211450 9 2
Kashmir
16. Jharkhand 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Karnataka 1883 771 1378 0 0 663 98 0 84 0 0 0 0 4877 5298880 38 59
18. Kerala 2937 62 13340 610 0 1508 32 0 5 4 0 0 0 18498 13063540 23 69
19. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Madhya Pradesh 721 0 725 33 0 5989 276 0 0 1 0 0 0 7745 2433710 26 66
21. Maharashtra 1318 782 2814 13 0 4026 111 0 0 0 0 0 0 9064 5239650 75 62
22. Manipur 2 0 0 0 0 0 0 0 0 0 0 0 0 2 4000 2 2
23. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Mizoram 3188 0 10 1465 0 0 0 0 0 0 0 0 0 4663 7113500 12 14
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25. Nagaland 0 0 0 0 0 14 0 0 0 0 0 0 0 14 1400 4 3
26. Odisha 0 17 234 0 0 161 9 0 0 0 0 0 0 421 150550 6 0
27. Puducherry 0 10 4 0 0 0 0 0 0 0 0 0 0 14 12000 1 0
28. Punjab 1662 0 1156 174 0 3364 136 0 0 0 0 0 0 6492 4332200 36 35
29. Rajasthan 270 155 288 7 0 1464 0 0 0 0 40 0 0 2294 1024100 30 35
30. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Tamil Nadu 1869 201 35 259 0 6088 7 0 0 0 0 0 0 8459 4695150 48 60
32. Telangana 1427 297 1312 0 0 2016 182 0 0 0 0 0 0 5234 4017700 33 29
33. Tripura 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
34. Uttar Pradesh 10112 4354 4577 1606 486 5695 324 2 446 21 6 0 4400 32029 28366060 180 85
35. Uttarakhand 115 166 230 0 6 190 2 8 5 0 0 0 0 722 531800 23 9
36. West Bengal 7957 1465 7293 261 0 1068 1149 0 0 7 0 0 0 19200 21320320 158 200
TotAaL 75025 65731 106543 8771 835 92669 4301 155 933 103 46 124 5474 360710 283120342 994 1067
%28.31cr.
Note:

S: Seized by State/UT Police (SCRBx) and other Agencies and entered online in FICN software.

* Figures are provisional as data is entered online by all users on daily basis.

0 indicates NIL Data/not entered by users.
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Statement-111

National Crime Records Bureau (MHA)
State/UT-wise and Denomination-wise Statement of Counterfeit Currency (Reported as Seized by SCRBX)

Periodical Report from 01/01/2018 to 31/12/2018*

As on 13.11.2019

Sl.  State/UT 2000 1000 500 500 200 100 50 50 20 10 5 2 1 Total Total FIR Total
No. (Old) (New) ©ld)  (New) Notes Value Accused
©® ©®) ©® ® O ©® ©®) ©® ©® ©® ©® ® O ©® ©®

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19

1. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands

2. Andhra Pradesh 1630 3200 5404 3061 662 3025 11 0 0 0 0 0 500 17493 11128450 46 94

3. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

4. Assam 777 16 1091 586 1472 1561 20 720 9 10 0 0 0 6262 2896280 35 64

5. Bihar 188 0 4 393 438 1834 50 1999 79 722 0 0 0 5707 956750 21 46

6. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

7. Chhattisgarh 528 169 503 315 190 2943 38 0 0 0 0 0 0 4686 1968200 36 25

8. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

9. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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6457

2722

210

105

354
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1463

378

2355

13138

1688
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13596
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1898

648

14

1112

30

368

4622

274

2738

487

189

3544

62

764

147

57

932

165

251

1339

4388

159

31864

14810

400

27

75

1055

441

900

5930

32

775 1039
0 0
1326 0
0 0

0 0

0 0

0 0

0 532

3 2

0 0

1 106
352 0
0 0

0 0

0 0

0 0

0 0

15

62

24

18
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15
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67324

28855
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14332
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20802
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4260
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36322950

12328672

463000
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885500

17108300

4210740

953810

11531970

62800

7370200

104500

6200

60

66

33

93
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
27 Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
28. Punjab 241 16 0 99 104 463 0 0 0 0 0 0 0 923 614600 15 27
29. Rajasthan 1438 737 161 105 39 2126 4 0 0 0 0 0 0 4610 3966600 43 30
30. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Tamil Nadu 12560 428 2181 2567 1326 1908 1664 148 478 1255 200 0 0 24715 28491710 72 91
32. Telangana 246 0 150 2711 1265 10859 0 0 0 0 0 0 0 15231 3261400 8 20
33. Tripura 3 0 0 5 0 0 0 0 0 0 0 0 0 8 8500 2 3
34. Uttar Pradesh 3253 2899 4823 1918 389 4262 232 554 227 552 0 0 0 19109 13328860 206 68
35. Uttarakhand 0 17 46 0 0 1012 0 0 0 0 0 0 0 1075 141200 5 4
36. West Bengal 9615 614 1467 952 60 203 80 115 2 1 0 1000 0 14109 21097600 158 187
ToTAL 54776 27472 35590 25915 13244 85732 4556 5215 974 2725 542 1000 502 258243 179538992 913 1002
%17.95 cr.
Note:

S: Seized by State/UT Police (SCRBx) and other Agencies and entered online in FICN software.

* Figures are provisional as data is entered online by all users on daily basis.

0 Indicates NIL Data/not entered by users.
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National Crime Records Bureau (MHA)

Statement-1V

State/UT-wise and Denomination-wise Statement of Counterfeit Currency (Reported as Seized by SCRBX)

Periodical Report from 01/01/2019 to 30/06/2019*
As on 13.11.2019

Sl. State/UT 2000 1000 500 500 200 100 50 50 20 10 5 2 1 Total Total FIR Total
No. (Old) (New) ©ld)  (New) Notes Value Accused
©) ©®) ©®) ® © ©) ©®) ©) ©®) (©) ©®) ® © ©) ©)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
1. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands
2. Andhra Pradesh 5304 16900 80 3983 447 3023 0 0 0 0 0 0 29737 29931200 16 20
3. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
4.  Assam 325 0 0 19 21 0 0 0 0 0 0 0 365 663700 3 3
5. Bihar 215 0 0 40 15 0 0 206 0 0 0 0 476 463300 7 5
6. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Chhattisgarh 135 0 0 215 1 70 0 0 0 0 0 0 421 384700 7 5
8. Dadra and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nagar Haveli
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
9. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Delhi 835 0 32 0 24 1063 507 0 21 15 0 0 0 2497 1823020 4 0
11. Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12. Gujarat 9108 2584 2350 4359 1197 10866 393 209 25 24 0 0 0 31115 25511340 68 91
13. Haryana 0 0 0 44 354 13 0 182 0 0 0 0 0 593 103200 2 1
14. Himachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 2 0
15. Jammu and Kashmir 70 0 13 324 341 1053 0 10 0 0 0 0 0 1811 482500 5 0
16. Jharkhand 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Karnataka 21653 0 0 294 239 970 40 85 0 0 0 0 0 23281 43604050 21 42
18. Kerala 923 0 31 1815 1022 204 8 0 0 0 0 0 0 4003 2994200 25 41
19. Lakshadweep 5 0 0 0 4 0 0 0 0 0 0 0 0 9 10800 1 1
20. Madhya Pradesh 90 0 0 151 27 440 0 635 0 0 0 0 0 1343 336650 11 41
21. Maharashtra 6489 100 0 8015 1086 3626 54 60 0 2000 0 0 0 21430 17691000 58 68
22. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
23. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Mizoram 2664 0 1915 913 0 0 0 0 0 0 0 0 0 5492 6742000 5 9
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25. Nagaland 0 0 0 0 0 0 0 0
26. Odisha 0 0 0 0 0 0 0 0
27. Puducherry 0 0 0 0 19 1900 1 0
28. Punjab 1352 41 50 1809 8638 5263600 18 38
29. Rajasthan 429 3728 838 345 6239 5491500 51 38
30. Sikkim 0 0 0 0 0 0 0 0
31. Tamil Nadu 2614 4 71 377 6487 6840810 45 58
32. Telangana 24 1 9 0 310 81900 12 11
33. Tripura 1 0 0 0 1 2000 1 1
34. Uttar Pradesh 1935 66 477 254 7379 5018760 58 43
35. Uttarakhand 2 2 2 10 20 10200 13 0
36. West Bengal 8411 0 120 108 12366 18281950 129 203
TotaL 62584 23426 5988 7681 164032 171734280 563 719
%17.17 cr.
Note:

S: Seized by State/UT Police (SCRBx) and other Agencies and entered online in FICN software.

* Figures are provisional as data is entered online by all users on daily basis.

0 indicates NIL Data/not entered by users.
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Grant for securing Kartarpur corridor project

999. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HOME
AFFAIRS be pleased to state:

(@) whether the State Government of Punjab has sought one-time grant of
%39 crores to establish robust security and policing infrastructure at Dera Baba
Nanak for the Kartarpur corridor project; and

(b) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) The Government of Punjab sought one-time grant of
%39.00 crore to establish robust security and policing infrastructure at Dera Baba
Nanak for the Kartarpur corridor project. In response, the Government of India has
released T15.7809 crore for security under the scheme of 'Assistance to States for
Modernisation of Police' as 100% grant. Further, an amount of ¥ 2.808 crore under
the Border Area Development Programme (BADP) has also been released for
fire safety equipment and healthcare services as per the guidelines of the
programme.

Cost incurred by Government after abrogation of Article 370

1000. SHRIMATI SHANTA CHHETRI: Will the Minister of HOME AFFAIRS be
pleased to state the details of increase of expenditure incurred by Government on
the Union Territory of Jammu and Kashmir ever since the abrogation of Article 370?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI G KISHAN REDDY): The reorganisation of erstwhile State of Jammu and
Kashmir into Union Territory of Jammu and Kashmir and Union Territory of Ladakh
as per the Jammu and Kashmir Reorganisation Act, 2019 has no additional financial
implication as such for the Union Territory of Jammu and Kashmir.

SRE scheme for naxalite affected States

1001. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ the aims and objectives of the Security Related Expenditure (SRE)
Scheme;
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(b) the details regarding funds provided to the State Governments under the
said scheme during each of the last three years and the current year;

(c) whether Government has monitored the achievements of the said scheme;
(d) if so, the details thereof, State-wise; and

(e) the details of steps taken/being taken by Government to provide adequate
funds to the States affected by the Naxalite activities to enable them to combat
this menace?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (e) As per Seventh Schedule of the Constitution of India,
subjects of Police and Public Order lie with the State Governments. The Government
of India has been supplementing the efforts of States affected by Left Wing
Extremism. To address the Left Wing Extremism (LWE) holistically, a National Policy
and Action Plan, envisaging a multi-pronged strategy involving security related
measures, development interventions, ensuring rights and entitlements of local
communities was approved in 2015. While on security front, the Central Government
assists the LWE affected State Governments by providing Central Armed Police
Forces battalions; training; funds for modernisation of State police forces; equipment
and arms, provision of helicopters/lUAVs, sharing of intelligence etc.; provision of
funds under various schemes like Security Related Expenditure (SRE) scheme, Special
Infrastructure Scheme (SIS); on development side, the Central Government has taken
various measures including constructions of roads, installation of mobile towers,
improving network of banks, post offices, health and education facilities in the LWE
areas.

Security Related Expenditure (SRE) Scheme provides for reimbursements of
expenditure borne by States for operational purposes and to enhance capacity of
the Security Forces to combat Left Wing Extremism in an effective manner. It also
provides for creating conducive environment to encourage surrenders by Left Wing
Extremists.

1067 crore have been released to LWE affected States from 2016-17 to
2019-20 till date. The details are given in the Statement-1 (See below).

Presently 90 districts in 11 States affected by Left Wing Extremism are covered
under the scheme.
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SRE scheme guidelines stipulate a State level Committee to implement and
monitor the scheme in the State. At the Centre level a SRE Standing Committee at
MHA reviews, monitors and oversee the implementation of scheme.

To provide further impetus to development in most LWE affected districts,
funds are provided under 'Special Central Assistance' to fill the critical gaps in public
infrastructure and services. Till now 1775 crore have been released to States under
the scheme in last 03 years. The Details are given in Statement-11 (See below).

The steadfast implementation of the policy has resulted in consistent decline
in violence and shrinkage in geographical spread. The number of incidents of LWE
violence have come down from a high of 2258 in 2009 to 833 in 2018 and the number
of deaths have come down from a high of 1005 in 2010 to 240 in 2018. The declining
trend continues in 2019.

Statement-1

Fund Releases to States under Security Related
Expenditure (SRE) scheme

(X in crore)
SI. No. State 2016-17 2017-18 2018-19 2019-20
1 Andhra Pradesh 13.06 21.04 11.60 19.18
2. Bihar 13.86 30.63 1414 1330
3 Chhattisgarh 49.96 92.75 5453 56.21
4. Jharkhand 61.96 9337 64.53 7135
5. Madhya Pradesh 0.00 290 194 123
6. Maharashtra 21.80 3186 13.12 1451
7. Odisha 16.56 125.82 12.72 9.75
8. Telangana 961 1722 6.26 11.02
9. Uttar Pradesh 4.96 7.29 7.15 334
10. West Bengal 18.23 2212 11.07 9.28
11. Kerala - - 294 2.83

ToTAL 210 445 200 212
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Statement-11

Fund Releases to States under Special Central Assistance (SCA) scheme

(% in crore)
SI. No. State 2017-18 2018-19 2019-20
1 Andhra Pradesh 5 3333 20
2 Bihar 0 133.33 &
3. Chhattisgarh 40 266.67 160
4. Jharkhand & 43333 260
5. Maharashtra 5 3333 20
6. Odisha 10 66.67 40
7. Telangana 5 3334 20
ToTAL 175 1000 600

Deployment of NDRF in flood affected States

1002. SHRI SANJAY SETH: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Indian rivers crossed highest flood level 25 times in August, 2019
causing extreme floods in many States;

(b) if so, details of States which are most affected,;

(€) number of people killed/injured and property destroyed as a result of
extreme floods and quantum of compensation paid,;

(d) whether Government has deployed NDRF in flood affected States to
rescued people;

(e) if so, number of NDRF personnel deployed and number of people rescue
by them;

()  whether availability of less NDRF force has affected rescue work; and

(9) if so, whether Government proposes to enhance strength of NDRF in view
of huge work load?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) During the month of August, 2019 extreme floods were
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experienced in 25 Hydrological Observation (HO) stations maintained by Central
Water Commission. Out of which 2 were Flood Forecasting Stations and 23 were
flood monitoring HO Stations in the States of Rajasthan, Maharashtra, Karnataka,
Kerala and Tamil Nadu.

(b) and (c) Extreme floods were witnessed in the States of Assam, Bihar,
Rajasthan, Uttar Pradesh, Maharashtra, Karnataka, Kerala, Tamil Nadu during August,
September and October, 2019. Details of the losses due to floods/landslides/
cloudburst and other Hydro-meteorological hazards, as reported by these State
Governments during the South-West Monsoon, 2019 are given in the Statement-I
(See below). As per the existing mechanism financial assistance is provided under
State Disaster Response Fund (SDRF) and National Disaster Response Fund (NDRF)
in the wake of natural disasters by way of immediate relief and not for the
compensation of loss as suffered/claimed. Details of the funds released to the States
under SDRF and NDRF during financial year 2019-20 is given in the Statement-II
(See below).

(d) to (g) Central Government deployed requisite humber of teams of National
Disaster Response Force as per request of flood affected State Governments for
rescue and relief. State-wise deployment of National Disaster Response Force and
number of persons rescued are given in the Statement-111 (See below). Further,
keeping in view the vulnerability profile of India and in order to reduce response
time in the wake of any disaster/emergency, the Government has approved raising
of 04 additional battalions of National Disaster Response Force.

Statement-1

State-wise details of losses due to flood/landslides/Hydro-meteorological
Hazards during South-West Monsoon-2019

Sl State Human Cattle Houses Cropped

No. Lives lost Lost Damaged Area
damaged
(Lac Hc.)

1 2 3 4 5 6

1 Assam 103 250 131949 214

2. Bihar 133 80 45355 261

3 Rajasthan 126 314 28415 27.36
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1 2 3 4 5 6
4. Uttar Pradesh 133 271 40637 8.88
5. Maharashtra 253 4230 109714 417
6. Karnataka a1 3400 115792 9.35
7. Kerala 125 1183 21264 031
8. Tamil Nadu 5 70 1158 -
TotaL 989 9804 494284 54.82
Statement-11
State-wise details of financial assistance provided by Central
Government under SDRFand NDRF during the years 2019-20
(% in crore)
Sl. State Allocation of Centre's share of Released
No. funds under SDREF released from NDRF
SDREF for during 2019-20 during 2019-20
2019-20
1 2 3 4 5
1 Andhra Pradesh 534.00 200.25 57091
2. Arunachal Pradesh 63.00 28.35 -
3 Assam 559.00 25155 -
4, Bihar 570.00 1031.12# -
5. Chhattisgarh 292.00 67.80 -
6. Goa 4.00 0.00 -
7. Gujarat 856.00 565.80# -
8. Haryana 374.00 86.85 -
9. Himachal Pradesh 287.00 197.23 234.09
10.  Jammu and Kashmir* 310.00 405.00# -
11.  Jharkhand 442.00 165.75 -
12, Karnataka 336.00 507.00 2441.26
13. Kerala 225.00 52.275 -
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1 2 3 4 5
14.  Madhya Pradesh 1066.00 647.10 -
15. Maharashtra 1803.00 1276.125 247429
16.  Manipur 23.00 9.90 -
17. Meghalaya 29.00 12.60# -
18. Mizoram 20.00 0.00 -
19.  Nagaland 12.00 10.80 -
20.  Odisha 909.00 552.00 311446
21.  Punjab 47400 313.05# -
22.  Rajasthan 1340.00 502.50 1164.99
23. Sikkim 38.00 17.10 -
24.  Tamil Nadu 825.00 309.375 -
25.  Telangana 333.00 237.75# -
26.  Tripura 38.00 17.10 -
27.  Uttar Pradesh 820.00 541.80 -
28.  Uttarakhand 255.00 114.75 -
2 West Bengal 628.00 414.90# -
ToTAL 13465.00 8535.825 10000.00
# Including arrears of SDRF for the previous year.
* Now Union Territory of Jammu and Kashmir and Union Territory of Ladakh.
Statement-111
State/UT-wise summary of flood Ops. of NDRF during
South-West Monsoon season-2019
w.e.f. 1st May to 31st October 2019
Sl.  State/Union No. of Achievements
No. Territory Teams Persons Live-stock Medical
deployed Rescued/ Rescued assistance
Evacuated Provided
1 2 3 4 5 6
1. Andhra Pradesh 12 2560 76 0
2. Arunachal Pradesh 0 0 0
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1 2 3 4 5 6

3. Assam 28 9867 47 6062
4. Bihar 62 17707 46 9995
5 Dadra and Nagar Haveli 1 0 0 0
6.  Delhi 4 2 27 0
7. Gujarat 48 4895 62 2853
8. Haryana 2 14 0 0
9. Himachal Pradesh 3 8 0 0
10.  Jharkhand 2 433 44 84
11. Karnataka 28 9749 8 0
12,  Kerala 23 3305 2 0
13.  Madhya Pradesh 2 924 2 0
14.  Maharashtra 70 38260 40 1596
15.  Manipur 1 0 0 0
16. Meghalaya 1 0 0
17.  Nagaland 2 0 0 0
18. Odisha 3 0 0 0
19.  Puducherry 1 0 0 0
20. Punjab 16 5330 9% 114
21. Rajasthan 14 1182 2 2613
22, Sikkim 2 0 0 0
23. Tamil Nadu 3 0 0 0
24.  Telangana 6 101 3 0
25.  Tripura 5 1185 5 0
26. Uttar Pradesh 2 2974 21 552
27.  Uttarakhand 5 335 3 0
28.  West Bengal 8 71 0 0

GRAND ToTAL 339 98962 617 23869
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Delhi Police helpline

11003. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government is aware of the fact that process of seeking help
from the Delhi Police helpline number 100 is very complicated because after a call
has been made by the complainant, the police call back and enquire about the
incident and its location etc. and as a result thereof the police generally reaches
the place of incident approximately a half an hour or an hour late, by which time
the incident had already occurred,;

(b) whether Government considers to make this process simpler and
hasslefree; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Delhi Police has reported that process on Delhi Police helpline
number 100 is not complicated and only when the call is disconnected/not completed
during conversation, the Police Control Room calls back the complainant. No enquiry
about incident and its location etc. is carried out once the caller gives complete
details. At present, the reaching time of Police Control Room van to a caller is
approximately 5 to 10 minutes depending upon the geographical location and traffic
situation.

(b) and (c) In order to make the process simple and hasslefree, a pan-India,
single, internationally recognized number 112 based Emergency Response Support
System (ERSS) for various emergencies, with computer aided dispatch of field
resources, accessible through call, SMS and "112 India" mobile app has been
operationalised in Delhi with effect from 25th September, 2019.

NCRB report and farmer suicides

1004. SHRI AMAR PATNAIK: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether, as per the NCRB data, Government has identified the causes
for the reduction of farmer suicides across the country in 2016;

tOriginal notice of the question was received in Hindi.
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(b) the reason why the NCRB 'Accidental Deaths and Suicides in India'
(ADSI) report for 2016 excluded publishing the ‘reasons' behind the suicides by

farmers unlike previous versions of the report; and

(c) whether it is a fact that data on the reasons for farmer suicides was
collected for the 2016 report?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) The data on accidental deaths and suicides are reported
by States/Union Territories to the National Crime Records Bureau (NCRB), which
publishes it as the "Accidental Deaths and Suicides in India" report.

Reasons for change in the number of accidents and suicides, year-on-year, is
not maintained by NCRB.

As informed by NCRB, many States/Union Territories reported "Nil" data on
suicides by Farmers/Cultivators and Agricultural labourers after several validations,
even while reporting suicides in other professions. Due to this limitation, national
data on causes of suicide in farming sector is untenable and not published
separately. However, the suicides reported by States/Union Territories for Farmers/
Cultivators and Agricultural Labourers has been published along with other
professions by NCRB.

Communal and mob violence

1005. SHRI SANJAY SINGH: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the details of increase in communal and mob violence in the country over

the past three years;
(b) the reasons of such violence; and

(c) what measures have been taken by Government to control communal and

mob violence?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) "Public Order" and "Police" are State subjects as per
the provisions of the Constitution. The responsibility of maintaining law and order

including dealing with communal and mob violence and maintaining relevant data
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rests with the respective State Governments. However, Government of India regularly
monitors the internal security and law and order situation in the country, and issues
appropriate advisories from time to time to sensitize the States/UTs to take prompt
and strict action against miscreants and to curtail circulation of fake news and
rumours having potential of inciting violence and also take measures to counter them
effectively. Further, State Governments and UT Administrations are advised to take
measures to curb incidents of mob violence and maintain peace and public
tranquility. Government has also generated public awareness in this regard through
audio-visual media. Further, Government has sensitised social media service providers
to take steps to check the propagation of false news and rumours having potential
to incite violence. Government deploys CAPFs to aid and assist State Governments

in maintaining public order in their respective jurisdiction.
Citizenship to Hindu immigrants

1006. SHRI S. MUTHUKARUPPAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether it is a fact that no Hindu or minority immigrant from Bangladesh,
Pakistan and Afghanistan would be granted citizenship without having State

Governments on board;
(b) if so, the details thereof;

(c) whether it is also a fact that every application seeking Indian citizenship
would be enquired into by the Deputy Commissioner or District Magistrate
concerned, who would do due diligence before forwarding the same to the State

Governments; and

(d) whether it is also a fact that the State Governments will conduct own

enquiry through its agencies?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to d) Any foreigner including minority immigrant from
Bangladesh, Pakistan and Afghanistan, on becoming eligible, can acquire Indian
citizenship by registration under Section 5 or by naturalisation under Section 6 of
The Citizenship Act, 1955. The foreigner has to make an application for Indian
citizenship as provided in Rule 11 of The Citizenship Rules, 2009. The competent
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authorities prescribed in Rules 11, 12 and 13 of The Citizenship Rules, 2009 take
further action to dispose of the application as per rules.

Districts affected by Left Wing Extremism

1007. DR. SASMIT PATRA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the names of districts in the country affected by Left Wing Extremism,
as on date, State-wise;

(b) the names of districts in the country affected by Left Wing Extremism as
on 1st December, 2014 and 1st December, 2009, State-wise;

(c) the number of deaths of civilians, security forces and Left Wing
Extremists, State-wise during last three years; and

(d) the expenditure towards handling Left Wing Extremism during the period,

year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) At present 90 districts in 11 Left Wing Extremism (LWE)
affected States are covered under Security Related Expenditure (SRE) Scheme for
the purpose of reimbursement of expenditure incurred by the States on counter LWE
operations. The State-wise list of districts is given in the Statement-I (See below).

(b) Districts covered under SRE Scheme as on 01/12/2009 and 01/12/2014 are
given in the Statement-Il and Statement-111 respectively (See below).

(c) The State-wise list of number of deaths of Civilians, Security Forces and
Left Wing Extremists during last three years is given in the Statement-1V (See below).

(d) The details of funds released to States for handling Left Wing Extremists
is given in the Statement-V.



Statement-1

State-wise list of 90 districts covered under the SRE scheme for LWE affected States

SI. No. State Number of Districts Name of Districts

1 2 3 4

1 Andhra Pradesh 6 East Godavari, Guntur, Srikakulam, Visakhapatnam,
Vizianagaram, West Godavari

2. Bihar 16 Arwal, Aurangabad, Banka, East Champaran, Gaya, Jamui,
Jehanabad, Kaimur, Lakhisarai, Munger, Muzaffarpur,
Nalanda, Nawada, Rohtas, Vaishali, West Champaran

3. Chhattisgarh 14 Balod, Balrampur, Bastar, Bijapur, Dantewada, Dhamtari,
Gariyaband, Kanker, Kondagaon, Mahasamund,
Narayanpur, Rajnandgaon, Sukma, Kabirdham

4, Jharkhand 19 Bokaro, Chatra, Dhanbad, Dumka, East Singhbhum,
Garhwa, Giridih, Gumla, Hazaribagh, Khunti, Koderma,
Latehar, Lohardaga, Palamu, Ramgarh, Ranchi, Simdega,
Saraikela-Kharaswan, West Singhbhum

5. Madhya Pradesh 2 Balaghat, Mandla

6. Maharashtra 3 Chandrapur, Gadchiroli, Gondia

7. Odisha 15 Angul, Bargarh, Bolangir, Boudh, Deogarh, Kalahandi,

Kandhamal, Koraput, Malkangiri, Nabrangpur, Nayagarh,
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Nuapada, Rayagada, Sambhalpur, Sundargarh

8. Telangana 8 Adilabad, Bhadradri-Kothagudem, Jayashankar-Bhupalpally,
Khammam, Komaram-Bheem, Mancherial, Peddapalle,
Warangal Rural

0. Uttar Pradesh 3 Chandauli, Mirzapur and Sonebhadra

10. West Bengal 1 Jhargram

11, Kerala 3 Malappuram, Palakkad, Wayanad

ToTaL Q0
Statement-11
List of 106 Naxal affected districts as on 01.12.2014

SI. No.  State Number of Districts Name of Districts

1 2 3 4

1 Andhra Pradesh 8 Anantapur, East Godavari, Guntur, Kumool, Prakasam,
Srikakulam, Visakhapatnam and Vizianagaram.

2. Bihar 2 Arwal, Aurangabad, Bhojpur, East Champaran, Gaya,

Jamui, Jehanabad, Kaimur, Munger, Nalanda, Nawada,
Patna, Rohtas, Sitamarhi, West Champaran, Muzaffarpur,
Sheohar, Vaishali, Banka, Lakhisarai, Begusarai and
Khagaria.
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1 2 3 4

3 Chhattisgarh 16 Bastar, Bijapur, Dantewada, Jashpur, Kanker, Korea
(Baikunthpur), Narayanpur, Rajnandgaon, Sarguja,
Dhamtari, Mahasamund, Gariyaband Balod, Sukma,
Kondagaon and Balrampur.

4. Jharkhand 21 Bokaro, Chatra, Dhanbad, East Singhbhum, Garhwa,
Giridih, Gumla, Hazaribagh, Koderma, Latehar, Lohardagga,
Palamu, Ranchi, Simdega, Saraikela-Kharaswan, West
Singhbhum, Khunti, Ramgarh, Dumka, Deoghar and Pakur.

5. Madhya Pradesh 1 Balaghat

6. Maharashtra 4 Chandrapur, Gadchiroli, Gondia and Aheri

7. Odisha 19 Gajapati, Ganjam, Keonjhar, Koraput, Malkangiri,
Mayurbhanj, Navrangpur, Rayagada, Sambhalpur,
Sundargarh, Nayagarh, Kondhamal, Deogarh, Jajpur,
Dhenkanal, Kalahandi, Nuapada, Bargarh and Bolangir.

8. Telangana 8 Adilabad, Karimnagar, Khammam, Medak, Mehboobnagar,
Naigonda, Warangal and Nizamabad.

0. Uttar Pradesh 3 Chandauli, Mirzapur and Sonebhadra.

10. West Bengal 4 Bankura, West Medinipur, Purulia and Birbhum.

ToTAL 106
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Statement-111

List of 83 Naxal affected districts as on 01.12.2009

SI. No.  State Number of Districts Name of Districts

L Andhra Pradesh 16 Anantapur, Adilabad, East Godavari, Guntur, Karimnagar,
Khammam, Kurnool, Medek, Mehboobnagar, Nalgonda,
Prakasam, Srikakulam, Visakhapatnam, Vizianagaram,
Warangal, Nizamabad

2. Bihar 15 Arwal, Aurangabad, Bhojpur, East Champaran, Gaya,
Jamui, Jehanabad, Kaimur, Munger, Nalanda, Nawada,
Patna, Rohtas, Sitamarhi, West Champaran

3 Chhattisgarh 9 Bastar, Bijapur, Dantewada, Jashpur, Kanker, Korea,
(Baikunthpur), Narayanpur, Rajnandgaon, Sarguja

4, Jharkhand 18 Bokaro, Chatra, Dhanbad, East Singhbhum, Garhwa,
Giridih, Gumla, Hazaribagh, Khunti, Koderma, Latehar,
Lohardagga, Palamu, Ramgarh, Ranchi, Simdega, Saraikela-
Kharaswan, West Singhbhum

5. Madhya Pradesh 1 Balaghat

6. Mabharashtra 3 Chandrapur, Gadchiroli, Gondia

7. Odisha 15 Deogarh, Dhenkanal, Gajapati, Ganjam, Jajpur, Keonjhar,
Kondhamal, Koraput, Malkangiri, Mayurbhanj, Navrangpur,
Nayagarh, Rayagada, Sambhalpur, Sundargarh

8. Uttar Pradesh 3 Chandauli, Mirzapur and Sonebhadra

9. West Bengal 3 Bankura, Midnapore, Purulia

ToTAL 83
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Statement-1V

State-wise list of number of Civilians, Security Forces and LWE killed in
Left Wing Extremism related incidents from 2016-18

0] SJamsuy usnipy - 00¢
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State 2016 2017 2018
Civilians  Security LWEs  Civilians Security LWEs  Civilians Security LWEs
Forces Forces Forces
Andhra Pradesh 6 0 3 6 1 3 3 0 0
Bihar 16 12 12 2 0 7 13 2
Chhattisgarh 69 38 135 70 60 80 % 55 125
Jharkhand 76 9 20 53 3 12 A 9 26
Madhya Pradesh 2 0 0 1 0 0 0 0 0
Maharashtra 20 3 9 13 3 17 12 0 52
Odisha 24 3 41 2 8 8 n 1 19
Telangana 0 0 0 2 0 9 2 0 1
Uttar Pradesh 0 0 0 0 0 0 0 0 0
West Bengal 0 0 0 0 0 0 0 0 0
Other 0 0 2 0 0 0 0 0 0
ToTAL 213 65 222 188 75 136 173 67 225
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Statement-V

(A) Details of fund releases to States under Security Related Expenditure (SRE) scheme

(% in crore)
SI. No. State 2016-17 2017-18 2018-19 2019-20 Till date
1 Andhra Pradesh 13.06 2104 11.60 19.18
2. Bihar 13.86 30.63 14.14 13.30
3 Chhattisgarh 49.96 92.75 5453 56.21
4, Jharkhand 61.96 93.37 64.53 7135
5. Madhya Pradesh 0.00 290 194 123
6. Maharashtra 21.80 31.86 1312 1451
7. Odisha 16.56 125.82 12.72 9.75
8. Telangana 961 17.22 6.26 11.02
9. Uttar pradesh 4.96 7.29 7.15 334
10. West Bengal 1823 2212 11.07 9.28
11. Kerala - - 294 283
ToTAL 210 445 200 212
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(B) Fund releases to States under Special Central Assistance (SCA) Scheme

(X in crore)

SI. No. State 2017-18 2018-19 2019-20 Till date
1 Andhra Pradesh 5 33.33 20
2 Bihar Ry 13333 &
3 Chhattisgarh 40 266.67 160
4. Jharkhand 80 43333 260
5. Maharashtra 5 33.33 20
6. Odisha 10 66.67 40
7. Telangana 5 33.34 20

TotAaL 175 1000 600

(C) Fund releases to States under Special Infrastructure Scheme (SIS)

(X in crore)
SI. No.  State Funds released 2017-18
1 Andhra Pradesh 3.00
2. Bihar 8.00
3 Chhattisgarh 13.00
4. Jharkhand 14.00
5. Madhya Pradesh -
6. Maharashtra 3.00
7. Odisha 6.00
8. Telangana 300
9. Uttar Pradesh -
10. West Bengal -
11. Kerala -

ToTAL 50.00

Improving safety and security situation in J&K

1008. SHRI P. BHATTACHARYA: Will the Minister of HOME AFFAIRS be
pleased to state:
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(@ whether Government is aware of the increasing incidents of terror attacks
in Jammu and Kashmir, infiltration and continued shelling from across the border in
bordering areas in the recent past in which large number of security people and
civilians lost their lives;

(b) if so, the details thereof;

(c) the steps being taken by Government to improve the safety and security
in the sensitive locations and to protect the lives of security forces and common
man including holding dialogue with Pakistani authorities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (d) The Government has adopted a policy of zero tolerance
towards terrorism. Security Forces are taking effective and continuous action in
countering terrorism as a result of which a large number of terrorists have been
neutralised in the State of Jammu and Kashmir during the past few years. The details
of incidents of terrorist violence, civilian killed and security personnel killed in Jammu
and Kashmir during last year and current year (upto 17th November, 2019) are as

under:-
Year Terrorist Civilian killed Security
incidents personnel
killed
2018 614 K] al
2019 (upto 17th November) 54 37 e

Government of India has adopted a multi-pronged approach to contain cross-
border infiltration. This includes multi-tiered deployment along the International
Border/Line of Control, border fencing, improved intelligence and operational
coordination, equipping Security Forces with advanced weapons and taking pro-
active action against infiltrators. Attempts of infiltration in Jammu and Kashmir during
last year and current year (upto October, 2019) are as under:—

Year Infiltration attempts Net infiltration

2018 328 143

2019 (upto October) 171 114
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While safeguarding the forward posts, immediate and effective retaliation is
undertaken by the security forces in cases of ceasefire violations. All such incidents
of ceasefire violations are also taken up with Pakistan at appropriate level. In the
event of persistent cross border firing/ceasefire violations along LoC/IB by Pakistan,
the people residing in the affected areas are shifted to safer places. Government
has sanctioned construction of 14,460 bunkers, to mitigate the hardships being faced
by people living on IB/LoC, due to cross-border firing. The details of incidents of
ceasefire violations/cross-border firings, civilians killed and security personnel killed
in Jammu and Kashmir during last year and current year (upto October, 2019) are

as under:-
Year Incidents of Civilian Security
ceasefire violations/ killed personnel
cross-border killed
firings
2018 2140 0 2
2019 (upto October) 2753 15 17

Penal provisions for insulting Father of the Nation

1009. SHR RAVI PRAKASH VERMA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government proposes to bring legislation with severe penal
provisions for insulting the Father of the Nation and other icons of freedom
movement;

(b) if so, the details thereof along with the time-frame; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) Mahatma Gandhi is highly respected and revered by
the general public and is popularly known as "Father of Nation". As Mahatma
Gandhi is loved and respected and occupy a unique and special place in the
emotions and psyche of people of India, he or other similarly placed icons of freedom
movement and provisions already exist in existing legislations for prevention of the

Same.
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People staying in detention centres

1010. SHRI NARESH GUJRAL: Will the Minister of HOME AFFAIRS be pleased

to state:
(@ how many people are staying in detention centres in Assam;

(b) what are the facilities being provided in the detention centres and the

estimated cost incurred for the same; and

(c) for how long are the detainees scheduled to remain in the detention centre
and what is the legal process once the illegal migrant is shifted to the detention

centres?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) As informed by the Government of Assam, as on
22.11.2019, 988 foreigners were lodged in 06 (six) detention centres in Assam.

(b) All the basic facilities including medical care facilities are provided to
foreigners in the detention centres in Assam. Basic facilities include food, clothing,
daily newspapers, television facilities in every ward, sports facilities, performance of
cultural programs, library, yoga and meditation. Apart from regular health checkups,
indoor hospital facilities in every detention centres are also available with medical
staff. Medicines are provided by the district Health Services Authorities. Emergency
medicines are purchased locally in specific cases, if so required. A sum of 34.74
crores have been spent from Financial Year 2009-10 to 2017-18 by the Government

of Assam.

() In cases where the foreigner is arrested and action is taken under the
relevant Acts, he/she is deported/repatriated only after the completion of sentence/
court proceedings. After the sentence gets completed, the foreigner is lodged in
the detention centre/transit camp as an internee, pending deportation. Such foreigner
is repatriated to his country as soon as possible, if there is nothing adverse against
him and if he/she has a valid passport. In the absence of a valid passport,
deportation is done only after issuance of valid travel documents by the foreign

Embassy/High Commission concerned.
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Second capital for the country

1011. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government is considering it necessary to have a second capital
for the country in the south India; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) No, Sir.

(b) In view of (a) above, question does not arise.
Immigration policy

1012. SHRI K. J. ALPHONS: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether India has an immigration policy; and
(b) if so, what are the main components of the immigration policy?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) India has put in place robust visa and immigration
systems to enable inward and outward movement of all persons including legitimate
foreigners like professionals and members of skilled workforce, business persons,
students, tourists etc. Entry, stay, movement, transit through and exit of foreign
nationals in the country are governed by The Passport (Entry into India) Act, 1920,
The Foreigners Act, 1946, The Registration of Foreigners Act, 1939, The Citizenship
Act, 1955 and The Immigration (Carrier's Liability) Act, 2000 and rules/orders framed
thereunder. 21 main categories and 65 sub-categories of visas are granted by India
to foreigners depending on the activities to be performed by them in India. The
thrust of India's present visa policy is to encourage foreigners to visit India for
tourism, improve people to people contact and business relationships, make India a
hub of medical/educational /manufacturing activities and to promote various activities
in line with the flagship programmes of the Government.

Entry and exit of foreigners into/from India is regulated through authorized
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Immigration Check Posts(ICPs). Presently, there are 107 ICPs in the country
comprising of 35 Airports, 27 Seaports, 36 Landports, 5 Railports and 4 Riverports.
While 47 ICPs are operated by the Bureau of Immigration, the remaining 60 ICPs
are operated by the State Police.

Steps taken to maintain communal harmony in Ayodhya

1013. DR. SANTANU SEN: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ the steps being taken to maintain communal harmony in Ayodhya and
the rest of the country after the SC verdict on the Ram Janmabhoomi-Babri Masjid

dispute;

(b) whether Government has formally or informally reached out to religious

leaders for the purpose; and

(¢) whether the Army/Paramilitary has been kept on stand by for the
purpose?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) Government issued advisory to all State Governments/
UT Administrations to adopt precautionary and preventive measures in order to
ensure security, peace and public tranquillity before and after the verdict of Hon'ble
Supreme Court in the matter of Ram Janmabhoomi-Babri Masjid. It was also
requested to deploy adequate police forces at the sensitive religious and other sites
in the State/UT. Requests of the State/UT concerned for deployment of additional
paramilitary forces were duly attended to by Government.

Status of talks with different Kuki groups

1014. SHRI PARTAP SINGH BAJWA: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ the current status of negotiations with the different Kuki groups in the

State of Manipur;

(b) whether Government is looking to complete the negotiations along with

the Naga Peace Accord;
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(c) whether Government has finalized any agreement with different groups;
and

(d) the schedule for talks between Government and other parties for the years
2018-19?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) Negotiations with different Kuki groups are progressing
satisfactorily. The Government has not finalized any agreement with different Kuki
groups so far.

Repatriation and rehabilitation of Bru migrants

1015. SHRI PARTAP SINGH BAJWA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the total number of Bru families that have been repatriated to the State
of Mizoram since 2018;

(b) the number of relief camps and Bru families living in these camps in the
State of Tripura;

(c) whether there are plans to create Block Development Councils in the
territories where the Bru people are being repatriated to; and

(d) the total number of Bru families living in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) There are six relief camps for Brus in Tripura where
5407 families, as identified by Government of Mizoram, are residing. Since 2018, 260
families have been repatriated to Mizoram. Presently, there is no proposal under
consideration to create Block Development Councils for Bru people in Mizoram.

(d) The Registrar General of India has informed that it conducts decennial
Population Census wherein data are collected among other parameters on mother
tongue spoken by the individuals. Bru is a dialect spoken by some of the tribal
communities in North East Indian States.

Police reforms

1016. SHRI NEERAJ SHEKHAR: Will the Minister of HOME AFFAIRS be
pleased to state:
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(@ whether Government proposes for fresh police reforms in the country in
view of continuous threat to internal security;

(b) if so, the details therof;

(¢) whether the Ministry would issue directions to the State Governments to
rationalize ratio of police personnel as per the recommendations of United Nations
to 2.22 police personnel per 1000 population;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) Police reforms are an ongoing process. "Police"” is a
State subject falling in List-1l (State List) of the Seventh Schedule of the Constitution
of India. It is primarily the responsibility of the State Governments/UT
Administrations to implement police reforms measures. The Centre also issues
advisories to the States to bring in the requisite reforms in the Police administration
to meet the expectations of the people.

Under the umbrella scheme of Modernisation of Police Forces, approved in
September 2017, a component of "incentives for police reforms" was included in
the implementation structure of the scheme of "Assistance to States for
Modernisation of Police". It was decided to keep certain amount each year for
awarding incentives to State Government for implementation of Police Reforms. To
incentivise the implementation of police reforms as recommended by various
committees, originally a provision of keeping up to 10% of the total annual allocation
of the scheme was made. This incentive fund has been increased to 'up to 20%'
from the year 2019-20.

The performance of States in implementing these reforms was evaluated based
on objective criteria. For the year 2018-19, ten States, namely, (1) Andhra Pradesh,
(2) Gujarat, (3) Madhya Pradesh, (4) Odisha, (5) Punjab, (6) Rajasthan, (7) Tamil
Nadu, (8) Telangana, (9) Uttar Pradesh and (10) Uttarakhand have been assessed
eligible for award of incentives and grants of ¥ 7.69 crore each, were released to
these States.

For the current year, i.e. 2019-20, an amount of ¥ 158.26 crore has been
earmarked for award of incentives for implementation of police reforms to the State
Governments.



210 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) to (e) The organisational structure of the Police Forces varies from country
to country as do the functions and tasks assigned to them. Many countries do not
also have Central, Armed Police Forces. In addition, the number of policemen
required is dependent on several variables like volume of crime, societal structures,
use of technology and local problems. There are no universal standards or United
Nations recommendations to assess the optimal level of police force in a country.

Linkage with foreign country for disaster management

1017. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether Government proposes to form linkage with any foreign country
for enhancing and dealing with emergency situations and natural disasters as well
as encouraging greater institutional linkages between research and training institutes
in the area of disaster management; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) India plays an active role in global initiatives on
disaster management. With multi-dimensional initiatives and expertise, India is taking
a leading role in strengthening regional cooperation for reducing the losses due to
disasters. India has signed the following bilateral/ multilateral agreements for
cooperation in the field of disaster management:

(i) Agreement between the Republic India and the Swiss Confederation on
Cooperation in the event of Disasters.

(i)  Agreement between the Republic India and the Government of Russian
federation on cooperation in the field of Emergency Management.

(i) SAARC Agreement on Rapid Response to Natural Disasters.

(iv) Joint Declaration of Intent (JDI) between the Republic India and federal
Republic of Germany on cooperation in the field of Disaster Management.

(v) Memorandum of Cooperation (MoC) between the Ministry of Home
Affairs, Government of India and the Cabinet Office of the Government
of Japan in the field of disaster risk reduction.

(vi) Memorandum of Understanding (MoU) between the Republic of India and
the Government of Republic of Tajikistan on Cooperation in the field of
Disasters Management.
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(vii) MoU on cooperation between National Emergency Management Agency
(NEMA) of Government of Mongolia and the National Disaster
Management Authority (NDMA), Government of India in the field of
Disaster Management.

Further, Government of India has partnership with various International and
Regional Organization/Agencies in the field of Disaster Management such as UN
Office for Disaster Risk Reduction (UNDRR), Global Platform for Disaster Risk
Reduction (GPDRR), Asian Ministerial Conference for Disaster Risk Reduction
(AMCDRR), United Nations Office for the Coordination of Humanitarian Affairs
(UNOCHA), United Nations Disaster Assessment and Coordination (UNDAC),
International Search and Rescue Advisory Group (INSARAG), Global Facility for
Disaster Reduction and Recovery (GFDRR), SAARC Disaster Management Centre -
Interim Unit (SDMC-IU), Asian Disaster Reduction Center (ADRC), Asian Disaster
Preparedness Centre (ADPC) and ASEAN Regional Forum (ARF), Shanghai
Cooperation Organization (SCO), the Bay of Bengal Initiative for Multi-Sectoral
Technical and Economic Cooperation (BIMSTEC), the Indian Ocean Rim Association
(IORA) and BRICS etc.

Ministry of Home Affairs organised 3rd Indo-Japan Workshop on Disaster Risk
Reduction (DRR) on 18th March, 2019 at Vigyan Bhawan, New Delhi. The workshop
was attended by approx. 50 domain experts each from India and Japan. Collaboration
among research and training institutes was one of the important agenda of this
workshop and it was deliberated in detail.

Investment in security technology

1018. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether the Prime Minister has emphasised on the need for greater
investment in security technology to counter terrorism and boost internal security
effort;

(b) if so, whether Government is proposing to seek latest security technology
from the developed countries;

(c) if so, the details thereof;

(d) whether the existing available technology is not properly used for security;
and
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(e) if so, the plans formulated to make use of such technologies?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (e) The Government has zero tolerance policy towards
terrorism and has put emphasis on the need for improvement in security technology
to counter terrorism and boost internal security. Existing technology is being used
by security agencies in different spheres of internal security and upgradation of
technology, as per requirements, is an ongoing process.

Deaths in prisons

11019. DR. KIRODI LAL MEENA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@) the State-wise, year-wise and prison-wise numbers of natural and
unnatural deaths in the prisons during last three years;

(b) whether the judicial enquiry had been initiated in each case;

(c) if so, the State-wise, year-wise and prison-wise number of such cases
where judicial enquiry had been initiated during last three years and the current
status thereof; and

(d) the State-wise list of such cases where compensation had been
recommended by National Human Rights Commission and whether that compensation
amount has been paid?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) National Crime Records Bureau (NCRB) compiles prison
statistics in its publication "Prison Statistics India". Published reports are available
till the year 2017. State-wise details of natural and unnatural deaths in prisons during
2015 to 2017 are given in the Statement-1 (See below).

(b) to (d) NCRB has informed that it has started collecting data on Judicial
Magistrate enquiries conducted under Section 176 (1A) of Cr.PC since 2017. State/
UT-wise details of Judicial Magistrate enquiries conducted and compensation ordered
by National Human Rights Commission for the year 2017 are given in the Statement-
Il (See below). Details of payment of the amount of compensation is not maintained
centrally.

tOriginal notice of the question was received in Hindi.



Statement-1

State/UT-wise details of Incidence of Deaths of Inmates in Prisons during 2015, 2016 and 2017

0] SI9MSUY USNIIIM

SI. No. State/UT 2015 2016 2017

Natural Un-Natural Natural Un-Natural Natural Un-Natural

Deaths Deaths Deaths Deaths Deaths Deaths
1 2 3 4 5 6 7 8
1 Andhra Pradesh 35 6 25 5 26 4
2. Arunachal Pradesh 1 0 0 0 1 0
3. Assam 28 2 0 2 36 4
4. Bihar 83 1 70 4 106 9
5. Chhattisgarh 0 0 5 0 47 1
6. Goa 1 0 1 2 0 1
7. Gujarat 24 2 38 3 45 3
8. Haryana 4 2 37 9 41 7
0. Himachal Pradesh 5 2 4 0 9 0
104  Jammu and Kashmir 2 0 5 1 3 1
11 Jharkhand 37 5 61 0 45 2
12. Karnataka 65 n 8 5 68 10
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1 2 3 4 5 6 7 8
13. Kerala 4 2 37 4 32 3
14. Madhya Pradesh 131 4 141 5 A 8
15. Maharashtra 107 7 74 47 111 8
16. Manipur 3 1 0 4 4 0
17. Meghalaya 4 1 2 0 2 0
18. Mizoram 2 0 2 0 1 1
19. Nagaland 0 0 0 0 0 1
20. Odisha 43 2 33 10 viv) 4
21. Punjab 173 5 115 37 131 14
22, Rajasthan 56 2 89 8 5 7
23. Sikkim 0 0 0 0 0 1
24, Tamil Nadu 63 6 50 n 61 10
25. Telangana 33 0 18 6 16 1
26. Tripura 1 1 5 0 3 1
27. Uttar Pradesh 302 21 373 5 386 9
28. Uttarakhand 14 2 13 0 14 3
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29. West Bengal 36 12 Ie) 7 108 12
ToTAL (STATES) 1434 97 1390 226 1457 125
30. Andaman and 1 2 0 1 0 0
Nicobar Islands
3L Chandigarh 4 0 2 0 2 0
32 Dadra and Nagar Haveli 0 0 0 0 0 0
33 Daman and Diu 0 0 0 0 0 0
34. Delhi 30 15 32 4 A 8
35. Lakshadweep 0 0 0 0 0 0
36. Puducherry 0 1 0 0 1 0
ToraL (UTs) % 18 A 5 37 8
TotaL (All-India) 1469 115 1424 231 1494 133

# Now Union Territory of Jammu and Kashmir and Union Territory of Ladakh.

Source: Prison Statistics India.
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Statement -11

State/UT-wise details of Judicial Magistrate enquiry conducted and
compensation ordered by NHRC during 2017

SI. No. State/UT No. of Judicial Magistrate No. of Cases in
Enquires conducted which NHRC ordered
u/s 176(1)(A) Cr.PC for Compensation
1 2 3 4
1 Andhra Pradesh n 0
2. Arunachal Pradesh 1 0
3 Assam 40 0
4. Bihar 74 2
5 Chhattisgarh 0 0
6 Goa 0 0
7. Gujarat 0 0
8. Haryana 48 0
9. Himachal Pradesh 7 0
10.* Jammu and Kashmir 1 0
11. Jharkhand 5 0
12, Karnataka 7 0
13. Kerala 0 0
14. Madhya Pradesh 101 0
15. Maharashtra 119 4
16. Manipur 0 0
17. Meghalaya 2 0
18. Mizoram 0 0
19. Nagaland 1 0
20. Odisha 25 0
21. Punjab 129 0
22. Rajasthan 7 0
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1 2 3 4
23. Sikkim 0 0
24, Tamil Nadu 71 0
25. Telangana 2 0
26. Tripura 1 0
21. Uttar Pradesh 375 4
28. Uttarakhand 6 0
29. West Bengal 120 0

TotAL (STATES) 1295 2
30. Andaman and Nicobar Islands 0 0
3L Chandigarh 2 0
32 Dadra and Nagar Haveli 0 0
33 Daman and Diu 0
3A. Delhi 33 1
35. Lakshadweep 0 0
36. Puducherry 1 0

TotAL (UTs) 41 1

TotaL (All India) 1336 0

*Now Union Territory of Jammu and Kashmir and Union Territory of Ladakh.

Source: Prison Statistics India.
Increasing efficiency in disaster response and mitigation

1020. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOME AFFAIRS

be pleased to state:

(@ whether Government has made assessment to identify areas in disaster
response and mitigation which need drastic improvements despite the fact that
excellent work has been done by disaster response agencies in the past;

(b) if so, the details thereof; and

(c) what immediate plans Government has to improve the efficiency of the

agencies?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) Disaster Response and Mitigation is continuous
process. Government of India with its continuous efforts has significantly improved
its preparedness to deal with natural calamities. The Disaster Management Act, 2005
provides the need for mainstreaming Disaster Risk Reduction (DRR) into development
planning. There have been significant improvements in multi-hazard monitoring and
warning system in recent years.

The primary responsibility of undertaking rescue, relief and rehabilitation
measures in the event of a natural disaster rests with the concerned State
Government. The Central Government, wherever required, supplements the efforts of
the State Governments by providing logistics and financial support in cases of
natural disasters of severe nature and beyond coping capacity of the State resources.
The Disaster Management Act, 2005 articulates for each State Governments to take
all measures specified in the national guidelines and such further measures as it
deems necessary for the purpose of disaster management. Some of the recent efforts
of the Government of India are given in the Statement.

Statement
Recent steps taken by the Government for disaster management

() In order to expand institutional response capacity, 04 additional battalions
of NDRF has been sanctioned for ensuring prompt response in minimum
time during disasters.

(i) Government has substantially increased the quantum of funds under SDRF
for the period 2015-20 to ¥61,220crore from ¥33,580 crore for the period
2010-15.

(i) Ministry of Home Affairs has signed a Memorandum of Understanding
(MoU) with Indian Space Research Organization (ISRO) for setting up of
a state-of-the-art Integrated Control Room for Emergency Response
(ICR-ER) in Ministry.

(iv) Government has approved setting up of National Disaster Response Force
(NDRF) Academy to provide specialized training in the Disaster response
to NDRF, State Disaster Response Force (SDRF), Civil Defence and other
stakeholders.
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V)

(vi)
(vii)
(viii)
(ix)
)
()
(xii)

(i)

(xiv)

(xv)

(xvi)

The establishment of Global Coalition on Disaster Resilient Infrastructure
(CDRI) is announced by Hon'ble Prime Minister on 23rd September 2019
during UN Climate Action Summit in New York.

Creation of Landslide Hazard Zonation (LHZ) maps of 1:10,000 Scale.
Earthquake risk index has been prepared for 50 cities and 1 District.
Seismic vulnerability Assessment of Building Types in India on Pilot basis.
Development of upgraded Earthquake hazard maps and Atlases.
Preparation of Flood hazard Atlas of flood prone States.

National Landslide Risk Management Strategy document.

Upscaling of "Aapda Mitra" - A scheme for Training of Community
\olunteers in Disaster Response Pan India covering 350 multi-hazard prone
districts.

Improving disaster communication and ensuring last mile connectivity

through Common Alerting Protocol.
Scoping Study on role of UAVs/Drones in Disaster Management.

Priority Call Routing, for prioritizing the telephone numbers of important
administrative officials during disaster.

Strengthening disaster response mechanism through Incident Response
Mechanism.

(xvii) Multi-State and State level mock exercises involving NDRF, Armed Forces,

CAPFs, State/District administration and Central early warning agencies.

(xviii) Training of SDRF, Civil Defence, Youth organisations NCC, NYKS for

(xiX)

effective disaster response.
District level Mock exercises for all States/UTs.

Political leaders under house arrest in Jammu and Kashmir

1021. SHRI ELAMARAM KAREEM: Will the Minister of HOME AFFAIRS be

pleased to state:
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(@ the number of political party leaders and people's representatives under
house arrest in Jammu and Kashmir from August, 2019 onwards;

(b) how many of them have been released or set free so far and how many
are still under house arrest;

(c) what is the total number of deployment of military and paramilitary forces
in Jammu and Kashmir in the month of August, 2019;

(d) when the deployment of military and paramilitary forces in such a large
number in Jammu and Kashmir is expected to retreat from the valley; and

(e) in what way Government is planning to bring normalcy in the valley?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) With a view to prevent commission of offences
involving breach of peace, maintenance of the public order and activities prejudicial
to the security of the State, 5161 preventive arrests, including stone pelters,
miscreants, OGWSs, separatists and political workers, were made since August, 2019,
in Kashmir Valley. Out of these, 609 persons are presently under detention and out
of which approximately 218 are stone pelters.

(c) and (d) Adequate strength of Forces are deployed in Jammu and Kashmir
for augmenting the Security of Counter Insurgency grid, strengthening the Internal
Security and maintaining law and orders.

(e) It has been reported by Government of Jammu and Kashmir that essential
services are functioning normally in the Valley.

Damage due to cyclone Bulbul

1022. DR. ANIL AGRAWAL.: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ the number of persons who lost their lives and estimated loss of property
and number of persons affected across the State of West Bengal, Odisha and other
States in the country by the cyclone Bulbul recently;

(b) if so, the details thereof; and

(c) the details of assistance/relief provided by Government to each State?



Written Answers to [27 November, 2019] Unstarred Questions 221

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) Cyclone 'BULBUL' crossed West Bengal coast close
to Sunderban Dhanchi forest on 9th November, 2019, which led to heavy rains in
various parts of the State of West Bengal and Odisha. The State Government of
West Bengal has reported that 11 human lives have been lost and 35.57 lakh people
have been affected. The State Government of Odisha has reported that as per their
preliminary estimation there is no loss of human life but a total of 38.08 lakh people
have been affected in the State. Damages to infrastructure such as roads, bridges,
houses, etc. have also been reported due to this cyclone.

() Primary responsibility for disaster management rests with the State
Government. Central Government extends all possible logistics and financial support
to the States to supplement their efforts to meet the situation effectively. The State
Government undertakes assessment of damages and provides financial relief in the
wake of natural disasters including cyclone, from the State Disaster Response Fund
(SDRF) already placed at their disposal. As on 1st April, 2019, ¥ 447.52 crore is
available with the State of Odisha and ¥ 264.70 crore is available with the State of
West Bengal under SDRF. Further, during the year 2019-20, Central share amounting
to ¥ 414.90 crore to West Bengal and ¥ 552.00 crore to Odisha has already been
released under SDRF by the Central Government. Additional financial assistance is
extended from the National Disaster Response Fund (NDRF) as per the laid down
procedure. After the cyclone Bulbul, Central Government has constituted Inter-
Ministerial Central Teams (IMCT) for both the States, which have visited the cyclone
Bulbul affected areas in these States. State Governments have not yet submitted
their memorandum for seeking additional assistance from NDRF.

Terrorist infiltration into Jammu and Kashmir

1023. SHRI DHARMAPURI SRINIVAS: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that the terrorist infiltration into Jammu and Kashmir
is increasing higher and higher;

(b) if so, the details thereof and the reasons therefor; and

(c) the corrective measures being taken by Government to ward off such

infiltration in future?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) No Sir.

(b) Does not arise.

(c) Government of India has adopted a multi-pronged approach to contain
cross border infiltration. This includes multi-tiered deployment along the International
Border / Line of Control, border fencing, improved intelligence and operational
coordination, equipping Security Forces with advanced weapons and taking
pro-active action against infiltrators.

Delay in release of annual crime data by NCRB

1024. SHRI TIRUCHI SIVA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the reasons for the delay in release of annual crime data by NCRB for
the year 2017;

(b) by when the NCRB report for the years 2018 and 2019 will be released,;
(c) the data on farmer suicides for the years 2016 to 2019;

(d) the reasons as to why the data on farmer suicides has not been published

from the year 2016; and
(e) the reasons for non-inclusion of data on crimes related to lynching?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) National Bureau of Crime Records (NCRB) collates
crime data from all the States/ Union Territories and publishes it as "Crime in India"
report. Many improvements had been undertaken in Crime in India report for the
year 2017 to make it more comprehensive, informative and useful for stakeholders.
This required a revision in data collection and compilation software, adequate training
of State/Union Territories' officials on the new software, validation and removal of
ambiguities in the data. With persistent follow-ups with the States/Union Territories,
final data was received in July 2019, and Crime in India 2017 was released on 21st
October 2019. Advisories have been issued by NCRB to all States/Union Territories
to furnish complete data sets in a timely manner.
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(c) and (d) NCRB compiles information on suicides from States/Union Territories
and publishes it as Accidental Deaths and Suicides in India (ADSI) report. The last
published report is of the year 2016. As per ADSI 2016, a total of 6270 farmers/
cultivators have committed suicides in the country.

(e) NCRB publishes crime data in the "Crime in India" report under various
crime heads which are clearly defined under the Indian Penal Code and Special and
Local Laws.

Guidelines on celebratory firing

1025. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number of celebratory firings in public gatherings, religious places
and weddings, birthday parties reported in the country during the last three years;

(b) the number of deaths and number of persons injured, year-wise and
city-wise in the last three years;

(c) whether Government has framed stringent policies, rules and guidelines
to curb the practice of celebratory firing;

(d) if not, why there is a delay, despite the direction by Delhi High Court;
and

(e) by what time, the guidelines will be ready?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) 'Police’ and 'Public Order' are the subject matter of
States as per Seventh Schedule of the Constitution. Such data is not centrally
maintained by National Crime Record Bureau.

(c) to (e) Government has issued advisory vide Office Memorandum No. V-
11026/71/2016-Arms dated 17 January, 2019 requesting State Governments and UT
Administrations to take strict legal action to curb incidents of celebratory firing
including cancellation of arms licence and other punitive action under the Law.

Persons killed after abrogation of Article 370

1026. SHRI ABDUL WAHAB: Will the Minister of HOME AFFAIRS be pleased
to state the number of persons killed or injured including civilians, BSF, CRPF and
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military persons since the abrogation of Article 370 that had given special status to
Jammu and Kashmir State?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): As per the report of the Government of Jammu and Kashmir, since
5th August, 2019, no person has died due to police firing in law and order related
incidents. During this period, 197 persons have been injured in law and order related
incidents. During the same period, 3 security force personnel and 17 civilians have
been killed in terror related incidents while 129 persons got injured.

Redefining human rights in Indian context

1027. SHRI ABDUL WAHAB: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government considers the need to redefine Human Rights in the

Indian context;
(b) whether any Committee has been set up for the purpose; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) No such proposal is under consideration of the Government,
(b) and (c): In view of (a) above, the question does not arise.

No data on reasons for farmers suicides in NCRB

1028. SHRI HUSAIN DALWAI: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether unlike its previous reports, the National Crime Records Bureau
(NCRB) has not included reasons behind farmers' suicides which were present in
last report under categories such as farm distress, crop failure, loans, family problems,
illness, etc., if so, the reasons therefor;

(b) why the suicides have not been recorded separately but included under
the category 'Suicides by Profession’, the reasons therefor; and

(c) whether 50 per cent of farmer deaths were reported to be in Maharashtra,
What Government is planning to reduce such a high number?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) As informed by NCRB, many States/ Union Territories
reported "Nil" data on suicides by Farmers/ Cultivators and Agricultural laborers
after several validations, even while reporting suicides in other professions. Due to
this limitation, national data on causes of suicide in farming sector is untenable and
not published separately. Agriculture being a State subject, the State Governments
undertake development of perspective plans to ensure effective implementation of
the programmes/ schemes. Government of India supplements the efforts of the State
Governments through various Schemes/ Programmes for the welfare of the farmers
by increasing production and remunerative returns to the farmers.

Gaps in National Crime Records Bureau data

1029. PROF. M. V. RAJEEV GOWDA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether the recently released National Crime Records Bureau data
categorises offences under crimes within the provisions of the Indian Penal Code
and other special provisions;

(b) if so, the details thereof;

(c) whether similar offence-wise data is available at prison level as well, the
details thereof;

(d) whether the rate of "chargesheeted"” was calculated on the basis of
number of cases disposed instead of number of cases taken up for investigation;
and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) Major crime heads under Indian Penal Code (IPC)
and Special and Local Laws (SLL) are published in "Crime in India" Report. List of
SLL is given in the Statement-1 (See below).

(c) Data on prisoners and under trials in jails is published in "Prison Statistics
India" Report by National Crime Records Bureau (NCRB). Offences in this report
are classified on major crime head in IPC and SLL. List of SLL is given in the
Statement-11 (See below).
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(d) and (e) Chargesheeting rate is calculated by NCRB as the percentage of
total cases chargesheeted of the total cases disposed off by the Police. Total cases
disposed off by the police includes cases not investigated under Section 157(1)(b)
of Code of Criminal Procedure, cases transferred to other State or Agency, cases
where Final Report has been submitted and cases chargesheeted.

Statement-1

List of Crime Heads under Special and Local Laws

SI. No. Crime Head

1 2

1 The Dowry Prohibition Act

2. The Immoral Traffic (Prevention) Act

3 The Protection of Women from Domestic Violence Act

4. The Indecent Representation of Women (Prohibition) Act

5 The Protection of Children from Sexual Offences Act

6 The Juvenile Justice (Care and Protection of Children) Act

7. The Prohibition of Child Marriage Act

8. The Pre-Natal Diagnostic Techniques (Regulation and Prevention of
Misuse) Act

9. The Child Labour (Prohibition and Regulation) Act

10. The Medical Termination of Pregnancy Act

11. The Scheduled Castes and The Scheduled Tribes (Prevention Of
Atrocities) Act

12. The Protection of Civil Rights Act

13. The Prevention of Damage to Public Property Act

14. The Unlawful Activities (Prevention) Act

15. The Official Secrets Act

16. Prevention of Defacement of Property Act (States)

17. The Arms Act

18. The Explosives Act
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19. The Explosive Substances Act

20. The Information Technology Act

21 The Copy Right Act

22. The Trade Marks Act

23. The Lotteries (Regulation) Act

24, The Chit Funds Acts

25. The Negotiable Instruments Act

26. The Benami Transaction (Prohibition) Act

27. The Mines and Minerals (Development and Regulation) Act
28. Prevention of Corruption Act

29. Prohibition Act (State)

30. The Central Excise Act

3L The Narcotic Drugs and Psychotropic Substances Act

32 The Indian Forest Act and The Forest Conservation Act
33 The Wildlife Protection Act

34. The Environment (Protection) Act

35. The Air and The Water (Prevention and Control of Pollution) Act
36. The Cigarette and Other Tobacco Products Act

3r. Noise Pollution Acts

38. The National Green Tribunal Act

39. The Registration of Foreigners Act

40. The Foreigners Act

41, The Passport Act

42. The Emigration Act
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43, The Citizenship Act

44, The Indian Railways Act

45. The Railway Property (Unlawful Possession) Act

46. The Indian Telegraph Act

47. The Telegraph Wire (Unlawful Possession) Act

48. The Cinematograph Act

49. The Cable Television Networks (Regulation) Act

50. The Essential Commodities Act

51. The Prevention of Food Adulteration Act

52. The Food Safety and Standards Act

53. Cow Slaughter Acts

54. The Cattle Tresspass Act

55. Prevention of Cruelty to Animal Act

56. Maharashtra Control of Organised Crimes Act

57. The Public Gambling Act

58. The Electricity Act

59. The Antiquities and Art Treasures Act

60. The Representation of the People (Miscellaneous Provisions) Act
61. The Bonded Labour System (Abolition) Act

62. The Prevention of Insults to National Honour Act

63. The Transplantation of Human Organs and Tissues Act
64. The Prevention of Witch (DAAIN) Practices Act

65. The Mental Healthcare Act

66. Motor Vehicle Act

67. City/Town Police Acts

68.

Other State Local Acts
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Statement-11

List of major crime heads in Special and Local Laws for offences

in Prison Statistics Report India

229

SI. No. Crime Heads

1 The Arms Act

2. The Narcotic Drugs and Psychotropic Substances Act

3 The Public Gambling Act

4. The Central Excise Act

5. Prohibition Act

6. The Explosive Act

7. The Explosive Substances Act

8. Terrorist and Disruptive Activities (TADA) (Prevention) Act

9. Immoral Traffic (Prevention) Act

10. Indian Railways Act

11. Registration of Foreigners Act

12. Protection of Civil Rights Act

13. The Scheduled Castes and The Scheduled Tribes (Prevention of Atrocities)
Act

14. The Passport Act

15. Essential Commodities Act

16. Antiquities and Art Treasure Act

17. Dowry Prohibition Act

18. Foreign Exchange Regulation Act 1973

19. Prevention of Corruption Act 1988

20. Conservation of Foreign Exchange and Prevention of Smuggling Act

Representation of women in police force

pleased to state:

11030. SHRI AJAY PRATAP SINGH: Will the Minister of HOME AFFAIRS be

tOriginal notice of the question was received in Hindi.
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(@) the percentage of representation of women in police force in the country;

(b) whether Government has any special scheme to raise basic facilities like
creche as also to provide such facilities at Police Stations/work place in view of

the increasing representation of women in police force; and

() whether Government would extend financial assistance to State
Governments under this scheme, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) As per data submitted by Bureau of Police Research
and Development (BPR&D), as on 01.01.2018, the actual percentage of women police
personnel is 8.73% at the all India level.

As, "Police" is a State subject falling in List-11 (State List) of the Seventh
Schedule of the Constitution of India, it is primarily the responsibility of the State
Governments/UTs to increase induction of women personnel in police forces. The
Central Government advises the States/UTs from time to time. The Ministry of Home
Affairs has issued advisories dated 22.04.2013, 21.05.2014, 12.05.2015 and 21.06.2019
to all the State Governments to increase the representation of women police to 33%
of the total strength. All the State Governments have been requested to create
additional posts of women Constables/Sub-Inspectors by converting the vacant
posts of male constables. The aim is that each police station should have at least
3 women Sub-Inspectors and 10 women police Constables, so that a women help
desk is manned round the clock. Further, under the scheme of "Assistance to States
for Modernisation of Police™ States can seek financial assistance for all types of
weapons and equipment. In addition, basic facilities can be created for women in
the Police Force in accordance with the guidelines of the scheme.

Vacancies in Central Armed Police Forces

1031. SHRI DEREK O' BRIEN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the total sanctioned strength of Central Armed Police Forces (CAPFs);

(b) the details regarding the number of posts lying vacant and the reasons
therefor; and
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(c) the percentage of women in the Central Armed Police Forces?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) The total sanctioned strength of Central Armed Police
Forces (CAPFs) and Assam Rifles (AR) is 10,04,505. The details of number of posts
lying vacant in the CAPFs and AR is as under:-

Name of Force GOs* SOs* ORs*  Total Vacancies
CRPF 612 19921 3893 24,426
BSF 659 2375 23055 26,089
CISF 34 5193 9414 14911
SSB 632 2122 16171 18,925
ITBP 388 64 5269 6,421
AR 100 598 4962 5,660
ToTAL 2695 30973 62764 96,432

* GOs: Gazetted Officers
* SOs: Subordinate Officers
* ORs: Other Ranks

Vacancies arise in the forces due to retirements, voluntary retirement, death
etc. as well as creation of new posts including through cadre reviews. Government
has taken expeditious steps to fill up the vacancies through direct recruitment as
well as promotions in CAPFs and AR. This is a continuous process.

(c) The percentage of women against posted strength in the Central Armed
Police Forces and Assam Rifles is 2.96 per cent.

Crime against women

1032. KUMARI SELJA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether the rate of crime against women has increased by 23 per cent
from 2016 to 17;

(b) if so, the reasons therefor;
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(c) whether Government is aware that the highest number of crime against
women is conducted by husbands or his relatives;

(d) if so, the reasons therefor; and

(e) what steps are being taken by Government to resolve the issue of

domestic violence in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) No, Sir.

(b) Does not arise in view of reply to part (a).

(c) and (d) As per Crime in India 2017, a total of 1,04,551 cases were reported
of cruelty by husband or his relatives, 7466 cases have also been reported of dowry
deaths, 10,189 of violation of Dowry Prohibition Act and 616 cases under the
Protection of Women from Domestic Violence Act.

Reasons for higher reporting of cases under the above crime heads is not
maintained by NCRB.

(e) States/ Union Territories (UTs) are responsible for implementation of the
"Protection of Women from Domestic Violence Act, 2005" (PWDVA). However, in
order to ensure better implementation, States/UTs have been requested by Ministry
of Women and Child Development to appoint sufficient number of Protection Officers
having independent charge, allocate separate budget for smooth functioning of
Protection Officers (PO), providing suitable support to survivors, training and capacity
building of Police, Judiciary, Medical Officer, Service Providers and for creating mass

awareness on the provisions of the said Act.

Further, the Ministry of Women and Child Development is implementing a
scheme of One Stop Centre (OSCs) to provide integrated support and assistance to
women affected by violence. As per available information, 728 OSCs have been
approved by Government of India, 595 OSCs are operational in the country.

While 'Police' and 'Public Order' are State subjects under the Seventh Schedule
of the Constitution of India, the Ministry of Home Affairs had issued a detailed
advisory wherein all the States/UTs have been advised to explore the possibility of

associating NGOs working in the area of combating crimes against women and also



Written Answers to [27 November, 2019] Unstarred Questions 233

that all police stations may be directed to display the name and other details of
protection officers of the area appointed under PWDVA. This Advisory is available
on http://mha.gov.in.

Further under the Nirbhaya Fund scheme the following initiatives have been
taken for safety of women including matters related to domestic violence:

(i) Emergency Response Support System, which provides a single emergency
number (112) based computer aided dispatch of field resources to the
location of distress (including matters of domestic violence) has been
operationalised in 27 States/ UTs in 2018-19.

(i)  Using technology to aid smart policing and safety management, Safe City
Projects have been sanctioned in phase-1 in 8 cities (Ahmedabad,
Bengaluru, Chennai, Delhi, Hyderabad, Kolkata, Lucknow and Mumbai).

(iii) Delhi Police has recruited social workers and counsellors in Police Stations
and Sub-Division level offices to counsel women victims of crime

including domestic violence.
Reactivation of terror camps in Balakot

1033. SHRI AHMED PATEL: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government is aware that terror camps have again been
reactivated in Balakot in Pakistan which will be used against India;

(b) if so, the details thereof; and

(c) what precautionary and other measures Government proposes to take in
the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) Inputs indicate that attempts are being made by
Pakistan-based terror outfits to reactivate its camp at Balakot and restart their
religious and Jihadi indoctrination courses against India.

(¢) The Government of India is committed to take all necessary steps to
protect the borders of the country and maintain its integrity and sovereignty.
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Loss due to restriction in Jammu and Kashmir

1034. SHRI K. SOMAPRASAD: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government has noticed the burden, loss of income and jobs of
people of Jammu and Kashmir following the restriction imposed in recent days, if
so, the details thereof;

(b) whether Government intends to declare a compensation package for those
who lost jobs and earnings in Jammu and Kashmir following the restriction imposed

in recent days, if so, the details thereof; and

(c) whether any report has been received about the loss in the IT and
Tourism sector in Jammu and Kashmir during the recent restriction periods, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) The people of Jammu and Kashmir have suffered from
terrorist violence and separatism supported from across the border for the past many
decades. On account of article 35A and certain other constitutional provisions, the
people of this region were denied full rights enshrined in the Constitution of India
and the benefits of various Central Laws that were being enjoyed by other citizens
of the country. As a result, full economic potential of the region could not be

realized by the people of Jammu, Kashmir and Ladakh regions for the last 70 years.

After the Declaration issued by the President under article 370, based on the
recommendation of the Parliament and reorganisation of the erstwhile State of Jammu
and Kashmir into Union Territory of Jammu and Kashmir and Union Territory of
Ladakh, all such aspects have been addressed and the people of Jammu and Kashmir
can now realize full potential in all sectors of economy like in other parts of the

country.

Due to these recent decisions, certain precautionary measures taken initially
have already been substantially relaxed. There is no specific report received from
the Government of Jammu and Kashmir regarding any new losses on account of

such preventive steps taken as a short-term measure.
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Under the 80,068 crores Prime Minister's package announced on 7th November
2015, 63 major development projects in Road, Power, Health, Tourism, Agriculture,
Horticulture, Skill Development sectors etc., are already under various stages of
implementation. In addition to the above steps, many flagship schemes of the
Government of India including the individual beneficiary centric schemes are being
proactively implemented by the Government of Jammu and Kashmir.

Citizenship to religious minorities

1035. SHRI K. SOMAPRASAD: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the details of number of Pakistani, Afghanistani and Bangladeshi citizens
visited India during last three years, year-wise;

(b) the details of number of citizens deported to various countries during
the period,;

(c) the criteria for issuing Long Term Visas for foreign citizens now in force;
and

(d) whether Government has decided to grant citizenship to religious minorities
from Pakistan, Afghanistan and Bangladesh, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) As per the available information, details of Pakistan,
Afghanistan and Bangladesh Citizens who visited India during 2016-2018, are as

under:

Country 2016 2017 2018
Pakistan 56,021 44,266 41514
Afghanistan 1,23,330 149,176 1,53,906
Bangladesh 13,80,409 21,56,557 22,56,675

(b) As per the available information, details of foreign nationals deported by
Foreigners Regional Registration Officers (FRROs)/ Chief Immigration Officers (ChlOs),
during 2016-18, are as under:
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Year 2016 2017 2018

Total No. of Foreigners Deported 2476 2,272 1,731

(c) Following categories of nationals of Pakistan, Bangladesh and Afghanistan
coming to India on valid travel documents i.e. valid passport and valid visa and
seeking permanent settlement in India with a view to acquire Indian citizenship, are

eligible for grant of Long Term Visa (LTV):

(i) Members of minority communities in Pakistan/Bangladesh/Afghanistan,
namely: Hindus, Sikhs, Buddhists, Jains, Parsis and Christians.

(i) Pakistan / Bangladesh women married to Indian nationals and staying in
India / Afghanistan nationals married to Indian nationals in India and
staying in India.

(iii) Indian origin women holding Pakistan/ Bangladesh/ Afghanistan nationality
married to Pakistan/ Bangladesh/ Afghanistan nationals and returning to
India due to widowhood/divorce and having no male members to support
them in Pakistan/ Bangladesh/ Afghanistan.

(iv) Cases involving extreme compassion.

Above mentioned categories of Pakistan/Bangladesh/ Afghanistan nationals can
submit applications for grant of LTV online to the Foreigners Regional Registration
Officer (FRRO)/ Foreigners Registration Officer (FRO) concerned. Initial LTV is
granted with the approval of the Ministry of Home Affairs for a period of 5 years
in the case of categories (i) to (iii) above and for a period of 1 year in the case of
category (iv) above after field verification and security vetting.

(d) Citizenship to foreigners is granted as per the provisions of The
Citizenship Act, 1955 and the Citizenship Rules, 2009. All foreigners including
religious minorities from Pakistan, Afghanistan and Bangladesh can apply for Indian
Citizenship on becoming eligible as per the provisions of The Citizenship Act, 1955
and the rules made there under.

Spa and massage centres in National Capital

1036. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:
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(@ whether it is a fact that instances of spa and massage centres in the
National Capital operating as sex rackets have come to light recently;

(b) if so, the details thereof; and
(c) what action Government has taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) As reported by Delhi Police, 03 cases, 01 case and 05
cases have been registered against spa and massage centres found operating sex
rackets during 2017, 2018 and 2019 (upto 15.11.2019) respectively and a total of 22
persons have been arrested. The steps taken by Delhi Police to check such cases,
inter-alia include, development of criminal intelligence and working upon on a
sustained basis; maintenance of strict watch over spa and xassage centres operating
in Delhi; collecting information on crime and criminal activities under Eyes and Ears
Scheme from general public; periodic inter-state and inter-agency liaison meetings
to strengthen the vigil on this front; deployment of sources to collect information
about persons involved in such crimes; and initiating strict legal action under
appropriate section of law whenever any such incident is reported or detected.

Shortage of staff in Indian jails

1037. SHRI NARAIN DASS GUPTA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is aware that Indian jails were understaffed by at
least 33 per cent as per India Justice Report 2019; and

(b) if so, the reasons therefor and the details of measures undertaken to
address the deficiency?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) Yes, Sir. However, 'Prisons' and 'Persons detained
therein' are State subjects as per Entry 4 of List 1l of Seventh Schedule to the
Constitution of India. Prison administration and management of prisons, including
filling up of vacancies of Prisons staff is the responsibility of State Governments.
The Ministry of Home Affairs had written to all States and UTs on 28.2.2017 and
had advised them to initiate concrete steps to fill up the vacancies of Prisons staff
in their jails.
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Prison occupancy rate

1038. SHRI NARAIN DASS GUPTA: Will the Minister off HOME AFFAIRS be
pleased to state:

(@ whether Government is aware that the nationwide prison occupancy rate
stood at 114 per cent as of 2016 as per India Justice Report 2019;

(b) whether 67 per cent of all prison inmates are undertrials;

(c) whether Government considers it a human rights and administrative
emergency; and

(d) if so, the details of measures undertaken to address the situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Yes, Sir.

(b) As per 'Prison Statistics India 2016' report published by the National Crime
Records Bureau, 67 per cent of all Prison inmates were undertrials.

(c) and (d) 'Prisons' and ‘persons detained therein' are State subjects as per
Entry 4 of List 1l of Seventh Schedule to the Constitution of India. Administration
and management of prisons is the responsibility of State Governments. However, to
address the issue of undertrials and overcrowding in prisons, Ministry of Home
Affairs (MHA) has issued various advisories to States and UTs, from time to time.
MHA has also circulated the Model Prison Manual 2016 to all States and Union
Territories, which has a chapter on 'Legal Aid" which provides for facilities which
may be provided to undertrials viz. legal defence, interview with lawyers, signing of
Vakalatnama, application to Courts for legal aid at Government cost etc. The National
Legal Services Authority (NALSA) provides free legal service to all under trial
prisoners through its legal service clinics running in jails all over India. Section 436A
has been inserted in the Code of Criminal Procedure (Cr.PC), which provides for
release of an under-trial prisoner on bail on undergoing detention for a period
extending up to one-half of the maximum period of imprisonment specified for an
offence under any law (not being an offence for which the punishment of death
has been specified as one of the punishments under that law). The E-prisons portal
provides the facility to State Jail authorities to access the data of inmates in a quick
and easy mode which can assist them in identifying inmates whose cases are due
for consideration by the Under Trial Review Committees and take up their cases
appropriately. The Government of India had also introduced the concept of plea
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bargaining through Section 265-A of Cr.PC, which enables pre-trial negotiation
between the defendant and the prosecution during which the defendant agrees to
plead guilty in exchange of certain concessions by the prosecutor. This concept is
also aimed at reducing the number of undertrials in prisons. MHA has advised the
States and UTs to adopt these measures to address the issue of undertrials and
overcrowding in prisons.

Maoist activity in Southern States

1039. SHRI M. P. VEERENDRA KUMAR: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that Maoists have spread their activities to Southern
States;

(b) if so, the details thereof, including their areas of activities in Kerala;

(¢) whether Government has examined the allegation that the Maoists were
killed in Kerala by fake encounters; and

(d) the details of encounters between police and Maoists in Kerala for the
last three years, year-wise?

TEH MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) Over the past few years, there have been efforts by
the CPI (Maoist) to expand their activities in the Kerala-Karnataka-Tamil Nadu tri-
junction. In a review of Left Wing Extremism (LWE) affected districts carried out in
2018, three districts of Kerala have been included in the list of Security Related
Expenditure (SRE) scheme. These districts are Wayanad, Palakkad and Malappuram.

(c) and (d) 'Police and 'Public Order' being State subjects, investigations into
LWE related incidents are carried out by the State Government. Details of LWE related
incidents reported in last three years in Kerala are as under:-

Year 2016 2017 2018 2019
(upto 31.10.2019)

Incidents 5 - - 3
Exchange of Fire 3 - - 3
LWEs Killed 2 - - 5

SF Killed/ Injured - - - -
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Steps to improve condition of prisoners

11040. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Supreme Court had expressed its concern over lodging more
prisoners than the capacity of jails as also the treatment being meted to them in
jails throughout the country;

(b) whether many jails are overcrowded and human rights of the prisoners
are not being protected;

(c) the details of minimum facilities provided to the prisoners;

(d) whether Government in consultation with State Governments would take
any step to improve the condition of prisoners lodged in jails and to release the
prisoners lodged for committing minor offences and completed a period equal to
the sentence for their crimes; and

(e) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Yes, Sir.

(b) and (c) As per latest published data of National Crime Records Bureau
(NCRB) for the year 2017, as against the total capacity of 3,91,574 prisoners, 4,50,696
prisoners were lodged in various prisons of the country. 'Prisons' and ‘persons
detained therein' are State subjects as per Entry 4 of List Il of Seventh Schedule to
the Constitution of India. Prison administration and management of prisons and
inmates is the responsibility of State Governments, who are competent to take care

of the rights of prisoners and to provide minimum facilities to prison inmates.

(d) and (e) MHA had circulated a Model Prison Manual 2016 to all States and
UTs, which has chapters on Maintenance of Prisoners, Medical Care, Education of
Prisoners, Vocational Training and Skill Development Programmes etc., addressing
the issue of minimum facilities to prisoners. MHA, had also issued an advisory on
17.1.2013 to all States and UTs about Section 436 A of Cr.PC, which provides for

release of an under-trial prisoner on bail on undergoing detention for a period

tOriginal notice of the question was received in Hindi.
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extending up to one-half of the maximum period of imprisonment specified for an
offence under any law (not being an offence for which the punishment of death
has been specified as one of the punishments under that law). The E-prisons portal
provides the facility to State Jail authorities to access the data of inmates in a quick
and easy mode which can assist them in identifying inmates whose cases are due
for consideration by the Under Trial Review Committees and take up their cases
appropriately. The Government of India had also introduced the concept of plea
bargaining through Section 265-A of Cr.PC, which enables pre-trial negotiation
between the defendant and the prosecution during which the defendant agrees to
plead guilty in exchange of certain concessions by the prosecutor. This concept
aims at reducing the number of undertrials in prisons. The Government has advised
the States and UTs to adopt these measures to address the issue of undertrials
and overcrowding in prisons. State/UT Governments are competent to take
appropriate action in this regard.

Model Prison Manual 2016 circulated to all States and UTs has a chapter on
Remission to prisoners, under the provisions of which prisoners can get remission
in their sentences. Government has also introduced scheme of special remission to
certain categories of prisoners recently under which the States and UTs were advised

to grant special remission to them and release them from prisons.
Downgrading the status of Jammu and Kashmir

1041. SHRI NAZIR AHMED LAWAY: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ what reasons prompted Government for downgrading the Status of Jammu

and Kashmir to separate Union Territory;

(b) whether Government has proposal to give Jammu and Kashmir back the
Status of Statehood,;

(c) if so, by when; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (d) Upon passage of the Jammu and Kashmir Reorganisation
Bill, 2019, in the Parliament on 6th August, 2019, the Jammu and Kashmir
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Reorganisation Act, 2019 has been notified on 9th August, 2019. As per the Act,
the erstwhile State of Jammu and Kashmir is reorganised into the Union territory of
Jammu and Kashmir with legislature and Union Territory of Ladakh without legislature.

Officials sent for training courses

1042. DR. VINAY P. SAHASRABUDDHE: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ how many officials from the Joint Secretary and above rank were sent
for some capacity building/training courses abroad during the last three years;

(b) the details of officials sent abroad for training and the institutions where
they were sent; and

(c) whether any written reports were sought from these trainee officials in
the form of a feedback, if so, what was the overall feedback and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) Eleven (11) officers of and above level of Joint
Secretary of Ministry of Home Affairs were sent abroad for training during the last
three years. Year-wise details thereof are given in the Statement (See below).

(c) Feedback reports are submitted by officers to sponsoring/cadre controlling
authorities. These training programmes were productive, fruitful and relevant to areas
of work of the officers concerned.

Statement

Details of officers deputed for foreign training programmes
during last three years

Sl. Name & designation of Name of Institutions where they
No. the officer got training
1 2 3
2017
1 Shri Prabhas Kumar Jha, Secretary University of California, United

States of America.

2. Shri T.V.S.N Prasad Additional Australia New Zealand School of
Secretary Government, Sydney, Australia.
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1 2 3
3. Shri Pradeep Gupta, Joint Secretary Cambridge University, United
Kingdom
2018
1 Shri Rabindra Panwar, Special Australia New Zealand School of
Secretary and Financial Advisor. Government, Sydney, Australia.
2. Shri Satyendra Garg, Joint Secretary. University of California, Berkeley,

United States of America.

3. Shri Anuj Sharma, Joint Secretary. JFK School, Harvard University,
United States of America.

4. Shri Satpal Chouhan, Special Secretary.  Goldman School of Public Policy,
University of California, Berkeley,
United States of America.

2019

1 Shri Amitabh Kharkwal, Joint Secretary.  University of California, Berkeley,
United States of America.

2. Smt. Punya Salila Srivastava, Joint Australia New Zealand School of

Secretary. Government, Sydney, Australia.

3. Smt. Saheli Ghosh Roy, Joint Secretary. Cambridge University, United
Kingdom.

4. Shri S. K. Shahi, Joint Secretary. Cambridge University, United
Kingdom.

Worsening traffic situation in Delhi

1043. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether Government is aware about worsening traffic situation in Delhi,
prompted by the increasing traffic snarls in the National Capital causing
inconvenience to the public;

(o) whether the Delhi Police authorities allowed protesting squatters
blockading vehicular traffic at the Mandi House roundabout continuously for three
days forcing the unwary public to abstain from work and pressing engagements;
and
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(c) whether even with the declaration of Jantar Mantar area as agitation free
zone, the traffic situation in NDMC Lutyen's areas have become worse?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) As informed by Delhi Police, the primary reason for traffic
congestion in Delhi is the unmitigated growth in the number of registered motor
vehicles, which has increased by nearly 179% between 1991 and 2017, while the
total road length has only gone up by about 15.7% during this period. Delhi Police
is constantly engaged in regulation, enforcement and education of road users in
the NCT of Delhi with an objective to provide safe and smooth flow of traffic on
Delhi roads.

(b) and (c) Delhi Police has reported that no permission of any procession/
agitation/ rally/ dharna etc. is granted to any organisation or individual at or around
Mandi House round-about. In one particular instance, specially-abled protestors
squatted at the Mandi House round-about without any prior information from
23.10.2019 to 25.10.2019. The protestors were constantly persuaded to end their
protest and move to Jantar Mantar for continuing their protest. Jantar Mantar is
the designated area for demonstration in NDMC Area. Delhi Police makes all efforts
to ensure that minimum inconvenience is caused to the public in the NDMC Area.

Lack of skills for investigation of cyber crimes

1044. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether according to data compiled by NCRB, India recorded around
22,000 cyber crimes in 2017 at 1.7 cyber crime committed per 1 lakh population;

(b) whether over 50 per cent of cyber crimes were done for monetary gains
through ATM and banking frauds, surprisingly in urban areas where digital literacy
and awareness is considered high;

() whether police force is lacking in digital skills for investigation of cyber
crimes, as trained and qualified IT professionals prefer private sector jobs with high
pay; and

(d) plans to modernise police force with recruitment of qualified and skilled
IT force to man cyber crime cells?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) As per data maintained by National Crime Records
Bureau (NCRB), the number of cyber crimes (involving computer as medium/target)
and number of Fraud cases (credit card/debit card, ATMs, Online Banking Fraud,
OTP Fraud, etc.) reported in the country during 2017 is 21,796 and 3466 respectively.

(c) and (d) "Police" and "Public Order" are State subjects as per the
Constitution of India; and prevention, detection, investigation and prosecution of
crimes; and capacity building of police personnel are primarily responsibility of
States. The law enforcement agencies take legal action as per provisions of law
against the cyber crime offenders. However, Government of India helps States in
combating cyber crimes by assisting them through advisories and funds under

various schemes.

Ministry of Home Affairs is implementing Cyber Crime Prevention against
Women and Children (CCPWC) Scheme, under which financial assistance has been
given to States/UTs for setting up cyber forensic cum training laboratories, hiring
of junior cyber consultants and training/capacity building to provide hands-on
training to Law Enforcement Agencies (LEAS) personnel, prosecutors and judicial
officers. Advisories have also been issued to States/UTs regarding using these
training labs for capacity building programmes. So far, more than 8000 LEA personnel,
judicial officers and prosecutors have been provided training on cyber crime
awareness, investigation, forensics etc. under CCPWC Scheme.

MHA has prepared 3-days, 5-days and 10-days training programmes for Law
Enforcement Agencies personnel, prosecutors and judicial officers for better handling
of investigation and prosecution and requested States/UTs to organise training
programmes.

The Ministry has also rolled out a scheme 'Indian Cyber Crime Coordination
Centre (14C)' for the period 2018-20, which has a component namely National
Cybercrime Training Centre for capacity building in the field of cyber crime
investigation.

Cities under SCM

1045. SHRI K. J. ALPHONS: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:
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(@ how many cities have been taken up under Smart City Mission (SCM);
(b) how many of these cities have already completed the work; and
(c) by when Delhi will become a Smart City?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) A total number of 100 cities have been

selected to be developed as Smart Cities under the Smart Cities Mission.

(b) The implementation of the Smart Cities Mission at the city level is done
by a Special Purpose Vehicle (SPV) created for the purpose. The SPVs plan, appraise,
approve, implement, manage, operate, monitor and evaluate their Smart City projects.
A total of 5,151 projects worth of T 2,05,018 crore have been proposed by these
cities as part of their Smart City Proposals (SCP) that are under various stages of
implementation. As of 15th November 2019, 4,178 projects worth ¥ 1,49,519 crore
have been tendered out, of which work orders for 3,376 projects worth ¥ 1,05,458

crore have been issued and 1,296 projects worth ¥ 23,170 crore have been completed.

(¢) New Delhi Municipal Corporation (NDMC) has been selected to be
developed as a Smart City in Round-1 in January, 2016. Each city is supposed to
implement its Smart City Proposal in 5 years from the date of its selection. In NDMC
Smart City, as on 15th November, 2019, out of 97 projects amounting to ¥ 1281.87
crore, as many as 80 projects amounting to ¥ 427.93 crore have been completed,
work orders have been issued in 10 projects amounting to T 698.94 crore and tenders

have been issued in 7 projects amounting to T 155 crore.
Expenditure on SCM

11046. MS. SAROJ PANDEY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the number of cities through out the country included under Smart Cities

Mission (SCM), the city-wise and State-wise details thereof; and

(b) the details of financial expenditure incurred by Government on this project,

so far and the estimated expenditure till completion of the project?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) A total number of 100 cities have been
selected to be developed as Smart Cities in the country distributed among the States
and Union Territories (UTs) on the basis of an equitable criteria giving equal
weightage (50:50) to urban population of the States/UTs and the number of statutory
towns in the States/UTs. The details of the Smart Cities is given in the Statement
(See below).

(b) As per Smart Cities Mission guidelines, the Central Government proposes
to give financial support to the extent of ¥ 48,000 crore over five years i.e. an
average of ¥ 500 crore per city over the Mission period. As on 15th November,
2019, the Government of India have released ¥ 18,614.10 crore to the States.

Statement

List of Cities selected in various rounds under Smart Cities Mission

SI. No. Name of State/UT Cities selected in various Rounds
1 2 3
1 Andaman and Nicobar Islands Port Blair
2. Andhra Pradesh 1. Vishakhapatnam
2. Tirupati
3. Kakinada
4. Amaravati
3 Arunachal Pradesh 1. Pasighat
2. ltanagar
4. Assam Guwahati
5. Bihar 1. Muzaffarpur
2. Bhagalpur
3. Patna
4. Biharsharif
6. Chandigarh Chandigarh
7. Chhattisgarh 1. Raipur
2. Bilaspur

3. Naya Raipur
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1 2 3
8. Daman and Diu Diu
9. Dadra and Nagar Haveli Silvassa
10. Delhi New Delhi Municipal Council
11. Goa Panaji
12. Gujarat 1. Gandhinagar
2. Ahmedabad
3. Surat
4. Vadodara
5. Rajkot
6. Dahod
13. Haryana 1. Karnal
2. Faridabad
14. Himachal Pradesh 1. Dharamshala
2. Shimla
15. Jammu and Kashmir 1. Jammu
2. Srinagar
16. Jharkhand Ranchi
17. Karnataka 1. Mangaluru
2. Belagavi
3. Shivamogga
4. Hubballi-Dharwad
5. Tumakuru
6. Davanegere
7. Bangalore
18. Kerala 1. Kochi
2. Thiruvananthapuram
19. Lakshadweep Kavaratti
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1

2

20.

21,

22,

24,

25.

26.

27.

28.

29.

Madhya Pradesh

Mabharashtra

Manipur
Meghalaya
Mizoram
Nagaland
Odisha

Puducherry
Punjab

Rajasthan

. Bhopal

. Indore

. Jabalpur

. Gwalior

. Sagar

. Satna

. Ujjain

. Pimpri Chinchwad
. Nashik

. Thane

. Solapur

. Nagpur

. Kalyan-Dombivali
. Aurangabad

. Pune

Imphal
Shillong
Aizawl

Kohima

. Bhubaneshwar

. Raurkela

Puducherry

. Ludhiana
. Jalandhar
. Amritsar
. Jaipur

. Udaipur
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. Kota
. Ajmer
30. Sikkim . Namchi
. Gangtok
3L Tamil Nadu . Tiruchirapalli
. Tirunelveli

. Thanjavur

. Tiruppur

. Salem

. Vellore

. Coimbatore

. Madurai

. Thoothukudi
10. Chennai

11. Erode
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32. Telangana 1. Karimnagar
2. Greater Warangal
33 Tripura Agartala
3. Uttar Pradesh 1. Aligarh
2. Jhansi
3. Kanpur
4. Allahabad
5. Lucknow
6. Varanasi
7. Agra
8. Bareilly
9. Moradabad
10. Saharanpur
35. Uttarakhand Dehradun
36. West Bengal New Town Kolkata

ToTAL 100
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Solid waste processing and disposal

1047. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(@ the quantum of total solid waste generated per day in the country
especially in Assam and the quantum of the same which is processed;

(b) whether Government has been able to achieve the target of 100 per cent
scientific processing and disposal of solid waste by 2nd October, 2019;

(c) if so, the details thereof and if not, the reasons therefor;
(d) the problem being faced by Government in achieving the target; and
(e) the corrective steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) As on date, total municipal waste
generated in the country is 1.49 Lakhs Metric Tonne Per Day (MT/D) out of which
58% is being processed. As regards Assam, against the total waste generation of
1,432 MT/D, 50% is being processed.

(b) to (e) Reasons for the slow progress in processing of solid waste are:

(i) Construction of processing plants has a gestation period of 1 -2 years
from the date of tendering to the commissioning and operational phase.

(i) Swachh Bharat Mission (Urban) provides Viability Gap Funding (VGFV
Grant up to 35% of Solid Waste Management (SWM) project cost. Balance
cost of project is to be arranged by others, including private parties, States
and ULBs causing delay in securing funds and achieving the target.

The Government of India have taken various corrective steps to address these
challenges including behaviour change through Information, Education and
Communication activities, Capacity Building of Municipalities, issuing technical
advisories, Model Request for Proposals (RFP), listing of equipments in the
Government e-Market Place (GeM) Portal, hand holding the municipalities in
preparation of Detailed Project Report (DPR), conducting workshops and seminars
etc.
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Non-functioning STPs in the country

1048. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(@ whether it is a fact that 70 per cent of Sewage Treatment Plants (STPs)
are not functioning properly in the country;

(b) if so, the reasons therefor; and

(¢) how much amount has been spent for STPs during the last three years,
State-wise, particularly in the State of Punjab?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) As per the Central Pollution
Control Board report on "Inventorisation of Sewage Treatment Plants", published in
2015,out of 601 installed Sewerage Treatment Plants (STPs) in the country, 522 were
working.

(c) Urban sanitation is a State subject and it is the responsibility of the State
Governments/ Urban Local Bodies (ULBs) to plan, design, execute, operate and
maintain sanitation scheme in the urban areas in the country. However, Government
of India launched Atal Mission for Rejuvenation and Urban Transformation (AMRUT)
on 25th June, 2015 in 500 selected cities as a Centrally Sponsored Scheme from
financial year 2015-16 to 2019-20, with focus on providing basic amenities, such as
water supply, sewerage and septage management, storm water drainage, green areas
and parks and non-motorized urban transport, in these cities. Under amrut, States/
UTs have sanctioned construction of 338 STPs with a total capacity of 7214.22 mid
and total project and network work cost of T 18,734.87 crore. Under amrut, Central
Assistance are not released project-wise or city-wise, but as a consolidated amount
against the approved State Annual Action Plans (SAAPS). State-wise details of STPs

sanctioned by States/Union Territories under AMRUT are given in the Statement.
Statement

State/UT-wise details of STPS sanctioned under AMRUT

Sl State No. of Capacity Project
No. STPs (in MLD) Cost

(X in crore)
1 2 3 4 5
L Andhra Pradesh 23 187 661.49

2. Bihar 3 38 18341
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1 2 3 4 5
3 Chhattisgarh 7 2632 359.03
4, Dadra and Nagar Haveli 1 13 8.13
5. Daman and Diu 1 421 721
6. Delhi 1 45 60
7. Gujarat 4 1709.33 217497
Haryana 2 2135 300.35
9. Himachal Pradesh 6 0 58.8
10.  Jammu and Kashmir 2 8 1755
11.  Jharkhand 4 382 217.89
12, Karnataka 26 298.85 1334.24
13, Kerala 1 5 19.16
14.  Madhya Pradesh 5 967.5 3508.84
15.  Maharashtra 36 988.98 276348
16.  Odisha 2 &0 110
17.  Puducherry 1 17 129
18.  Punjab 10 455 4785
19.  Rajasthan 51 297.95 1497.88
20.  Tamil Nadu 19 12225 3767.31
21.  Telangana 2 18.25 118.34
22, Uttar Pradesh 10 267 998.37
23.  Uttarakhand 4 46.75 88.63
GRAND ToTAL 338 721422 18734.87

Status of Smart Cities Mission

1049. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the details of the present status of 100 smart cities, including Delhi; and

(b) the target set to complete the announced projects under the Smart Cities
Mission (SCM)?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) As per Smart Cities Mission
guidelines, the Central Government proposes to give financial support to the extent
of T 48,000 crore over five years i.e. an average of ¥ 500 crore per city over the
Mission period.

As on 15th November, 2019, the Government of India have released ¥ 18,614.10
crore to the States. A total of 5,151 projects worth of ¥ 2,05,018 crore have been
proposed by these cities as part of their Smart City Proposals (SCP) that are under
various stages of implementation. As of 15th November 2019, in 100 Smart Cities,
4,178 projects worth T 1,49,519 crore have been tendered out, of which work orders
for 3,376 projects worth ¥ 1,05,458 crore have been issued and 1,296 projects worth
T 23,170 crore have been completed.

New Delhi Municipal Corporation (NDMC) has been selected to be developed
as a Smart City. In NDMC Smart City, as on 15th November, 2019, out of 97 projects
amounting to ¥ 1281.87 crore, as many as 80 projects amounting to ¥ 427.93 crore
have been completed, work orders have been issued in 10 projects amounting to
¥ 698.94 crore and tenders have been issued in 7 projects amounting to ¥ 155 crore.

Land conversion policy in Delhi

1050. SHRI G. C. CHANDRASHEKHAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@) details regarding Government conversion policy which allows conversion
of built up residential commercial, mixed land use and industrial properties leasehold
to freehold in Delhi;

(b) number of properties converted from leasehold to freehold in Delhi during
the last 3 years and revenue generated under conversion fee and various penalties
on such properties;

(€) number of re-entered cases accepted for conversion of leasehold property
into the freehold property during the last three years; and

(d) whether Ministry is planning to bring an amnesty scheme to settle the
pending case of property conversion from leasehold to freehold in Delhi, if so, the
details thereof and if not, the reason therefore?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) All built up residential commercial,
industrial and mixed land use properties irrespective of area, for which the ownership
rights have been conferred and lease deed executed and registered are eligible for
conversion into freehold. The Conversion of tenure of property from leasehold to
freehold is optional.

The Conversion is granted even if there is an unauthorized construction in
the property and misuse of the property, subject to payment of damage and misuse
charges. The conversion to freehold is not permitted in a property involving

encroachment on Government/Public land.

(b) 26,391 properties were converted from leasehold to freehold in Delhi during
1.4.2016 to 31.3.2019. The revenue generated during the process was approximately
Z753/- crores.

() Nil.

(d) No, Sir. At present, the Ministry is not planning to bring about an
amnesty scheme to settle the pending case of property conversion from leasehold
to freehold in Delhi.

Repair and maintenance in DDA flats, Dwarka

1051. SHRI A. VIJAYAKUMAR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has received complaints of falling off of roofs of
staircases and damaged staircases from various pockets of DDA MIG Flats, Dwarka,
particularly from Pocket-7, Sector-12, Dwarka;

(b) if so, the details thereof;

(c) the time by when, action would be taken for repair and maintenance,
looking into the vulnerability of threats of lives of the residents; and

(d) the reasons for delay in taking action so far?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) A reference has been received
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from Shri Y.S. Chowdary, Hon'ble MP (Rajya Sabha) to redress grievances of
maintenance and repair work of DDA's MIG flats, Pocket-7, Sector 12, Dwarka, New
Delhi. Major repairs (capital nature) (civil) are carried out by Delhi Development
Authority for 30 years in new Housing pockets offered in 2010 scheme. This pocket
was offered earlier and is not covered under this scheme. Resident Welfare
Association (RWA) has to create maintenance funds through monthly/quarterly/
annual contribution from flat owners for doing repair works in these DDA pockets.
RWA has to initiate action in this regard. DDA's Engineering Wing provides
assistance, free of charge, in preparing estimates and execution of work on request
of RWA.

Smart Water Project

11052. SHRI RAM SHAKAL: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has prepared a Smart Water Project;
(b) if so, the details thereof;

(c) the project-wise amount of fund allocated during the current financial
year; and

(d) the details of the initiated/completed Smart Water Projects?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) The Government of India
launched the Smart Cities Mission on 25 June 2015 for developing 100 cities as
Smart Cities. A total of 5,151 projects, worth ¥ 2,05,018 crore have been proposed
by these 100 Smart Cities as part of their Smart City Proposals (SCPs) that are under
various stages of implementation. Out of these projects, in 70 Smart Cities, as on
15th November, 2019, 41 Smart Water projects amounting to ¥ 4,024 crore are under
tendering, 134 Smart Water projects amounting to ¥ 11,745 crore are under
implementation and 51 Smart Water projects amounting to ¥ 2,136 crore have been
completed.

Upliftment of slum population

1053. DR. VIKAS MAHATME: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has conducted any survey regarding the slum
population in the cities in the country;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether Government has introduced any scheme for the upliftment of
slum population;

(d) if so, details thereof;

(e) the cities included in the above scheme, State-wise specifically in
Maharashtra; and

() the progress achieved so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) National Sample Survey Office
(NSSO) under the Ministry of Statistics and Programme Implementation, Government
of India conducts periodic surveys on particulars of slums. NSSO has reported that
the latest survey on particulars of Slums was conducted by the National Sample
Survey (NSS), National Statistical Office (NSO) during its 69th round (July-December,
2012). The estimated number of slums and slum households for major States is given
in the Statement-1 (See below).

(c) and (d) 'Land' and 'Colonisation' are State subjects and therefore it is the
responsibility of the State/ Union Territory (UT) Governments to implement schemes
for upliftment of slum population. However, the Government of India through various
programmatic interventions has been assisting States/ UTs both technically and
financially to address their housing shortages. In pursuance to Government of India's
vision of facilitating Housing for All by 2022, the Pradhan Mantri Awas Yojana-Urban
(PMAY-U) Mission is being implemented since June, 2015 to provide Central
Assistance to States/Union Territories (UTs)/Urban Local Bodies (ULBs) for providing
all weather pucca houses with basic civic infrastructure like water, sanitation,
sewerage, road, electricity etc. to all eligible urban households including slum
dwellers.

The "In-situ" Slum Redevelopment (ISSR) component under PMAY-U Mission
mandates use of land as a resource for providing houses to slum dwellers. This
approach aims to leverage the locked potential of land under slums to provide
houses to the eligible slum dwellers by bringing them into the formal urban
settlement. State/ UT-wise details of physical and financial progress of ISSR
component under PMAY-U Mission are given in the Statement-l (See below).

(e) and (f) States/UT-wise details of cities included under PMAY-U Mission
along with houses and Central Assistance sanctioned, so far, under the Mission

are given in the Statement-I1I.



Statement-1

Estimated number of slums and slum households for major States

Table 1: Estimated number of slums and slum households

0] SJamsuy usnip\ - 8S¢
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State estimated number of slums estimated number of slum households
Notified Non-notified All Notified Non-notified All

Andhra Pradesh 3224 1315 4539 1417890 180769 1598659
Bihar * 636 655 * 54851 58118
Chhattisgarh 632 446 1079 52846 33395 86241
Gujarat * 2058 2923 * 284180 336338
Karnataka 716 708 1424 356627 201608 558235
Madhya Pradesh 1327 308 1635 301302 50827 352129
Maharashtra 1954 5769 7723 2033799 1311307 3345106
Odisha * 744 756 * 136149 137589
Rajasthan 947 653 1600 311672 44793 356466
Tamil Nadu 1208 1156 2364 343521 245089 588611
Uttar Pradesh 836 978 1814 121737 85798 207535
West Bengal 1274 2684 3957 378459 285542 664001
ALL-INDIA®* 13761 19749 33510 5559771 3249236 8809007

* Number of sample slums less than 10, hence estimates not presented.
**Based on all States and UTs, including States and UTs not shown in this Statement.

Source: Report No. 561: Urban Slums in India

suonsand paJeisun



Statement-11

State/UT-wise details of physical and financial progress of
ISSR component under PMAY-U Mission

0] SI9MSUY USNIIIM

SI. No. States/UTs Central Central No. of houses No. of houses No. of
assistance assistance sanctioned grounded for completed
sanctioned released construction houses

R incr) ® incr)

1 2 3 4 5 6 7

1 Andaman and Nicobar Island - - - - -

2. Andhra Pradesh 41.26 32.87 1617 1617 e

3. Arunanchal Pradesh 77.39 77.39 1,536 1,536 -

4, Assam - - - - -

5. Bihar 297.72 18559 11,276 7,344 3,961

6. Chandigarh - - - - -

7. Chhattisgarh 65.55 33.86 6,246 300 300

8. Dadra and Nagar Haveli - - - - -

9. Daman and Diu - - - - -

'_\
o

Delhi - - - - -

[6T02 “4eqwanoN /2]
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1 2 3 4 5 6 7
11. Goa - - - - -
12, Guijarat 1,092.96 661.14 94,644 56,302 26,647
13. Haryana 210.60 127.64 3,593 2121 1,315
14. Himachal Pradesh 27.62 921 300 104 -
15. Jammu and Kashmir - - - - -
16. Jharkhand 255.32 14175 19,748 2,986 2,841
17. Karnataka 638.77 71894 23,125 22,853 19,423
18. Kerala 66.06 3743 2118 991 644
19. Ladakh 15.98 1156 369 o 62
20. Lakshadweep - - - - -
21 Madhya Pradesh 251.37 287.73 10,295 8123 6,109
22, Maharashtra 2,232.37 892.95 2,23,237 69,548 2,360
23. Manipur - - - - -
24, Meghalaya - - - - -
25. Mizoram 9.49 9.49 142 142 142
26. Nagaland 4168 24.74 1,054 1,054 455

0] SJamsuy usniupy - 09¢
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27. Odisha 363.16 197.68 18,535 10,625 3,812
28. Puducherry - - - - -
29. Punjab 10.25 7.88 1,025 - -
30. Rajasthan 450.07 309.18 21,908 18,641 12,841
3L Sikkim - - - - -
32. Tamil Nadu 135.25 12411 4,880 4,764 4,716
33. Telangana 22.25 62.38 1,198 334 -
34. Tripura 7792 59.94 3,005 3,005 657
35. Uttar Pradesh 279.22 187.82 8,409 5104 5,003
36. Uttarakhand 128.80 111.40 3,130 1,942 1,406
37. West Bengal 15.05 1399 472 442 192

GRrRAND ToTAL 6,806.10 4,326.66 4,61,862 2,19,955 92,965
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Statement-111

States/UT-wise details of cities included under PMAY-U Mission along with
houses and Central Assistance sanctioned so far

SI. No.  States/UTs No. of Cities No. of Houses Central assistance
included sanctioned Sanctioned
R incr)
1 2 3 4 5
1 Andaman and Nicobar Island (UT) 1 612 9.18
2. Andhra Pradesh 111 13,75,337 20,760.61
3 Arunachal Pradesh K¢ 7,230 162.82
4, Assam 102 96,963 1,459.04
5. Bihar 140 3,02,666 4,706.28
6. Chandigarh (UT) 1 29% 6.47
7. Chhattisgarh 168 2,54,271 3,825.87
8. Dadra and Nagar Haveli (UT) 1 4,891 88.05
9. Daman and Diu (UT) 2 1,214 22.30
10. Delhi (UT) 5 16,138 365.90
11. Goa 14 732 16.40
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12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26..
27.
28.

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir (UT)
Jharkhand
Karnataka

Kerala

Ladakh (UT)
Lakshadweep (UT)
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram

Nagaland

Odisha
Puducherry (UT)

171

g

51
275

116

6,05,168
2,66,237
9,920
45973
1,96,900
591,372
1,25,497
1,777
7,52,330
11,46,881
42,823
4671
30,259
32,001
1,42,343
13,379

10,593.15
4,237.34
17477
692.60
2,940.81
9,383.80
1,980.00
36.68
11,697.71
17,722.32
642.71
7042
463.64
505.95
2,232.15
203.38
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1 2 3 4 5
29. Punjab 164 79,386 1,231.37
30. Rajasthan 189 198,271 3,283.94
3L Sikkim 8 536 8.18
32. Tamil Nadu 666 7,33,493 11,274.49
33. Telangana 142 215,317 3,424.65
34 Tripura 20 80,434 124293
35. Uttar Pradesh 653 14,51,765 22,280.52
36. Uttarakhand a 37,888 689.33
37. West Bengal 125 4,08,128 6,283.88
ToTaL* 4,424 93,00,949 1,45,948.62

* Including additional 27,850 beneficiaries and ¥ 1,229 cr. for Interest subsidy released recently to Central Nodal Agencies (CNAs) for disbursement under Credit

Linked Subsidy Scheme (CLSS) of PMAY(U).

[VHEVS VALY Y] 0] SIaMsUyY usnipy - 792
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Efficient utilisation of funds for PMAY (U)

1054. SHRI T.G. VENKATESH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the targets set by Central Government under Pradhan Mantri Awas Yojana
(Urban) [PMAY (U)] for construction of houses for urban poor across the country;

(b) whether it is a fact that diversion of PMAY (U) funds for other purposes
is taking place;

(c) if so, the measures taken by Government to make use of the funds by
the States for PMAY (U) houses only;

(d) what steps Government proposes to take so that poor people get their
own pucca houses by the date of target; and

(e) whether there is any plan to build houses under PMAY (U) without
associating the State Governments, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Under the Pradhan Mantri Awas Yojana
(Urban) [PMAY(U)], States/ UTs are required to undertake a demand assessment
and validate the same to determine the requirement of houses to be covered under
the Scheme As per demand validated by States/UTs, 1.12 crores of houses are
proposed to be constructed under PMAY (U) by 31.03.2022.

(b) No, Sir.
(c) Does not arise in view of (b) above.

(d) In order to achieve the goal of 'Housing for All' by the year 2022, States/
UTs have been requested to strategise fast tracking in submission of project

proposals to cover the remaining beneficiaries well in time.

() No. Sir. However, under Credit Linked Subsidy Scheme (CLSS) component
of PMAY (U) the Central assistance, in the form of interest subsidy, is released to
the beneficiaries with the help of Central Nodal Agencies (CNAs) through Primary
Lending Institutions (PLIs) like Banks, Housing Finance Companies and other such

institutions.
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Memorials for freedom fighters

1055. SHRI MD. NADIMUL HAQUE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether the Ministry has built memorials for freedom fighters during the
last three years;

(b) if so, the details there of including expenditure incurred on construction
and maintenance; and

(c) the details of projects to construct memorials that are under construction
or have been sanctioned?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes Sir, the National Salt
Satyagraha Memorial was constructed by Central Public Works Department for
Ministry of Culture at a cost of ¥ 59.28 crores. The maintenance of the Memorial is
with the Government of Gujarat.

() No projects to construct memorials are in progress or have been
sanctioned by Ministry of Housing and Urban Affairs.

Allocations and expenditure under SCM

1056. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the details of Smart Cities Mission identified in the country, State-wise
thereof;

(b) whether it is a fact that out of nearly ¥10,000 crores allocated, only
T 650 crores have been spent during 2017-18;

(c) the status of 2018-19 and 2019-20;

(d) the details of money allocated to each of the smart cities and money
spent, so far, city-wise;

(e) the bottlenecks that the Ministry found as a hindrance for speedy
implementation of Mission; and

() the details of cities that have not set up SPVs?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Government of India launched
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Smart Cities Mission (SCM) on 25 June 2015 for developing 100 cities as Smart Cities.
The objective of the Mission is to promote cities that provide core infrastructure
and give a decent quality of life to its citizens, a clean and sustainable environment
and application of 'Smart Solutions'. The State-wise details of 100 Smart Cities
selected is given in the Statement-l1 [Refer to the Statement appended to the answer
to USQ No. 1046 (Part (a)].

(b) and (c) The details of funds allocated and released under SCM, as on
15th November, 2019, is given below:

(X in crores)

Financial Year Funds provided by Government of India  Funds Released
2015-16 1,496.20 1,469.2
2016-17 4,598.50 44925
2017-18 4509.50 4,499.50
2018-19 6,000.00 5856.8
2019-20 6,450 2296.1(*)
TotaL 23,054.2 18,614.1

(*) As on 18th November, 2019.

(d) The City-wise details of Gol funds released and utilised by the Smart
Cities is given in the Statement-II

() The Smart Cities Mission (SCM) is not a business-as-usual Mission and
projects under the Mission have a strong qualitative element. The progress of
implementation of projects depends on the date of the selection of the Smart City.
After selection, it takes around 18 months to start implementing projects on ground
after setting up Special Purpose Vehicle (Special Purpose Vehicle (SPV)), to procure
Project Management Consultant (PMC) firm, to hire Human Resources, to prepare
Detailed Project Reports (DPRs) and then to call for tenders. However, the pace of
implementation of Mission has increased substantially during the last one year. The
fund utilisation by Cities increased over 9 times with an enhancement in total value
of funds utilised increasing from over ¥ 1000 crore, as on March 2018 to around
T 9497.09 crore as on 15th November, 2019.

() Al 100 Smart cities have incorporated SPVs.



Statement-11

State-wise/City-wise details of funds released and expenditure incurred under Smart Cities Mission

(As on 18th November, 2019)

(% in crores)

SI. No. State/UT Name of City During During During During During Total Utilisation
2015-16  2016-17 2017-18 2018-19  2019-20 Central of GOI
Release Funds

1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh Visakhapatnam 188 8 0 % 52 299.2 2785
Tirupati 2 R 102 0 0 19 178.13
Kakinada 190 6 0 B R 392 29098
Amaravati 0 0 18 372 106 4% 4729
2. A and N Islands Port Blair 0 1% 2 0 0 19 11.38
3 Arunachal Pradesh Pasighat 2 0 18 i) 0 60 13.02
Itanagar 0 0 0 58 0 58 2047
4. Assam Guwahati 2 189 5 0 0 196 3318
5. Bihar Muzaffarpur 2 0 17 4 0 60 592
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10.

11.

12.

Chandigarh

Chhattisgarh

Daman and Diu

Dadra and Nagar
Haveli

Delhi
Goa

Gujarat

Bhagalpur
Biharsharif
Patna
Chandigarh
Raipur
Bilaspur
Atal Nagar
Diu

Silvassa

NDMC
Panaji
Gandhinagar
Ahmedabad
Surat

Vadodara

71

94.5

194

194

194

131

123

995

109

104

110

102

838

& 8 8 8

196

194

196

19

110

104

19

196

196

498

196

11.08

87.82

32.29

80.83

1093

3134

171

0.18

118.94

105.17

67.85

260

387.26

140.68
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1 2 3 5 6 7 10
Rajkot 0 19 175 0 196 86.59
Dahod 0 17 167 10 196 46.57
13. Haryana Karnal 0 17 41 0 60 313
Faridabad R 102 0 0 196 137.88
14. Himachal Pradesh Dharamshala 188 6 0 0 196 5943
Shimla 0 18 40 0 58 1.88
15. Jharkhand Ranchi R 102 0 R 2% 196
16. Jammu and Kashmir  Jammu/Srinagar 2 0 0 0 2 2
Srinagar 0 40 0 53 1294
Jammu 0 40 0 15
17. Karnataka Mangaluru 0 109 6 7 19 36.07
Belagavi 194 0 0 0 196 102.03
Shivamogga 0 109 & 0 19% 5853
Hubballi-Dharwad 0 109 8 8 204 50.38
Tumakuru 0 109 8 0 196 13944
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18.

19.

20.

21.

Kerala

Lakshadweep

Madhya Pradesh

Maharashtra

Davanagere
Bengaluru

Kochi
Thiruvananthapuram
Kavaratti

Bhopal

Indore

Jabalpur

Gwalior

Sagar

Satna

Ujjain
Pimpri-Chinchwad
Nashik

Thane

Greater Mumbai

188

188

194

194

o

o 8 8

102

102
132

176

176

136

151

19

19%

19%

194

1975

194

490

392

19%

8

19

302

19

19%
19

120.38

745

33.23

45

0.96

392

293.02

68.21

19.36

1911

190.13

63.93

35.28
91.18
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1 2 3 4 5 6 8 9 10
Amravati 2 0 0 0 0 2 2
Solapur 2 194 0 0 0 196 88.64
Nagpur 2 R 102 0 0 196 196
Kalyan-Dombivali 2 R 102 0 0 196 14.07
Aurangabad 2 R 102 0 0 196 64.8
Pune 2 14 0 0 R 294 196
22. Manipur Imphal 2 0 109 6 7 196 26.07
23. Meghalaya Shillong 2 0 0 53 0 5% 121
24. Mizoram Aizawl 2 0 0 58 0 60 3.93
25. Nagaland Kohima 2 0 109 6 196 78.38
26. Odisha Bhubaneshwar 190 6 0 0 105.93 301.9 294
Rourkela 2 0 188 6 0 196 28.71
27. Puducherry Puducherry 2 0 98 103 58
28. Punjab Ludhiana 2 194 0 0 0 196 99.3
Jalandhar 2 27 31 0 60 14.35
Amritsar 2 0 27 31 8 68 16.79
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29.

30.

3L

Rajasthan

Sikkim

Tamil Nadu

Jaipur 188
Udaipur 161.2
Kota 2
Ajmer 2
Namchi 2
Gangtok 0
Tiruchirappalli 2
Tirunelveli 2
Dindigul 2
Thanjavur 2
Tiruppur 2
Salem 2
\eliore 2
Coimbatore 2
Madurai 2
Erode 2
Thoothukudi 2

34.8

S

o O O o o o o o o

2

103
102
109

17

109

109
109

109

o o o o

&R

177
176
176

o

194
176

o o o o

O O O O o o o o o o o o o

196
196
196
19
196
194
196
196

196
19
196
196
196
196
196
196

130.43
22821
76.78
11954
196
67.65
59.05
96.63

112.94
1452
104.34
90.61
196
149.62
88.96
4425
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1 2 3 5 6 7 8 9 10
Chennai 188 6 0 762 203.6 189.7
32 Telangana Karimnagar 0 18 40 136 19% 581
Greater Warangal R 0 6 % 19% 21.79
33 Tripura Agartala 131 0 51 201.1 69.93
34. Uttar Pradesh Moradabad 0 0 53 0 60 118
Aligarh 0 19 89 86 19 739
Saharanpur 0 17 4 0 60 0.81
Bareilly 0 0 58 0 60 283
Jhansi 0 36 2 0 60 4.66
Kanpur 0 109 8 0 196 187.41
Prayagraj 0 19 175 0 196 160.76
Lucknow 66.2 127.8 0 0 1% 12111
Varanasi 0 109 8 0 196 1205
Ghaziabad 0 0 0 0 2 2
Agra 0 109 8 0 196 136.97
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Rampur 2 0 0 0 0 2 2

Meerut/Raebareli 0 0 2 0 0 2 2
35. Uttarakhand Dehradun 2 0 18 40 140.64 200.6 92.09
36. West Bengal New Town Kolkata 2 0 0 58 0 60 2321

Bidhannagar 2 0 0 0 0 2 2

Durgapur 2 0 0 0 0 2 2

Haldia 2 0 0 0 0 2 2
3r. Punjab SultanpurLodhi 271 271 0

ToTAL 1469.2 44925 44995 5856.8 2296.1 18614.10  9497.09
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Air purifiers in DDA gymnasiums

11057. DR. KANWAR DEEP SINGH: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@) the details of gymnasiums being run by DDA in Delhi;

(b) whether there is a feeling of suffocation in Delhi these days and during
the whole winter season, due to pollution and owing to it, there is difficulty in
exercising even inside the gymnasiums;

(¢) whether it has become essential to install air purifiers in Delhi's
gymnasiums, especially the DDA gymnasium of Vasant Kunj by the DDA and
whether Government has any plans in this regard; and

(d) if so, by when and if not the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Delhi Development Authority (DDA)
has intimated that in total it runs 40 numbers of multigyms (fitness centres) at its
various sports complexes, golf course and green areas.

(b) DDA has further informed that no complaint has been received from
members of sports complexes and golf course, regarding suffocation while exercising
in gymnasium due to pollution.

(c) and (d) Do not arise.
Progress under ‘Smart Cities Mission’

11058. SHRI P. L. PUNIA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the progress made under the scheme which was begun to transform
hundred cities of the country into smart cities;

(b) the names of those cities that have been declared as "smart city" under
this scheme;

(c) by when the other cities included under this scheme would be made "smart
cities"; and

tOriginal notice of the question was received in Hindi.
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(d) the quantum of amount that was to be spent on each of the smart cities
under the scheme and the expenditure that had already been incurred on it?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Government of India launched
Smart Cities Mission on 25 June 2015 for developing 100 cities as Smart Cities. The
objective of the Mission is to promote cities that provide core infrastructure and
give a decent quality of life to its citizens, a clean and sustainable environment
and application of 'Smart Solutions'. The State-wise details of the Smart Cities is
given in the Statement [Refer to the Statement appended to the Answer to USQ
No. 1046 (Part (a) and (b))].

() In the approach to the Smart Cities Mission, the objective is to promote
cities that provide core infrastructure and give a decent quality of life to its citizens,
a clean and sustainable environment and application of 'Smart' solutions. The focus
is on sustainable and inclusive development and the idea is to look at compact
areas, create a replicable model which will act like a light house to other areas within
the city and other aspiring cities. There is no proposal, at present, to include more
number of cities under SCM.

(d) As per SCM Guidelines, the Central Government proposes to give financial
support to the extent of ¥ 48,000 crore over a period of five years i.e. an average
of ¥ 500 crore per city over the Mission period. As on 15th November, 2019, the
Government of India has released T 18,614.10 crore to the States. A total of 5,151
projects worth of ¥ 2,05,018 crore have been proposed by these cities as part of
their Smart City Proposals (SCPs) that are under various stages of implementation.
As of 15th November 2019, 4,178 projects worth ¥ 1,49,519 crore have been tendered
out, of which work orders for 3,376 projects worth ¥ 1,05,458 crore have been issued
and 1,296 projects worth ¥ 23,170 crore have been completed.

SCM in Thoothukudi, Tamil Nadu

1059. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(@ whether Government has any proposal to set up more 'Sewage Treatment
Plants' (STPs) in the Thoothukudi district under 'Smart Cities Mission' (SCM);
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(b) if so, the details thereof;

(c) whether Government has any proposal to construct more bridges under
SCM to ease traffic flow in Thoothukudi city, particularly;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) As reported by Thoothukudi
Smart City, Thoothukudi Municipal Corporation has proposed a 28 MLD Sewage
Treatment Plant (STP) as part of their Smart City proposal at an estimated cost of
¥ 35.84 crore.

(c) to (e) There is no proposal for constructing new bridges under Smart Cities
Mission in Thoothukudi Smart City.

Action plan for "Housing for All’

11060. DR. SATYANARAYAN JATIYA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the details of the target, policy and action-plan for providing 'Housing
for All';

(b) the State-wise number of the houses built and the cost incurred so far

to serve this purpose during the past years; and

(c) the State-wise estimate of rest of the houses and the details of the

financial expenditure incurred in implementation of scheme of Housing for All'?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Under the Pradhan Mantri Awas Yojana
(Urban) [PMAY(U)], States/ UTs are required to undertake a demand assessment
and validate the same to determine the requirement of houses to be covered under
the Scheme. As per demand validated by States/UTs, 1.12 crore houses are proposed
to be constructed under PMAY (U) by 31.03.2022.

tOriginal notice of the question was received in Hindi.
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The Mission comprises four components viz. In-situ Slum Redevelopment (ISSR),
Credit Linked Subsidy Scheme (CLSS), Affordable Housing in Partnership (AHP),
Beneficiary-led individual house construction/ enhancements (BLC).Under ISSR
component, the Central assistance is ¥ 1 lakh per house while for the AHP and
BLC components, the central assistance of I 1.5 lakh per house is provided by the
Government for Economically Weaker Section (EWS) beneficiaries. Under CLSS
component of the PMAY(U), there is an interest subsidy of 6.5 % for EWS/ Low
Income Group (LIG), 4% for Middle Income Group-1 (MIG-I) and 3% for Middle
Income Group-Il1 (MIG-H), calculated on housing loan upto ¥ 6 lakh, ¥ 9 lakh and
T 12 lakh, respectively, over a loan tenure of 20 years.

In order to achieve the goal of 'Housing for All' by the year 2022, States/UTs
have been requested to strategtze fast tracking in submission of project proposals

to cover the remaining beneficiaries well in time.

(b) and (c) Against the validated demand of 1.12 crore houses, about 93 lakh
houses have been sanctioned and about 28 lakh houses have been completed so
far. State/UT-wise details of achievements with respect to houses completed and
Central assistance utilised and implementation details for number of houses grounded
for construction and Central assistance released alongwith overall sanctions of
houses and Central assistance to be incurred under PMAY(U) is given in the
Statement.



Statement

State/UT-wise details of achievements with respect to houses completed and Central assistance utilised and implementation

details for number of houses grounded for construction and Central assistance released alongwith

overall sanctions of houses and Central assistance to be incurred under PMAY(U)

Sl.  States/UTs

Achievements

Implementation

Over all sanctions

No. Houses Central Grounded Central Houses Central

completed Assistance for Assistance sanctioned assistance

(Nos.) Utilised construction Released (Nos) Sanctioned

Rincr) (Nos.) ® incr) R inecr)

1 2 3 4 5 6 7 8

1 Andaman and Nicobar Island (UT) 2 0.05 36 0.28 612 9.18
2. Andhra Pradesh 313,086 5,246.91 689,149 6,876.85 1,375,337 20,760.61
3. Arunachal Pradesh 1,645 80.69 6,870 105.25 7,230 162.82
4. Assam 15401 277.86 50,374 508.67 96,963 1,459.04
5  Bihar 58,244 735 44 145,479 1,536.00 302,666 4,706.28
6.  Chandigarh (UT) 5,256 6.47 5,256 6.47 296 6.47
7. Chhattisgarh 61,931 882.90 172,668 1,339.37 254,271 3,825.87
8. Dadra and Nagar Haveli (UT) 2,167 4101 3,979 59.57 4,891 88.05
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10.
11.
12.

14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.

Daman and Diu (UT)
Delhi (UT)

Goa

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir (UT)
Jharkhand

Karnataka

Kerala

Ladakh (UT)
Lakshadweep (UT)
Madhya Pradesh
Maharashtra
Manipur

Meghalaya

Mizoram

673
40,118
673
352,579
18,250
2,741
5270
68,029
157,976
56,798
342
294,284
252,035
3,206
1,067
2113

1365
365.90
1550
5,83047
352.85
44.24
57.59
117915
2,340.64
885.40
353
4,248 75
4,64467
108 76
0.87
89.11

821
56,718
673
490,173
43,250
7,199
24,650
130,107
326,018
95,992
847
542,958
446.148
24 201
1571
10,220

16.91
365.90
15.86
6,807.60
735.56
67.06
173.60
151721
321524
1,106.93
1727
6,297.88
5,259.69
237.00
6.52
11535

1214
16,138
732
605,168
266,237
9,920
45973
196,900
591,372
125,497
1,777
752,330
1,146,881
42,823
4,671
30,259

22.30
365.90
16.40
10,593.15
4,237.34
174.77
692.60
2,940.81
9,383.80
1,980.00
3668
11,697.71
17,722.32
642.71
7042
463.64
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1 2 3 4 5 6 7 8
26. Nagaland 3,849 100.10 20,552 151.95 32,001 505.95
27.  Odisha 54,739 76141 94,486 972.61 142,343 2,232.15
28. Puducherry (UT) 2,585 2546 8,116 75.70 13,379 203.38
29. Punjab 17,960 259.64 43,531 42431 79,386 1,231.37
30. Rajasthan 74,820 1,002.90 108,284 1,200.03 198,271 3,283.94
31 Sikkim 243 0.50 508 332 536 8.18
32, Tamil Nadu 257,338 3,069.23 549,173 4,038.71 733,493 11,274.49
33.  Telangana 95,873 1,707.46 182,377 1,769.84 215,317 3,424.65
34.  Tripura 38,768 558.24 50,930 631.78 80,434 1,242.93
35, Uttar Pradesh 351,191 5,936.01 870,632 7,725.90 1,451,765 22,280.52
36. Uttarakhand 11,388 214.09 19,197 34259 37,888 689.33
37. West Bengal 155,957 2,455.50 289,718 2,941.91 408,128 6,283.88
ToTaL* 2,806,465 4,765.95 5,540,801 57,895.70 9,300,949 145,948.62

* Including additional 27,850 beneficiaries and ¥ 1,229 cr. for Interest subsidy released recently to Central Nodal Agencies (CNAs) for disbursement under Credit

Linked Subsidy Scheme (CLSS) of PMAY(U).
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Revival of stalled housing projects

1061. SHRI SANJAY RAUT: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that there are large number of constructions / housing
projects that have been stalled during the last three years;

(b) if so, the details thereof and reasons for the stalled housing projects,
indicating how many people have been impacted due to stalled housing projects;

(c) whether Government is considering to provide help through financial
assistance to the stalled housing projects; and

(d) if so, the details thereof and how many stalled projects would be revived
in the country?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) 'Land' and 'Colonisation' are
State subjects. Ministry of Housing and Urban Affairs does not maintain data of
housing projects. However, this Ministry has enacted the Real Estate (Regulation
and Development) Act, 2016 (RERA) to protect the interest of homebuyers. Under
the provisions of RERA, the Real Estate Regulatory Authority of the concerned State/
UT is required to register and regulate real estate projects and real estate agents
registered under RERA. The Regulatory Authority is also required to publish and
maintain a web portal, containing relevant details of all real estate projects for which
registration has been given, for public viewing.

(c) to (d) The Union Cabinet has approved creation of a special window to
provide last mile funding to the stressed affordable and middle-income housing
projects, in the form of one or more Alternate Investment Funds (AlFs) for funding
projects that are net-worth positive, including those projects that have been declared
as NPAs or are pending proceedings before the National Company Law Tribunal
(NCLT) under the Insolvency and Bankruptcy Code (IBC).

New sewage treatment plants

1062. PROF. M.V. RAJEEV GOWDA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:
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(@ the number and locations of Sewage Treatment Plants (STPs) in the
country, State-wise;

(b) the number of STPs in the country that are working at maximum or near
maximum capacity and the number that have become totally defunct, State-wise and

location-wise;

(c) the steps taken by Government to repair or replace the ones that have
become defunct;

(d) the amount of untreated sewage and waste-water entering water bodies,
the State-wise details thereof; and

(e) the steps being taken by Government to build new STPs, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) As per the Central Pollution
Control Board (CPCB) report on "Inventorisation of Sewage Treatment Plants",
published in 2015, out of 601 installed Sewerage Treatment Plants (STPs) in the
country, 522 were operational and 79 STPs were non-operational or under renovation.
State-wise details of STPs in the country is given in the Statement-l (See below).

(c) Urban sanitation is a State subject and it is the responsibility of the State
Governments/ Urban Local Bodies (ULBs) to plan, design, execute, operate and

maintain sanitation scheme in the urban areas in the country.

(d) As per the estimation (2015) of CPCB, out of 61,948 MLD urban sewage
being generated, 23.277 MLD sewage was being treated and about 38,671 MLD
untreated sewage were discharged on land or into rivers or creeks or costal water.
State-wise details of generation of waste water and treatment are given in the
Statement-11 (See below).

(e) Urban sanitation is a State subject and it is the responsibility of the State
Governments/ Urban Local Bodies (ULBs) to plan, design, execute, operate and
maintain sanitation scheme in the urban areas in the country. However, Government
of India launched Atal Mission for Rejuvenation and Urban Transformation (AMRUT)
on 25th June, 2015 in 500 selected cities as a Centrally Sponsored Scheme from
financial year 2015-16 to 2019-20, with focus on providing basic amenities, such as
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water supply, sewerage and septage management, storm water drainage, green areas
and parks and non-motorized urban transport, in these cities. Under AMRUT, States/
UTs have sanctioned construction of 338 STPs with a total capacity of 7214.22 MLD
and total project and network work costof I 18,734.87 crore. State-wise details of
STPs sanctioned under AMRUT is given in the Statement-111 [Refer to the Statement
appended to the answer to USQ No. 1048 Part (c)].

Statement-1

State-wise details of operational and non-operational STPs

Sl. State/UT No. of STPs No. of

No. Operational STPs Non-
operational

1 2 3 4

1 Andhra Pradesh 9 -

2. Arunachal Pradesh - -

3 Andaman and Nicobar Islands - -

4, Assam 1 -

5. Bihar 5 1

6. Chandigarh . 5 -

7. Chhattisgarh - -
8. Delhi A 1

9. Daman and Diu and Dadra - -
and Nagar Haveli

10. Goa 4 -
11.  Gujarat

12. Haryana

8 8 8
N

13. Himachal Pradesh
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1 2 3 4
14, Jammu and Kashmir 15 1
15, Jharkhand 15 -
16.  Karnataka 4 -
17.  Kerala 6 1
18.  Lakshadweep - -
19.  Mabharashtra 60 10
20.  Madhya Pradesh 14 3
21.  Manipur - -
22.  Meghalaya - 1
23.  Mizoram - -
24.  Nagaland - -
25.  Odisha 7 -
26.  Puducherry 3 -
27.  Punjab 38 4
28.  Rajasthan 16 -
29. Sikkim 1 1
30.  Tamil Nadu 33 1
31.  Telangana 17 -
32, Tripura 1 -
33, Uttar Pradesh 62 7
34.  Uttarakhand -
35 West Bengal 16

TotaL 522 7

Source: CPCB report, March 2015.
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Statement-11

Status of sewage generation and treatment capacity

SI. No.  State Sewage Generation Installed Treatment
of Urban Population Capacity
in 2015 (MLD) (As on March, 2015)
(MLD)
1 2 3 4
1 Andaman and Nicobar Islands 2 0
2. Andhra Pradesh 2871 24727
3 Arunachal Pradesh 50 0
4, Assam 703 021
5. Bihar 1879 12455
6. Chandigarh 164 3145
7. Chhattisgarh 951 0
8. Dadra and Nagar Haveli 26 0
9. Daman and Diu 2 0
10.  Goa 145 7458
11.  Gujarat 4119 3062.92
12, Haryana 1413 852.7
13.  Himachal Pradesh 110 114.72
14, Jammu and Kashmir 547 264.74
15. Jharkhand 1270 117.24
16.  Karnataka 3777 1304.16
17. Kerala 2552 15297
18.  Lakshadweep 8 0
19.  Madhya Pradesh 3214 482.23

20. Mabharashtra 8143 5160.36
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1 2 3 4
21.  Manipur 132 0
22.  Meghalaya % 1
23.  Mizoram Q0 10
24.  Nagaland R 0
25.  Delhi 4155 2693.7
26.  Odisha 1121 38554
27.  Puducherry 136 68.5
28.  Punjab 1664 124545
29.  Rajasthan 2736 865.92
30. Sikkim 24 31.88
31 Tamil Nadu 5599 1799.72
32.  Telangana 1671 685.8
33, Tripura 154 0.05
34.  Uttar Pradesh 7124 2646.84
35, Uttarakhand 495 1529
36.  West Bengal 4667 4169
ToTaL 61948 23277

Source: CPCB estimation, March 2015.

National Urban Mobility Mission

1063. KUMARI SELJA: Will the Minister of HOUSING AND URBAN AFFAIRS

be pleased to state:

(@ whether Government is planning to implement a National Urban Mobility

Mission;

(b) if so, the details thereof;

(c) the amount of funds to be released for the Mission, with special reference

to Haryana;
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(d) the time-frame within which Government plans to implement this and the
cities that will be covered,;

(e) whether Government is planning to cover 50 cities with a strong metro
network; and

(f) if so, the details of the cities and the amount of fund allocated for each
cities?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No Sir.

(b) to (d) Do not arise.

(e) and (f) Urban Transport, which is an integral part of urban development, is
a State subject. Hence, respective State Governments are responsible for initiating/
developing and funding urban transport infrastructure including metro rail projects.
Government of India considers financial assistance for metro rail proposals in cities
or urban agglomerates, on the basis of the feasibility of the proposals and availability
of resources, as and when posed by the concerned State Governments.

Fund provided under PMAY (U)

T 1064. SHRI PRABHAT JHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether the amount of ¥1.50 lakh per house is provided under the
Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] by the Central Government which
is received in three installments;

(b) whether, as per policy, the amount of the installment is provided to the
States only after the completion of the project;

(¢) whether the third installment is not received for the rest of the houses
also, if the construction of the approved number of houses is not completed under
PMAY (U); and

(d) whether the third installment for the houses has not been released in

many States including Madhya Pradesh?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) In pursuance of the
Government's vision of "Housing for All" by 2022, Ministry of Housing and Urban
Affairs (MoHUA) is implementing Pradhan Mantri Awas Yojana (Urban) [PMAY (U)]
since 25.06.2015 for providing assistance to States/Union Territories (UTs) for
addressing the housing requirement in urban areasthrough following four verticals:

SI. No. Vertical Central Assistance per house

1 In-situ Slum Redevelopment (ISSR) ¥ 1.00 lakh

2. Credit Linked Subsidy Scheme (CLSS) Interest subsidy of 6.5 %, 4% and
3% on loan amounts upto T 6 lakh,
¥ 9 lakh and ¥ 12 lakh for
beneficiaries  belonging to
Economic Weaker Section (EWS)/
Lower Income Group (LIG), Middle
Income Group (MIG) -I and MIG-II
categories respectively.

3 Affordable Housing in Partnership T 1.50 lakh
(AHP)
4. Beneficiary-led individual house T 1.50 lakh

construction/ enhancements (BLC)

Total Central Assistance for the projects submitted by States/UTs under
different verticals of the PMAY(U) is approved by Central Sanctioning and
Monitoring Committee (CSMC) constituted under the scheme. Total approved Central
Assistance is released to States/UTs in three installments of 40%, 40% and 20%
each. First installment of 40% is released after compliance of CSMC observations/
conditions, if any. Second installment of 40% is released based on 70% utilization
of earlier Central release along with State releases and commensurate physical
progress.

The final/third installment of 20% of Central Assistance is released subject to
70% utilization of earlier central releases and completion of projects including
construction of houses and infrastructure, as may be applicable, in each project.
The final installment of 20% of Central Assistance is also contingent of achieving
mandatory reforms. States/UTs are required to submit project completion reports for
all approved projects.
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(d) Yes, Sir. Third installment of Central Assistance has not been released to
the States/UTs including the State of Madhya Pradesh for the projects where
compliances required for release of third installment of Central Assistance have not
been fulfilled by the States/UTs.

Houses sanctioned under PMAY (U)

11065. SHRI PRABHAT JHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the number of houses sanctioned to be constructed under Pradhan Mantri
Awas Yojana (Urban) [PMAY(U)] and number of houses for which construction has
been completed;

(b) the number of houses handed overor under the process of handing over
to the beneficiaries;

(c) whether any proposal related to PMAY(U) is under consideration with
Central Government; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) In pursuance of the
Government's vision of "Housing for All" by 2022, Ministry of Housing and Urban
Affairs (MoHUA) is implementing Pradhan Mantri Awas Yojana (Urban) [PMAY (U)]
since 25.06.2015 for addressing the housing requirement in urban areas. States/Union
Territories (UTs) have undertaken demand survey under the Scheme for assessing
actual demand of housing. The validated demand reported by States/UTs so far is
around 112 lakhs. Based on the project proposals received so far from the States/
UTs, a total of 93,00,949 houses have been sanctioned under the Scheme; out of
this, 55,40,801 are at various stages of construction and 28,06,465 are completed/
delivered.

(c) and (d) No, Sir. The Central Sanctioning and Monitoring Committee (CSMC)
constituted under PMAY (U) meets every month to approve Central Assistance for
the projects submitted by States/UTs. CSMC has approved Central Assistance for
all the projects submitted so far by States/UTs.

Urban transportation projects in Konkan, Maharashtra

11066. SHRI NARAYAN RANE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether any fund has been allocated to the districts of Konkan region
under the Urban Transportation Projects in the State of Maharashtra during the last
four years;

(b) if so, the details thereof;

(c) the details of Urban Transportation Projects being considered for
streamlining and remedial steps being taken for the same.

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Ministry of Housing and Urban
Affairs has provided financial assistance for implementation of the Metro Rail
Projects and procurement of buses in the State of Maharashtra during the last four
years as indicated in the Statement (See below).

(c) Urban Transport is intertwined with Urban Development, which is a State
subject. As such planning and execution of urban transport projects, including
streamlining and remedial measures are taken up by the concerned State Governments
/ Union Territories/ Urban Local Bodies.

Statement

Funds (Pass Through Assistance, Subordinate Debt and Equity) released by the
Ministry of Housing and Urban Affairs to Maharashtra Metro Rail
Corporation Limited and Mumbai Metro Rail Corporation
Limited during 2015-16 to 2019-20 (upto 20.11.2019)

(R in crores)

Project/Metro Rail Company 2015-16 2016-17 2017-18 201819  2019-20
as on
20.11.2019
Nagpur Metro Rail Project/ 8497 603 1350  1807.15 1317

Maharashtra Metro Rail
Corporation Limited

Pune Metro Rail Project/ - 10 500 419 1386
Maharashtra Metro Rail
Corporation Limited

Mumbai Metro Rail Project/ 17356 1109  3079.82 3596.40 2050
Mumbai Metro Rail Corporation
Limited




Written Answers to [27 November, 2019] Unstarred Questions 293

Besides the above, financial assistance of ¥18.05 crore in 2016-17 has been
provided for procurement of buses to two cities in the State of Maharashtra, namely
Mumbai and Thane under the erstwhile National Urban Renewal Mission.

Removal of slums in metro cities

11067. SHRI NARAYAN RANE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that there are many ongoing schemes to remove slums
and crores of rupees have been spent on the same, however the metropolitan cities
of the country have not been slum-free yet;

(b) the reaction of Government in this regard thereto;

(c) the scheme-wise funds that have been spent to make the cities slum-free
during the last three years; and

(d) the percentage of these metropolitan population that resides in slum areas
of the country, as on data?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) 'Land' and 'Colonisation’ are
State subjects and therefore it is the responsibility of the State/ Union Territory
(UT) Governments to implement schemes for removal of slums. However, the
Government of India through various programmatic interventions has been assisting
States/ Union Territories (UTs) both technically and financially to address their
housing shortages. In pursuance to Government of India's vision of facilitating
Housing for All by 2022, the Pradhan Mantri Awas Yojana-Urban (PMAY-U) Mission
is being implemented since June, 2015 to provide Central Assistance to States/ UTs/
Urban Local Bodies (ULBs) for providing all weather pucca houses with basic civic
infrastructures like water, sanitation, sewerage, road, electricity etc. to all eligible
urban households including slum dwellers. The "In-situ" Slum Redevelopment (ISSR)
component under PMAY-U Mission mandates use of land as a resource for
providing houses to slum dwellers. This approach aims to leverage the locked
potential of land under slums to provide houses to the eligible slum dwellers by

bringing them into the formal urban settlement.

tOriginal notice of the question was received in Hindi.
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(c) The details of Central Assistance that have been spent for slum
development under various schemes during last three years are given in the

Statement-1 (See below).

(d) The details of total population, slum population and percentage of
population that resides in slum areas in metropolitan cities across the country, as

per Census-2011, are given in Statement-11.
Statement-I

Details of Central Assistance utilised during last three years under various
schemes of Jawaharlal Nehru National Urban Renewal Mission (JNNURM)
and Pradhan Mantri Awas Yojana - Urban (PMAY-U)

Sl Scheme Central Assistance Utilised
No. during Financial Year
2016-19 R in crore)

1 2 3
1. Basic Services to Urban Poor (BSUP) under JInNURM 2,898.60
2. Integrated Housing and Slum Development Programme 2,385.97

(IHSDP) under JNNURM

3. In-situ Slum Redevelopment Component of PMAY-U 1,054.55
Total Funds Utilised during last three years 6,339.12
Statement-11

Details of total population, slum population and percentage of
population that resides in slum areas in metropolitan cities
across the country, as per Census-2011

Name of the City Total Slum % of Slum
Population  Population Population
to Total
Population
1 2 3 4

Greater Mumbai 12442373 5206473 41.84
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1 2 3 4
Delhi Municiapl Corporation (DMC) 11034555 1617239 14.66
Bruhat Bengaluru Mahanagar 8495492 712801 8.39
Palike (BBMP)

Greater Hyderabad Municipal 6993262 2287014 3270
Corporation (GHMC)

Ahmedabad 5633927 250681 445
Chennai 4646732 1342337 28.89
Surat 4501610 467434 10.38
Kolkata 4496694 1409721 3135
Pune 3124458 690545 2210
Jaipur 3046163 323400 10.62
Lucknow 2817105 364941 1295
Kanpur 2768057 425008 1535
Nagpur 2405665 859487 3573
Indore 1994397 590257 29.60
Thane 1841488 326798 17.75
Bhopal 1798218 479699 26..68
Vadodara 1752371 84804 484
Greater Visakhapatnam 1728128 770971 4461
Municipal Corporation (GVMC)

Pimpri Chinchwad 1727692 129099 147
Patna 1684297 77034 457
Ghaziabad 1648643 333962 20.26
Ludhiana 1618879 244163 15.08
Agra 1585704 533554 3365
Nashik 1486053 189721 1277
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1 2 3 4
Faridabad 1414050 215053 1521
Rajkot 1323363 189360 1431
Meerut 1305429 544859 4174
Kalyan-Dombivli 1247327 98157 787
Vasai-Virar City 1222390 35691 292
Srinagar 1206419 343125 2844
Varanasi 1198491 302025 25.20
Aurangabad 1175116 221001 1881
Allahabad 1168385 91689 785
Dhanbad 1162472 14275 123
Amritsar 1159227 329797 2845
Vijayawada 1143232 451231 3947
Navi Mumbai 1120547 207645 1853
Jabalpur 1081677 483626 4471
Haora 1077075 83509 7.75
Ranchi 1073427 74287 6.92
Jodhpur 1056191 254096 24.06
Gwalior 1054420 309793 29.38
Coimbatore 1050721 129181 12.29
Raipur 1027264 406571 3958
Madurai 1017865 278153 2733
Kota 1001694 319309 31.88
TotaL 116558745 25099576 2153

Source: Primary Census Abstract for Slum, Census of India-2011.
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Criteria for Smart Cities Mission

1068. SHRI C.M. RAMESH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the criteria of selecting cities under Smart Cities Mission (SCM), the details
thereof; and

(b) the total number of smart cities in the country and how many new cities
have been identified in different States and included under the Mission during the
last three years, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) A total number of 100 cities have been
selected to be developed as Smart Cities in the country distributed among the States
and Union Territories (UTs) on the basis of an equitable criteria giving equal
weightage (50:50) to urban population of the States/UTs and the number of statutory
towns in the States/UTs. The details of selection criteria are available in the Mission
Statement and Guidelines, published in June 2015 available at the following web
link:- http://smartcities.gov.in/upload/uploadfiles/files/SmartCityGuidelines(1).pdf

(b) Government of India launched Smart Cities Mission (SCM) on 25th June,
2015 for developing 100 cities as Smart Cities over a period of five years from their
respective dates of selection. These Cities were selected in following rounds:

Round No. of Cities selected Month, Year

1st 20 January, 2016

Fast Track 13 May, 2016

2nd 27 September, 2016

3rd 0 June, 2017

4th 10 9 cities in January, 2018

and 1 city in June, 2018

Ownership rights in J.J. colonies of Delhi

11069. SHRI RAMKUMAR VERMA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether it is a fact that the house owners of J.J. colonies in Delhi have
no right of ownership to their houses; and

(b) if so, what Government is planning to provide ownership rights to the
house owners of the said colonies?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Delhi Urban Shelter
Improvement Board (DUSIB), Government of National Capital Territory of Delhi
(GNCTD) has informed that house owners of J.J. Colonies in Delhi have no right of
ownership on their houses as these were allotted on license fee basis. DUSIB,
GNCTD has further informed that a scheme/policy for grant of ownership rights/
freehold rights exists in the J.J. Resettlement colonies.

Stalled housing projects

1070. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
HOUSING AND URBAN AFFAIRS be pleased to state:

(@ whether Government is aware of the fact that more than 1600 housing
projects have been stalled across the country for one reason or other;

(b) if so, the details thereof;

(c) whether Government has taken any step to revive the stalled projects;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) 'Land' and 'Colonisation' are
State subjects. Ministry of Housing and Urban Affairs does not maintain data of
housing projects. However, this Ministry has enacted the Real Estate (Regulation
and Development) Act, 2016 (RERA) to protect the interest of homebuyers. Under
the provisions of RERA, the Real Estate Regulatory Authority of the concerned State/
UT is required to register and regulate real estate projects and real estate agents
registered under RERA. The Regulatory Authority is also required to publish and
maintain a web portal, containing relevant details of all real estate projects for which
registration has been given, for public viewing.
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(c) to () The Union Cabinet has approved creation of a special window to
provide last mile funding to the stressed affordable and middle-income housing
projects, in the form of one or more Alternate Investment Funds ("AlFs") for funding
projects that are net-worth positive, including those projects that have been declared
as NPAs or are pending proceedings before the National Company Law Tribunal
(NCLT) under the Insolvency and Bankruptcy Code (IBC).

Allotment of houses in Gujarat to weaker section

11071. SHRI NARANBHAI J. RATHWA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the number of weaker section people in Gujarat who have been allotted
houses under various schemes during the last three years;

(b) the number of persons who do not have housing facility in Gujarat; and

(c) the efforts being made to ensure accommodation / housing facility to one
and all in Gujarat by 2022?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Ministry of Housing and Urban Affairs
has allotted 24,067 houses under Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) and 2,01,362 houses under Pradhan Mantri Awas Yojana (Urban) to
Economically Weaker Section (EWS) people during the last three years in Gujarat.

(b) Under the Pradhan Mantri Awas Yojana (Urban) [PMAY (U)], States/ UTs
are required to undertake a demand assessment and validate the same to determine
the requirement of houses to be covered under the Scheme. In Gujarat, a total
demand of 7,76,000 houses has been assessed by the State Government.

(c) 'Land' and 'Colonization' being State subjects, it comes in the domain of
States/UTs to cater to the needs of housing requirement of its citizens. Central
Government through PMAY (U), creates an enabling environment for States/UTs in
their efforts to meet the housing requirement and facilitate them by providing
financial assistance per house as envisaged in the Scheme Guidelines. In order to
achieve the goal of 'Housing for All' by the year 2022, States/UTs have been
requested to strategize fast tracking in submission of project proposals to cover

the remaining beneficiaries well in time.

tOriginal notice of the question was received in Hindi.
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Extension of working hours

1t1072. SHRI RAM NATH THAKUR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that Government has recently circulated a draft
proposal to various Ministries regarding extension of working hours for workers from
8 hours to 9 hours;

(b) if so, the intentions of Government behind this extension;

(c) whether such a step on the part of Government would be appropriate in
view of ill effects on the workers health caused by stress and depression due to
the modern trend of excessive work load; and

(d) whether Government would consider some other methods to enhance the
human efficiency and productivity?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (d) The preliminary
draft rules under Code on Wages Act, 2019 have been uploaded on the website on
01-11-2019 seeking comments of all stakeholders including general public regarding
various provisions of the Rules. In the proposed (Central) wage rules, there is
provision of working day of nine hours of work and that working day shall be so
arranged that inclusive of the interval of rest, if any, shall not spread over more
than twelve hours on any day. This provision is as per the existing Section 24 of
the Minimum Wage (Central) Rules, 1950.

Creation of additional job

1073. SHRI RAJMANI PATEL:
DR. AMEE YAJNIK:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@) details of unemployed persons particularly in the rural areas of educated
youths provided with employment during last two years and current year, State/UT-
wise;

(b) details of schemes formulated to create additional job opportunities for
educated and uneducated youths in the country along with the targets set/achieved

during said period; and

tOriginal notice of the question was received in Hindi.
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(c) whether employees are working in low paid jobs with higher education
and if so, details thereof and the concrete measures taken/being taken by Government
to create more job opportunities across various sectors of the economy including
the measures to provide vocational training to marginal workers to enhance their

skill?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) As per the results of
annual Periodic Labour Force Survey (PLFS) conducted by National Statistical Office
(NSO), Ministry of Statistics and Programme Implementation during 2017-18, the
estimated worker population ratio and unemployment rate of educated persons aged
15 years and above in rural areas on usual status (principal status + subsidiary
status) basis to the extent available was 43.3% and 11.5%, respectively. The

State-wise details are given in the Statement (See below).

(b) and (c) Employment generation coupled with improving employability is the
priority of the Government. Government has taken various steps for generating
employment in the country like encouraging private sector of economy, fast-tracking
various projects involving substantial investment and increasing public expenditure
on schemes such as Prime Minister's Employment Generation Programme (PMEGP),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen
Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM).

Under Skill India Mission, Ministry of Skill Development and Entrepreneurship
is implementing a flagship scheme known as the Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) 2016-20 with an objective to provide skilling to one crore people
under Short Term Training (STT) and Recognition of Prior Learning (RPL) across
the country for four years i.e. 2016-2020. As on 11.11.2019, 69.03 lakh (approx.)

candidates have been trained in the country under PMKVY.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10
lakh, are extended to micro/small business enterprises and to individuals to enable

them to setup or expand their business activities.
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Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job
seekers and employers for job-matching in a dynamic, efficient and responsive manner

and has a repository of career content to job seekers.

Besides, Schemes such as the National Apprenticeship Promotion Scheme
(NAPS) wherein Government reimburses 25 per cent of the stipend payable to

apprentices also enhances employability of the youth to access employment.
Statement

State/UT-wise detail of worker population ratio and unemployment rate of
educated persons in rural areas on usual status (principal status +
subsidiary status) basis to the extent available 2017-18 (PLFS)

Sl States/UTs Educated persons in rural areas
No. Worker Population Unemployment
Ratio (in %) Rate (in %)
1 2 3 4
1 Andhra Pradesh 48.6 14.6
2. Arunachal Pradesh 40.1 120
3 Assam 42.6 147
4. Bihar 36.2 96
5 Chhattisgarh 48.7 71
6 Delhi 450 54
7. Goa 50.6 12.8
8. Gujarat 478 10.2
9. Haryana 454 142
10.  Himachal Pradesh 584 95
11.  Jammu and Kashmir 479 100
12, Jharkhand 415 138
13.  Karnataka 47.6 9.8

14. Kerala 40.7 18.6
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1 2 3 4
15.  Madhya Pradesh 475 7.0
16. Maharashtra 511 72
17.  Manipur 449 193
18. Meghalaya 521 35
19.  Mizoram 454 123
20. Nagaland 341 318
21.  Odisha 372 171
22. Punjab 395 127
23.  Rajasthan 413 112
24.  Sikkim 619 74
25.  Tamil Nadu 425 203
26. Telangana 442 16.2
27.  Tripura 405 113
28.  Uttarakhand 414 12.8
29.  Uttar Pradesh 40.3 98
30.  West Bengal 417 84
31.  Andaman and Nicobar Islands 478 275
32.  Chandigarh 478 57
33. Dadra and Nagar Haveli 733 23
34.  Daman and Diu 58.6 128
35. Lakshadweep 615 79
36.  Puducherry 294 187
ALL-INDIA 433 115

Source: Annual Report, PLFS, 2017-18; M/o Statistics and Programme Implementation.

Draft labour code on working hours

1074. SHRI NEERAJ SHEKHAR:
SHRI RITABRATA BANERJEE:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:
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(@ whether as per the draft labour code, nine hours working for a day has
been suggested, as against eight hours a day, at present; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The Labour
Code on Wages, 2019 has been passed by Parliament and notified for information
on 08-08-2019. The Code on Wages subsumes relevant provision of Minimum Wages
Act, 1948; the Payment of Wages Act, 1936; the Payment of Bonus Act, 1965; and
the Equal Remuneration Act, 1976. Further, preliminary draft rules under the Code
on Wages, 2019 have been uploaded on the website on 01-11-2019 seeking comments
of all stakeholders including general public regarding various provisions of the Rules.
In the proposed (Central) wage rules, there is provision of working day of nine
hours of work and that working day shall be so arranged that inclusive of the interval
of rest, if any, shall not spread over more than twelve hours on any day. This
provision is as per the existing Section 24 of the Minimum Wages (Central) Rules,
1950.

Women unemployment rate

11075. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:
(@ the current unemployment rate in the country;

(b) whether it is a fact that the unemployment is steadily increasing in the
country in which women unemployment is relatively increasing on a higher rate;

(c) the rate of increase in unemployment of women and men respectively
during last three years and the number of employment opportunities made available
during said period,;

(d) whether it is a fact that the rate of unemployment among urban women

remained on higher side in comparision to rural women; and

tOriginal notice of the question was received in Hindi.
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(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (e) As per the results
of annual Periodic Labour Force Survey (PLFS) conducted by National Statistical
Office (NSO), Ministry of Statistics and Programme Implementation during 2017-18
and annual employment-unemployment survey conducted by Labour Bureau, Ministry
of Labour and Employment, the estimated unemployment rate on usual status
(principal status + subsidiary status) basis for the persons of age 15 years and
above to the extent available is given below:

Unemployment Rate (in %)

Region Gender Survey by Labour Bureau Survey by
NSS (PLFS)
2013-14 2015-16 2017-18

Rural Male 27 29 57
Female 34 4.7 38
Person 29 34 53
Urban Male 35 30 6.9
Female 108 109 108
Person 49 44 77
Rural +Urban Male 29 30 6.1
Female 49 58 56
Person 34 37 6.0

Note: Survey methodology and sample selection are different in PLFS and Labour Bureau survey.

Code on Wages, 2019

1076. SHRI JOSE K. MANI:
SHRI AK. SELVARAJ:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether Government has placed on public domain the draft rules that
would govern wages including norms for minimum wages and fixing floor-level wages

enacted in the Code on Wages, 2019 passed by the Parliament in August;
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(b) whether trade unions are upset over the definition/criterion of a standard
working family's needs for dignified living and are in the process of filing their
objections to the draft; and

(c) whether the unions say that instead of moving on to a minimum wage
and then a living wage, Government is walking back to floor-level wage which is

unscientific and inhuman?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWARY): (a) to (c) Yes, Sir. The draft
Rules under Section 67 of the Code on Wages, 2019 have been uploaded on 01-11-
2019 seeking inputs/comments/suggestions of all stakeholders including general public
on the website of the Ministry of Labour and Employment.

The proposed provisions of the preliminary draft rules for the definition/criterion
of a standard working family's needs for dignified living are based on the criteria
pronounced in the Hon'ble Supreme Court judgment in the case of Reptakos Brett,
and Co. Itd. and Anr., 1992 (AIR 504) and the recommendations of the 15th Indian
Labour Conference (ILC).

The provision of floor wage is as per Section 9 of the Code on Wages, 2019
passed by the Parliament.

State of unemployment in the country after demonetisation

1077. SHRI MANAS RANJAN BHUNIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that unemployment rose to four year high after

demonetisation;

(b) if so, the details of unemployment rate in different States for the last
three years and the reasons for this happening year-wise; and

(c) the steps being initiated to resolve this issue?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per the
results of annual Periodic Labour Force Survey (PLFS) conducted by National
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Statistical Office (NSO), Ministry of Statistics and Programme Implementation during
2017-18 and annual employment-unemployment surveys conducted by Labour Bureau,
Ministry of Labour and Employment, the estimated unemployment rate on usual
status (principal status+subsidiary status) basis for the persons age 15 years and

above is given below:

Unemployment Rate (in %)

Survey All-India
2017-18 (PLFS) 6.0%
2015-16 (Labour Bureau) 3.7%
2013-14 (Labour Bureau) 34%

Note: Survey methodology and sample selection are different in PLFS and Labour Bureau survey.
The State/UT-wise detail is given in the Statement (See below).

() Employment generation coupled with improving employability is the
priority of the Government. Government has taken various steps for generating
employment in the country like encouraging private sector of economy, fast-tracking
various projects involving substantial investment and increasing public expenditure
on schemes such as Prime Minister's Employment Generation Programme (PMEGP),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen
Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10
lakh, are extended to micro/small business enterprises and to individuals to enable
them to setup or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job
seekers and employers for job-matching in a dynamic, efficient and responsive manner
and has a repository of career content to job seekers.

Besides, Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
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Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also
enhances employability of the youth to access employment.

Statement

State/UT-wise details of unemployment rate for persons of age 15 years
and above according to usual status (principal status+subsidiary
status) basis to the extent available

Unemployment Rate (in %)

Sl. State/UTs Survey by Labour Bureau Survey by
No. NSS (PLFS)
2013-14 2015-16 2017-18

1 2 3 4 5

1 Andhra Pradesh 29 35 45

2. Arunachal Pradesh 6.7 39 58

3. Assam 29 40 79

4. Bihar 56 44 70

5. Chhattisgarh 21 12 33

6. Delhi 44 31 94

7. Goa 96 90 139

8. Gujarat 08 0.6 48

9. Haryana 29 33 84

10.  Himachal Pradesh 18 10.2 55

11.  Jammu and Kashmir 82 6.6 54

12, Jharkhand 18 22 75

13.  Karnataka 17 14 48

14. Kerala 93 10.6 114
15.  Madhya Pradesh 23 30 43

16.  Maharashtra 22 15 48

17. Manipur 34 34 115
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1 2 3 4 5
18.  Meghalaya 26 40 16
19.  Mizoram 20 15 101
20. Nagaland 6.7 56 214
21 Odisha 43 38 71
22. Punjab 54 58 1.7
23.  Rajasthan 31 25 50
24, Sikkim 71 89 35
25.  Tamil Nadu 33 38 75
26.  Telangana 31 2.7 76
27.  Tripura 6.2 10.0 6.8
28.  Uttarakhand 55 6.1 76
29.  Uttar Pradesh 40 5.8 6.2
30.  West Bengal 42 36 46
31 Andaman and 130 120 158
Nicobar Islands
32.  Chandigarh 28 34 9.0
33.  Dadra and Nagar Haveli 46 27 04
34.  Daman and Diu 6.6 03 31
35.  Lakshadweep 105 43 213
36.  Puducherry 88 48 103
ALL-INDIA 34 3.7 6.0

Note: Survey methodology and sample selection are different in PLFS and Labour Bureau survey.

Source: 1. Annual Report PLFS, 2017-18, M/o Statistics and Programme implementation;

2. Employment-Unemployment survey, Labour Bureau.

EMPLOYMENT be pleased to state:

@

Increasing national minimum wage

1078. SHRI RITABRATA BANERJEE: Will the Minister of LABOUR AND

whether Government is planning to increase the national minimum wage;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) To have a uniform
wage structure and to reduce the disparity in minimum wages across the country,
the concept of National Floor Level Minimum Wage (NFLMW) as a non statutory
measure was mooted on the basis of the recommendations of the National
Commission on Rural Labour (NCRL) in 1991. On the basis of increase in the
Consumer Price Index, the Central Government has fixed the National Floor Level
Minimum Wages from T160/- to I176/- per day w.e.f. 01.06.2017.

Rising unemployment rate

1079. SHRI ANAND SHARMA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that India's unemployment rate has risen to 8.5 per

cent due to economic slowdown and contraction of industrial output;

(b) the number of employable men and women in urban and rural areas

presently categorised as unemployed;

(c) the labour participation rate of male and female workers in the economy;
and

(d) what steps Government proposes to revive job creation and employment
for youth?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per the
results of annual Periodic Labour Force Survey (PLFS) conducted by National
Statistical Office (NSO), Ministry of Statistics and Programme Implementation during
2017-18 and annual employment-unemployment survey conducted by Labour Bureau,
Ministry of Labour and Employment, the estimated unemployment rate on usual
status (principal status + subsidiary status) basis for the persons of age 15 years
and above to the extent available is given below:
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Unemployment Rate (in %)

Region Gender Survey by Labour Bureau Survey by NSS(PLFS)
2015-16 2017-18
Rural Male 29 57
Female 4.7 38
Person 34 53
Urban Male 30 6.9
Female 109 108
Person 44 1.7
Rural +Urban  Male 30 6.1
Female 58 56
Person 37 6.0

Note: Survey methodology and sample selection are different in PLFS and LabourBureau survey.

() As per the results of Periodic Labour Force Survey (PLFS) conducted by
National Statistical Office (NSO), Ministry of Statistics and Programme
Implementation, during 2017-18, the estimated Labour force participation rate on usual
status (principal status + subsidiary status) basis for persons aged 15 years and
above in the country was 75.8% for male and 23.3% for female.

(d) Employment generation coupled with improving employability is the priority
of the Government. Government has taken various steps for generating employment
in the country like encouraging private sector of economy, fast-tracking various
projects involving substantial investment and increasing public expenditure on
schemes such as Prime Minister's Employment Generation Programme (PMEGP),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen
Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10
lakh, are extended to micro/small business enterprises and to individuals to enable
them to setup or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job
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seekers and employers for job-matching in a dynamic, efficient and responsive manner
and has a repository of career content to job seekers.

Besides, Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also
enhances employability of the youth to access employment.

Eradication of child labour

1080. SHRI SUSHIL KUMAR GUPTA: Will the Minister of LABOUR and
EMPLOYMENT be pleased to state:

(@ whether Government has taken cognizance of the practice of child labour
still going on in various parts of the country in spite of a ban on it;

(b) whether Government has made a law through Child Labour (Prohibition
and Regulation) Amendment Act, 2016 to eradicate child labour completely from the
country; and

(c) if so, what are the reasons that only 23 per cent of the cases reach

conviction?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Child Labour is
an outcome of various socio-economic problems such as poverty, economic
backwardness and illiteracy. For elimination of child labour, the Government is
committed to elimination of child labour in the country. The Government has
amended the Child Labour (Prohibition and Regulation) Act, 1986 and enacted the
Child Labour (Prohibition and Regulation) Amendment Act, 2016 which came into
force with effect from 1.9.2016. The Amendment Act inter-alia provides for complete
prohibition of work or employment of children below 14 years of age in any
occupation and process and prohibition of adolescents in the age group of 14 to
18 years in hazardous occupations and processes. The Amendment Act also provides
the stricter punishment for employers for violation of the Act and has made the
offence as cognizable. As per provisions contained in the Act, whoever employs
any child or permits any child to work in contravention shall be punishable with
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imprisonment for a term which shall not be less than six month but which may
extend to two years, or with fine which shall not be less than twenty thousand
rupees but which may extend to fifty thousand rupees, or with both. Also whoever
employs any adolescent or permits any adolescent to work in contravention of the
provisions shall be punishable with imprisonment for a term which shall not be less
than six months but which may extend to two years or with fine which shall not be
less than twenty thousand rupees but which may extend to fifty thousand rupees,,
or with both.

Primarily the implementation of the Act is the responsibility of the State
Governments. As per information received from State/U.T. Governments during 2018,
a total of 338696 inspections were conducted, in which 1636 violations were detected.
Against these 1168 prosecutions were launched. During 2018, 690 convictions were

made.

Labour reforms

1081. SHRI SUSHIL KUMAR GUPTA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether the Ministry aims to reform the labour market for regulating the
market, protecting employment and ensuring social security of workers;

(b) if so, the details thereof;

(c) whether the labour reforms will really be going to achieve the long-delayed

Indian industrial revolution in the present system, if so, the details thereof; and

(d) the time by which the labour reforms will take place for the benefit of

employee and employer in fair manner?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (d) Reforms in labour
laws are an on-going process to update the legislative as well as governance system
to address the need of the hour so as to make them more effective, flexible and in
sync with emerging economic and industrial scenario. Accordingly, in line with the
recommendations of the Second National Commission on Labour, the Ministry has
taken steps for drafting four Labour Codes i.e. the Code on Wages; the Code on
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Industrial Relations, the Code on Occupational Safety, Health and Working Conditions
and the Code on Social Security by simplifying, amalgamating and rationalizing the
relevant provisions of the existing Central Labour Laws. Out of these 4 Labour
Codes, the Code on Wages, 2019, has been notified on 8th August, 2019 in the
Gazette of India. The Occupational Safety, Health and Working Conditions Code,
2019 was introduced in Lok Sabha on 23rd July, 2019 and subsequently, referred to
the Parliamentary Standing Committee on Labour for examination. The Industrial
Relations Code, 2019 has been approved by the Cabinet for its introduction in
Parliament and The Code on Social Security, 2019 is at pre-legislative stage.

Contribution of Government to EPFO scheme

1082. SHRI RIPUN BORA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether it is a fact that Government has collected data on the number
of employees of SC/ST category from PSUs and private firms;

(b) if so, the objectives of such an exercise and the detailed findings of the

exercise;

(c) whether it is also a fact that Government will make contributions to EPFO
schemes on behalf of SC/ST employees; and

(d) if so, the budgetary allocation for the same and by when this would be

implemented?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) To ensure that
benefits are provided to economically underprivileged sections of the society, funds
are earmarked in specific schemes of the Government for Scheduled Castes (SCs)
and Scheduled Tribes (STs). Employees' Provident Fund Organisation (EPFO) has,
therefore, conducted a sample survey of the establishments covered under the
Employees' Provident Funds and Miscellaneous Provisions Act, 1952.

(c) and (d) EPFO administers Employees' Provident Funds (EPF), Scheme, 1952,
Employees' Pension Scheme (EPS), 1995 and Employees' Deposit Linked Insurance
(EDLI) Scheme, 1976. Government contributes the Government share of pension
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contribution (@1.16 per cent) under EPS, 1995 and Minimum Pension of ¥1000/-per
month in respect of all pensioners including SC/ST under EPS, 1995.

Complaints regarding delay in payment of unorganised labourers

11083. DR. KIRODI LAL MEENA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has received complaints regarding delay in payments
and the under payment of wages fixed by Government to unorganised labourers;

(b) if so, the officer or agency responsible for paying the eligible workers
according to the work done during that particular day; and

(c) whether there has been instances of preparing fake muster rolls for
misappropriation of Government money, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Under various
Labour laws, including Minimum Wages Act, 1948, Payment of Wages Act, 1936,
the enforcement is secured at two levels. In the Central Sphere the enforcement is
secured through the Inspecting Officers of the Chief Labour Commissioner (Central)
commonly designated as Central Industrial Relations Machinery (CIRM) and the
compliance in the State Sphere is ensured through the State Enforcement Machinery.
The designated inspecting officers conduct regular inspections and in the event of
detection of any case of non-payment or underpayment of minimum wages, they
direct the employers to make payment of the shortfall of wages. In case of non-
compliance, penal provisions prescribed under Section 22 of the Minimum Wages
Act are taken recourse to.

Amendment in Child Labour Act

1084. SHRI TIRUCHI SIVA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether the Ministry propose to amend the Child Labour (Prohibition and
Regulation) Act, 1986 to increase the age banning child labour from 14 years to 16
years or 18 years; and

tOriginal notice of the question was received in Hindi.
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(b) if not, the reasons as to why child labour is made illegal only upto the
age of 14 years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) No, Sir. The
Government has amended the Child Labour (Prohibition and Regulation) Act, 1986
and enacted the Child Labour (Prohibition and Regulation) Amendment Act, 2016
which came into force with effect from 1.9.2016. The Child and Adolescent Labour
(Prohibition and Regulation) Act, 1986 as amended in 2016 inter-alia covers complete
prohibition on employment of work of below 14 years of age in all occupations and
processes; linking the age of the prohibition of employment with the age for free
and compulsory education under Right to Education Act, 2009; prohibition on
employment of adolescents (14 to 18 years of age) in hazardous occupations or
processes and making stricter punishment for the employers contravening the
provisions of the Act.

Implementation of the policy of 'Equal Pay for Equal Work'

11085. DR. SATYANARAYAN JATIYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the measures taken to implement the policy of 'equal pay for equal work'
in the various categories of labours in industries and the achievements thereof; and

(b) the manner in which the discrepancies in the salary of the labourers doing
equal work, workers of skilled and semi-skilled category and the engaged regular
labourers and the contractual labourers for the regular works for the production in
industry?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The Contract
Labour (Regulation and Abolition) Act, 1970 and the rules framed thereunder regulate
the employment of contract labour. Rule 25(2)(v)(a) of the Contract Labour
(Regulation and Abolition) Central Rules, 1971, provides for parity as mentioned
below:

"in cases where the workmen employed by the contractor perform the same or
similar kind of work as the workmen directly employed by the principal employer
of the establishment, the wage rates, holidays, hours of work and other

tOriginal notice of the question was received in Hindi.
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conditions of service of the workmen of the contractor shall be the same as
applicable to the workmen directly employed by the principal employer of the

establishment on the same or similar kind of work.....

The Centre and the States have separate machinery to enforce the labour laws
including the Contract Labour (Regulation and Abolition) Act, 1970 and the Rules
thereunder. The enforcement in the Central Sphere is done through the officers of
the Central Industrial Relations Machinery (CIRM). The country-wide network of
Deputy Chief Labour Commissioners (Central) under the Chief Labour Commissioner
(Central) is mandated to settle the complaints/claims under rule 25(2)(v)(a)&(b). The
status of such cases during the last two years (upto February, 2019) in the Central
sphere is furnished below:

Year No. of cases received Order Proceedings Pending
during last two years Issued before the Authority
under Rule 25(2)(v)(a) &
(b) including B/F.

2017-18 8 3 49

2018-19 62 13 49

Rising unemployment

1086. SHRI KUMAR KETKAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that unemployment is rising every quarter, if so, what
is the reason and what steps have been initiated to check the situation;

(b) the steps initiated by Government to create dignified jobs to youths to
provide greater dignity of labour;

(c) the reason for rising rural unemployment and the steps taken to create
jobs; and

(d) whether it is a fact that low skill jobs are dominated in employment market
due to other avenues being shrunk, if so, what steps have been initiated by

Government to correct the situation?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (d) As per the results
of annual Periodic Labour Force Survey (PLFS) conducted by National Statistical
Office (NSO), Ministry of Statistics and Programme Implementation (MoSP&I) during
2017-18 and annual employment-unemployment survey conducted by Labour Bureau,
Ministry of Labour and Employment, the estimated unemployment rate in rural and
urban areas on usual status (principal status + subsidiary status) basis for the
persons of age 15 years and above to the extent available is given below:

Unemployment Rate (in %)

Region Survey by Labour Bureau Survey by NSS (PLFS)
2013-14 2015-16 2017-18

Rural 29 34 53

Urban 49 44 7.7

Note: Survey methodology and sample selection are different in PLFS and Labour Bureau survey.

Further, as per the result of annual PLFS, the distribution of workers by broad
industry division during 2017-18 on usual status (principal status + subsidiary status)
basis to the extent available is given below:

SI. No.  Broad Industry Division Worker
1 Agriculture, forestry and fishing 44.1%
2. Mining and quarrying 0.4%
3 Manufacturing 12.1%
4. Electricity, Water, etc. 0.6%
5. Construction 11.7%
6. Trade, Hotel and Restaurant 12.0%
7. Transport, Storage and Communications 5.9%
8. Other Services 13.2%

Source: Annual report PLFS, 2017-18, MoSP&lI

Employment generation coupled with improving employability is the priority of
the Government. Government has taken various steps for generating employment in
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the country like encouraging private sector of economy, fast-tracking various
projects involving substantial investment and increasing public expenditure on
schemes such as Prime Minister's Employment Generation Programme (PMEGP),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen
Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto
T 10 lakh, are extended to micro/small business enterprises and to individuals to
enable them to setup or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job
seekers and employers for job-matching in a dynamic, efficient and responsive manner
and has a repository of career content to job seekers.

Besides, Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also
enhances employability of the youth to access employment.

Construction of ESI hospital in Kochi

1087. SHRI K.K. RAGESH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government is considering the proposal to construct 100-bed ESI
hospital in Kochi;

(b) if so, the details thereof; and
(c) if not, the reasons for delay in considering the proposal?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The upgradation
of the existing Employees' State Insurance Scheme (ESIS) Hospital in Ernakulam
(Kochi) from 65 beds to 100 beds hospital has been approved by Employees' State
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Insurance (ESI) Corporation during its 175th meeting of ESI Corporation held on
18.09.2018.

ESI dispensaries in Kerala

1088. SHRI K.K. RAGESH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ whether final giving operational nod for the sanctioned ESI dispensaries

in Kerala is still under consideration;

(b) if so, the reasons for not giving operational nod for the sanctioned ESI
dispensaries;

(c) the status of giving operational nod for such dispensaries; and
(d) the details of the dispensaries which are awaiting operational nod?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (d) As per prevailing
procedure, once sanction is granted by Employees' State Insurance Corporation (ESIC)
for starting dispensary in any State, concerned State Government is required to
operationalise such dispensaries. There is no need for any further operational nod
from ESIC.

Draft wage code

1089. SHRI SANJAY RAUT: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ whether the labour Ministry has suggested nine-hour regular working day
in its draft wage code as against eight hours now but stayed away from fixing a

national minimum wage;
(b) if so, the details thereof;

(c) whether Government have made any consultation with all stakeholders of
employees regarding nine-hour working regular working day and fixing a national

minimum wage; and

(d) if so, details in this regard?



Written Answers to [27 November, 2019] Unstarred Questions 321

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (d) The Labour Code
on Wages, 2019 has been passed by Parliament and notified for information on 08-
08-2019. The Code on Wages subsumes relevant provision of Minimum Wages Act,
1948; the Payment of Wages Act, 1936; the Payment of Bonus Act, 1965; and the
Equal Remuneration Act, 1976. The preliminary draft rules have been uploaded on
the website on 01-11-2019 seeking comments of all stakeholders including general
public regarding various provisions of the Act. In the proposed (Central) wage rules,
there is provision of working day of nine hours of work and that working day shall
be so arranged that inclusive of the interval of rest, if any, shall not spread over
more than twelve hours on any day. This provision is as per the existing Section
24 of the Minimum Wage (Central) Rules, 1950. There is a provision for fixation of
basic rate of floor wage as per Section 9 of the Code on Wages, 2019 passed by
the Parliament.

New schemes for unorganised sector

11090. MS. SAROJ PANDEY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the names of new schemes which have been implemented by Government
for the social security and economic development of the workers of unorganised
sector during the last three years; and

(b) the State-wise details of workers from unorganised sector registered and
benefited under such schemes throughout the country so far?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) In order to
provide social security benefits to the workers in the unorganised sector, Government
enacted the Unorganised Workers' Social Security Act, 2008.

In June, 2017, Government has converged Aam Admi Bima Yojana with Pradhan
Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana
(PMSBY).

Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri
Suraksha Bima Yojana (PMSBY) provide insurance cover to unorganised workers.

tOriginal notice of the question was received in Hindi.
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Pradhan Mantri Jeevan Jyoti Bima Yojana provides life insurance cover of ¥ 2 lakh
on payment of premium of ¥ 330 per annum. PMJJBY is available to people in the
age group of 18 to 50 years.. Pradhan Mantri Suraksha Bima Yojana provides
insurance coverage of ¥ 2 lakh on accidental death or full disability, and ¥ 1 lakh
on partial disability on payment of premium of ¥ 12 per annum. The Scheme is
available to people in the age group 18 to 70 years. The total premium of ¥342/- is
shared equally between the State Government and Central Government. The details
of beneficiaries for the last three years is given in the Statement-l (See below).

Ministry of Labour and Employment has launched Pradhan Mantri Shram Yogi
Maan-dhan (PM-SYM) Yojana in February, 2019 which is a voluntary and
contributory pension scheme for providing monthly minimum assured pension of
%3000/- on attaining the age of 60 years. The unorganised workers in the age group
of 18-40 years whose monthly income is ¥15000/- or less and not a member of EPFO/
ESIC/NPS can join the scheme. Under the scheme, 50% monthly contribution is
payable by the beneficiary and equal matching contribution is paid by the Central
Government. The list of beneficiaries under PM-SYM are given in the Statement-II.

Statement-1
Details of beneficiaries for the last three years

Enrollment under Pardhan Mantri Jeevan Jyoti Bima Yojana and Pradhan
"Maritri Suraksha Bima Yojana conversed with AAM Admami Bima Yojana

State 2017-18 2018-19 2019-20
Enrolled/ Enrolled/ (Upto 31.10.2019)
Covered Covered Enrolled/

Covered

1 2 3 4

Andaman and Nicobar Islands 0 0

Andhra Pradesh 2,24,29,958 2,28,78,971 2,25,65,848

Assam 85,497 94,306

Bihar 78,799 12,86,909

Chhattisgarh 455,303 15,06,099

Himachal Pradesh 0 13,843
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1 2 3 4
Jammu and Kashmir 52,450 20,753

Jharkhand 2,34,268 5,33597

Karnataka 16,83,382 24,16,272

Kerala 8,34,037 6,07,630 78,997
Nagaland 0 1,209

Odisha 2,70,780 13,08,310

Rajasthan 16,60,764 431,085

Tamil Nadu 0 18,224

Uttar Pradesh 5,93,613 30,97,412

ToTAL 2,83,78,851 342,18,315 2,26,44,845

Statement-11

Union Territory-wise/ State-wise Enrolment under PM-SYM

Sl. Name of State/UT No. of enrolment as
No. on 15.11.2019
1 2 3

1 Andhra Pradesh 53396

2. Arunachal Pradesh 1446

3 Assam 12804

4, Bihar 164340

5. Chhattisgarh 113559

6. Goa 370

7. Gujarat 360145

8. Haryana 615591

9. Himachal Pradesh 33166

10. Jammu and Kashrnir/Ladakh 64484

11. Jharkhand 125782

12. Karnataka 60581
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1 2 3
13. Kerala 9023
14. Madhya Pradesh 113002
15. Maharashtra 572074
16. Manipur 2904
17. Meghalaya 1671
18. Mizoram 548
19. Nagaland 2337
20. Odisha 143825
21. Punjab 30727
22. Rajasthan 93112
23. Sikkim 97
24, Tamil Nadu 53370
25. Telangana 25428
26. Tripura 15577
21. Uttar Pradesh 537095
28. Uttarakhand 26091
29. West Bengal 57205
30. Andaman and Nicobar Islands 1351
3L Chandigarh 1727
32. Dadra and Nagar Haveli 675
33 Daman and Diu 420
3A. Lakshadweep pal
35. NCT Delhi 6927
36. Puducherry 1116
TotaL 3301987
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Factories covered under EPF and M.P. Act, 1952

1091. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of establishments, mines factories which are covered under
EPF and M.P. Act, 1952 and out of those how many are contributing region-wise
as on 30th September, 2019;

(b) the number of such establishments which have been defaulting both in

payment of statutory returns, the detailed list, region-wise; and

(c) the details of penal action taken against each such establishments under
various laws including assessment of dues under Section 7A, 7Q and 14B of the
EPF and M.P. Act, 1952, the detailed list region-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) The region-wise details
of number of establishments covered under Employees' Provident Funds and
Miscellaneous Provisions (EPF and MP) Act, 1952 alongwith the number of

contributing establishments are given in the Statement-1 (See below).

(b) The region-wise details of number of defaulting establishments are given

in the Statement-Il (See below).

(c) The region-wise details of penal action taken against establishments under
Section 7A, and, 7Q and 14B of the Act are given in the Statement-l1II and

Statement-1V respectively.
Statement-1

Region-wise covered and contributing establishments
as per Wage Month September, 2019

Sl Name of the Region Total No. of Contributing
No. Establishments Establishments
1 2 3 4

1 Delhi-1 (North) 26408 9053

2. Delhi-2 (South) 11249 4112
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1 2 3 4
3 Delhi-3 (East) 17869 5531
4. Delhi-4 (West) 12927 4743
5. Delhi-5 (Central) 5986 2465
6. Hyderabad-1 19734 6931
7. Hyderabad-2 11914 5083
8. Kadapa 11973 3883
9. Guntur 13098 4481
10.  Nizamabad 2069 776
11.  Vishakapatnam 12640 4530
12, Warangal 4553 1607
13, Rajamundry 8089 3110
14.  Patancheru 4633 1988
15, Kukatpalli 9891 3849
16.  Karimnagar 3924 1436
17.  Siddipet 747 347
18. Patna 12251 2842
19.  Bhagalpur 5312 1053
20.  Muzaffarpur 7863 1483
21.  Raipur (Chhattisgarh) 19474 7107
22. Goa 5600 2649
23.  Ahmedabad 30001 11835
24.  Surat 17315 6344
25.  Vadodara 13113 5747
26.  Rajkot 20052 8270
27.  Vapi 9802 4698
28.  Naroda 6129 2294
29.  \Vatwa 3908 1751
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1 2 3 4

30.  Bharuch 5640 2379
31.  Faridabad 11743 4572
32, Karnal 19732 6397
33.  Rohtak 9664 3338
34.  Gurugram-1 8222 3641
35, Gurugram-2 11179 4374
36.  Shimla 20564 5550
37.  Ranchi 14952 4896
38.  Jamshedpur 8615 2849
39. Bengaluru-1 4629 2091
40.  Bengaluru-2 9268 4193
41.  Bommasandra-1 4731 2184
42.  Yelahanka 3595 1650
43.  Gulbarga 4918 1483
44.  Hubli 10158 4605
45. Mangalore 4422 2491
46.  Mysore 7205 3507
47.  Bellary 5140 1937
48.  Chikamagalur 3572 1422
49.  Bommasand Ra-2 4299 2147
50. Peenya 8139 3733
51.  Tumkur 1005 408
52. K R Puram (Whitefield) 10081 4699
53.  Raichur 2796 1001
54.  Shimoga 3023 1350
55. Uduppi 1991 1179
56.  Thiruvananthapuram (Trivandrum) 4683 2216
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57.  Calicut 6976 3204
58.  Kannur 2252 1140
59.  Kochi (Cochin) 11683 6275
60. Kottayam 2588 1338
61. Kollam 2395 1019
62. Indore 14302 6029
63.  Bhopal 11200 3238
64.  Jabalpur 12583 3704
65.  Ujjain 3614 1381
66.  Gwalior 6194 1932
67. Bandra-1 7362 3224
68. Bandra-2 9011 3551
69. Bandra-3 12687 4628
70.  Bandra-4 1312 581
71.  Aurangabad 9186 3660
72.  Kolhapur 11116 5126
73.  Nagpur 16733 5976
74.  Nasik 14987 6505
75.  Pune-1 23824 9267
76.  Pune-2 17786 7254
77.  Thane-1 14617 6217
78.  Thane-2 11432 4843
79.  Solhapur 4970 1684
80. Kandivali-1 14423 6253
8l.  Kandivali-2 9902 4263
82.  Vashi 17951 7176
8  Akola 5017 1792
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84.  Guwahati 20185 4600
85. Agartala 1489 662
86.  Shillong 2487 768
87.  Tinsukia 6265 1099
88.  Bhubaneswar 18448 6228
89.  Rourkela 6354 2559
90.  Berhampur 4295 1526
91.  Keonjhar 3239 986
92.  Chandigarh 13078 5736
93.  Amritsar 6959 2525
94.  Bhatinda 12879 3955
95.  Ludhiana 10992 5250
96. Jalandhar 8001 3287
97.  Jaipur 26986 10644
98.  Jodhpur 11629 4043
99. Kota 4868 1526
100. Udaipur 6959 2944
101. Chennai-1 14622 5437
102. Chennai-2 9383 4180
103.  Coimbatore 18236 8435
104. Madurai 14851 7236
105. Salem 12228 5800
106. Tirunelveli 7286 3357
107. Trichy 14546 5758
108. \ellore 7547 3000
109. Ambattur 15261 5793
110. Tambaram 10509 4504
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111.  Puducherry 3631 1552
112.  Nagercoil 3168 1691
113.  Kanpur 11613 3900
114.  Agra 10026 3884
115. Bareilly 8841 2440
116. Gorakhpur 4265 1014
117.  Lucknow 10706 3681
118. Meerut 21007 6728
119. Varanasi 9127 2804
120. Noida 15893 6321
121. Dehradun 9085 3584
122, Haldwani 4782 2199
123.  Kolkata 25109 11142
124. Barrackpore 8550 4202
125. Howrah 8567 4163
126. Darjeeling 484 219
127.  Durgapur 9312 4431
128.  Jalpaiguri 3028 1673
129. Port Blair 1084 352
130.  Siliguri 5895 2620
131. Park Street 6177 2604
132.  Jangipur 4612 2323
133.  Sagar 2603 823
134.  Allahabad 4229 1162
135. Rajarajeshwari Nagar 5868 2822
TotaL 1295837 501722
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Statement-11

Region-wise Number of Defaulting Establishments

SI. No. Name of the Regional Office No. of Establishments
1 2 3
1 Bhopal 144
2. Raipur 250
3. Indore 227
4, Jabalpur 274
5. Gwalior 101
6. Sagar 3
7. Ujjain 81
8. Trivandrum 1353
9. Kollam 209
10. Kottayam 181
11. Kochi 634
12, Kozhikode 514
13. Kannur 146
14. Coimbatore 612
15. Salem 289
16. Trichy 482
17. Madurai 492
18. Tirunelveli 191
19. Nagercoil 107
20. Faridabad 740
21. Gurugram 1 129
22, Gurugram 2 168
23. Karnal 171
24, Rohtak 178

N
S

Bhubaneswar 536
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1 2 3
26. Rourkela 243
27. Behrampur 132
28. Keonjhar 45
29. Akola 301
30. Auranagabad 308
3L Kolhapur 288
32. Nagpur 462
33. Nasik 218
34. Pune-I 131
35. Pune-11 104
36. Solapur 65
37. Bengaluru (Central) 64
38. Bengaluru (Malleswaram) 105
39. R R Nagar 203
40. Yelahanka 25
41. Peenya 226
42. Bommasandra-1 66
43, Bommasandra-2 105
44, K R Puram 72
45. Tumkur 30
46. Hyderabad (Barkatpura) 1017
47. Hyderabad (Madhapur) 606
48. Kukatpally 453
49, Patancheru 314
50. Siddipet 19
51. Nizamabad A
52. Warangal 190
53. Karimnagar 286
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1 2 3
54. Bandra 67
55. Dadar 40
56. Nariman Point 203
57. Powali 9
58. Agartala Ie)
50. Guwahati 173
60. Shillong 24
61. Tinsukia 60
62. Amritsar 622
63. Bhatinda 252
64. Chandigarh 431
65. Jalandhar 298
66. Ludhiana 311
67. Shimla 116
68. Thane (North) 3
609. Thane (South) 53
0. Kandivali (West) 51
71 Kandivali East %9
72. Vashi 197
73. Chennai-North 820
74. Chennai-South 423
75. Ambattur 544
6. Tambaram 467
7. \ellore 623
78. Puducherry 237
79. Ahmedabad 67
80. Bharuch 69
8L Naroda 47
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82. Rajkot D
83. Surat 97
84. Vadodara 45
85. Vapi 207
86. Vatwa 37
87. Bellary 671
88. Chikmagalur 59
89. Goa 107
0. Gulbarga 72
91. Hubli 1066
92. Mangalore K
93. Mysore 227
9. Raichur 2
95. Shimoga 66
96. Udupi 3
97. Guntur 557
98. Visakhapatnam 308
99. Visakhapatnam 811
100. Visakhapatnam 411
101. Delhi (North) 212
102.  Delhi (South) 170
103. Delhi (West) 116
104. Delhi (Central) 49
105. Delhi (East) 214
106. Dehradun 107
107. Haldwani R
108. Patna 211
100. Muzaffarpur 70
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1 2 3
110. Bhagalpur 634
111, Ranchi 224
112, Jamshedpur 113
113. Jaipur 303
114, Jodhpur %
115. Kota &
116. Udaipur 139
117. Agra 264
118. Allahabad 107
119. Bareilly 221
120. Gorakhpur 215
121, Kanpur 226
122, Lucknow 118
123. Meerut 709
124, Noida 8
125, Varanasi 311
126. Kolkata 517
127. Barrackpore 216
128. Park Street 92
129. Howrah 130
130. Durgapur 65
131. Port Blair 17
132. Jalpaiguri 205
133. Siliguri 270
134. Darjeeling 9
135. Berhampur (WB) 55

TotaL 32396




Statement-111

Report on Initiation /Disposal of 7A Cases as on Oct., 2019

0] SIamsuy usnlp\ - 9€€

Initiated Disposed
Name of the OB as During Up-To During Up-To Inquiry

Regional office on 1st the the the the pending at

April, 2019 Month Month Month Month the end of

the Month
1 2 3 4 5 6 7 8
1 Bengaluru Central 61 1 10 9 27 4
2. Bengaluru-11 83 4 3l 13 338 8l
3 Yelahanka & 6 67 9 44 103
4, RR Nagar 67 23 123 n 119 71
5. Bommasandra-I 41 10 A 5 K 41
6. Bommasandra-I1 4 19 127 17 120 n
7. KR Puram 108 7 20 1 5 123
8. Peenya 71 4 43 7 65 49
9. Tumkur 19 16 23 1 17 25
10. Delhi North 155 37 261 2 214 202
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11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.

Delhi South
Delhi East
Delhi Central
Delhi West
Dehradun
Haldwani
Bellary
Chikmagalur
Goa
Gulbarga
Hubli
Mangalore
Mysore
Raichur
Shimoga
Uddupi

Bhopal

181
139

118

o 3 B & 8 8

110

174

164

ﬁowow

(6]

o w

148

R 8

K & 8 B ® &

152

~

114

16

100
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& 8

163

229

103

g
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115
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47.

49.
50.
5L
52.
53.

55.
56.
57.
58.
59.
60.
61.

Solapur
Jaipur
Jodhpur
Kota
Udaipur
Thane-I
Thane-II
Vashi
Kandivali-1
Kandivali-11
Agra
Allahabad
Bareilly
Gorakhpur
Kanpur
Lucknow

Meerut

265

]

326
359

OBOO

o

~r B8 K

N

105

126

ol

KB B »~

420

B & N o 3

NB 8 &

4
244

S|

242

234
198

2 8 a

133

252
275
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1 2 3 4 5 6 7 8

62. Noida 124 13 131 7 78 177
63. Varanasi 234 A 49 21 153 130
64. Ahmedabad 211 3 2 4 a7 1%
65. Bharuch 64 0 10 3 43 3
66. Naroda 113 0 9 5 24 R
67. Rajkot 411 1 1 9 50 362
68. Surat 138 1 &4 4 37 165
69. Vadodara 188 8 3 9 52 174
70. Vapi v 0 6 8 50 28
71 Vatwa 135 3 3 6 18 120
72. Trivandrum 62 9 108 28 141 2
73. Kollam 26 1 K4 4 37 2
74. Kottayam 23 3 2 8 a2 23
75. Kochi 124 14 & 14 108 %
76. Kozhikode 37 0 125 20 112 50
77. Kannur 7 9 L7 17 3B 23
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78.
79.
80.
8L
82.
83.

85.
86.
87.
88.
89.
90.
9L
92.
93.

Guwahati
Tinsukia
Shillong
Agartala
Coimbatore
Salem
Trichy
Madurai
Tirunelveli
Nagercoil
Guntur
Kadapa
Rajamundry
Visakhapatnam
Chennai-I
Chennai-II

Ambattur

31

138

132
103
153

24
4
4

8 € g

o O o

o1

31

16

403
120

150

& R ~ & & 8

158
113
104
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24

16
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187
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169
419
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211
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95, Tambaram 724 a1 925 107 781 868
9. \ellore 220 R 266 2 244 242
97. Puducherry 83 13 60 13 % 47
98. Bandra-I 114 0 14 5 20 108
99. Bandra-II 118 1 7 0 8 117
100. Bandra-111 135 24 4 21 138
101. Bandra-1V 26 12 2 1 8 40
102. Hyderabad-I 421 2 2 2 29 156
103. Hyderabad-I1 367 1 59 15 287 139
104. Nizamabad D 0 18 2 45 63
105. Kukatpally 213 8 18 5 192 9
106. Patancheru B 5 45 n a 47
107. Warangal 177 6 17 13 B 101
108. Karimnagar 9 7 50 5 K7 25
109. Siddipet 37 0 3 4 17 P&
110. Kolkata 126 4 2 5 25 123
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111,
112.
113.
114.
115
116.
117.
118.
119.
120.
121.
122.
123.
124,
125,
126.
127.

Park Street
Howrah
Barrackpore
Durgapur
Port Blair
Jalpaiguri
Siliguri
Darjeeling
Berhampur
Jalandhar
Shimla
Ludhiana
Bhatinda
Amritsar
Chandigarh
Jamshedpur

Bhagalpur

142

S

108

61
226

316
265
179
357

126

o O

3l

8 E

10
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107
170
139
114
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112

4
145

217
194
101
129

131
104

287
376

241
217
342
127
109
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1 2 3 4 5 6 7 8
128. Patna 383 0 7 6 117 273
129. Ranchi 294 13 62 9 72 284
130. Muzaffarpur 210 0 0 1 46 164
131. Faridabad 111 2 26 0 ) 108
132, Gurugram (East) 108 un 102 n 142
133. Gurugram (West) 100 7 74 8 45 129
134. Karnal % 14 87 V] % 8
135. Rohtak 6] 0 7 4 13 69

TotAaL 18836 1241 9359 1542 10478 17717

[VHEVS VALY Y] 0] SJIaMSUY UanIM e

suonsand paJeisun



Report on Initiation /Disposal of 7Q and 14B Cases as on Oct., 2019

Statement-1V

0] SI9MSUY USNIIIM

Initiated Disposed
Sk Name of the OB as During Up-To During Up-To Inquiry
No. Regional office on 1st the the the the pending at
April, 2019 Month Month Month Month the end of
the Month
1 2 3 4 5 6 7 8 —_
N
1 Bengaluru Central 278 0 438 50 260 456 z
<
2, Bengaluru-11 353 % 526 42 543 336 =
o
3 Yelahanka 273 7 117 21 9 291 i
o
4. RR Nagar 68 133 1048 208 79% 320 k)
5. Bommasandra-I 124 R 339 % 443 20
6. Bommasandra-II 0 364 1461 362 1459 2 <
[%2]
7. KR Puram 417 0 56 180 3 3079 %
@D
8. Peenya 194 3 208 & 192 210 g
c
9. Tumkur 3 0 % 0 3 % 3
o
10. Delhi North 130 118 1068 100 603 595 @
11. Delhi South 907 68 675 71 459 1123

Sve




1 2 3 4 5 6 7 8
12. Delhi East 737 174 1117 189 139%6 458
13. Delhi Central 189 % 1008 110 764 433
14. Delhi West 553 K4 501 51 890 164
15. Dehradun 170 59 461 60 454 177
16. Haldwani 144 K3 245 45 300
17. Bellary 9 5% 305 7 268 136
18. Chikmagalur 53] 8 116 16 142 50
19. Goa 231 K} 152 5 259 124
20. Gulbarga 102 2 223 % 216 109
21 Hubli 48 110 739 61 604 183
22. Mangalore 0 106 621 129 482 139
23. Mysore 0 800 3385 821 2924 461
24, Raichur 8 6 62 4 51 19
25. Shimoga 46 152 15 89 &
26. Uddupi 2 3 87 © & 28
21. Bhopal a7 2 323 2 350 20
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28.
29.
30.
3L
32.
33

35.
36.
37.
38.
39.

41,
42.

&

Jabalpur
Indore
Raipur
Gwalior
Ujjain
Sagar
BBSR
RKL
BAM
KIR
Akola
Aurangabad
Kolhapur
Nagpur
Nasik
Pune-I

Pune-II

745

1984
223
215

175
170
316

g & »

766
3%

216

253

188
119
101
176
245
158
236

321

B & B o B & B N

E & 8 & B8 o o R B

1241

S04
256

118

171

114

146
153
108
475
375
168
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1 2 3 4 5 6 7 8

45, Solapur 215 0 97 9 102 210
46. Jaipur 3 pal 730 139 524 515
47. Jodhpur 110 17 5 2 &
48. Kota R 0 306 20 170 234
40. Udaipur 61 1 57 7 64 5
50. Thane-I 3 0 118 % 181 246
51. Thane-I1 306 0 120 pal 109 317
52. Vashi 874 7 201 7 521 554
53. Kandivali-1 1061 7 539 3 217 1383
54. Kandivali-11 707 9 63 7} 255 515
55. Agra 2 5 215 7 52 205
56. Allahabad 7} 0 7 1 5 26
57. Bareilly 6 59 202 27 14 74
58. Gorakhpur 3 10 156 K3 7 102
59. Kanpur 3 0 376 29 157 250
60. Lucknow 240 20 109 17 256 B3
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61.
62.
63.

65.
66.
67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
7.

Meerut
Noida
Varanasi
Ahmedabad
Bharuch
Naroda
Rajkot
Surat
Vadodara
Vapi

Vatwa
Trivandrum
Kollam
Kottayam
Kochi
Kozhikode

Kannur

288

61

172

111

97
199

10

207

2213

8 & & 8 R

B

14

140

135

310
602

a
673
151
199

403

278

147

337

224
475

447
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g 5

132

8l

542
106
191

329
260
165

328

198
561
425
389

265
226

303

119
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217

3

158
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78. Guwahati 141 3 24 6 3H 130
79. Tinsukia 20 4 3 1 7 46
80. Shillong 10 0 24 3 18 16
8l Agartala 253 0 2 4 20 235
82. Coimbatore 23 3 1049 21 1051 21
83. Salem 13 86 485 & 367 131
34. Trichy 199 455 2426 516 2409 216
85. Madurai 308 816 1886 86 519 1675
86. Tirunelveli 1 109 886 25 47 140
87. Nagercoil 18 L2 517 16 471 64
88. Guntur 119 5 64 19 110 73
89. Kadapa B 70 170 20 179 &9
90. Rajamundry 72 5 34 28 214 162
9L Visakhapatnam 125 16 158 0 163 120
92. Chennai-I 40 1 4712 53 3947 805
93. Chennai-1l 1195 170 1268 307 1522 A1
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95.
96.
97.
98.
99.

100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.

Ambattur
Tambaram
\ellore
Puducherry
Bandra-I
Bandra-11
Bandra-111
Bandra-1V
Hyderabad-I
Hyderabad-11
Nizamabad
Kukatpally
Patancheru
Warangal
Karimnagar
Siddipet
Kolkata

372

172

&

2711

147
246

B v~ o o 8 8

w 8

51

[N

oom'Sw

1259
1869
924
182

111

3

366

19

]

625

180
170
139

24

= W

o 9 F

1183
761

207

164
103

117
323

232

G

551
104

1391

71
469
410
637
141

170
47
136

5

256
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111. Park Street 67 2 121 2 D R
112, Howrah 197 0 a1 18 123 165
113. Barrackpore K<) 18 78 8 64 47
114. Durgapur 429 63 467 63 364 532
115. Port Blair % 0 0 0 36 19
116. Jalpaiguri &4 25 140 8 103 121
117. Siliguri 72 57 475 72 325 222
118. Darjeeling K] 0 50 3 72 17
119. Berhampur 13 0 6 0 9 10
120. Jalandhar 151 25 360 K¢ 239 272
121. Shimla 177 5 248 kY 233 192
122, Ludhiana 305 % 955 158 944 316
123. Bhatinda 325 249 1379 313 1260 444
124, Amritsar 287 33 327 46 264 350
125, Chandigarh 286 135 412 142 374 34
126. Jamshedpur 103 19 193 25 148 148
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127. Bhagalpur 63 62 236 16 119 185
128. Patna 180 &4 699 128 556 323
129. Ranchi 147 1248 6616 241 522 6241
130. Mugzaffarpur 357 17 70 43 266 161
131. Faridabad 58 2 49 6 58 49
132. Gurugram (East) 45 3 123 17 130 38
133. Gurugram (West) 51 K7 34 2 190 165
134, Karnal 121 123 829 & 728 222
135. Rohtak » 0 77 8 68 108

ToTAL 33043 8760 61793 8313 50860 43976
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Enrollment of employees under EPF and M.P. Act, 1952

1092. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ how many establishments under such scheduled head, building and
construction industries are covered as on 30th September, 2019 under the EPF and
M.P. Act, 1952 with number of total amounts and contributing subscribers engaged,
region-wise; and

(b) whether all legal actions to get enrolled all eligible employees from the
date of their eligibility, action to access all statutory dues and recovery thereof have
been taken by the EPFO authorities in time, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) The region-wise details
of establishments under scheduled head, building and construction industry, and
subscribers are given in the Statement (See below). The total contribution received
in respect of "Building and Construction Workers" during the month of September,
2019 is ¥ 260.21 crore.

(b) Whenever it is noticed that any establishment covered under Employees'
Provident Funds and Miscellaneous Provisions (EPF & MP) Act, 1952 has not
enrolled all the eligible employees under the Act and the Schemes framed thereunder,
following actions are taken:

(i) Employers are sensitized to enroll the eligible employees.
(i)  Inspections of records are carried out for assessing the eligibility.

Besides actions are taken as per the penal provisions of the Act.
Statement

Details of establishments and subscribers covered under schedule head 'Building
and Construction Industry' for Wage Month of September, 2019

SI. No. Region Establishments Covered Subscribers
1 2 3 4

1 Delhi-2 (South) 1144 14437

2 Delhi-4 (West) 1048 10160

3 Delhi-5 (Central) 459 6929
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1 2 3 4

4. Delhi-1 (North) 1665 10698
5. Delhi-3 (East) 1678 13712
6. Hyderabad - 1 817 7906
7. Hyderabad - 2 725 67243
8. Kadapa 300 2521
9. Guntur 338 2805
10. Nizamabad 3 3%
11. Vishakhapatnam 677 10050
12, Warangal 66 1242
13. Rajamundry 259 787
14. Patancheru 159 3230
15. Kukatpalli 445 4983
16. Karimnagar 121 582
17. Siddipet 1 0
18. Patna 2017 3305
19. Bhagalpur 450 672
20. Muzaffarpur 1469 1308
21. Raipur (Chhattisgarh) 1990 13309
22, Goa 441 3962
23. Ahmedabad 2123 37503
24, Surat 1503 9947
25. Vadodara 1136 9273
26. Rajkot 1101 23332
27-. Vapi 221 3408
28. Naroda 284 800
29. Vatwa 106 259
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1 2 3 4
30. Bharuch 413 4587
3L Faridabad 414 4770
32. Karnal 700 3609
33. Rohtak 276 1661
34. Gurugram-2 484 2335
35. Gurugram-1 550 12120
36. Shimla 6957 1199
37. Ranchi 1665 8612
38. Jamshedpur 602 18547
39. Bengaluru-2 503 31519
40. Yelahanka 322 4567
41. Bengaluru-1 242 14274
42. Gulbarga 1411 2783
43, Hubli 450 3193
44, Mangalore 298 2158
45, Mysore 125 772
46. Bellary 378 1377
47. Chikamagalur 67 260
48. Bommasandra-2 189 6093
49, Tumkur 28 2
50. Peenya 186 1969
51 Bommas Andra-1 83 413
52. K R Puram (Whitefield) 503 5874
53. Raichur 113 1398
54, Shimoga 207 235
55. Uduppi 109 721
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1 2 3 4

56. Thiruvananthapuram(Trivandrum) 254 1629
57. Calicut 154 5090
58. Kannur 47 148
59. Kochi (Cochin) 516 6097
60. Kottayam 58 328
61. Kollam 67 291
62. Indore 1820 12913
63. Bhopal 3119 39565
64. Jabalpur 2123 4304
65. Ujjain 524 2152
66. Gwalior 1337 2599
67. Bandra-1 544 68234
68. Bandra-4 21 539
69. Bandra-3 392 41562
70. Bandra-2 305 5308
71 Aurangabad 670 5189
72. Kolhapur 684 1954
73. Nagpur 1589 9186
74. Harik 1148 10275
75. Pune-1 2191 23877
6. Pune-2 1198 12641
7. Solhapur 527 681
8. Kandivali-2 509 21199
79. Kandivali-1 968 13474
80. Thane-2 752 20596
8L Thane-1 1103 7469
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1 2 3 4

82. Vashi 1230 9415
83. Akola 290 836
84. Guwahati 1628 3496
85. Agartala 83 280
86. Shillong 175 910
87. Tinsukia 898 759
88. Bhubaneswar 4044 29232
89. Rourkela 543 3968
0. Berhampur 912 4370
9L Keonjhar 433 4543
92. Chandigarh 1299 14523
93. Amritsar 647 1564
94, Bhatinda 1953 5243
95. Ludhiana 379 1736
96. Jalandhar 457 1425
97. Jaipur 2586 10047
98. Jodhpur 1339 3131
99. Kota 404 1926
100. Udaipur 875 19744
101. Chennai-1 440 7849
102. Chennai-2 472 13259
103. Coimbatore 398 8059
104. Madurai 209 1663
105. Salem 499 24752
106. Tirunelveli 126 599

107. Trichy 2% 1586
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1 2 3 4
108. \ellore 226 1633
109. Ambattur 530 3306
110. Tambaram 432 16234
111, Puducherry 49 528
112, Nagercoil 66 384
113. Kanpur 701 2434
114, Agra 716 7430
115. Bareilly 472 789
116. Gorakhpur 214 472
117. Lucknow 1035 10209
118. Meerut 1329 5481
119. Varanasi 218 1302
120. Noida 979 9601
121, Dehradun 983 4084
122, Haldwani 214 2301
123. Kolkata 1126 11556
124, Barrackpore 432 2320
125, Howrah 331 6013
126. Darjeeling 64 145
127. Durgapur 1001 8174
128. Jalpaiguri 636 4110
129. Port Blair 328 2753
130. Siliguri 718 3735
131 Park Street 308 12094
132. Jangipur 147 1301
133. Sagar 700 1169
134. Allahabad 173 439
135. Rajarajeshwari Nagar 263 1510

TotaL 99682 1024353
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Rehabilitation of bonded labourers

1093. SHRIMATI VANDANA CHAVAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of bonded labourers identified and rehabilitated under the
Bonded Labour System (Abolition) Act, 1976, State/UT-wise and gender-wise;

(b) the funds sanctioned during last three years and current year to
rehabilitate the bonded labourers, State/UT-wise;

(c) the number of Vigilance Committee set up under the Act, State/UT-

Wise;

(d) the number of persons convicted for enforcement of bonded labour under
the Act during last three years and current year, State-wise;

(e) whether there is a low rate of conviction under the Act; and

(f) the details of corrective measures taken or proposed by the Ministry in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) The number of bonded
labourers identified and rehabilitated under the Bonded Labour System (Abolition)
Act, 1976, State/UT-wise is given in the Statement-1 (See below) Gender-wise data
is not maintained by the Central Government.

(b) The funds sanctioned during last three years is given in the Statement-1I
(See below). During the current year no fund has been released so far.

(c) This comes under jurisdiction of State Government and no record is
maintained by the Central Government.

(d) and (e) No information in this regard has so far been received from State

Governments.

(H Government of India has reviewed the Bonded labour Rehabilitation
Scheme from time to time and the revised Central Sector Scheme for Rehabilitation
of Bonded Labourer-2016 has been implemented with effect from 18.05.2016.
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Statement-1

State/UT-wise details of number of bonded labourers identified and
rehabilitated under the Bonded Labour System (Abolition) Act, 1976

SI. No. Name of State Number
1 Arunachal Pradesh 2992
2. Andhra Pradesh 31404
3 Assam 2
4, Bihar 17351
5. Gujarat 64
6. Haryana R
7. Karnataka 60029
8. Kerala 710
9. Madhya Pradesh 12394
10. Maharashtra 1325
11 Odisha 48313
12, Puducherry 9
13. Punjab 252
14. Rajasthan 6715
15. Tamil Nadu 65573
16. Uttar Pradesh 42279
17. Chhattisgarh 3548
18. Jharkhand 314
19. Uttarakhand 5

20. West Bengal 344
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Statement-11

Funds sanctioned to rehabilitate the bonded labourers (State/UT-wise)

(X in lakhs)
State/UT 2016-17 2017-18 2018-19
Odisha 25.80 74.20 Nil
Karnataka 18.10 150.00 Nil
Bihar 179.20 54.50 4760
Rajasthan Nil 15.90 Nil
Uttar Pradesh 25.80 358.10 74.10
Chhattisgarh Nil 11.40 127.60
Jharkhand 11.80 Nil Nil
Madhya Pradesh Nil 0.40 Nil
Assam Nil Nil 240
Puducherry Nil Nil 1.80

Welfare of domestic workers

1094. SHRIMATI VANDANA CHAVAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether the Ministry maintains any data pertaining to the number of
people working as domestic workers in the country and if so, the details thereof;

(b) whether Government plans to formulate any law or policy for protecting
the rights of domestic workers;

(c) if so, the details thereof and if not, the reasons therefor; and

(d) the details of existing welfare and social security schemes for the benefit
of domestic workers in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) No such data is
maintained at Central level. However, as per the National Sample Survey Organisation
(NSSO) statistics (2011-12), an estimated 3.9 million workers are employed by private
households, of which 1.3 million are male and 2.6 million are female workers.
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(b) to (d) The Central Government has not enacted any separate law for
domestic workers. However, the Central Government has enacted the Unorganised
Workers' Social Security Act, 2008 for providing social security to all unorganised
workers including domestic workers. The Act provides formulation of social security
schemes viz. life and disability cover, health and maternity benefits & old age
protection by the Central Government. The state Government are mandated under
the Unorganised Workers' Social Security Act, 2008 to formulate suitable welfare
schemes for unorganised sector workers including domestic workers relating to
provident fund, employment injury benefits, housing, education schemes for children,
skill up gradation of workers, financial assistance and old age homes.

The Central Government in 2017 converged the social security scheme of Aam
Aadmi Bima Yojana (AABY) with Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY)
and Pradhan Mantri Suraksha Bima Yojana (PMSBY) to provide life and disability
coverage to the unorganised workers, depending upon their eligibility. The converged
PMJJBY/PMSBY scheme is for the beneficiaries in the age group of 18-50 years
and provides for coverage of T 2 lakh, in case of natural death and ¥ 4 lakh, in
case of accidental death. The converged schemes are being implemented through
Life Insurance Corporation of India. A premium of ¥ 342/- (330+12) per annum would
be required for the converged schemes. The premium would be shared between the
State Government and the Central Government in the ratio of 50:50. This Ministry
has urged all the State/UTs Governments to give their financial concurrence to cover
50 per cent of the premium for all eligible unorganised workers. Around 2.83 crore
beneficiaries have been covered under this scheme.The Central Government has also
launched Pradhan Mantri Jan Arogya Yojana (PM-JAY) which will cover 10.74 crore
poor and vulnerable families providing coverage up to ¥ 5 Lakhs per family per
year for secondary and tertiary care hospitalization. This scheme will also cater to
eligible domestic workers.

The Government has also introduced a pension scheme i.e. Pradhan Mantri
Shram Yogi Mandhan (PM-SYM) Yojana with effect from 15.02.19 for unorganised
workers who are mostly engaged as rickshaw pullers, street vendors, mid-day meal
workers, head loaders, brick kiln workers, cobblers, rag pickers, domestic workers,
washer men, home-based workers, own account workers, agricultural workers,

construction workers, beedi workers, handloom workers, leather workers, audio- visual
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workers or in similar other occupations. Each eligible unorganised worker including
domestic worker registered under PM-SYM Scheme and who makes regular monthly
age-specific contribution ranging from ¥55/- to ¥200/- will receive an assured minimum
pension of ¥3000/- per month after attaining the age of 60 years. The Central
Government contributes equal amount as contributed by subscriber towards the
pension fund. On the death of the beneficiary during the receipt of pension, the
spouse will get 50 per cent of the pension.

The Government has also introduced National Pension Scheme for traders and
self-employed persons (NPS traders) on 12th September, 2019. The scheme is meant
for old age protection and social security of retail traders/shopkeepers and self-
employed persons (Laghu Vyaparis) whose annual turnover is not exceeding ¥ 1.5
crore. These retail traders/shopkeepers and self-employed persons are mostly working
as shop owners, retail traders, rice mill owners, oil mill owners, workshop owners,
commission agents, brokers of real estate, owners of small hotels, restaurants and
other Laghu Vyaparis. The Laghu Wapari registered under this scheme who makes
regular monthly age specific contribution ranging from ¥55/- to ¥200/- are also
eligible to get monthly pension of ¥3000/-after attaining the age of 60 years. All
features of NPS for traders are similar as PM-SYM Scheme.

Construction of multi-speciality hospitals under ESIC

1095. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(@) whether Government has any proposal to construct multi-super speciality
hospitals under the administrative control of Employees State Insurance Corporation
(ESIC) in order to provide specialised medical care to the labourers/workers;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Employees' State
Insurance Corporation (ESIC) has given "in Principle™ approval for setting up of a
new ESIC Super Specialty Hospital at Jagannath Prasad, Bhubaneswar, Odisha to
be run under the administrative control of Employees State Insurance Corporation
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(ESIC) to provide specialised medical care to Insured Persons/ESI beneficiaries.This
hospital is planned to start with 150 beds, out of which 100 beds are for secondary
care services while 50 beds are for Super Specialty Services. The construction work
including the Architectural and Engineering Consultancy has been assigned to
Central Public Works Department (CPWD).

Welfare of domestic workers

1096. SHRI B.K. HARIPRASAD: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to refer to answer to Unstarred Question 603 given in
the Rajya Sabha on 26th June, 2019 and state:

(@ whether there has been no improvement on the condition and no visible
changes can be observed on domestic workers, daily working;

(b) whether coolies are not provided any upgraded tools to avoid carrying
heavy baggage on their head, if not, the reasons therefor, the status of action on

similar issues;

(c) the status of manual rickshaws replaced by e-rickshaws in small towns;
and

(d) whether Government has planned any awareness campaign on polite

behaviour towards domestic workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) The Central Government
has enacted the Unorganised Workers' Social Security Act, 2008 for providing social
security to all unorganised workers including domestic workers. The Act provides
formulation of social security schemes viz. life and disability cover, health and
maternity benefits and old age protection by the Central Government. The State
Government are mandated under the Unorganised Workers' Social Security Act, 2008
to formulate suitable welfare schemes for unorganised sector workers including
domestic workers relating to provident fund, employment injury benefits, housing,
education schemes for children, skill up gradation of workers, financial assistance
and old age homes.

The Central Government in 2017 converged the social security scheme of Aam
Aadmi Bima Yojana (AABY) with Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY)
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and Pradhan Mantri Suraksha Bima Yojana (PMSBY) to provide life and disability
coverage to the unorganised workers, depending upon their eligibility. The converged
PMJJBY/PMSBY scheme is for the beneficiaries in the age group 18-50 years and
provides for coverage of T 2 lakh, in case of natural death and ¥ 4 lakh, in case of
accidental death. The converged schemes are being implemented through Life
Insurance Corporation of India. A premium of ¥ 342 (330+12) per annum would be
required for the converged schemes. The premium would be shared between the
State Government and the Central Government in the ratio of 50:50. This Ministry
has urged all the State/UTs Governments to give their financial concurrence to cover
50 per cent of the premium for all eligible unorganised workers. Around 2.83 crore
beneficiaries have been covered under this scheme. The Central Government has
also launched Pradhan Mantri Jan Arogya Yojana (PM-JAY) which will cover 10.74
crore poor and vulnerable families providing coverage up to ¥ 5 Lakhs per family
per year for secondary and tertiary care hospitalisation. This scheme will also cater
to eligible domestic workers.

The Government has also introduced a pension scheme i.e. Pradhan Mantri
Shram Yogi Mandhan (PM-SYM) Yojana with effect from 15.02.19 for unorganised
workers who are mostly engaged as rickshaw pullers, street vendors, mid-day meal
workers, head loaders, brick kiln workers, cobblers, rag pickers, domestic workers,
washer men, home-based workers, agricultural workers, construction workers, beedi
workers, handloom workers, leather workers, audio- visual workers or in similar other
occupations. Each eligible unorganised worker including domestic worker registered
under PM-SYM Scheme and who makes regular monthly age-specific contribution
ranging from ¥55/- to I200/- will receive an assured minimum pension of ¥3000 per
month after attaining the age of 60 years. The Central Government contributes equal
amount as contributed by subscriber towards the pension fund. On the death of
the beneficiary during the receipt of pension, the spouse will get 50 per cent of the
pension.

The Government has also introduced National Pension Scheme for traders and
self-employed persons (NPS traders) on 12th September, 2019. The scheme is meant
for old age protection and social security of retail traders/ shopkeepers and self-
employed persons (Laghu Vyaparis) whose annual turnover is not exceeding ¥1.5
crore. These retail traders/ shopkeepers and self-employed persons are mostly working
as shop owners, retail traders, rice mill owners, oil mill owners, workshop owners,
commission agents, brokers of real estate, owners of small hotels, restaurants and
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other Laghu Waparis. The Laghu Wapari registered under this scheme who makes
regular, monthly age specific contribution ranging from ¥55/- to ¥200/- are also
eligible to get monthly pension of T3000/- after attaining the age of 60 years. All
features of NPS for traders are similar as PM-SYM Scheme. As a result of the above
initiative /schemes by the Central Government, there has been visible improvement
and changes in the conditions of domestic workers.

(b) No, Sir. Railways have always been sincere towards the welfare of
Sahayaks (licensed porters). Recently, several policy initiatives have been taken by
this Ministry for welfare of Sahayaks. These include-increases in passes, medical
assistance, better rest room, more uniforms etc. Besides, provision exists for free
use of Railway's light trollies/hand barrows, wherever available, by Sahayaks for
carriage of passenger's luggage. Moreover, carrying luggage has been made easier
at places due to provision of ramps and escalators. However, no proposal with
regard to provision of upgraded tools for use of Sahayaks to carry heavy baggage
of the passengers is under consideration in Ministry of Railways, at present.

(¢) Ministry of New Renewable Energy has no programme for replacing
manual rickshaws by e-rickshaws.

(d) There is no such plan.
Provision of PMUY connections without identity cards

11097. SHRI LAL SINH VADODIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether it is a fact that Government is considering to provide PMUY
gas connections even without identity card,;

(b) if so, whether Government has taken any steps in this regard, so far;

and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) to (c) No such proposal is under consideration of
the Government at present.

tOriginal notice of the question was received in Hindi.
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ONGC's Overseas Investments

1098. SHRI B. LINGAIAH YADAV: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether Government has approved an investment of ¥5000 crore by ONGC
into its overseas arm, ONGC Videsh, if so, the details thereof; and

(b) whether the investment is in the form of ONGC converting into equity
an existing loan to its overseas unit and the approved investment will strengthen
the capital base of ONGC Videsh and enhance the ability of ONGC to undertake
overseas exploration and production business, thereby improving the energy security
of the country, if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) ONGC has cumulatively invested 315,000 crore in
equity share capital of ONGC Videsh Ltd. by converting loan into equity. The last
time this was done in the Financial Year 2015-16 when loan worth ¥5,000 crore was

converted into equity.

(b) ONGC Videsh has been acquiring overseas oil and gas assets in order to
strengthen energy security of the country and to fund these acquisitions and for
exploration activities, ONGC has been providing equity to ONGC Videsh Ltd. In
addition, debt is raised from the market to maintain a sustainable model acceptable
to credit rating agencies. Further, conversion of loans from ONGC to equity of ONGC
Videsh Ltd. strengthens the capital base of the latter.

Biodiesel from cooking oil

11099. SHRI LAL SINH VADODIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether it is a fact that Government is seriously contemplating to make
biodiesel from cooking oil;

(b) if so, whether Government has taken any step in this direction so far,

and

(c) if so, the details thereof and if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) to (c) The Government has notified the National
Policy on Biofuels-2018 which inter alia envisages Used Cooking Qil (UCO) as a
potential domestic raw material for production of biodiesel in the country. In order
to encourage production of biodiesel from UCO, Oil Marketing Companies have
floated Expression of Interest (Eol) for procurement of biodiesel produced from UCO

from 200 locations across the country.
LPG connections provided to BPL families

11100. SHRI RAM SHAKAL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether there has been an increase in the LPG connections being provided
to the BPL families; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) and (b) Yes Sir. In 2016, the Government had
launched Pradhan Mantri Ujjwala Yojana(PMUY) for providing 8 crore deposit free
LPG connection to the adult woman of poor households. The target has been
achieved on 7th September, 2019. The national LPG coverage has now reached to
96.6 % as on 01.11.2019

Adulteration of fuel in the country

11101. SHRI AJAY PRATAP SINGH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether Government has received complaints regarding adulteration of fuel
in the country, if so, the State-wise details thereof during the last three years;

(b) whether Government has taken any step to contain such complaints and
adulteration of fuel, if so, the details thereof; and

(c) the State-wise/district-wise details of action taken on such complaints

during the last three years?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) to (c) Public Sector Oil Marketing Companies
(OMCs) have informed that action is taken as per Marketing Discipline Guidelines
(MDG) and Dealership agreement against retail outlet dealers where cases of
adulteration are established as per the provisions of Marketing Discipline Guidelines
and Dealership Agreement subsisting between RO dealer and OMC. The Central
Government has also issued the Motor Spirit and High Speed Diesel (Regulation of
Supply, Distribution and Prevention of Malpractices) Order, 2005 under Essential
Commodities Act, 1955 which provides for punitive action against malpractices such
as adulteration of petroleum products. Oil Marketing Companies (OMCs) have a
system of monitoring and surveillance at the Retail Outlets. Important initiatives taken
by OMCs in this regard include:-

(i)  Filter Paper, Calibrated Density Equipment (Hydrometer/Thermometer) and
5 Liter Calibrated Measure are made available at the Retail Outlets for
checking quality and quantity of MS/HSD.

(i) Regular / Surprise inspections are carried out at Retail Outlets by OMC
Field Officers/ Senior Officers/Mabile labs throughout the country.

(i) A separate Quality Assurance Cell (QAC) has been created for carrying
out inspections.

(iv) Samples are drawn from petrol pumps at random and sent for testing to
authorized laboratories.

(v) Tankers are being sealed before leaving company premises to protect
against pilferage/adulteration en-route.

(vi) GPS have been installed to monitor movement of Tank Trucks carrying
MS / HSD.

(vii) Third Party Audit of Retail Outlet is being done by OMCs for effective

monitoring and benchmarking.

(viii) Automation of Retail Outlets has been undertaken by OMCs which enable
the real-time capture of sales transaction and monitoring of tank stocks
and receipts.
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The State/UT-wise details of the complaints received and action taken thereon
during last three years and current year (April-September, 2019 are given in the
Statement.

Statement

The details of the No. of complaints received on adulteration fuel in
the country and action taken in established cases of adulteration during
last 3 years and April-September,2019 are as under

Sl.  States/UTs No. of complaints No. of Retail
No. received Outlets terminated
1 2 3 4
1. Andaman and Nicobar Islands 0 0
2. Andhra Pradesh A 3
3. Arunachal Pradesh 2 0
4. Assam 41 0
5 Bihar 183 3
6.  Chandigarh 2 0
7. Chhattisgarh 67 0
8  Dadra and Nagar Haveli 6 0
9.  Daman and Diu 0 0
10.  Delhi 224 0
11. Goa A 0
12, Guijarat 163 1
13.  Haryana 261 3
14.  Himachal Pradesh 63 0
15, Jammu and Kashmir 44 0
16.  Jharkhand e 1
17.  Karnataka 255 0
18. Kerala 198 0

19. Lakshadweep 0 0
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1 2 3 4
20. Madhya Pradesh 172 4
21. Maharashtra 604 2
22.  Manipur 2 0
23.  Meghalaya 4 0
24.  Mizoram 0 0
25.  Nagaland 1 0
26. Odisha 125 2
27.  Puducherry 23 0
28.  Punjab 147 2
29. Rajasthan 264 4
30.  Sikkim 1 0
31 Tamil Nadu 261 2
32.  Telangana 191 3
33.  Tripura 8 0
34.  Uttar Pradesh 566 2
35.  Uttarakhand 42 0
36. West Bengal 188 1

ALL-INDIA 4375 3

Diversion of domestic LPG for commercial use

1102. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether it has come to the notice of the Ministry that LPG distributors,
under the pretext ‘consumer not available at home' are cancelling bookings and
diverting the same to blackmarket, particularly for commercial use;

(b) why OMCs are not carrying out raids on commercial establishments using
domestic LPG; and

(c) the details of LPG connections given under PMUY to Nellore so far, and
what the Ministry is doing to release LPG connections to the left out households?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) Oil Marketing Companies (OMCs) have reported
that the distributors are under instructions not to cancel the cash memo without
any valid reason. Interactive Voice Response System(IVRS)/Short Message
Service(SMS) refill booking system has been introduced by OMCs, wherein the
customers get SMS on refill booking/generation of cash memo and refill delivery. In
case, cash memo is cancelled by the distributor, the reason for the same is captured
in the system and SMS of refill cancellation is also triggered to the consumers. In
OMCs software, against cancelled refill, LPG cylinder cannot be delivered to any
other person.

(b) OMCs carry out surprise inspections at distributors premises, conduct
refill audits, surprise check at customer's premises, en-route checking of delivery
vehicles etc. to prevent the diversion of domestic LPG. Further, whenever complaints
are received, the same are investigated and in all established cases, punitive action
is taken as per the extant Marketing Discipline Guidelines (MDG) and the
Distributorship Agreement. Whenever complaints/information on commercial
establishments using domestic cylinders receive, State Government/District Authorities
take necessary action.

() OMCs have released 25,050 LPG connections in Nellore District of Andhra
Pradhesh under Pradhan Mantri Ujjwala Yojana. Further, the target to issue 8 crore
LPG connections under the Scheme has already been achieved on 7th September,
2019.

PNG in Andhra Pradesh

1103. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether it is a fact that geographical area of Nellore district has been
given under PNGRB Act, 2006, to provide Piped Natural Gas (PNG) in Nellore district
of Anhdra Pradesh;

(b) if so, the details thereof; and

(c) the status of providing Piped Natural Gas to the households in the above
district?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) to (c) Petroleum and Natural Gas Regulatory Board
(PNGRB) is the authority to grant authorization to the entities for the development
of City Gas Distribution (CGD) network in Geographical Areas (GAs) as per PNGRB
Act, 2006. PNGRB identifies GAs for authorizing the development of CGD network
in synchronization with the development of natural gas pipeline connectivity and
natural gas availability. Under the 10th CGD Bidding Round, PNGRB has authorized
50 Geographical Areas (GA) spread over 124 Districts across 14 States including Sri
Potti Sriramulu Nellore District (Nellore) GA in the State of Andhra Pradesh.

PNGRB has authorized Consortium of AG&P LNG Marketing Pte Ltd. and
Atlantic Gulf and Pacific (AG&P) for development of CGD Networks in Sri Potti
Sriramulu Nellore District (Nellore) in the State of Andhra Pradesh. As per the
Minimum Work Program submitted to PNGRB, the entity has committed to provide
8,52,111 PNG connections to households and to set up 81 CNG stations over the
work plan period.

Production of CNG from stubble

1104. SHRIMATI SAROJINI HEMBRAM: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is a fact that technology of converting stubble into Compressed
Natural Gas (CNG) is commercially viable;

(b) if so, whether Government has any such proposal to convert stubble into
CNG, a move which will provide jobs and additional income to farmers and also will
help reducing pollution; and

(c) if not, the reasons therefor and the alternate arrangements for this
purpose by Government?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) to (c) Compressed Bio-Gas (CBG) can be produced
from biomass and organic waste sources like paddy straw and farm stubble,
agricultural residue, cattle dung, sugarcane press mud, distillery spent wash, municipal
solid waste, sewage treatment plant waste, forest residue etc.
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Government of India has launched Sustainable Alternative Towards Affordable
Transportation (SATAT) initiative on 1.10.2018 to promote CBG as an alternative,
green transport fuel for efficient management of biomass and organic waste. As part
of the SATAT scheme, Indian Oil Corporation Limited, Bharat Petroleum Corporation
Limited, Hindustan Petroleum Corporation Limited, Gail (India) Limited and
Indraprastha Gas Limited had launched an Expression of Interest (Eol) for
procurement of CBG from the entrepreneurs at an assured price. The CBG shall be
sold to automobiles as clean fuel in a similar way to CNG and can also be sold to
domestic, industrial and commercial consumers which are using LPG and other fuels.
SATAT initiative has the potential of addressing environmental problems arising from
stubble burning. The viability is based on techno commercial factors.

DBTL for LPG

11105. SHRIMATI KANTA KARDAM: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the total amount saved so far by adopting the Direct Benefit Transfer
for LPG (DBTL) across the country and the State-wise details thereof;

(b) the total amount saved by deliberately giving up of subsidy, and the
State-wise details thereof; and

(c) the total outlay of the LPG connections provided in the rural areas, the
State-wise details during the years 2016-17, 2017-18 and 2018-19 thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) and (b) As per available data, the estimated savings
due to blocked /non-subsidised domestic/ GiveltUp consumers from 2014-15 to June,
2019 is 363,664 crore.

() Year-wise details of amount re-imbursed to Oil Marketing Companies in
lieu of LPG connections released under Pradhan Mantri Ujjwala Yojana are as under:-

Financial Year Fund Reimbursed (% in crore)
2016-17 2,500
2017-18 2,251
2018-19 3,200

tOriginal notice of the question was received in Hindi.
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CSR funds

1106. SHRI KAMAKHYA PRASAD TASA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ total amount spent by Qil/ Petroleum PSUs under their CSR funds during
last five years in the country and in North-Eastern India;

(b) total amount spent by Qil/ Petroleum PSUs under CSR funds in North-
Eastern India, State-wise, along with amount and activities on which it is spent during
last five years;

(c) total amount spent by Qil/ Petroleum PSUs under CSR funds in their areas
of operation and outside their areas of operation; and

(d) whether there is any bar in spending of CSR funds outside areas of
operation and if not, why is there so much difference in spending in their areas of
operation and outside?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
DHARMENDRA PRADHAN): (a) and (b) The CSR expenditure made by following
Oil PSUs in the country including in North-Eastern India during the last five years

are given below:

(X in crore)
Oil PSUs 2014-15 2015-16 2016-17 2017-18 2018-19
ONGC 215,60 42100 525.90 50344 614.64
BPCL 3395 95.59 90.98 166.02 177.94
HPCL 34.07 7176 108.11 156.87 159.81
IoCL 113.80 156.70 21399 331.05 490.60
GAIL 7190 118.64 92.16 91.65 119.29
EIL 16.81 14.10 11.00 14.74 10.04
OIL 13331 Q21 108.37 10058 133.39
NRL 752 1148 2050 4560 52.46

CPCL 116 2.33 187 0.18 18.89
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Details of the funds spent in North-Eastern India by above Oil PSUs
during the last 5 years are given below:

(% in crore)
Oil PSUs 2014-15 2015-16 2016-17 2017-18 2018-19
ONGC 2904 64.49 7457 77.63 142.64
BPCL 0.00 0.00 0.00 16.33 540
HPCL 102 0.58 041 180 232
IOCL 956 2921 1835 36.00 4381
GAIL 197 0.57 0.82 0.85 791
EIL 391 0.82 0.00 0.75 11
OoIL 11895 4459 66.56 80.58 85.6
NRL 745 1143 20.33 4543 52.36

The project/activities-wise details of the funds spent on the development and
other works in the country including in North-Eastern India (State-wise) during the
last 5 years are available on the respective websites of the Oil PSUs.

(c) Details of funds spent by following Oil PSUs under CSR funds outside
their area of operation during the year 2018-19 are given below:

(% in crore)
Oil PSUs 2018-19
ONGC 85.48
BPCL 78.98
HPCL 3177
IOCL 109.80
EIL 125
OIL 4470
NRL 9.64

CPCL 0.65
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(d) Section 135 of Companies Act, 2013 specifies that Companies shall give
preference to the local area and areas around where it operates. Further, DPE
guidelines on CSR Expenditure 2014 advise that after giving due preference to local

area, CPSEs may also undertake activities anywhere in the country.
Socio-economic status of SCs and OBCs

11107. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to

state:

(@ the category-wise details of data regarding Scheduled Castes, Scheduled
Tribes and Other Backward Classes in the Census Report of 2011,

(b) the details of current socio-economic and educational status of said
categories;

(c) whether it is a fact that the Other Backward Classes, Scheduled Castes
and Scheduled Tribes constitute 85 per cent of the population and the rest 15 per
cent belongs to General Category; and

(d) the details of the steps taken by Government to strengthen the socio-
economic and educational conditions in view of the data on census carried out in
20117

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (c) The Census collects
only Scheduled Castes(SCs) and Scheduled Tribes(STs) wise data. Other Backward
Classes (OBCs) data is not collected in Census. As per 2011 Census, total population,
total SCs population and total STs population are as under:

2011 Census

Total Population 1210854977
Total SC Population 201378372
Total ST Population 104545716

tOriginal notice of the question was received in Hindi.
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Further, Census collects data on various socio-economic parameters and
educational status, such as literates/illiterates, educational level, gender, workers, main

workers, marginal workers, occupational and industrial classification of workers etc.

2011 Census data on various socio-economic and educational parameters of
SCs and STs are available at the following link: http://www.censusindia.gov.in/
2011census/population_enumeration.html

(d) Government has taken numerous steps for improving the socio-economic
and educational conditions of the vulnerable sections of the Society. These, inter-
alia, includes reservation in education and employment. A list of several welfare
schemes being implemented for improving the socio-economic and educational

conditions of the SCs, STs and OBCs is given in Statement.
Statement

List of Schemes being implemented for strengthening the socio-economic and
educational conditions of the Scheduled Castes (SCs), Scheduled
Tribes (STs) and Other Backward Classes (OBCs)

1 Centrally Sponsored Scheme for Pre-Matric Scholarship to the SC Students
studying in classes IX & X

2. Pre-Matric Scholarship to the Children of those engaged in occupations
involving cleaning and prone to health hazards

3. Post Matric Scholarship for SC

4. Babu Jagjivan Ram Chhatrawas Yojana for Girls and Boys

5. National Fellowship Scheme for SC Students

6.  Central Sector Scholarship of Top Class Education for SC Students
7. National Overseas Scholarship

8. Pradhan Mantri Adarsh Gram Yojana

9. Special Central Assistance to Scheduled Caste Sub Plan

10. Free Coaching Scheme for SC and OBC Students

11.  Scheme of Grant in Aid to Voluntary and other organisations working for
Scheduled Castes
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12,

13.
14.
15.
16.
17.
18.
19.
20.

21.

22.

23.

24,

25.

26.

27.

28.

29.

30.

3L

32.

33.

35.
36.

Implementation of Protection of Civil Rights(PCR) Act, 1955 and the Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities) {PoA} Act, 1989

National Scheduled Castes Finance and Development Corporation (NSFDC)
Assistance to State Scheduled Castes Development Corporations (SCDC)
Venture Capital Fund for Scheduled Castes (VCF-SC)

Pre-Matric Scholarship for OBC students

Post-Matric Scholarship for OBC students

Construction of Hostels for OBC Boys and Girls

National fellowship for OBC students

Dr. Ambedkar Scheme of Interest Subsidy on Educational Loan for Overseas
Studies for OBCs and Economically Backward Classes(EBCs)

Assistance for Skill Development for OBCs/ EBCs/ DNTs

Venture Capital Fund for Backward Classes

National Backward Classes Finance and Development Corporation

Pre-Matric Scholarship for Scheduled Tribes students

Post-Matric Scholarship for Scheduled Tribes students

National Fellowship and Scholarship for Higher Education of ST Students
National Overseas Scholarship for Scheduled Tribe candidates

Supporting Projects of All India or Inter-State nature

Support to Tribal Research Institutes (TRI)

Scheme of Centres of Excellence

Institutional Support for Development and Marketing of Tribal Product/Produce
Tribal Festival

Scheme of Grant in Aid to Voluntary Organizations working for welfare of STs

Minor Forest Produce (MFP) through Minimum Support Price (MSP) and
Mechanism of marketing of Development of Value Chain for MFP

Special Central Assistance (SCA) to Tribal Sub-Scheme (TSS)

Development of Particularly Vulnerable Tribal Groups (PVTGS)
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37. Support to National/State Scheduled Tribes Finance and Development
Corporations

38.  Grants under Article 275(1) of the Constitution of India

Elimination of caste system

1108. DR. AMEE YAJINIK:
SHRI RAJMANI PATEL:
DR. L. HANUMANTHAIAH:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(@ whether Government is considering any proposal/scheme to eliminate caste
system from the society;

(b) if so, the details thereof and steps taken in this regard; and

(c) the details of the funds released by Government for promoting inter-caste/
inter-religious marriages in the country, State/UT-wise, thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) to (c) The caste based
prejudices have historically led to practice of social evil of untouchability. Article
17 of the Constitution of India has abolished "Untouchability", its practice in any
form forbidden and enforcement of any disability arising out of "Untouchability" is
an offence punishable in accordance with law. An Act of Parliament viz, the Protection
of Civil Rights Act, 1955, prescribes punishment for the enforcement of any disability
arising from the practice of untouchability.

Under a Centrally Sponsored Scheme for implementation of the Protection of
Civil Rights Act, 1955 and the Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989, based on specific proposals of State
Governments and Union Territory Administrations for a financial year, due Central
assistance is released to them, inter-alia, towards incentive for inter-caste marriage
where one of the spouses is a member of a Scheduled Caste, as it is construed
that such marriages promote social integration and harmony. The incentive amount
which was earlier decided by the concerned States/UTs, has been uniformly made
as ¥ 2.50 lakhs for all States/UTs with effect from 14.09.2017. During the year 2017-
18 and 2018-19, Central assistance of ¥ 78.48 crore and ¥ 121.88 crore respectively
has been released to States/UTs under the said Scheme. The State/UT wise details
of Central assistance released in this regard are given in the Statement-1 (See below).
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Besides, Dr. Ambedkar Foundation set up under the aegis of this Ministry runs
Dr. Ambedkar Scheme for Social Integration through Inter-Caste Marriages,
whereunder an incentive amount of ¥ 2.50 lakhs is provided directly by the
foundation to the eligible couple of inter-caste marriage where one of the spouses
is a member of Scheduled Caste and under the scheme there is no provision for
release of funds to the State Governments/UTs. During the year 2017-18 and 2018-
19, Central assistance of T 3.55 crore and ¥ 2.51 crore respectively was provided to
such couples. The State/UT-wise details of fund released in this regard during 2017-
18 and 2018-19 are given in the Statement-II.

Statement-1

Central assistance released to State Government/Union Territory Administration
towards incentive for inter-caste marriages where one of the spouses is a member
of a Scheduled Caste under the Centrally Sponsored Scheme for implementation

of the Protection of Civil Rights Act, 1955 and the Scheduled Castes and the
Scheduled Tribes(Prevention of Atrocities) Act, 1989 during 2017-18 and 2018-19

Sl. States/Union Territories Central assistance released (R in crore)
No. during the years:
2017-18 2018-19
1 2 3 4
1 Andhra Pradesh 3.625 16.25
2. Chhattisgarh 0.75 186
3 Goa 0.20 040
4, Gujarat 250 10.00
5 Haryana 3.00 6.00
6 Himachal Pradesh 091 0.00
7. Karnataka 14.06 3125
8. Kerala 4.14375 0.00
9. Madhya Pradesh 550 8.125
10. Maharashtra 16.975 18.025
11. Odisha 2.50 6.00

12. Punjab 250 0.00
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1 2 3 4
13. Rajasthan 11.00 6.25
14. Sikkim 0.15 0.15
15. Tamil Nadu 24425 0.00
16. Telangana 3.97625 1257
17. Uttar Pradesh 0.30 0.00
18. West Bengal 2.85 3.00
19. Chandigarh 0.10 0.50
20. NCT of Delhi 0.00 0.25
21, Puducherry 1.00 125
TotaL 784825 121.88

Statement-11

Funds released directly by the Dr. Ambedkar Foundation to individual
beneficiaries State/UT-wise towards incentive for inter-caste marriages
where one of the spouses is a member of the Scheduled Caste under
Dr. Ambedkar Scheme for Social Integration through Inter-
Caste Marriages during 2017-18 and 2018-19

SI. No. States/Union Territories Funds released (Z in lakhs) during the years:

2017-18 2018-19

1 2 3 4

1 Andhra Pradesh 75.00 31.00
2. Chhattisgarh 0.00 250
3 Bihar 5.00 0.00
4. Delhi 17.00 50.00
5. Gujarat 0.00 9.00
6. Haryana 10.00 15.00
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1 2 3 4
7. Himachal Pradesh 30.00 6.50
8. Jharkhand 250 250
9. Jammu and Kashmir 5.00 250
10. Kerala 250 0.00
11. Karnataka 250 10.50
12. Madhya Pradesh 5.00 4.00
13. Maharashtra 3750 1150
14. Odisha 0.00 250
15. Rajasthan 15.00 9.00
16. Tamil Nadu 3750 47.00
17. Telangana 8250 2050
18. Uttar Pradesh 20.00 1750
19. Uttarakhand 0.00 150
20. West Bengal 5.00 750
21. Puducherry 250 0.00

TotAaL 3545 2505

Reservation benefits for EWS
11109. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to

state:

@)

the caste-wise details of opportunities/benefits received by the candidates

of General Category under 10 per cent reservation given to Economically Weaker

Section (EWS) as on date; and

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that in most cases, the benefit of 10 per cent
reservation is being taken by only few selected castes of General Category, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) As per guidelines, the benefits of
Economically Weaker Section reservation is available to those persons not covered
under the existing reservation scheme for Schedule Castes, Schedule Tribes and Other
Backward Classes in Central Government. Therefore, there is no concept of asking
for the caste of persons for reservation under EWS category.

(b) In view of (a) above, question does not arise.

Schemes under NBCFDC

1110. SHRI AMAR SHANKAR SABLE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether appropriate technical training has been provided under National
Backward Classes Finance and Development Corporation (NBCFDC)'s scheme in the
field of traditional and technical occupations and entrepreneurship;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether financial assistance has been provided in the form of grant
through SCA (Special Central Assistance)/ Institution; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Yes Sir, the NBCFDC has been
providing skill development training for upgradation of technical and entrepreneurial
skills of the eligible member of its target group to improve their knowledge in both
traditional and technical occupation.

(b) and (c) Two Kinds of training programmes are provided:

(1) Re-skilling/Skill Up-gradation targeted specifically for people who are
already engaged in traditional occupation (2) Fresh training programme.
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The objective of fresh training is to develop technical skills and enhance
entrepreneurship amongst the OBC beneficiaries.

The NBCFDC is also conducting skill training in technical fields such as plastic
processing, Injection Moulding, Field technician -AC, CNC Milling, CNC Turning,
Blow Moulding, CNC Programming, Solar Panel Installation Technician etc. Training
programmes in traditional occupation have been provided in fields such as Pickle
Making Technician, dairy Farmer, Jaquard handloom Weaver, bamboo Utility
Handicrafts Assembler, hand Embroider, Food processing, Carpet Weaver, Bamboo
Basket Maker, Hand Crochet Lace Maker etc.

(d) and (e) The Corporation facilitates skill training through Government
Training Institutes (TIs) and Sector Skill Councils (SSCs) constituted by Ministry
of Skill Development and Entrepreneurship following Common Norms, as the job roles
should be aligned to National Skill Qualification Framework (NSQF) from 2018-19.
Details of the Financial and Physical figure are given in the Statement.

Statement

Year-wise number of trainees sanctioned during the last
four years (2016-17 to 2019-20)

Year Total No. of trainees No. of Fresh No. of Trainees
sanctioned Trainees under skill

up-gradation

2016-17 18748 4670 14078
2017-18 23380 5265 18115
2018-19 25040 6027 19013
2019-20* 30826 4304 26522
TotAaL 97994 20266 77728

*Training under progress
Eligibility criteria of quota for EWS

1111. SHRI R. VAITHILINGAM: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:
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(@ whether it is a fact that the eligibility criteria for Economically Weaker
Sections (EWS) quota is tougher than OBC creamy layer;

(b) if so, the details thereof;

(c) whether it is also a fact that creamy layer rollout put one section of
Mandal class at par with upper castes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) No Sir. The prescribed
Eligibility criteria for EWS is different from criteria of OBC creamy layer. There is

no comparison between them.

(c) and (d) No, Sir. The Government has implemented the ‘creamy layer' concept
in pursuance of the Hon'ble Supreme Court's order in the case of Indra Sawhney
and others etc. vs. Union of India and others [(Civil) No. 930/1990]. Persons
belonging to creamy layer cannot be stated to be at par the upper castes because
the economic /social status of such persons can change over period of time.

Eradication of manual scavenging

1112. DR. BANDA PRAKASH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the details of States that are implementing the 'Prohibition of Employment
as Manual Scavengers and their Rehabilitation Act, 2013' (MS Act, 2013) in letter
and spirit;

(b) the State/UT-wise details of manual scavengers identified thereof;

(c) the details of beneficiaries identified and sanctioned under Self-
Employment Scheme for the rehabilitation of identified manual scavengers;

(d) whether the Task Force constituted for carrying out a National Survey
of manual scavengers has submitted its report; and

(e) if so, the details therof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) Prohibition of Employment as
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Manual Scavengers and their Rehabilitation Act, 2013 (MS Act, 2013) has come into
effect from 06.12.2013 in all States and Union Territories except the State of Jammu
and Kashmir. After reorganization of the State of Jammu and Kashmir, into Union
Territories of Jammu and Kashmir and Ladakh this Act has been extended to these

Union Territories also.

(b) and (c) Details of manual scavengers identified as per the provision of the
MS Act, 2013 and the National Survey of manual scavengers and the rehabilitation
benefits provided to the identified manual scavengers are given in the Statement

(See below).

(d) and (e) The Task Force was constituted to formulate the terms of reference
of the survey, recommend the guidelines, coordinate with State Governments and
local bodies and to monitor the progress of the survey. Accordingly, the Task Force
after discussions with the Ministry of Housing and Urban Affairs, Department of
Drinking Water and Sanitation, Ministry of Rural Development and Social
Organizations recommended a National Survey in 170 districts of 18 States through
National Safai Karamcharis Finance and Development Corporation. The survey was
carried out in camp mode through survey teams consisting of a district nodal officer
appointed by the concerned State Government and district coordinator nominated
by the social organizations working for the manual scavengers. The survey has been
completed in all the districts and the details of manual scavengers identified in the

national Survey and rehabilitation benefits provided are given in the Statement.



Statement

The details of manual scavengers identified in national survey and the rehabilitation benefits provided

0] SI9MSUY USNIIIM

SI. No. Name of State/ UT No. of identified Manual Scavengers Rehabilitation of manual scavengers upto 15.11.2019
As per MS As per Total Onetime Skill Capital
Act, 2013 National Cash Development Subsidy

Survey*  Survey 2018** assistance Training

1 2 3 4 5 6 7 8

1 Andhra Pradesh 78 1982 2060 1464 104 0

2. Assam 154 542 696 688 % 0

3 Bihar 137 0 137 131 18 0

4. Chhattisgarh 3 0 3 3 0 0

5. Gujarat 0 108 108 105 19 0

6. Jharkhand 0 201 201 108 24 0

7. Karnataka 732 1721 2453 1605 200 190

8. Kerala 0 600 600 510 161 0

9 Madhya Pradesh 36 562 598 A1 178 0

10. Maharashtra 0 7378 7378 5484 117 0
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1 2 3 4 5 6 7 8

11. Odisha 237 0 237 218 66 83
12. Punjab a1 142 233 219 62 36
13. Rajasthan 338 2590 2928 2372 383 0
14. Tamil Nadu 363 62 425 383 ) 75
15. Uttar Pradesh 12402 23070 35472 24081 6347 506
16. Uttarakhand 137 6033 6170 1993 364 4
17. West Bengal 104 637 741 678 132 97

ToTaL 14812 45628 60440 40383 8299 1061

* Although 2013 survey was done in all States, only 13 States viz. Andhra Pradesh, Assam, Bihar, Chhattisgarh, Karnataka, Madhya Pradesh, Odisha, Punjab,
Rajasthan, Tamil Nadu, Uttar Pradesh, Uttrakhand and West Bengal reported identification of manual scavenger.

** National Survey of Manual Scavengers 2018 was conducted in 18 States viz. Andhra Pradesh, Assam, Gujarat, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh, Uttarakhand and West Bengal but States of Bihar, Haryana, J&K, and Telangana reported 'NIL' manual
scavenge™ National Survey was not conducted in Chhattisgarh and Odisha.

[VHEVS VALY Y] 0] SJIaMSUY uanIpy - 06E
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Revision in income limit of creamy layer for OBCs

11113. SHRI HARNATH SINGH YADAV: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether any provisions have been laid down by Government to revise
income limit of creamy layer in the jobs for Other Backward Classes (OBCs);

(b) if so, the details thereof; and
(c) whether the provisions made by Government are being complied with?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Yes Sir.

(b) As per guidelines, revision of income limit of creamy layer for OBCs is
done after every three years.

() Yes Sir. The current annual income limit of creamy layer amongst the
OBCs was raised from ¥ 6 lakh to ¥ 8.00 lakh per annum with effect from 01.09.2017.
The Parameter/criteria fixed for the current annual income limit are based on the
Consumer Price Index.

The provisions made by the Government are complied with.
Welfare and development of Dalits

1114. DR. VIKAS MAHATME: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has formed any committees or groups recently on
different issues related to the welfare and development of Dalits;

(b) if so, the details of each committee thereof;

(¢) whether such committees have submitted their recommendations;

(d) if so, the details thereof and the follow-up action thereon;

(e) whether some committees have not submitted their reports so far; and

() if so, the specific reasons therefor and the time by when the said
committees are likely to submit their reports?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (f) No, Sir. No such
committees have been formed in the Ministry recently.

Welfare of Senior Citizens

1115. SHRI MD. NADIMUL HAQUE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether the Ministry has collected data about offences committed against
senior citizens during the last three years;

(b) if so, the details thereof;

(c) the details of the Senior Citizens' Welfare Fund including expenditure
incurred year on year since its inception and purpose of the expenditure; and

(d) whether the Ministry has any schemes to provide educational and
reskilling opportunities to senior citizens post retirement?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) As per the
information received from the National Crime Records Bureau, data about offences
committed against Senior Citizens during the last three years is given in the
Statement-1 (See below).

(c) The Central Government has established Senior Citizens' Welfare Fund
(SCWF) to utilize unclaimed money lying under various schemes on social and
welfare of senior citizens. It is an interest bearing account in the Public Account of
the Union of India. The Fund shall be utilised for such schemes for the promotion
of the welfare of Senior Citizens in line with the National Policy on Older Persons,
1999. Unclaimed amounts lying in Small Saving Schemes, Employees Provident Fund,
Public Provident Fund etc. shall be transferred to the Senior Citizens' Welfare Fund.
The details of the expenditure incurred under SCWF is given in the Statement-II
(See below).

(d) National Institute of Social Defence (NISD), an autonomous body of this
Department, has initiated Programmes for Skilling and Reskilling and education of
Senior Citizens through Regional Resource and Training Centres (RRTCs) of this
Department.



Statement-1

Crime Head-wise Cases Registered (CR), Cases Chargesheeted (CCS), Cases Convicted (CON), Persons Arrested (PAR), Persons
Chargesheeted (PCS) and Persons Convicted (PCV)under Crime against Senior Citizen during 2015-17

SI. Crime Head 2015 2016 2017
No. CON PAR PCS PCV CR CCS CON PAR PCS PCV CR CCS CON PAR PCS PCV
1 2 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Murder 106 1871 1685 154 1055 9S8 122 1880 1751 198 983 944 127 1853 1692 209
2. Culpable Homicide 3 119 116 3 93 78 2 167 130 3 52 58 3 104 97 3
not amounting to
Murder
3. Attempt to 23 736 644 41 439 359 20 798 731 35 434 399 29 892 828 44
Commit Murder
4. Attempt to commit 2 77 66 6 75 67 1 94 77 2 40 46 1 86 70 1
Culpable Homicide
5. Simple Hurt - - - - - - - - - - 6234 5824 617 7022 9718 941
6. Grievous Hurt 94 1509 1441 152 920 891 73 1526 1491 137 826 786 51 1261 1333 88
7. Assault on - - - - - - - - - - 165 112 3 180 176 4

Women with Intent
to Outrage her
Modesty

0] SI9MSUY USNIIIM
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1 2 15 16 17 18 19 20

8. Kidnapping and 81 18 0 58 43 0
Abduction

9. Rape 79 63 4 85 72 4

10. Theft and Snatching 3265 933 143 1842 1315 159

11. Extortion 70 57 4 125 116 4

12. Robbery 959 603 43 1192 956 63

13. Dacoity 34 26 1 147 152 5

14. Criminal Trespass 720 442 31 526 844 52

15. Forgery, Cheating 2327 802 27 1657 1261 39
and Fraud

16. Criminal 942 906 47 1379 1548 63
Intimidation

17. Other IPC 14586 10372 1339 16558 15236 1857 15694 12070 1798 19576 17821 5516 4336 712 5721 6291 900
Crimes

ToTaL Crimes against 20532 13880 1649 23615 21401 2343 21410 15891 2096 26864 24349 2753 22727 16355 1843 24130 26512 2579

0] SIamsuy Usnp\ - ¥6€

[VHEVS VALY Y]

Senior Citizen

Note: '-' denotes data started collecting since 2017

Source: Crime in India

suonsand paJeisun



The details of the expenditure incurred under SCWF is as:

Statement-11

Sl Project /Schemes Ministry/Department Year Amount
No. released
(in crore)
1 Purchase of Electric Golf Carts at Civil Aviation 2018-19 098
airports
2. Funding of Longitudinal Ageing Health and Family Welfare 2018-19 1385
Study In India (LASI)
3 Funding of Senior Citizens Health Health and Family Welfare 2019-20 79.10
Insurance Scheme (SCHIS)
4. Rashtiya Vayoshri Yojana (RVY) Social Justice and Empowerment 2016-17 16
2017-18 15
2018-19 106.51
TotaL RVY 124,01
GRAND TOTAL 217.94

0] SI9MSUY USNIIIM
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Prevalence of drug abuse in the country

11116. SHRI P.L. PUNIA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that drug abuse is continuously increasing in various

States of the country;
(b) if so, the details of States in which drug abuse is more prevalent; and

(c) whether special programmes are being proposed to be run in order to

prevent the increasing drug abuse amongst youngsters?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) A National Survey
to collect State-wise data on Extent and Pattern of Substance Use was conducted
in the country during the year 2018. The report presents major findings of the survey
in terms of proportion of Indian population using various substances and those
affected by substance use disorders. This survey indicates that there are wide
variations in the extent and prevalence of substance use across different States and
between various substances. As per the report, prevalence of opioid use problem is
existing in majority of the States. However, the top ten states where people need
help for opioid use problem are Uttar Pradesh, Punjab, Haryana, Maharashtra,
Madhya Pradesh, Delhi, Andhra Pradesh, West Bengal, Rajasthan, Odisha.

(c) This Ministry is implementing a National Action Plan for Drug Demand
Reduction (NAPDDR) for 2018-25. The Plan aims at reduction of adverse
consequences of drug abuse through a multi-pronged strategy involving education,
de-addiction and rehabilitation of affected individuals and their families. The activities
under the NAPDDR, inter-alia, include awareness generation programmes in schools/
colleges/Universities, workshops/seminars/ with parents, community based peerled
interactions intervention programmes for vulnerable adolescent and youth in the

community.

The Ministry has also initiated focussed intervention programmes in vulnerable
districts across the country with an aim to increase community participation and
public cooperation in the reduction of demand for dependence-producing substances

tOriginal notice of the question was received in Hindi.
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and promote collective initiatives and self-help endeavour among individuals and
groups vulnerable to addiction or found at risk.

Rehabilitation programmes and centres

1117. SHRI HUSAIN DALWAI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ how many rehabilitation programmes have Government launched for the
victims of alcoholism and substance abuse during the last four years, State/UT-wise
details thereof since 2014;

(b) whether Government has established any new Integrated Rehabilitation
Centre for Addicts (IRCA), State-wise and district-wise details thereof since 2014;
and

(c) whether Government has audited any of these centres to monitor their
working and how many people have been successfully rehabilitated, if so, State/
UT-wise audit thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (c) The Ministry of Social
Justice and Empowerment provides financial assistance under the "Central Sector
Scheme of Assistance for Prevention of Alcoholism and Substance (Drugs) Abuse"
to Non-Governmental organisations, Panchayati Raj Institutions, Urban Local Bodies
etc. for running and maintenance of Integrated Rehabilitation Centres for Addicts
(IRCASs) on the basis of recommendation of the State Governments/UTs.

Year-wise number of beneficiaries covered under the said scheme is as follow-

Financial Year Number of beneficiaries
2014-15 108855
2015-16 146124
2016-17 114759
2017-18 100737
2018-19 77479

2019-20 (till 27.11.2019) 21077
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The State/UT-wise number of new de-addiction centres recommended in this
Ministry since 2014 is given in the Statement (See below).

The NGOs/VOs get their accounts audited by the Chartered Accountants and
submit to the Ministry with the proposal for release of Grant-in-aid. The following
mechanism is in place for monitoring the working of centres by the Ministry -

. Mandatory annual inspection by district Authorities.

. Scrutiny of proposals of centres by Multi Disciplinary State Level Grant-

in-aid Committee.

. Mandatory submission of audited statements of accounts and Ultilisation
certificate duly verified by Chartered Accountants.

Surprise inspection/visits of centres by States/UTs and Central teams which
check all records including audited accounts of IRCA centre.
Statement

(A) New IRCAs recommended during year 2014-15 under the Scheme for
Prevention of Alcoholism and Substance (Drugs) Abuse

Sl. No State/UT Districts No. of new IRCAs

Nil

(B) New IRCAs recommended during year 2015-16 under the Scheme for
Prevention of Alcoholism and Substance (Drugs) Abuse

SI. No State/UT Districts No. of new IRCAs
1 2 3 4
1 Andhra Pradesh e Prakasam 2
e West Godawari 1
2. Assam e Guwahati 1
3 Haryana e Faridabad 2
e Sirsa
4. Maharashtra *  Pune 3

e Ahmednagar

o Parbhani
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2

10.

11.

Nagaland
Puducherry
Punjab

Rajasthan
Sikkim
Tamil Nadu

Telangana

Longleng
Karaikal
Bhatinda
Amritsar
Bhatinda
Burnala
Faridkot
Fatehgarh Sahib
Ferozpur
Gurdaspur
Hoshiarpur
Jalandhar
Ludhiana
Mansa

Mohali
Muktasar
Patiala
Sangrur

Kota

Gangtok
Nagapattinam
Ramanathapuram
Hyderabad
Mehbubnagar

4
1
1

)

ToTAL

45

(C) New IRCAs recommended during year 2016-17 under the Scheme for

Prevention of Alcoholism and Substance (Drugs) Abuse

1
2.

Arunachal Pradesh

Assam

Changlang

Guwahati
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1 2 4
3 Bihar Samastipur 1
4, Chhattisgarh Surajpur 1
5. Daman and Diu Diu 1
6. Delhi Dwarka 2

Alipur
7. Gujarat Vadodara 1
8. Haryana Hisar 1
9. Himachal Pradesh Hamirpur 1
10. Jharkhand Deoghar 1
11. Karnataka Bijapur 1
12, Madhya Pradesh Indore

Seoni

Burhanpur 4
13. Maharashtra Aurangabad

Hingoli

Latur

Parbhani

Yavatmal 6
14. Manipur Chandel 1
15. Mizoram Mamit 1
16. Odisha Khandhamal

Jajpur 2
17. Sikkim Gangtok

Namchi

East Sikkim 4
18. Telangana Khammam

Nizamabad 2
19. Uttar Pradesh Kanpur

Ghaziabad 2
20. West Bengal South 24 Paragnas 1

TotaL 35
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(D) New IRCAs recommended during year 2017-18 under the Scheme for
Prevention of Alcoholism and Substance (Drugs) Abuse

Sl. No State/UT Districts No. of new IRCAs

Nil

(E) New IRCAs recommended during the year 2018-19 under the Scheme for
Prevention of Alcoholism and Substance (Drugs) Abuse

SI. No State/UT Districts No. of new IRCAs
1 Andhra Pradesh e Guntur 1
2. Arunachal Pradesh e Changlang 1
3. Assam e Goalpara
e Nagaon
e Hojai

e South Salmara Machar
e Bongaigaon

. Biswanath

*  Kamrup

e Majuli

e Golaghat

e Udalgiri 10
4, Bihar e Smastipur 1
5. Chhattisgarh e Durg

e Sarguja 2
6. Daman and Diu e Diu 1
7. Delhi e Pardabagh Central Delhi 1
8. Haryana e Sirsa 1
9. Himachal Pradesh e Shimla 1
10. Jharkhand e Deoghar 1
11. Karnataka Mysore

e Chikballapur 2

12, Madhya Pradesh e Harda
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13.

14.

15.

16.

17.
18.

Manipur

Nagaland

Odisha

Rajasthan

Sikkim

Tamil Nadu

Barwani
Chhindwara
Damoh
Tikamgarh
Noney
Bishnupur
Peren

Phek
Tuensang
Jharsuguda
Nabarangpur
Bargarh
Gajapati
Anugul
Malkangiri
Dausa
Baran

Sikar
Bhilwara
Hanumangarh
Namchi
Karur
Ariyalur
Dindigul
Perambalur
Pudukkottai

Virudhunagar




Written Answers to [27 November, 2019] Unstarred Questions 403

1 2 3 4
19. Telangana e Karimnagar

e Khamam 2
20. Uttar Pradesh o Kheri

e Gautam Buddha Nagar

e Kanauj 3

TotaL %

(F) New IRCAs recommended during the year 2019-20 (till 27.11.2019) under the
Scheme for Prevention of Alcoholism and Substance (Drugs) Abuse

SI. No. State/UT Districts No. of new IRCAs
1 Chhattisgarh * Rajnandagoan 1
2. Himachal Pradesh e Hamirpur

e Una

e Sirmaur

e Mandi

e Chamba 5
3. Madhya Pradesh e Bhopal

e Betul 2
4. Maharashtra e Sindhudurg 1
5. Rajasthan e Karauli

e Jaipur 2
6. Telangana e Nalgonda 1
7. Uttar Pradesh e Hapur 1

ToTAL 13

Model village for Scheduled Castes

1118. SHRI PARIMAL NATHWANI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is formulating or proposes to formulate any scheme
for transforming villages with majority of Scheduled Caste population into a model
village for SCs;

(b) if so, the details thereof;
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(c) the funds allocated for the said scheme by the Union Government; and

(d) the time by when the said scheme is likely to be implemented by the
Union Government?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) To enable an area
based development approach for Scheduled Caste persons, the Pradhan Mantri
Adarsh Gram Yojana (PMAGY) is being implemented since 2009-10 with the aim of
integrated development of villages having population of Scheduled Castes person
is more than 50%. The vision of the Scheme is to develop the village into an 'Adarsh
Gram' wherein people have access to various basic services so that the minimum
needs of all the sections of the society are fully met and disparities are reduced to
minimum. In October, 2018, the Scheme was extensively revised to bring focus on
important and critical monitorable socio-economic indicators under 10 domains
namely, Drinking Water and Sanitation, Education, Health and Nutrition, Social
Security, Rural Road and housing, Electricity and clean fuel, Agricultural practices
etc., Financial inclusion, Digitization, Livelihood and Skill Development.

() An amount of ¥ 1282.22 cr. as Central Assistance has been provided by
the Union Government so far to the State/UT Governments under the Scheme.
(d) The Scheme is already under implementation.
Capacity building for JS and above rank officers

1119. DR. VINAY P. SAHASRABUDDHE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ how many officials from the Joint Secretary and above rank were sent
for some capacity building/training courses abroad during the last three years;

(b) the details of officials sent abroad for training and the institutions where
they were sent; and

(c) whether any written reports were sought from these trainee officials in
the form of a feedback, if so, the overall feedback details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) Eight officers of Joint
Secretary and above rank have been sent from this Department on Short Term/
Customized Training Programme as nominated by DoPT/ M/o Finance/ M/o Electronic
and Information Technology during last three years. The details of the officers are
given in the Statement (See below).

(c) The trainee officers submit their feedback to DoPT/ their nominating
cadre(s) as per guidelines of nominations.



Statement

Details of officials sent abroad for training and name of the institution

SI.  Name of Officer Designation Country Institution Period of Visit Training programme Nominated by
No.  (Shri/Smt./Ms.) Visited
1. Aindri Anurag, former Joint UK Cambridge 18th-23rd September, Customised Programme DoPT
1P0S(1988) Secretary University 2017 'Leadership and Strategic
Thinking'
2. T.CA. Kalyani, former JS & USA Duke 13th to 21st August, Advance Management D/o Expenditure
ICAS(1991) FA University, 2018 Development Programme
Durham, USA
3. Manisha former EA USA Duke Centre for 10th-22nd June, 2018 Monitoring and Evaluation D/o Expenditure
Sensarma International of Development Programme
(IES:1995) Development
(DCID), Duke
University,
Durham, U.S.A.
4. Babu Lai former JS Australia Australlia New 28 August - 2nd Advanced Leadership DoPT
Meena, IAS Zealand School September, 2018 Programme
(UP:1991) of Government
(ANZSOG),
Sydney
5. Nilam Sawhney former USA University of 4th-15th June, Training Programme in DoPT
JAS (AP:1984) Secreatry California, 2018 Ethics and Governance
Berkeley
6. Rashmi former JS Estonia Tallinn, 23rd - 30th ClO e-Governance M/o Electronics
Chowdhary Republic of September, 2018 Leadership Programme and Information
(IRPS:1989) Estonia Technology
7. Sofia Dahiya, former CCA Canada Seneca College, 23 June-29 June, International Training on National Institute of
ICAS(1994) Toronto 2018 Budgeting, Accounting and Finance Manegement
Financial Management
8. Uprna Srivastava, AS USA University of 17th-28th June, 2019 Training Programme in DoPT

IAS(SK:1988)

California,
Berkeley

Ethics and Governance

0] SI9MSUY USNIIIM
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Privatisation of steel PSUs

1120. SHRI RIPUN BORA: Will the Minister of STEEL be pleased to
state:

(@) whether it is a fact that Government proposes to privatise Steel PSUs of
the country;

(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that Government has decided to close down
Alloy Steel Plant, Salem Steel Plant, Visvesvaraya Iron and Steel Plant (VISP);
and

(d) the reasons for sale and/or disinvestment and thus call of global tender
and its reaction on the strategic sale plan thereof?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) The
Government has approved on 27th October, 2016 that Visvesvaraya lron and Steel
Plant (Bhadrawati), Salem Steel Plant (Salem) and Alloy Steel Plant (Durgapur) units
of Steel Authority India Limited (SAIL) be disinvested to a strategic buyer identity
through 2-stage auction process.

(€) No, Sir.

(d) The main reason for disinvestment of these three units of SAIL is that,
they are making losses consistently year after year. Preliminary Information
Memorandum (PIM)/ Expression of Interest (Eol) request was issued on 4th July,
2019 and the bids received in this regards are under evaluation.

MR. CHAIRMAN: Question Hour is over. When we will meet at 2.00 p.m., there
is a Short Duration Discussion. The time allotted is two hours and thirty minutes.
Keep that in mind and everybody has to follow the time.

The House stands adjourned to meet at 2.00 p.m.

The House then adjourned for lunch at one of the clock.



Short Duration [27 November, 2019] Discussion 407
The House reassembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

SHORT DURATION DISCUSSION

Economic situation in the conuntry

2 ITAAURE: AT AR, WS SR [SHIE A Ugel, A HARHA
Aed 5 WA Bl UH A o b o el gl AW dR W g SR [Ewpe,
A HA S % A |Ed, @l B¢ H URT BIAT B olfd gp aN® Aa
AR IR A9 W el iR 39 vy & We@ @l qEd gV iR eif¥d Wy
< B e BT, Sl 3fd AN RRAT WEd & FGUER I8 989, A
#3 St @1 a9 Bl #N, T8 UC dolil| 39 9¢ gY Y & (AR & A
Soll Bl <TgH Yellha g3l ¢ |

Mg 9l g9 WHI W B HUAT [GA: g b |

st e T (RATael UQen): A SUIIfT HEIed, oS $9 94l & "I
A 98T IR AR & AN < & A Sl U TR onfde ddhe 7, Wl
WR® feeamr aedr g1 WRd b1 s o €o aul # avERT T g, S o
¥ fau = e @& vy 2 e wifa sER W ME €1 9w @ ohend
R fRar o J81 €1 ®REH 45 8 W8 ¥, IR < @1 © HiE < VE
2 99K T€ X & AN F UM M TRRal @I MR smawdd dist wiied &
fog o =€t 21 wEt # Rafa ik W R 21 <9 @1 PN e MY dde ¥
TR R Bl URA @1 fHAH FAfEFME d | gl MR R TWig & =g A
g gl o & 2

This widening gap between the rich and the poor is frightening. In the last
five years, the share of the one per cent of the rich people in the country in the
national wealth has gone up from 40 per cent to 60 per cent. Ten per cent of the
rich have four times the share of wealth than the rest 90 per cent of the population
of India. So, just in five years, as | have given the numbers, this gap has gone up.
The situation, which we are witnessing today, cannot be called a slowdown or
merely a recession. It can no more be explained away as cyclical, structural or linked
to the global developments. We are staring at a deepening economic crisis which is

India specific. Sir, we all know that primarily the economy runs on four engines;
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investments, public and private; factory output; the credit off-take to the industry
and the exports of the country. All these four engines are shutting down and that
is what the concern is. The numbers are frightening. | consider it my duty to place
them on record, and hon. Finance Minister, who is definitely aware, I am sure, of
all, what 1 am going to say. The GDP of the country has fallen to 5 per cent, which
is the lowest in the last seven years. The investment rate of India, which had gone
up to 36.4 per cent in 2012, has come below 30 per cent, there is a fall of seven
percentage points. Sir, that includes both the public investment and the private
investment which has gone down very steeply. | will definitely place the figures on
record. Our index of industrial production of the factory output is minus 4.3, the
biggest fall since the year 2012. The contraction of manufacturing in India is 3.9
per cent, which has led to factory closures, worker's layoffs and mounting job
losses. In the last few months alone, with the two critical sectors, the auto industry
and the textiles industry, in crisis, we have lost close to 2.5 million jobs. The
unemployment rate in the country has gone up. | have the data which cannot be
contested, the NSSO data says highest of the last forty-five years. The latest CMIE's
data says 8.5 per cent is the route of unemployment. Historically, our maximum
unemployment rate was up to 3 per cent. So, if it is 8.5 per cent, we have to bear
this in mind that the opening unemployment rate as any economist would know
would be 20-22 per cent because every citizen is not employed, and the labour
participation rate that data is a telling number. It has fallen to 43 per cent. | want
to point out that only 39 per cent of the working age Indians are employed, and 61
per cent are unemployed. The capital goods formation of our country has touched
seven year low again at minus 21 per cent. The passenger vehicle's production has
declined—I am talking about this financial year numbers— by 24 per cent. The
commercial vehicles have declined the production by 62 per cent. Sir, we have these
numbers. When we are looking at the investment part, which | mentioned to, in
such situations, it is expected that the Government will take measures to spur
investments both in public sector and the private sector and also increase the
Government's capital expenditure. But, Sir, what is the situation? The national
investments, as | have mentioned, have fallen steeply. But, the Central Government's
capital expenditure, in the last five years, has come down by over 3 per cent. So,
Government's own capital expenditure has come down. Given the state of the
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economy, the private sector does not have much money to invest, and, the corporate
investments, which stood at 15 per cent in 2012, went down to 2.5 per cent in 2017,
and, now are hovering at zero. Why do | say so? Again, the latest data released
confirmed that the credit off-take to the commercial sector has declined by 88 per
cent. That is the fall, Sir! It is close to ¥ One lakh crore having fallen from ¥ 7.38
lakh crores. This is the situation of the credit off-take to the industry. So, private
sector is not investing; factories are not producing; and, Government is not spending
because there is no money. Our people are losing trust. Economies run and grow
and become healthy, if there is confidence and if there is trust. @ &1 faward
T & fraeel @1 fawg ff e T § SR SEn Sia @ fwes e g,
gAY Uigde Waex & UK Holl Soi &I e T8t g1 il QR &l W &
ot g1 gART W BRI dfbT FaRem # ARl #1 v dHGIR ge ©, S
BT THR Bl B Fhal ¥ AN SWRed Afd, S e SR ®, el 9
BART SHMMI & g 07 omar €, 98 P9 W B9 Uh UkRK 9 g8 &l IE
34.6 Ufierd | AR @) 30 UfRid & oMU &, WX Sl sedelesd W™ €,
I 98d F¢l MRTEe a7 & 98 23.6 UM 4 R &R 17 URRE w3 g
21 SHH b HRU g7 ¥ # y' S MR Refy 2, w1 ¥ e Uar gg W
ISP YD Bl IR W BRU 87 WHR &I Aifg, 9E, [ - 59 dls a1 W
T f& BIRT 1 oRivfed &5 €, YR & SielUl & 40 WIS 39 &F I Il
2 3R 90 WR¥C MR 9 &F # U B ©, 9% dddled ¢ A ©§ - TE
TIH I91 &I HRY & | SEGI R SR g {6 T A7 8, T gl & IAET &
IR Al & @GR N & UNT IMH SRNd @l diof @NIed & UNT el 87
WHR WMol T 34 THR BN, olfdbd $9d 3l & BRU &1 Ugdl, 8 awR,
2016 @I demonitisation T Teld e, fRIBI ghae [ ST & W, YT
0T SHERT TR SR G I P I W AN A Q@ ®, I8 TP sDIdd
Tl eR € fF AR 389 W IR | Jg oM & 9 T8t g1 F ot
¥ fau 98 99 7€ b @ g Sies WI diad §, Aodbd al el )
SISl €1 WRA F AU $el P credibility W g # ywfyeT o kA
3FR unemployment T NSSO &1 Sl 3@l &, Al S9®! APl ST 8, consumption
B S ST ST &, IFD! AN ST 2 |

IR Uh 98 def ghHEMl & 21 370 a1 {8 W e, 38 FRaY ded
8S 8 1991 & 4G Ioil A g8 &l 9@ T @, I IO B UEA WBR o,
ol St gaE #E A, 99 W geEr ¢ oY SR o9 w1 #eEed Rig St e
#= A, 99 S el e, SEW AR AT 3RG, BIS IR Y, I§ W UH Hedls
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g1 fag #) off SUel g dRE A oEd €1 ge U™ W Ihs € |9
SR T fBd1 S AHal €1 UP g9l BRUI g8 81 3R ORI, Sl BT SEN
g, SS9 W SIUAS) &1 uH[E TSl SiuHd! Sfeadrell W orm Tl Ige fad
A & ARSRT W YT gb BN, MM Al 9 W el gl Ui SR g9 37Ex
& A Fg, A F W UHeH F TRl Far GHal R ke fod @A W T aar o
b SeAet & 2w # el aR <oisl &=+ Us| [ad complex GST we imposed
in haste which further wrecked the unorganised sector. The small and micro

enterprises were subjected to a huge compliance burden. In this House, when the
constitutional amendment was brought in, the Government and the Opposition
reached an understanding. We had urged you to not impose it in haste; have a
trial run; genuinely assist the medium and small industries; and prepare them for
this big change. But that did not happen. Now what is the situation today? | want
to draw the attention of the House and of the Finance Minister and the Government
to it. We are staring at an alarming fiscal deficit. It is not what the Government is
claiming. It is not about the Government and the Opposition. It is about India's
economy. The Government's revenue target in the Budget is ¥24.6 lakh crore. But
what has actually happened? What we have got up to now is 9.2 lakh crore. That
is in the first six months of this financial year. To meet the revenue target of the
Budget you have direct taxes, income tax, customs, excise, GST and corporation taxes.
We have got 9.2 lakh crore. That number is for the April-September period. So,
%15.4 lakh crore have to come in the next six months. That is why | used the word
‘alarming’. From where will this money come? That is the question. That is the
concern. Last year, we had a deficit of close to ¥1.7 lakh crore, TTeT o 3R
R &R & I - AT budget =g of, Revised Estimates <@ o, S AT fa=
7 SN BN BRAT H M7 o7 - RoOd & @ AN @ ARY el iR S gART
contingency reserve buffer €, SA®I TH oG, 76 BOAR dRIS o forar| 74 <ifog
A9 9el [T Bl W1, fbd o S HIG[El el §, SWd U U T BNA?
ST fd #9 oeril o e o Sfitadt & & €1 o9 wagl 49§, a1 Sheect
HHE M? UM TC WA, A BBl A A SYN? HRA WIR Pl bs dR
=TS b qraSiE, SN Pl T ARG PRI$ ¥UY b cad Rbsd, Sivde] Resd
3R Gluagsl & FUs fder <4 € | g8 Comptroller and Auditor General I
Rard g g gt Ruid =18t €1 9 wed € f& fiscal deficit is more than five per

cent. It is not three per cent what the Government is claiming. But if we factor in




Short Duration [27 November, 2019] Discussion 411

the number that | have just given, | am afraid, the Finance Minister, some drastic
measures will have to be taken. We may fiddle with the numbers, but we can't hide.
The economy is almost a three-trillion dollar economy. And you are crawling towards
7-8 per cent fiscal deficit if all these bills are to be paid, if you want to revive

factory production, if you want to revive economy and if you want to raise demand

and also consumption. Sir, the problem is f& WR&R Rufd @ T¥RTT F THR
%Y I8 €1 This denial is not going to help. MT WRA & R # Ffyerat o,
3 SIFAT @I, TRIE SAM DI, B Bl FlGR B, SN Bl [AegEadr ol GH
T | PN &7 &1 5w W S €1 99 T A6 J e & U, T®e
& U, WA-HASGR P B H UWT ST 8N, AN 999 el 37 |l | The demand
cannot return and if that does not return, what will the factories produce and whom
will they sell t0? PN # IR M A FW Sl FRAX del™l 8 8l o, a8
fRAY Q1 ufterd W oM g&t 1 . (FWauF).. 98 a9 ¥ W M T g U
A B A 2 ufeerd W8 ¥ .(@auF)... d1d ©1 | stand corrected. You are
right. That includes allied services. ¥%, I8 ! WR Refq g1 a1 W 60 wfcrerd
SR Sfiga-aes & forg oY W™ iR ava 2

AT Suawfd "elgy, doidt 9 sme dfweel # e 9ra fodt €1 #
ISP A QAT arEdr g1 IUe ol @el b My Ul W # iy H 25 A
TR Fae &, I P e 9 5 o aRis| A i H@E S, smuds
goic # 5 G FRIS &1 T8l, Haddl 53 TR IS $HI U@gH foar | # S
favaaigar @1 9@ ®% =T g The question is of credibility, faith and trust. The

farmer must trust that what the Government is saying will happen. The industry

must believe. There should be predictability and credibility of policies; not dozens
or multiples of changes of your tax rates, which confuses everyone, from officials
to the industry, to the people and to the consumers. @fhd, WRGR = FT IR
A7 T F$ °IC P diee W, U A1 Al ARSI HA T, 59 AT
ferm? omt @1 ff < 7, U g ' 9 5 e @ S, IS IR
M@Telil, Afh Mue TTad IRl MdTer | dRURE T - 3 orfl effdg fay o
iR &R g & T o wWE fea dedt o1 W@ T - WA 35 ufRa ¥

geIhy 25 TS WX o 3MY| How is it going to help? Will it revive investments?

I have my serious doubts and concerns. The big corporates have huge NPAs. It is
not a question of political debate as to when the NPAs started and where they are
today. The fact is that from ¥3,00,000 crore, it has gone to ¥11,00,000 crore. This is
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(3N M= 2]
afact. a1 3 d@ FRIs A 11 d@ FRIe R 8 TA? W, 3MUT HRUNCH B
S 9€ bonanza &I €, I& U1, they will use it to retire their old debts and to

deleverage. The are not going to invest.

W, T B q@d gY o AR} # AL e © 6 onmue IE e I
TE A1 TE U e F gy # FE oo, S A6 gt 59 e % g

#F U1 BN, 98 R |9 §B @E U S9d fv e gena e ) #
Fed # 99 91 P @Al g B U R Bl need based I BTG B
TEd gU S99 H 150 fed & U #INY SR AT H Ud f&F #1400
FRAT YH P, gAMI H @Bl B Y Bl SR I P AEA Sl FE e o
g 98 WA B WYl W, MR H 10 WA & HH IS AU IS GIRI
R A g1 guERT, Sl W Wed H o del Tl - HEEl b1 sRer € e 9
WHR H Afd & IR § F &, WHR &1 IUdHR 7 fb 98 FAifd a9y, w®
BART 3MUPR 2 i I9 W faR1E S| My 70 A &I 91 B &, Sl 70 A
¥ 39 < F goll R ST grand clearance sale @ Ao B ®, dfeie &
hHel 3 g Profit-making PSUs would be sold. Not disinvested but would be

sold. Shipping Corporation would be sold, Container Corporation would be sold,

Bharat Petroleum would be sold, very cleverly under the Repeal Law, all those Acts
of this Parliament, which protected these Public Sector Undertakings, for which there
were Supreme Court rulings, have been repealed last year without discussion. So,
there is a design. One hon. Minister said today that the Government has no right
to be in business. It is a very good saying. Margaret Thatcher also said so. Look
at the British economy. They are much bigger than you. Do not say that you are
at three trillion, but their population is 65 million and we are 1.3 billion people. What
happened to their railways? What happened to their education system? What
happened to their manufacturing industry? Britain was a leader of manufacturing in
Europe. Today, Britain is a laggard when it comes to manufacturing. We cannot afford
this in this country. $UT & 3T THRAT A I B | IRAR 5 fefora gaErt
P 9 dea- 89 ft Tsd ¥ 5 o5 feferma @ e oo fefemm ) e
g1y, fohg fa w31 oY, 5 fgformd W @@ ugdl, Si9 sART Siel @ 9 ufoerd
ged FRAX 6 X9 T 1N, without any break, 3R &ARY S A9l income &,
S WY g, 98 12-12.5 WfTerd 8RN




Short Duration [27 November, 2019] Discussion 413

H9 ol fAd 39 ¥ed # T €1 ddhe BN ®, §9d GHEN HI oTeRd
2| FHEM had T IR WRHR P =Nomsll A I8l 8NN, S hed SO dIyl|
el Hifd < b Had 10 Ufqed A & fAT B, 90 ufdwrd AN @ el

8% ©, [oH®! Tadd Bhaal 9 dre Ugdl 8, Foiel #1 Ieerd f6a1 €, g, S

fe=<|

ot ST 3= S, g=yare | &Y 3rgal JWid i |

SHRI ASHWINI VAISHNAW (Odisha): Sir, at the outset, | thank you for
allotting sufficient time to discuss this very important topic which affects every
citizen of this country, especially, the large workforce that is entering the economy
every year. My case is that this is a cyclical slowdown. Yes it is a slowdown but it
is a cyclical slowdown. It is not a structural thing. It is likely to bottom out by
March and it would be followed by a solid growth. | would be presenting my case
in three parts. First, to understand why we are here. Second, what are the tools
that we have and third, what are the structural changes that the Government has
brought out to bring that solid growth which would come definitely by the turn of
this year. Why are we here? | do not want to make it a political discourse. This is
an economic subject which should be discussed through economic policy framework,
not through a political framework. The seeds of this slowdown started way back in
2011 to 2013 period when the whole 2G scam happened, the coal scam happened,
and the Supreme Court in various judgements cancelled the allocation of natural
resources which brought in a huge economic shock. It led to various after effects,
especially, in the capital goods industry, in the power generation industry, in the
telecom industry where the cost of the entire economic base increased. Then, there
was a series of populist schemes which weakened our economic structure, the
MGNREGA Scheme and the loan waiver schemes, which focused on consumption
instead on focusing on the investment which was there during the Vajpayee period.
This was a very big shift in economic policy which really, really weakened our
economy in my opinion. Then, there was a reckless capital goods import policy which
was driven by removal of import duty. That weakened our entire capital goods
industry and the industrial base was significantly weakened during that period.
Another very major setback which happened was a series of Free Trade Agreements
which had a serious negative impact on the Indian economy, on the Indian industry
and on the Indian businesses. So, all these things combined were overall weakening
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the system and the credit and money supply significantly reduced. And that was
the time when one of our institutions started tightening the monitoring policy in a
very strange way. Sir, | will cover that thing in a slightly more detail during this
debate. | will just give some numbers. The M3 supply, money supply, which is a
very good indicator of how much money is there in economy, and how the flow is
happening, from 1999 to 2004, the quarterly average growth rate was 15.7 per cent;
from 2004 to 2009 it was 18.5 per cent; from 2009 to 2014, it started reducing; and
from 2014 to 2019 because of certain factors, | would like to cover this point in
great detail, it reduced to 9.6 per cent. My point is when the economy is going
through turbulence and the invisible hand of the market is absent, that is the time
when the Government really steps in. It has to step in to steady the path of the
economy. This is the Government which has really stepped in. | would like to cover
all those points during this discussion.

The fundamental point that | would like to make is how we should look at
the economy. What are the principles that should be driving it? The first and
foremost is the national interest. Let us take the case of trade pacts. | again want
to go above the political discourse, and would like to see it in the framework of
the economic principles. Many of the trade discussions, many of the trade pacts
that we had with some of the neighbouring countries and, especially, with many of
the South East Asian Countries, the goods which were not even manufactured in
those countries, they started getting routing through those countries, and in a very
systematic way, started weakening our industry, our businesses and our economy.
Whereas this Government took a very strong, even though, globally, it might look
a bit away from the normal course of discussion, decision which is in national
interest, which | am saying as the first principle of economic policy-making, that
the Government decided not to sign the RCEP. This was a major decision. This
would have really further weakened our economy in a very big way. | thank the
hon. Prime Minister, hon. Commerce Minister that we showed our backbone and we

took a clear decision in national interest.

The second principle, | would say, should be that the economic policy should
be relevant to our situations. | honestly don't believe that anything which is directly

imported from any foreign country, any economic policy or economic idea which is
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directly imported from any foreign country would be directly applicable to us. Our
needs, our society, our economy, we all have our unique problems. We have our
unique issues and unique situations. We have to make our economic policy in line
with our relevant situation. This is where | would like to give examples of how the
whole unbanked sector of Indian economy was banked by our Government through
the Jan Dhan Yojana and through the Mudra Yojana. | would like to touch that in
slightly more detail in the later part of this debate.

Third principle is, it should be aligned with our long-term strategy of the
nation. The long-term strategy would definitely mean productivity. It should serve
the masses and it should, in today's contest, very much aligned to the climate change
challenges that we are facing. | would like to cover these points about energy mix
and about how the mobility structural change we are addressing, all these points in
a slightly more detail. So, with these principles, we believe that, yes, this Government,
we have realized the situation, we have understood the gravity of the situation and
we have taken steps which have brought the structural changes which will spur

the growth again.

Today, there is no economic law that is universally applicable. We have seen
decades and decades of communism, socialism, laissez-faire, capitalism and
globalization, all these 'isms' we have seen. My humble request to this House, and,
through this House, to the people is that we should now anchor our economic
discourse in realism, in pragmatism, and it should be connected with ground reality.
Those are the points which have been covered very emphatically by our
Government's policy, and would further be taken into consideration. Let us take two
examples of realism. We have seen that the infrastructure finance, which is a very
core need for economy, is a very unique structure. Take the example of road. Road,
basically, pays back in 30 years. Whereas, the typical loan that is given from the
banking system today, is just for about five years, seven years, maximum for ten
years. How do we match these two differences in the asset and liability of the banks
on the one hand and the requirements of the industry on the other? | wanted to
say that this is the realism which our Government has brought in. There was a
time when the Development Financial Institutions were doing it. But, in the entire
commercial banking sector, despite various unrealistic norms, which were set by the

institutional mechanism which was supposed to be independent,—my point is that
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it should be inter-dependent—despite those obstacles, we have been able to bring
back, today, the credit growth in the economy, especially, in the infrastructure sector.
On the small industries and businesses which constitute a very large core of our
economy, more than two-thirds of the employment is in the small industries and
this is a sector which was almost neglected. Through Jan Dhan Yojana and MUDRA
Scheme, without any collateral, a loan up to ¥ 10 lakh is being given to the small
sector in a very large way. Very recently, | thanked the hon. Finance Minister that
through Loan Melas, she has really brought the credit back into the economy. It is
a slightly theoretical point about the fiscal deficit and because hon. Member, Shri
Anand Sharma covered this point, | would like to take up this point in a slightly
different way. You rightly said that the GDP is driven by four engines, consumption,
investment, Government expenses and export minus import, which is the net export.
If you look at the history of development of many of the economies like Japan,
South Korea, China, Taiwan, which have grown to a level where from third world
they have come to the first world within one or two generations, they have not
looked at fiscal deficit as a negative thing. You were trying to portray that we have
slipped from the fiscal deficit targets, but 1 would like to put it in a different way.
The engine which spurs, drives, triggers the private investment and consumption,
is not the engine which comes from within the private investment and consumption.
I don't believe that we should be focussing on consumption. | believe that we
should be looking at investment as the prime driver of our economy. | will just
give one example. In Japan, between 2008 and 2017, the average fiscal deficit was
6.6 per cent. Even at the current stage of China's economic growth, last year there
was a railway programme announced for about 230 billion dollars. The country which
has 10,000 kilometres of high speed railway, is still putting lots and lots of investment
because that is the future. Just throwing away money for consumption is not the
way to build a country. The way to build the country is to put the money in
investment rather than putting money in consumption and that is the Government's
announcement. Investment of ¥ 10 lakh crore per year is the target that we have
taken and that is the direction in which we are moving. The structural changes that
this Government has brought in to address the challenge of global slowdown which
is affecting us and which is also a hangover of the period during which lots of

shocks came, are very important to note. First and foremost, the allocation of natural
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resources. A very transparent regime has been brought in, executed and has been
implemented for allocating natural resources. Second, banking the unbanked— 30
crore Jan Dhan accounts. | remember that there was so much resistance that even
one crore accounts, taken as a target, was considered as J& o dgd &Sl target
¥, ¥E achieve & &) Wdd, g &l & Adharl But, | really thank the hon.
Prime Minister's resolve and his clear conviction that today, we have thirty-seven
crore general accounts which are really bringing the unbanked into the banking
economy. The other day we were discussing amendment to the Chit Fund Act. There
are many different, informal ways in which the economy and the informal sector
was running. But, because of this structural change, | do believe that in the coming
years, most of the informal sector will have access to good, clean formal credit.

The third very important point is the rural roads. It has brought in such a
silent transformation; it has brought in such a major significant impact in the
productivity which will bring a sustainable growth, which is actually bringing the
sustainable growth, and it will bring the more sustainable growth. Our Government
has taken clear direction towards connecting each and every village not only with
roads, but also for electricity. Just compare a village of ten years back and a village
of today. Today, we have ability to take produce to market. The farmers have ability
to take produce to market. There are roads; there is electricity; so, there is ability
to store, there is ability to process, and there is ability to connect with the world
through the whole tele-density which has increased. The cell phones have gone to
each and every household today. Smart phones are available. People know what
the price is, and the farmers are getting better price for the produce. That is a major
structural change with focus on rural roads, rural energy, rural electrification and
rural cell phone penetration.

The fourth major structural shift is towards the GST, Sir. Ask any industry the
kind of complexity that we had because of various laws. A truck moving from one
end to other end was a nightmare. That entire thing has been simplified. It is
nobody's case that everything is all right. Yes, the Government is responsive; it is
continuously responding to the challenges and bringing out changes which are
needed to further simplify the law and improve the system, and make it easy for
doing business in India.

The next major structural change is the Insolvency Law. The behaviour change
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it has brought in is phenomenal. Compare today's entrepreneur with an entrepreneur
ten years' back. Where was the focus on costs? There was continuous gold plating.
Where was the focus on productivity? People just used to say 9T ®& Tgdl &7
ST cost oM B! B, dE MY, PHls Hd Tel Usdl ©l We can always keep on
evergreening the loans. Where was the focus on debt management? Where was
the focus on risk? The word 'risk' was not even known among the entrepreneurs.
Today, Sir, small little things, like self-burning in coal, even those things the
entrepreneurs are actually looking at, and that is what | believe will bring in a
sustainable growth. | don't believe that growth can be made as a bubble by just
supplying credit. It has to be grounded in solid base; it has to be grounded in
realism, and that is what this Government's focus is. Despite the criticism that people
make, we believe that we are taking strong steps which will create a country and
an economy which is resilient to future shocks.

The next major reduction is the tax rate. Shri Sharma tried to criticize it, Sir.
But, I would like to bring in a perspective. Our economy and industry was primarily
a debt-focussed economy. It was not an equity-focussed economy. Why was it not
an equity-focussed economy? Because of certain historical tax distortions, specially,
like the dividend distribution tax, because of those taxes, the entrepreneurs would
not like to create too much of equity. With this tax rate cut, we have not only
become competitive in the global framework, but, we have also created a situation
where our entrepreneurs today think of creating more equities, because retained
earnings will increase that will help the economy deleverage and be ready for the
private investment cycle which will happen after the Government investment triggers
the virtuous cycle. These are not small steps. They require lots of guts, and this is
the strength our Government has shown, Sir. Our focus of bringing the economy
back into track is primarily through investment, as | have said. Hon. Finance Minister
will also explain it in detail during the reply. The highway construction programme
has, once again, started. All the problems which were there during a period, have
now been left behind. With the focus on housing, especially the rural
housing through Prime Minister Awas Yojana, where every kachcha house in the
country will be converted into a pucca house, imagine the multiplied effect of that
investment in a village economy. That is a major difference which will bring to the

economy.
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Through Jal Jeevan Mission, piped water will go to each and every household;
through Ujjwala, already the energy mix has changed. Today, our rural households
are having gas connections which not only take away the health hazard but also

bring in productivity.

Sir, major investments are planned in railways. So, all these investments together,
along with simplifying the whole credit structure,—through MUDRA, through focus
on MSME, through simplifying the restructuring norms given by RBI—through all
these steps, the country is actually moving towards a situation where we will be
looking at a sustainable growth, at a solid growth and not a hollow growth, a growth
with a lot of jobs in it, a growth with a lot of employment in it.

Sir, 1 would like to conclude by saying that | don't say that we don't understand
the situation. | say, please don't paint a doom and gloom picture. | have clear faith
in India's future. | have clear confidence in this country's resilience. | have clear
belief in the resilience of our society and economy. | know that we have a
Government which responds with changes, which does not sit silent, which actually
takes steps, which are real steps, which are not hollow promises. These are real
steps. We have a decisive leader in our Prime Minister. Sir, we will come out of
this cyclical slowdown definitely. And we will see a robust growth. Thank you, Sir.

SHRI DEREK O' BRIEN (West Bengal): Sir, there is no doom and there is no
gloom. Yes, Sir, the Opposition is exaggerating the whole thing! Let me give you
three solid examples where there is no doom and where there is no gloom. One of
the biggest industrialist's net worth in a medium-sized State in western India, in the
last five years grew by 121 per cent! Where is the gloom? One young entrepreneur
from a State; there are many entrepreneurs; but, this entrepreneur may have been
from another State in western India. There is, magically, 15,000 per cent growth in
the company's net worth! Where is the gloom? This is all positive.

Thirdly, the Guinness Book of World Records is waiting for an application now
for the largest organisation, the largest political organisation in the world. Not only
the largest, but also the richest! Where is the gloom?

Sir, now, let us come to the economy. | will now talk of an issue because the
way we plan this debate in the Opposition is that the first speaker is from the

Congress, which would set the foundation for the economy, and the Congress has
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done; then we expect a counter; we have not got one. So, maybe, we will get one
from the Finance Minister. The basic issue today is what? The bigger issue. Why
is industry so unsure? Why are people unsure? Sir, my hypothesis today is based
on a five lettered word, 'trust'. Allow me to take you through because, to trust
somebody, you have to rely on them. They have to have ability. They have to
have integrity. Let us put this Government to the test of the trust quotient. One,
are they trusted by the people in their own party or in their own organisation?
National Register of Citizens came here. Nineteen lakh people have been left out,
11.5 lakh Bengali Hindus and other eight lakhs of Biharis, Gorkhas etc. Their own
organisation from their branch in Assam is objecting to that work done. So, where
is the trust quotient? Two, do your allies trust you? | am building a hypothesis on
trust because if industry trusts you and everybody trusts you. ...(Interruptions)...
Do your allies trust you? | don't need to say much because all of us have followed
very carefully their 29 year-old relationship and what happened? And No Confidence
Motion, a few months ago, also came from their biggest ally. Three, what is your
trust quotient on industry? ...(Interruptions)... The problem is, when we speak, they
don't understand what the economy is. That is exactly what is happening now.
...(Interruptions)... Does industry trust you? There was a hasty GST. We supported
you with GST. We warned you on implementation. Now what has happened? Traders'
segment is 43 per cent down, micro segment is 32 per cent - 35 per cent down in
the small business and 24 per cent in the medium business. So, industry will not
trust you. | have limited points on demonetisation. We warned you from day one,
and we raised it on the floor of the House. There was a NaMo app which stated
98 per cent have said demonetisation is great. The former Prime Minister and Finance
Minister was here that day and we were all here. Around 120 people lost their lives
and we all know about demonetisation! So, you not only demonetised the economy,
but, you also demonetised the lives of farmers, you demonetised the lives of the
housewives, you demonetised the lives of small traders, you demonetised
everybody's lives, and a very interesting thing about this is, the BJP speaker has
given a guideline that we should talk about the economy. This is a political economy.
This is not a college debating society. On November, 16th, eight days after the
demonetisation announcement — this is very important — three Opposition parties
walked from here to Rashtrapati Bhawan. One Opposition Party was of mine because
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we were the first of the Blocs and the others, the National Conference and we would
like to place on record today which we have stated before too. They were warned
at that time by their ally. Shri Uddhav Thackeray gave Shiv Sena the permission to
walk with the Trinamool Congress eight days after demonetisation. Economy was
more important than any other ideology. After that, all of us came together, all 16
parties. Sir, my fourth trust quotient is: can we trust your data? According to
Periodic Labour Force Survey, my State did well, but this is not the time to go and
talk about my State. This is a bigger picture. Where is it? You didn't release it.
Household Consumer Expenditure Report shows that it has declined for the first
time in forty years and we all know what Arvind Subramanianji said about the
different focus while calculating GDP. Who else don't trust you? What is your trust
quotient? What is your trust quotient with the States? Are you compensating the
States enough for GST? Rupees eight thousand to nine thousands of crores have
not been paid to Punjab, Kerala, Rajasthan, Delhi and Bengal. To Bengal, it is about
T 3500 crores. Every State can give various examples of how you have lost the
trust quotient. Can the youth of this country trust you? If all these people don't
trust you, industry overall will not trust you. Jobs have been lost. In the Textile
sector, it is ¥ 3 crores; in casual farm labour, it is ¥ 3 crores; in the mining sector,
it is ¥ 13 lakhs,-in the auto sector, it is ¥ 10 lakhs; handsets, it is ¥ 2.5 lakhs. Sir,
can the housewife trust you? Can the farmer trust you? Can the labourer trust you?
Coming to price rise, these are figures from Agmarknet wholesale price. Okay. | would
like to quote what the BJP; opening speaker has said. He said, 'This is a theoretical
speech.” My speech is not so theoretical, because | have got the wholesale price
of onion of last year and this year. If you look at — | am not getting into retail —
the overall onion and tomato wholesale prices, there is a huge increase of a couple

of 100 per cent!

Sir, this issue of trust is also seen how the family jewels are being sold.

...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: You have already taken 8 minutes.

st I YME 39 W ©9 §< @I gdl gl eyl

st SuwwERer 31 AFH TRIRAT WEd F Sl 9/l 8, 98 H W fhar
g |
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SHRI DEREK O'BRIEN: Sir, | just wanted to make a request. Will you give me

two more minutes?
MR. DEPUTY CHAIRMAN: Okay.
SHRI DEREK O'BRIEN: Thank you, Sir. | appreciate that.

No matter what we say on various parameters — GDP, consumer spending,
seven out of eight crore industries saw a contraction in output, etc., — and | am
not so good in different languages. But, the hon. Prime Minister, in Houston, gave
us that, basically, everything is well in India and he said it so articulately in 6-7
different languages — All is well. But, why should the hon. Prime Minister listen
to any of us?

My appeal today is this. | would like to bring to your notice a very nice public
statement made earlier. It says, 'Economy is in trouble, youth want jobs, devote more
time to economics not to petty politics, please focus on the job at hand." My request,
through you, Sir, to the hon. Prime Minister is to take heed of this advice given to
all of us by the former Chief Minister of Gujarat in November, 2013. Self-advice is
always the best advice. Thank you.

3 T gHTer gAT ([STR U<wN): SU[HIURT Sfl, #§ AUl AWRT § fF e gy
dien & fofg srawr faar &1 ¥8f 9gd € #Wew@yul 4ge W g9l 8 @ § SR
W AFAM T B YR Y SHH! g @] BN, W Aded P WY <xF I8 B,
s AIH! 39 910 B T MM & & wFg uifciarie 9 8 Maass M|
EAR Qaadl ol o, ROy A= Sl o, oX& AFST S 7 39 W gl &,
@l A W B3 I FE W T SR H U IMUdl {B Il & A dAdg W
ol g, W H MG 7deld o1 919 Pbel dedr g1 sad @iy doubt TET € f
RS Bl o9 # WFRd WSS &, $9®! df WRGR AM I8l €, oAfb <l
IR €, S9®1 odx 989 8 8l ® b gaa =8l dfew gam €1 < o
fewd e 3@ 2, 9% W g1 99R # N e €, WReR F1 Sigwd! IR1 e
& Y81 €, revenue targets GX &l 8 ¥ €| ¥ PEl dxd o b <o TEl b
99 | I8 A 9gd MR g1 B9 Ie €, el A g8 § b O R @l
sel ARl &, 98 o) ge ol &, R ®H @ emel ARl &) 98 v e
St § iR o <9 @t mAe AR €, 99 <9 @ W IERs 9 e 941 A8
AhdT 8, wifd priorities e =T 81 U7 & € 5 mAfEat | &2 gEAR ANt
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3.00 p.m.

Bl AESH! AMBY, $H < B AMeHl AT AR W FO YaAPR, AR, I8 dl
e muradTa B Rerfd fowrs s W& €1 W Hid W d WRAR Bl BH A
FH WHR B A2Y & 8, 89 W & A W Ugd gb §, §B bdAd Tad
8 T, Tl MmN, 9d o faex, 9RT uifedar feey T IR W gel, o
T 39 S BT IR F 9N Mda AWl WX, oSl Bl Ig € 6 oR ' ol
NI B B 1) PSR I T | = | a1 e B ) B e | e D L T
TIR ¥ & @ el &, @ & 89R SU &1 B HRAl d1fev |

TAR ST el delgR ARA! Sff 9o w3 §¢ o, S 99 @ WieR e
AT JH THI 9 BAM WM gY ¥, Al I ANl A qUA B o fF W
emergency & Bofld § ¥, 89X U @M & fav A €Y R, Tell, |99 @
PR TP (&7 [UAR B | AR, I QR QW A SABT AT [pAr ol

SuwHrene (3ft &b, FRE) Ao §Y

3T & BIelld 8H warrant @< Y2 © b AR U 39 caliber &1, 9
character @1, S 3TRUl &7 B UH FdT ol BT, Wil 8HPI 3R A d&xX el
PR of AN BH @M SRR P X% off Y& & 3fR |d AN apprehend @R ¥
g1 B aeHl =X Y& 8, Afbd dleM Bl B3 AR AEl ¥ I8 Al g8Id 872
Ig Pl <8I ¥ P ' WerR oxa B IR 8 € 6 RN ' A e
U MR @ RGO I2 &, STEl W point of no return 3 AT ¥

W, # 9 ug @ ol o < # et & o9gd @ &) % fraw 9
sefaraRen & e @ % AWNIGI 7 WM W 8 W & 4 BN dIfRy,
J8l AR i wg @& € fF 3® 47 w¥c 21 98 P Ind-Ra THE
ol ¥, R ol & orgeR # 39 famm € # 'The Hindu' % dg & el
dfeed i1 gasl Uoidlsl €, 9 a1 &1 € f& this is something around 3.2 per

cent. This is point of no return. 3MREX &9 RN TEd 2 TR daaRl 4 H&l &
TARY demand @S B T, IR WH B T, AIGRAT @A B @ €, B AN
AR S Y& g1 S data WS T IET ©, S99 data Pl ob] HATdl Ul B @
€1 89 o € 6 g gfar # trade war ¥e YET €1 SWe implications BT,
WifT I8 ugel Al A1 g QX gl & SR Hal A8, R $Y @l REI?
S primary sector e, S agriculture area o, S U reserve funds B o1
fegwam # ot wdf # U7 et &, PREE 4 U1 T8 g g I' wdl 9
fea o west # omlt 2 olR weRl ¥ fda o) geg wgad g1 ' W
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EIER CaEE

ARl BT S fHar 8, S9SN BWR UM &l # gSl &1 i ou @
T 7, Wi 8 W gl @Fb # osavings @ B g@l § 3R AR B UH
negative budgeting ¥ ST Ug BT €1 S9¢ U Wd &xA & o U &
W e e §, Wil I 8 @ € R SW gS g S W enterprises €, ¥
fedt # e 2 &1 ol W uu HAl S 9t 99 SIRSIR ¥ del o1 b
B AR AEAY enterprises SF, Hol oFl, I9H ¥ W 9gd A collapse Y € IR
AHRAT @ B T &1 W < @l Sf ga1 @ 9 fh a9 Wm w
unorganised sector ¥ job el BT o, FEH, AW HEREAW! TRb IARY o 3w
EART unorganised sector HEl 8?7 &H U9 3MUdb AT WS &, MU AR Acg ol
IR Ry 8 S99 39 <91 &1 & Fodlad 8, a3 98} . ol g,
ARG BB 3T 59 oIl bl fe@rsy|

#sH, # Sl 91 HEA1 ATEA §, 98 IE & (b P A IR WHET ATE § B
AT U @ uEEd §1 S BH Pel W) HeW ]I Siel QW €, the issue
has been flagged now f& <iI Global Hunger Index &, SH% AR @RI &I
STl TH 8 s & 3R 89 &N 1024 F8R TR 37 7T &1 3o Aurd g5
JER T, UIfhM 899 d8dR &, Y 99 d8d} &l 9 o ® &
U& serious reconsideration @ STHRd US s 7, foI®! g Q@A UL

@R, market # slump €, demand HH BS T # U= fearm @A g &
MRS, S UH g SN 8, SN EaR # forar of, sRgaR # a8 @R
BUl off fF PR WIS # insecurity 231, violence I27M, unpredictability I27M,
dl 3M9 market BT FHIGT &I UG | BH IMUB] Hdel IFME &A1 aed & fo
FHEN W IMUHT fPy dR R @A @ Swxd §, dfd peace I, stability ¥
R ®1E W divisive force fRged™ # T o Uigl ..(WWT @i H)...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): You have one more

minute.
SHRI RAVI PRAKASH VERMA: Sir, | am concluding.
THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Your time is over.

SHRI RAVI PRAKASH VERMA: Sir, please give me two minutes. | will finish.

...(Interruptions)... This is a very important debate.

W, N IR ER & I & @ d¢ 21 Th Ufq9d mEel & I 73
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gioera Yol Redsd 1 €1 3l # U fda@ uel o - 'The God Market, g 4t
39 Ufew| oRgd ATH-AT% HE I8 © ..

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.

ot I ymrer g9 S-S (O @1 gdieRur ge, d9-99 religious dogma
A 9| SHPT relation €, SHd WY initiative ¥ IR IS B TH AT Bl
WA E B W), H FE aear § P oS g ¥® I @ Rd © &
IS AT BAR QY A WRT ZI § IR BF W Ad AL W I T FAR SN
A B T g1 iy ARt § gony AexerEl o E 2 iR S 39 BIE Bd
T8l Tedl ¥l S ®M 9 I8 ¥, 98 dd & & gl (9T B 6. W),
MRER # # PBael a1 & HBA ARl & ..(AHT di =HA)...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude. Please
conclude. Please.

SHRI RAVI PRAKASH VERMA: Sir, the last point. # Paal ST & HE
arEedl § & @ o e smudete @l Refd € 39 9 @ o Ryarss
FHRY|I IR @GR wifdai e wd I SR T W BT R A e} e
P WA PN g N © [ IE 9gd O]l ©l R BH AN 3T Al el
S, A1 I§ SMERT 9gd e}l 8 Q| g9 &l @ a5 we have reached a point
of no return. &Y 8Tl # EH&I AW q9 PX Al ®, A |

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Dr. K. Keshava Rao.

...(Interruptions)...

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I think, we must increase the
time keeping in mind the mood of the House. We hardly discuss the public issues.
This is one of the important issues that we are discussing. My appeal to you would
be, let us increase the time, and we can talk to the Chairman also, if necessary,

because that is the mood of the House.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): | suggest that you can
talk to Chairman first.

SHRI ANAND SHARMA: We understand your constraints. But we want to
put this on record. In the last Session also, the notices that we had given —the

main Oppositions parties — none of the subject was taken up; some other subjects.
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Fine. It did not come from the Opposition. This is the only one. We are grateful to
the Chairman, we are grateful that on this, the Government has agreed. But, at the
same time, this House historically has, on important matters, discussed for six hours,
eight hours. So, why not this subject? When we cooperate with the Government...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Mr. Anand Sharma, you

please go and discuss with the Chairman. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, the Minister of Parliamentary Affairs is here.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Discuss with the

Chairman.
SHRI ANAND SHARMA: Sir, the Minister is here. ...(Interruptions)...

DR. K. KESHAVA RAOQO: Sir, the Minister of Parliamentary Affairs is here.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Take the Minister and go
and discuss with the Chairman.

SHRI ANAND SHARMA: Sir, we went to the hon. Chairman, and he agreed.
He agreed to increase it to four hours. But then the hon. Deputy Chairman
announced that those four hours will include the hon. Minister's reply and the
Special Mentions. So, we hardly got anything what we should have got.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please, please.
Dr. Keshava Rao.

DR. K. KESHAVA RAO: Sir, as | was asking for more time, but now that |
don't have a time, | must restrict myself to time limit. | have already discarded three
pages out of it because the difficulty of a man coming next to many is, by that
time, all the statistics are told. We certainly don't want it to be some kind of a
political debate at all, political discourse as Ashwiniji said. We will make it purely
‘economies’, nothing but economics. But you must also understand that, when | say,
‘economies’, it is statistics, it is facts and figures, not sentiments. | can understand
your observation with 2008; the beginning of all these things that had gone down.
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But in 2008, we did not close any industries at all nor did we send the people out.
In 2009, we recouped in two years while the world did not do it. Anyhow; I am
not holding a brief on behalf of the UPA today.

Sir, as | said, with the Finance Minister known to us so well, we don't want
to indulge in politics today. But, at the same time, we must understand that politics
is not abstract. It is political economy. We have to bring in the social aspects of
economics so that we understand things better.

Sir, 1 would like to say that everybody is agreeing that there is a slowdown. |
would not have agreed, at least, for the sake of our Finance Minister and think
that it is cyclical slowdown and within few years, we will recoup and we will do
better. But the consistent slowdown that is there for the last eight quarters, tells
me that if | am wrong, and it is nothing but slowdown which everybody is saying

agreeing.

Sir, the Government has also perhaps thought that it is not that serious for
them since slowdown will come down soon. As Derekji said, there is nothing like
that everybody is suffering. Because somebody is making 125 times more income. |
tell you what has happened is that today the income of ten per cent of people has
increased by 63 per cent while the income of 90 per cent of people has gone down
minus four. That is what Derekji indirectly told us. Sir, since | am not going in to
statistics, | have to jump from figure to figure here. Sir, Anandji raised a big issue
that whether it is the working that is going wrong or is it the very policy
formulations that are made wrong. 30 I @Y & HE-A IF ®&T g2 W

view ¥ wige fAfRex o §uic § Ud  very progressive legislation @ 9,
levying a surcharge on the super-rich. For no reason, or for reasons better known
to their own Government and their own Prime Minister, or our Prime Minister, it has
been withdrawn. At what time and at what stage, when a slew of new measures
were being undertaken to help the supply side of the economy? When you are
thinking of the supply side of the economy on the one side and bringing down
the tax on the super-rich on the other. something is wrong. It was not convincing

to me and | was not able to come to terms with it.

Sir, please bear with me while | read out a couple of figures as | have skipped
all other statistics. There are a few things which are not there. While 1 am not
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holding a brief for the UPA as | said we find a slowdown in investments during
the NDA regime, which has fallen to 26 per cent from 30 per cent in the UPA. |
say this because you always talk about UPA. That is their style of talking. Now,
farm growth fell to less than three per cent from over four per cent in UPA. A
year-on-year comparison of agricultural growth using quarterly data shows a marked
decline since 2016-17. You could have done better, but the poor monsoons have
affected farm growth. We understand that but what did you do for that? What kind
of corrective measures did you bring forth in the Budget? In the Budget, you totally
forgot the issue and spending increased only by 1.7 per cent in 2014 and 1.5 per
cent in 2015-16. Although the decrease was right before you, you could not correct
it in the Budget.

Sir, all Members here are more worried about rural distress today. Shri Anand
Sharma talked about agricultural growth but did not elaborate it. It has come down
to such a level that even talking about it has become some kind of a sham on our
part. We have to hang our heads in shame because it has come down to just 1.2
per cent now from four per cent. It is true that in the initial years of the NDA, we
had....

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Your time is over.

DR. K. KESHAVA RAO: Sir, | am talking about farm distress. Farm prices
remained worse as in the last few years. | am trying to quote Mr. Derek and others
here to say that today the society is divided in such a way that the top-most ten
people enjoy a higher rate of increase only as against the...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.
DR. K. KESHAVA RAO: | have to conclude, Sir. I can't go on!

Let me come to PM Kisan Samman Nidhi Yojana. 70 per cent of the people
have not yet got their fourth installments from August to November. Now, this is
what exactly farm distress is.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): You have already taken

two minutes more. Please conclude.

DR. K. KESHAVA RAQO: Sir, the time given to me was six minutes.
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THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): It was four minutes.
You have taken six minutes.

DR. K. KESHAVA RAO: Sir, if you had told me that it is just four minutes, |

wouldn't have even spoken. It is not necessary.
THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.

DR. K. KESHAVA RAOQO: If four minutes is all that somebody gets for
discussing the state of the economy, and that is exactly what is happening, then
we would not speak. Let those who are getting more time speak; BJP Members

could speak. You would get, at least, one side of the story if not the other side.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): You would have to talk

about that to the hon. Chairman. Please conclude now.

DR. K. KESHAVA RAO: Sir, then, |1 would not go any further because there
are many figures here. Let me say one thing. Nobody would wish a bad economy
and not a fight till the end. Nobody is saying 'no'. The hon. Member here said,
five trillion economy. We say, very good; we wish that could happen, but let me
tell you — even the last time | repeated the same thing— GDP increase is not that
all matters. We had a higher GDP in the initial years and yet, jobs were coming
down. So, don't compare the GDP with jobs. What exactly is the economy? Talking
about the four fundamentals of economy, investment has come down, jobs have
not come, prices have not come down and private investment has not come because
of less savings. So, these are the kinds of things we have suffered. Since you are
forcing me to close, | do that, with the firm view that | had always wished that our
economy did good, but we could not do it. Let us do it through progressive
measures that you had earlier initiated which made us all happy for some time.
...(Interruptions)... | won't say it policy paralysis, but policy fallacies.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please sit down.

...(Interruptions)... | am calling the next speaker.

SHRI ELAMARAM KAREEM (Kerala): Sir, our economy is in deep crisis. This

is not a cyclical crisis, but a systemic crisis. This crisis is of the system of capitalism.
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Our GDP growth is at the lowest level; agricultural production is going down; IIP
is going down; construction industry is going down and all our economic growth
sectors are going down. Unemployment figure is at the highest level in the last
five decades. Automobile industry which is giving employment to 4 crore workers,
which is contributing at 7.5 per cent to country's GDP and 49 per cent to the
manufacturing GDP, is also in deep crisis. About ten lakh employees are sacked
from this sector. My colleague, Shri K.J. Alphons, from Kerala knows that MRF
Company and Apollo Tyres, both in Kerala, are in deep crisis due to the crisis in
the automobile sector. Not only is the automobile manufacturing sector, but also
the components manufacturing industry is in deep crisis. This crisis in the Indian
economy stems from a sharp contraction in domestic demand. This is because people
have very little or no purchasing power in their hands. Unless demand grows, the
industrial and manufacturing sector, which is now under recession, cannot revive.
For domestic demand to grow, what is required is a big dose of public investment
to build our much needed infrastructure. This, in turn, will generate a significant
rise in employment and put purchasing power in the hands of people. When this
money is spent, country's manufacturing and industrial sector would begin reviving.
Instead of doing this, the Government is giving further concessions to the rich with
whopping tax cuts and facilities to increase their wealth. However, this is precisely
the direction of the Government's announcement declaring that these are meant for
reviving the economy. This Government has provided concession to the tune of
Z70,000 crore to the realty housing sector and for export promotion. People are not
buying houses today simply because they have no money. In a situation of global
economic recession, how can we expect growth in export? On top of this, the
Government has recently announced a slew of further concessions, including big
tax cuts to the corporates and Foreign Institutional Investors. This is to the tune
of 1,45,000 crore. With this money, how can you stimulate the market of our
country? After the neo-liberal policies, what happens in the industrial sector is that
the structure of working class has collapsed. Permanent employment is reducing,
contractual workers and daily-wage employees are increasing, trade unions are
weakening, collective bargaining is weakening and, due to that, the created wealth
is accumulating in few hands. India has become the biggest country with uneven
economic growth. Because of that, the workers, who constitute a major portion of

the population, have no money to purchase the commodities.
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THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.

...(Interruptions)...

SHRI ELAMARAM KAREEM: Even Parle and Britannia Biscuit companies say
that they cannot sell their products. Textile companies say that they cannot sell

their products. To find a solution for this economic problem,... ... (Interruptions)...
THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.

SHRI ELAMARAM KAREEM: You have to take a policy decision to increase
the purchasing power of the people, to divert the money into the hands of these

people. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.

SHRI ELAMARAM KAREEM: In such a way, we can find a solution for this

£conomic crisis.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Mr. Vice-Chairman, Sir, the basic
problem here is not the economy. The basic problem is that this Government's
priority is not development. Their priority is something else. That is shown in all
these things. Their priority is not the development. Their priority is to change this
country into a different country, not economically. The hon. Finance Minister, while
delivering her Budget speech, made a comment on the increase in the tax structure.
She said, "Due to slew of efforts taken by our Government, the direct tax revenue
has significantly increased over the past couple of years. It has increased by over
78 per cent, from 36.38 lakh crore in the financial year 2013-14 to around ¥ 11.37
lakh crore in the financial year 2018-19." They are giving a rosy picture. My dear
friend, hon. Ashwini Vaishnaw, was giving a rosy picture. All these pictures are given
to the public. But, the real facts are hidden. The NSSO Survey on employment was
not made public. More than two hundred economists have written a letter to the
hon. Prime Minister, for the release of this NSSO Survey on domestic consumption
but the Government is not willing to release it because they know what is there.
The people should not find out what is there. If the priority is development, this
Government would not have gone to the extent of selling all their PSUs. The hon.
Minister of Petroleum had made a statement that the Government is not for selling

petrol. Sir, we have seen in the past 50 to 60 years, the PSUs have been the
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backbone of the economic development in this country. Now, most of the PSUs,
which are profit making, are being sold to outsiders. And, this Government is the
biggest retail trader in the world today. The only thing they are waiting for is to
attach this Government with the Amazon or the Flipkart online agencies. They want
to sell off everything. Then, how can you create employment? This is the pride of
India. 'Made in India' is the pride of India not 'Make in India'. 'Made in India' is
the pride of India. We can boast, this is made in India. So, when you have made
in India with you, you want to sell everything. About the financial management, |
mentioned about the rosy picture, which hon. Finance Minister was reading in her
Budget speech. But what has happened now? The Fifteenth Finance Commission's
Terms of Reference was amended. That too after the Finance Commission Chairman's
meeting with all the Chief Ministers, the leaders of all the opposition parties in each
State, fixing a quantum to be shared with the States, and finalizing and giving the
report to the Government. The Central Government wants to take away some portion
for their Defence expenditure. Why should the States bear the cost of Defence when
Defence is the subject of the Central Government in the Constitution? That is one
failure. There are many failures. ¥1.76 lakh crores are taken from the Reserve Bank.
So, this Government is looking for money, going around for money. Is this good
management? This is all because this Government's priority is not development. It
is something else. The priority is religion or anything else, definitely not
development. If the Government changes its mind and come to the development
and prioritize development, keep development as their priority, this would go.
Otherwise, we will further suffer, The NITI Aayog itself has said that in the next
quarter, the GDP will go further down. In this quarter, it has gone down. In the
next quarter, the GDP will go further down. It has been stated by NITI Aayog itself.
All the Government agencies are warning the Government about the real situation,
but the Government does not want to understand this, read this and correct
themselves. With these words, | thank you, Sir.

SHRI K.T.S. TULSI (Nominated): Sir, | hope entertaining views, as | do, with
regard to Indian economy which are at variance with my worthy opponents in the
Government will not be considered disrespectful to them. | believe that if we don't
look at the reality in the eye, if we don't acknowledge the reality, we are not going
to find any solution. So, it is important for us to be able to see what it means.
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Seventy-eight of the largest companies in the country are facing dissolution. Twenty
have already been declared insolvent. The debt of these companies was to the tune
of ¥1,40,000 crores.

It is my submission that the present state of the economy is because of the
unwise step of demonetization. If we look at the reality, today, 60 per cent of the
manufacturing orders have dried up. They have all dried up post-demonetization and
post-GST. The foreign investors are leaving our market in droves. The rupee has
plunged to 71.7 to a dollar, as against 65 on 31st March, 2019. According to the
Economic Survey for the year 2018-19, the growth rate was reported to be 6.8 per
cent, which is lower than the average rate of 7.5 per cent. There is low agricultural
growth, low food inflation. Farmers produce less and spend less and there is an
overall dip in the economic activity. Government data itself shows that the value of
farm produce, at constant prices, grew at 15 per cent in the past five years, as
compared to 23 per cent in the five years before that. The latest price trends show
that the market prices are lower than the inflation-adjusted prices. Market prices in
the mandis seem to be significantly lower than the Minimum Support Price that is
fixed. The Index of industrial production, which recorded the growth rate of 8 per
cent in May, 2016, fell sharply to 1.7 per cent in May, 2017. The trade deficit was
8.1 billion dollars in June of 2016. It has increased to a whopping 12.95 billion
dollars in June, 2017. Even countries like Bangladesh have reported the export growth
rate of 26.54 per cent in July, the exports in the readymade garment sector, whereas
India's export growth trend has slowed down to 3.94 per cent from 4.39 per cent in
June, 2017.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.

SHRI K.T.S. TULSI: Export in gems and jewellery has reduced by 23 per cent
in July. I just want to submit that India Today of May, 2019, has reported that at
least 30 crore people have been direct or indirect victims of demonetization. Of
these, 22 crores are in agriculture, 4.5 crore are in textiles, 5.2 crore are in real estate

and about 40 lakh in telecom.

THE VICE CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude. Your

time is over.
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SHRI K.T.S. TULSI: Another 46 crore are in gems and jewellery and 20 lakh in
rubbers and plastics. If this is not the critically ill health of Indian economy, then

what is it?

THE VICE CHAIRMAN (SHRI T.K. RANGARAJAN): The time for discussion

is already agreed in the Business Advisory Committee. So, we have to follow that.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, there are three causative
factors which contribute to the slowdown of the Indian economy. The first one is
the non-performing assets during UPA regime, the rampant corruption during the
UPA regime and no reforms during second UPA regime. Sir, the banking crisis which
we see today is as a result of large number of loans that were given during the
year 2006 and 2008, when UPA was in power. The public sector banks are to be
blamed for the bad loan problem today. This act of reckless lending during the UPA
regime is a very clear indication of crony capitalism, absolutely no fear of
consequences and lack of sensitivity towards the poor and the down trodden and
account holders who have put their hard earned money in the banks. The second
point is about the corruption. Sir, during the regime of UPA 1 and UPA 2, there
was massive corruption at the top level. There were scams in allotment of spectrum,
coal mines, contracts and what not. There was absolutely no accountability for the
loss caused to the Indian economy. The third point which I would like to highlight
is that there were no reforms in the economy during UPA 1 and UPA 2. For example,
whether it is insolvency resolution which was slow, there was no focus on the
digitalization of payments; there were no steps towards the implementation of GST,
though they had initiated it; no action was taken on black money and benami
transactions. These three are the causative forces which contributed to the slowdown
of Indian economy. Sir, now, | want to ask, is the present Government doing
enough? | understand the growth estimates of India have been revised downwards
in the recent past, and this is definitely a cause of concern. This is only because
of several changes that are taking place in the economy of the country which are
essential and the economy is adjusting towards the change. Sir, | emphasise that
these changes are very much necessary due to the inactivity and total disregard of
the economy during UPA 1 and UPA 2. The growth during UPA 1 and UPA 2 was
only because of the cash economy which bloated the GDP numbers. Sir, we must
also look at the growth of India from the global perspective, the world economy is
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also stagnant. At the end, | would like to say in a technical sense that we are not
in a slowdown, it is just a bit slowing down of growth, which | am sure the
Government will address and there is absolutely no need to spread pessimism which
the opposition is doing about the Indian economy. It will further affect the

reputation of India as a growing country. Thank you very much.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Mr. Vice-Chairman, Sir, | am
really thankful to you for giving me the opportunity. Many speakers have spoken
at length about the Indian economy, the cyclical or structural slowdown and
recession. All these terms are applicable to the world, all these are applicable to
whole of India but it is not applicable to the State of Tamil Nadu. | humbly submit
that the average rate of India's growth is 6.1 per cent but in case of Tamil Nadu.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): It is a separate island.

...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: What steps have been taken by us must
be taken by the Government. What is wrong in it? It is the Council of States. Sir,
the growth rate in the State of Tamil Nadu is 8.1 per cent. It is at number one and
it is two per cent above the national growth rate. It is because of the steps taken
by Amma that we have been able to continuously progress. So, recession,-
slowdown, cyclical or structural, all these terms are not applicable to the State of
Tamil Nadu. We are a performing State. We are getting prize from the Central
Government as number one State in the field of agriculture, in the field of health

and also in the field of maintenance of law and order. This is to be noted.
SHRI B.K. HARIPRASAD: You are better than Gujarat model.

SHRI A. NAVANEETHAKRISHNAN: That is your view. | am making my humble

submission. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please address the Chair.

SHRI A. NAVANEETHAKRISHNAN: Now, many times, | have spoken about
our medical students. ...(Interruptions)... | stand corrected. The growth rate last year

was 8.79 per cent. Anyway, it is exceeding 8 per cent.
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Our medical students are performing very well. Our hon. Prime Minister has
acknowledged that fact. Now, for this year alone, 9 medical colleges have been
sanctioned. The contribution to be made by the Central Government is ¥ 1,755 crores.
So, | thank our hon. Prime Minister. Already the State of Tamil Nadu is having very
good infrastructure and talent in the field of medicine. We are giving medical facilities
at affordable cost and we are providing quality treatment. Our students are best
students. Even in London, there are many hostels, which are called Stanley Hostel,
Kilpauk Hostel, MMC Hostel. That is why we are fighting for this cause.

DR. K. KESHAVA RAO: Thank the Finance Minister also.

SHRI A. NAVANEETHAKRISHNAN: Yes, she is from our State. | really thank
her. She belongs to Tamil Nadu and | have to thank her. I would like to quote
Thiruvalluvar, "Nandri Marappadhu Nandrandru, Nandralladhu Andre Marappadhu
Nandru." We are thankful to hon. Prime Minister as well as the hon. Finance Minister.
Now, with regard to my humble submission, the rural agricultural economy is
depending on water and natural forces. People are talking about structural or cyclical
slowdown but | am not able to comprehend it because we only know how to pledge
the gold jewels and immediately raise the funds. So, whatever happens in villages,
whether it is child birth, whether it is marriage, whether it is death or any
hospitalization or other event, only crowd-funding is in place. Of course, | thank
our hon. Prime Minister for launching the Jan Dhan Yojana. It increased the
awareness amongst the rural people and many accounts have been opened by them.
Earlier, people in the rural areas were having some aversions to approach the banks.
So many formalities were required to be fulfilled for opening an account. Now,
account can be opened without any difficulty. Now, many villagers have made
banking a habit. So, I thank the hon. Prime Minister.

One senior colleague was telling that sixty per cent of the population of India
is dependent on agriculture. In the last Budget, our hon. Prime Minister talked about
zero-Budget farming, which is being encouraged by the Central Government. Now,
my humble submission is that sufficient allocation should be made in the Budget.
Without funds, nothing moves on. So, zero-Budget farming is a good principle and
it must be adopted by every Indian agriculturist. | very humbly request our hon.
Finance Minister to allocate more funds for Zero Budget Farming. | am again and
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again saying this that the concept of NPAs should not be made applicable to the
agricultural loans and the educational loans. In the banking sector, all the banks
are suffering from NPAs. Two days back, our hon. Finance Minister chaired a bank
function. The name of the bank is City Union Bank which is headquartered at
Kumbakonam. It has a good culture. It follows good practices. In mid-size banks, it
stands number one. In its history of 116 years, there was no strike. Its NPA rate is
either very negligible or minimum. They follow good practices. At my request, the
Chairman of the Bank, Mr. Kamakodi, opened a bank in the village which | adopted
in Thanjavur District. Certain banks are having a good policy which they are
practising properly and that is how they are serving the rural agricultural people.
There is no doubt about it. But what is worrying me is that in Thanjavur District,
you open any newspaper, you will find ‘auction of gold jewels'. It is hurting us.
The people are not able to redeem their gold jewels. Agriculture must be supported.
Other fields also should be supported. But more support must be given to

agriculture.

Once again, | thank hon. Prime Minister and hon. Finance Minister for
sanctioning nine medical colleges in a single year at the cost of 31,755 crore. Thank

you, Sir.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Shri Digvijaya Singh. Your
party has two speakers. That means Shri Jairam Ramesh is also there. For both of

you, there are only five minutes. Try to adjust.
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THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Only two minutes are left.

SHRI DIGVIJAYA SINGH: Sir, | have just started. | have very important things
to say. | want to raise the issue of public sector enterprises, which are being sold
out. I will give you an example of Life Insurance Corporation. In 2014, the Life
Insurance Corporation had 33 crore policyholdeZ In five years, number of
policyholders has come down to 29 crore. In 2014, there were 13 lakh LIC agents.
It has come down to 11 lakh agents. Endowment policyholders were getting a bonus
of T78 per thousand; it has been brought down to I51 per thousand. Life policy
holders were getting a bonus of 102 per thousand; it has come down to %72 per
thousand. Interest on policy loan has gone up by one-and-a-half per cent, from
nine per cent to 10.5 per cent. And on delayed payment of premium, they are
charging 18% GST also.

Sir, they are taking away the reserves. From LIC, a sum of ¥11,00,000 crore
has been diverted. They have given 315,000 crore to Railways with a moratorium of
five years. Who are the losers? It is the policyholders. At the same time, they forced
IRDA to exempt investment in IDBI which was having 23 per cent NPA. They forced
LIC to buy 51 per cent of its equity. What has happened? Its share has come down
from T74 to ¥34. Who are the losers? It is the policyholders. Again, an amount of
%25,000 crore has been given to real estate. They are dipping into the reserves of
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LIC which is the savings of crores of policyholders. They have taken the money
from RBI also. Now, what | want to say and the point that | want to make is that
purchasing power has to be given in the hands of the common man. If the
purchasing power has to be given, we have to consider what our Nobel Prize winner,
Shri Abhijit Banerjee, has suggested. He suggested a basic universal income for
every family in this country. If you give that family an amount of ¥6,000 per month,
it gives them a purchasing power and that will drive the economy. | had a lot of
other things to say, but now, | would like to conclude. # #==ir #=ft <t & 84
| P Al AEdl g B YR S« P oRfadRel faws @ 8, oM 39 IR A
QAT f& TAT @1 81 R8T 87 AR 39 o @I Sl Jo IMUR B[ 8, I8 UldD
AdeR BT BT ¥, SADI MY RGN HH Hd gl T £ T BIg W FH <@
WISy, qiddl <@ Sy, I8 W TP oele 9§ b ufde ddexr de @l
ged fTedt S @ § 3R Usde ¥ae} de9 & RO dgd @ o @ 2|
3 #, H oUW TAM B HEM [F MUS UNT T JH B bl WA A g
AT fag w3 S, @® 9 @ @€ § f% Mr. Prime Minister has developed the

expertise of fixing the people,- he doesn't have the expertise to fix the economy.

Let him take the advice of Dr. Manmohan Singh. Thank you.

SHRI SURESH PRABHU (Andhra Pradesh): Sir, it seems the discussion that is
going on in the House has a context. | heard so many words called 'slowdown'.
Where does the 'slowdown' come from? It is because in the first five years of Prime
Minister Narendra Modi, the growth rate of economy was 7.5 per cent. So, obviously,
when you have such a high growth of 7.5 per cent for a consecutive period of five
years, you would like to compare that with today's situation and then try to form
your own assessment. | would like to put this issue into perspective. All over the
world, what is happening? Sir, IMF has already said that growth in 2019 is lower
from 3.6 per cent in the previous year. UNCTAD which talks about trade has already
downgraded the forecast from 3 per cent to 2.3 per cent for the current year. If we
take the largest economies of the world, the U.S.A, which is the largest economy
of the world, is now witnessing a phenomenon of negative yield spread. Dr.
Manmohan Singh would tell you what it means. It is a signal for a recession to
come. The second largest economy, China, has already registered slowest growth in
the last probably thirty years. The European Union, group of 27, is also witnessing

very serious crisis in terms of progressing. The largest economy in European Union,
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Germany, is also probably hoping that they would have to avoid the recession.
Japan, the third largest economy, has been facing a challenge for a long time. So,
what we are saying is, thanks to Dr. Manmohan Singh, our share in 1991 was only
6.8 per cent and it has become 20.8 per cent in the exports. So, that means we are
more integrated into global economy than before. Obviously, if somebody sneezes,
you might catch cold. So, whenever there is an economic slowdown globally,
obviously, India cannot be immune from it and would be affected by it. Therefore,
it has a context; so, we must keep in mind and then try to form our own judgement.
But, Sir, one must keep in mind that the common man really faces the biggest
challenge in terms of inflation. Price rise is probably the worst. If somebody who
has suffered, it is the common man. | am happy to see that inflation now is only
3.4 per cent, which is much below the targeted rate of even Reserve Bank of India
which is four per cent. Who is benefitting? It is the common man. The purchasing
power, that you talked, gets consumed. When the price rise happens, the effective
purchasing power in the hands of the people goes down. Therefore action against
inflation is the best promise and insulation that we provide to them. Somebody was
saying that India is not getting enough investment. Sir, the Foreign Direct Investment
in 2018-19 was 30.7 billion dollars. 1 was also looking after it. And 2017-18, was
also in the similar region. So, that means that India is getting investment from foreign
countries. Already, we are the third-largest economy in PPP. Despite so many
challenges, 1 would say our fiscal situation is still quite robust. The fiscal deficit is
also manageable. It is Fiscal Responsibility Budget Management Act (FRBM), which
we passed in this House. We are actually trying to follow it in spirit. The earlier
Governments used to always flout it by saying that they want to postpone the
commitment under the FRBM by a few more years. The public debt to GDP ratio is
also far better than it was. In the last few years, to address some of the challenges
that we are facing, so many measures have been taken. | would like to highlight
one of them which is Ease of doing Business. Also, somebody was saying that we
have some problem. Not to foreget the foreign exchange reserves today are the
highest in terms of 448 billion dollars.

Sir, there are legacy issues. | am very happy that my dear friend and my
colleague Shri Derek talked about it. He reminded us what the economic situation
in 2013 was. | am happy that you gave a perspective to this whole debate. You
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said that in 2013 the situation was so grim that the then Chief Minister of Gujarat
had to say, 'the challenges faced by economy'. You actually provided a perspective
because the economic challenge that was prevailing in 2013-14 was the challenge
as part of our legacy issues. What was the legacy? We are facing some legacy
challenges. One of the legacy is in telecom. | do not want to say why it happened,
what happened but telecom has been a challenge, not just today. It has been going
on for years. This Government has actually tried to address that challenge, catch
the bull by the horns and tried to work on it. Banking has been a perennial problem.
The way the banking system had been run over a period of time has caused this

problem.

So, today, we are trying to address this challenge and trying to work on that.
Another one is lack of competitiveness. | think this has always been an issue that
we had to address, and today we are trying to address it. We are trying to address
the entrepreneurship of India. So, many issues, that we are facing today, are also
part of a legacy which is long-drawn and we have to address it. This is a
continuous process. We are working on it.

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIAITON;
AND THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI HARDEEP SINGH PURI): Civil Aviaiton.

SHRI SURESH PRABHU: Civil Aviation, | will just come to that. Actually, it is
part of the prescription that when you go to a doctor, Dr. Manmohan Singh, the
doctor of economics, he will tell you what needs to be done. So, the thing that
really needs to be done is to first identify the problems. Diagnosis is far more
important than what you really need to solve. The CapEx which has been one of
the biggest problems, and we had to put money into CapEx. So, actually, now, we
will be putting in funds of ten lakh crores of rupees into the capital expenditure in
the next five years' time. We are trying to work on increasing the demand. There
are several measures which have been taken to boost domestic demand and to create
real incomes so that purchasing powers will rise. |1 don't want to spell out all of
that. 1 am sure that the Finance Minister would give a detailed reply on that. But,
the point is, we are trying to work on it.
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Next is infrastructure, Sir, has been a perennial problem. People have been
saying that we have to invest 10 per cent of our GDP into infrastructure. For how
many years have they been talking about it? It is way back from 30 years. Today,
first time, we are putting money into infrastructure.

Sir, civil aviation is the shining example. We have become the third largest
aviation market in the world in the course of the last few years. Thanks to the
Prime Minister's initiative of making sure that every common man can fly. As a result
of that, everybody can fly today who could never even aspire and could never
even imagine to fly. And, therefore, this is something which has happened. Next is
infrastructure improvement and interest rate reduction. So, this is one of the problems
that high cost of capital has always been one of the big challenges. The interest
rates are coming down and, now, | am sure that the transmission of that of
deduction of interest rate is also happening to the end borrower. So, that again will
create the purchasing power. People will buy more and that again will bring in
demand. Next is tax simplification. We have talked about GST. Isn't it is there for
many years? Every Government wanted to talk about GST. The political strength
and the leadership the Prime Minister displayed in introducing GST, and we are
talking about changes that are made into GST. The Income Tax Act..

SHRI ANAND SHARMA: Sir, the fact is...
SHRI SURESH PRABHU: Please, please. No, I am not yielding.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Sharmaji, he is not
yielding. ...(Interruptions)...

SHRI SURESH PRABHU: Did I interrupt you?

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Sharmaji, please sit down.
He is not yielding. ...(Interruptions)...

SHRI ANAND SHARMA: | am correcting a fact that the GST could not be
earlier introduced because of the opposition of the then Chief Minister of Gujarat
and the BJP. ...(Interruptions)... If the Constitutional Amendment was passed, it was
because of us. So, don't take the credit. It would have never been passed.

...(Interruptions)...
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4.00 p.m.

SHRI NARESH GUJRAL (Punjab): Your Finance Minister was not flexible at

all. ...(Interruptions)...

SHRI ANAND SHARMA: That is a separate thing. But, do not defend it.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please start the debate
again. ...(Interruptions)...

SHRI SURESH PRABHU: Sir, | am talking about third largest economy by PPP

size. Please give me some time to make my point.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Yes, you continue. You

have enough time and only Alphonsyji will lose the time.

SHRI SURESH PRABHU: Sir, tax simplification is what we are talking about.
Someone mentioned so many times, GST has been amended and GST has been
looked into. Sir, how many times the Income Tax Act, 1961 has been amended. Every
time, we amend this Income Tax Act and GST, not even two years old, we obviously
bring changes, and who is making those changes? It is not the Prime Minister, Shri
Narendra Modi, but it is all the Chief Ministers put together, their representatives,
sitting in GST Council, they are working on it. So, | think this tax simplification is
one of the important things that we are trying to do it. We are working on issue of
low savings. We are trying to increase the savings rate. The savings rate can be
increased in many ways. As you know, there are household savings, corporate
savings and Government savings. So, the reduction in corporate tax rate is going
to boost a huge amount of corporate savings. This should also create investment
because people will plough back the profit and re-invest into businesses. It will
create jobs. Therefore, reduction of Corporate Tax to 25 per cent and it is a very
forward-looking measure, | thank the Finance Minister, of 15 per cent for
manufacturing companies, which will bring more manufacturers into India to boost

'Make in India" at another places.
(MR. DEPUTY CHAIRMAN in the Chair.)

Sir, | have just mentioned about ¥ 100 lakh crores of investment in the next
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year. Public sector banks had two major issues of legacy, governance and erosion
of capital, thanks to irrational lending, which now we are working on by making
recapitalization of banks. Six lakh seven crore farmers have got money in their hands,
into their bank accounts, through PM-Kisan in the course of last few months. It
means that we are really working on it in an aggressive way. Social capital is
something which will guarantee that economic growth will happen even faster. And
when we talk about economists, several economists have said that if you invest
into human capital, it will pay off economically in many other ways. Ayushman
Bharat, schemes for women, technology like UPI and digital economy, health and
education, all these will bring in huge benefits in spin-off in terms of economic
growth as we go along. Sir, geo-politics and geo-economics go hand in hand. Thanks
to our Prime Minister's very aggressive initiative, with engagements with foreign
countries, whether it is Saudi Arabia, U.A.E. or Japan, they have always been willing
to lend huge facilities to us in terms of finding out that we can get over foreign
exchange crisis whenever we come into it. The foreign policy of the hon. Prime
Minister has also helped because we are the single largest destination for remittances
in the world. Who send the remittances? They are the people from Kerala, Bengal,
U.P., Bihar, all over the country, who go and work in 50-53 degree centigrade.
Nobody cared to go and meet them, talk to them. Hon. Prime Minster met them in
Dubai, in Abu Dhabi, at many other places because they are, actually, the mainstay
of India's external sector. They send more money than what we get from FDI. But
we never cared for them and, therefore, | feel that this again will ensure that they
will feel at home and feel that they are supporting the economy, that they must
contribute more, and, therefore, over a period of time, we will also get benefit from
it. In the last few months, we have been seeing that this challenge of economic
slowdown is being addressed effectively. Thanks to so many measures that the hon.
Finance Minister announced, and | am glad to see that out of 34 such measures
that have been made, at least, 13 to 14 have already been fully implemented, and
she will give a detailed answer. 1 am not privy to that information. But what is the
effect? We are already seeing some changes. Sensex is the barometer of capital market
and nobody can control the capital market. Capital market is the reflection of what
is really happening all over the economy because that shows corporate sector
performance, that shows governance issue, that shows public finances. Sensex has
registered the highest ever number. In the last few years, it crossed the 40,000
benchmark for the first time. People talk about auto sector. Incidentally, auto sector
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is very important as it constitutes 50 per cent of our manufacturing and creates so
many jobs. So it is very important. Maruti Suzuki, the largest producer with largest
market share, has sold maximum cars in October. So we are already seeing the
changes into this. But what | am saying is, we are in very challenging times in
which India's growth potential, as it is always being articulated, is definitely going
to be 5 trillion dollars in seven-eight years, 10 trillion dollars in 15 years, but to
reach that, we need to work on structural changes, we need to work on reforms,
we need to work on improving governance, for which we need to work on public
finances, and we must encourage private investment, we must allow entrepreneurship.
All these issues are being addressed by the Government currently. | can very surely
see and understand the concerns of all my colleagues from all the sides of both
the Houses. But we must understand that our common goal is to reach there and
to reach there, obviously, sometimes, we have to take a step back only because of
so many global changes that are happening, global trends which are affecting us.
But for sure, India will be there where we are destined to be and we will certainly
reach there with the combined will of 1.3 billion people.

MR. DEPUTY CHAIRMAN: Now, Message from Lok Sabha.

MESSAGES FROM LOK SABHA

The Prohibition of Electronic Cigarettes (Production, Manufacture, Import, Export,
Transport, Sale, Distribution, Storage and Advertisement) Bill, 2019

SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Prohibition
of Electronic Cigarettes (Production, Manufacture, Import, Export, Transport, Sale,
Distribution, Storage and Advertisement) Bill, 2019, as passed by Lok Sabha
at its sitting held on the 27th November, 2019."

Sir, I lay a copy of the Bill on the Table.
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SHORT DURATION DISCUSSION
Economic situation in the country — Contd.

MR. DEPUTY CHAIRMAN: Mr. K.K. Rageshji, your party's time is over. But,

you speak for two minutes.

SHRI K.K. RAGESH (Kerala): Thank you, Sir, for giving me this opportunity
to speak. It is ridiculous that hon. Members from Treasury Benches are making
repeated rhetorical statements on economy when the economy is facing a serious
crisis. Still, responsible persons are making repeated statements that the economy
is going to achieve the target of five trillion dollars in 2025. As already explained
here, our GDP has already declined to five percentage, and all projections are saying
that it is going to further decline and it will reach less than five percentage points.
What is the impact of the economic crisis? Unemployment in our country has reached
all-time high, and last year alone, one crore jobs had been lost due to economic
crisis. What was the promise that you made, Sir? Two crore jobs will be created in
a year. But, we are witnessing every year one crore job loss in our country, and
the wages of the workers are falling drastically. We are witnessing the continuing
agrarian crisis. You have promised doubling the farmers' income, but, unfortunately,
farmers' income did not get doubled, but, at the same time, suicides of the farmers'
got doubled. Our banks are in deep crisis. What is the remedy that they are putting
forward. They are providing further concessions to the corporates to the tune of
1.45 lakh crores of rupees. Crisis is at the demand side. So, | am demanding from
the Government to increase the purchasing power of the people rather than selling
out our PSUs. BPCL is decided to be sold out; Shipping Corporation of India,
Container Corporation of India, Air India, Airports Authority of India, 28 PSUs are
listed for selling out. They are going to sell out the sovereignty of our country
also, if this is going to happen. So, I am demanding from the Government to address
the real issue. Crisis is at the demand side. So, intervene and increase the
purchasing power of the people to resolve the real issue. Thank you.

SHRI RITABRATA BANERJEE (West Bengal): Mr. Deputy Chairman, Sir, thank
you for giving me this opportunity to speak. The Union Government continues to
remain in a state of denial over the fact that the Indian economy has virtually
entered a stage of recession with the GDP growth showing a decline for over two
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quarters. This has resulted in the heaping of unprecedented burdens on the vast
majority of our people. The data released by the NSSO has shown that the consumer
spending in rural areas declined by 8.8 per cent in 2017-18 indicating a fall after
four decades and consequent rise in poverty levels. This report has now been

withdrawn by the Government over "data quality issues".

All sectors of our economy, agriculture, industry and services, have been
subject to severe slowdown. Industrial output recorded the steepest decline in eight
years. Power demand fell the most in the last twelve years. All current estimates of

GDP growth rate have shown it to fall below 5 per cent.

Unemployment levels have reached the highest in the last half a century.
Massive lay-offs and retrenchment are taking place in factories across the board,
including the IT sector.

Additionally, the Government has embarked upon a large scale privatization of
the public sector. Air India and BPCL are going to be divested by March 2020.
Another 26 PSUs will follow. This, apart from destroying India's self-reliant basis,
also benefits directly the crony capitalists. Such privatization will add to already

large scale growing unemployment in the country.

This economic recession has been caused due to a sharp decline in the
purchasing capacities of the vast majority of our people. The answer to turn around
the economy lies in providing people the capacity to purchase, thus, increasing the
levels of domestic demand which may lead to a revival of closed factories. The
Union Government has announced a package in two instalments of ¥ 2.15 lakh crores
providing tax cuts and benefits to the corporates with the hope that they will

increase their investments.

Increased investments can't revive the economy unless the people have the
capacity to buy what is produced by such new investments. As per GST's concern,
the Union Government owes the five States an amount of ¥ 9,000 crore. The
Government needs to pay the States on an immediate basis. Instead, if the 2.15
lakh crore rupees that is given as tax concessions were used for enlarging public
investment to build our much needed infrastructure, social and economic, this would
have resulted in the creation of lakhs of new jobs providing employment to our
distressed youth. Once they start spending their earnings, the domestic demand
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would have risen providing the required kick-start for an economic turnaround. Cruelly
enough, the Government has turned back two crores out of the thirteen crores who
applied for work under the MGNREGA.

However, the Government in its urge to provide greater avenues for profit-
maximisation to foreign and domestic corporate, is providing them with concessions
while further pushing the vast majority of our people into languishing misery. So, if
the Government wants to come out of the situation, | don't want to force you on
all measures, but the primary measures needs to be increasing of public investment

which will ensure employment. Thank you, Sir.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Mr. Deputy Chairman, Sir,
thank you for giving me this opportunity. Since the time given is so short, I will
not go into the various details.

HEIqd, Ifds 99 Ul 9 B @ fad g1 9 ofwel @ Rile &7 4
DI BEIGT 81 &, Rarg a1 ®ed & & St ofdes 7@ W €, S SR 9
s I W B, 9 Aidbs fhad wEl €, fhdd Tad € I8 d < 9@ @ ©
P 3 e & & a1 4 Rie § €| Sl 39 91d B © fb haA1 Afdbsr ARl g,
T AE B FHAvEd Ig € fF oo wUR W @ ue Ot Refa g1 R € fF oem
ST economic slowdown @' d1d &% I8 2| Economic slowdown actually &, T
dq 3 W T B JE R A W udm ue ®, g W "9 ' € b economic
slowdown &1 @ I W IE blame game Wl f& UPA 7 Yoo @i, I
aoE 9 YE g AT T g # oS slowdown B T €, sy gW W
slowdown @R X2 | 3T MUY Sfibs NMT| MU Ig a1y b oMy T I
8?7 39 $gl & IR H, AN S BH @M <@ 2 § & WN PSUs & 3y
TH-UH G 997 DI G PR IE &1 T B IR FT B IET 82 Iy Rt 99
I B2 I8 Jod @ e ow wiead fafex "gigar & garr & uew B osa
PSUs &I, T & dl& 9R PSUS @I, Sl sal gR&al 4 99 9 IR I ufedd
daex ¥, 9@l W Scheduled Castes, Scheduled Tribes, Other Backward Class, 7
T RordeE 8 €, Ud fixed employment &7 Ud source &Il &, SH®I 3o
AT TH B T Tl A 'H IS i T 99 of fF S East India Company U®
IR el Il off, ¥ W G @I takeover HR form om, oe s & &l
through f&am o, omel e qldi9 SeRgafeRed €, East India Company @t
TE I WR PSUs dI 3MU Sl &I & Y2 & SIdl 8l hand over &) T &, dl
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IAG G I Dy FARAI| IMUF BT F AN AR Y A I 98w gl grm |
J G g8l N IARA| 3R d IR, A Bdls ST8TSl 9ol N, d @i ar ffte
PRUNTE Tell, d Tred o dd e iR I ad df Uiidea) ol | I8 |49
7 feargs BN, oMU TR fewrss AR iR T € o'W @ fedgs el dr U
grave situation TR S S W B oM & foag, e o U= Rerfa sm wR g,
s9% g omuel g8 WERAl | A ARy UGl Add A1 F@i ddb gad
Mdem & d@r draar amfey, 7 6 oo+l oot 99 o) 3 3udh SuR St
®Sll Fgdl S 81 I8l ©, SADI 3M&T B Bl a1d BN |

3MST MG o §< 8l Iw €1 do & 07 oo N 2, @ geve <
2, 3% ¥ B Hol TE of I Tl B Hol A6l of BT ¥, A SADI TR
el fia 81 ¥ They are not getting interest from the banks. Slowly and slowly,
like NPAs, ¥ Jad I g< 8 2 & Sl da1 Qo+ o, ITHI AU 3D dad
d merge HRP, A AT B Al Sal fFAT 3R SAM b1 i1 bl fernl The
issue is why is this unemployment? 3md @wgd € f& industrial growth =& & &1
2, industrial growth JgM @ HIRT & W E1 ST/ DI WA waEl | BFN, o9
YA T8l 7 AU Py I & [P BAN PRURS <o PH BRI (ATl S
manufacturing industries €, 30 S9®I SRT & 9 2 8, MW @M manufacture
P | 7 e g manufacture HYI1? STg ®ls HSYAR BN, a9 o 9 manufacture
BT M ARY industries, one by one, have got closed down. 9 &= ®Kit oI
& €1 Uik Waex @) situation AT o f5 wW AN & U BHIT AR HH BN
Al <o # Uik & UedR RER d¢ B! o, Uik US®E B W '8 @ o),
dfed R off dixk @t oS il ot T R BN em? YNl |y BT e,
Fifes Seweio dadl Yedl o, SSEN @ WY B8 et oft, ot @ feuis 9 W@l
off| feqis Bl & oY, gOfeTy UlaR oS B XEr M| o & o UiaR sevdio
g 8 W@ g S UeRH SewiY € d 98 ' W g1 7 sdferw ¥ ' @l g
e dfaR B o alell el g1 UfaR $IF oF? 99 gS%l § & 8l ar Ul
PN o I? 9 ORI situations ®I W B, AT S unemployment €, SHdHT @
PR BT g & AN WM 2 Usges BRe, WsPes olsd AR W AR 3
S TN MEHN €, 9 WM 8 IF 2| SwHfdd 98d sl 91d §, Qe Il
RT3y ded & 5 &9 R St ) S 9@ eife aos Rare & o €|
AT SO OIMST, offps ¥ U1 fhwedr @d 8 R T 82 ..(F9T & geh)... Usr
Al B AN BT W Bl @ gl oM O W9 el #I {E T Wahd ©, MU
IGPI T THR, 94 9 S AHY, IFB Sl B QS & S dos Rafe
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#F S g1 Y et F GERl ¥ SUE 994l ofd, O YRS HB TR HT el 8
STl I I8l fearell § o dud STd Sl iR SFd F8l SfERT T8l IEdl,
AfhT 3T VAT 7 P A9 I <P, S, oise Ud 3 M AT Sl &
3R gl B SSEIW Bl FIR B @ 2

T, IMUd AEIH W AT g9 RIm a8 FE € f& U extravagance &
TN, A Td FH N IR WA FH IRE BIHA B AN g A sfear @
AET ART & 21 oMU 39 WX & <1 3f7el Ul situation 3 8 & - PR 9
SATGT worse situation 3T TG, A ®IT EMM? I &d ddb HIfSAT & WER Tl
T Wfew @ foaT 1 <7 € TS IR g | NHeT SMUF AFH (AT ARV
(T @ €. Sir, | will take one more minute. Hif$aT # fdawm YT advertisement
R &Y Al 8?7 HifSA &1 fhaar R advertise d=7 & forw faam Siar €7 &9
AT TEI E P R I # 39 e & IR § I 99 W & aR § AT HeX &
IR # ¥E fewrn S € fd g8l 991 3wt $M 8l IE1 © AR SUd 98
faq, Y 8 9’ ¥eRT< 8, d9' s AR 8, dadl I&8dT 8, offh- economic
situation &I Tl #Hifewr # T T T Hifew # wE w A s T@l =@
gRM | Hifear & fiw 98 ==l g0, S enu fe@mn @ed €1 39 ORE |9 SU &d
qe ANt B @A MY Hg I ANl B AT HEH! HY IEI? Sl TR
ameHl €, S Y@ ¥ AR @1 g, i unemployed ¥, VW AN TRE-ARE @I aactivities
# involve B v& €| 3o S §c &l Rl §, Sodl 8 8 &, extortion €l V&l
2, S UIY BRY R’ 7 SHP WY S 9ed 991 BRU ¥, 98 unemployment
21 3FR 3MY unemployment W& <&l ¥, O 39 dXg 9 Rw #ifsw &1 g
HXh AT 3R TPl BT SWHTT Bb @l BT A9 YShET AT &4 IS, Tg
Sarer fos wE 9o el (T @ EE).. S99 R OMRAT ¥ &I oA ARyl

MY Sivwe! ke # fp ROHA oY €, fe el a8 4 <@=1 =@y
f& St Roif@ o v 2, 3 implement 81 #t 3¢ & o1 & UES oldd W
e BRI IHP! fhd aRE F implement &) 2 &, AT W S AR
s F @y F U 9d wHE SRl g

£t dorr Rie i o e, feel): ArER, o 9 W@yl vy W
Sl IO d1d HEd B HidT A1, 96 v g=yae | "9eR, offde Wil & dy
BRUT FHI-GHY W MY 7, w59 @ g9l § 9 IR g AN Aleddl Bl U
I BRU AT T AR 80 SIR-IIR I SIgAcT o 3ns ot iR &g &
off f6 SIUAST & SIRY T &1 RjeyaRe §gd AN Q| 'aq F¥M, a9 Cad
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BT BHA T A SigEe! # ue a9 A, Afecud <o dR fATI MUP 9
BT W (T ARPR S W B I8 € b &l WM B SN[ 8, Sal B
ST U ®, 9% 3MU SHd! g T8l e | foeen #

W) dd S HENM B U, olfbd NS BI Sl BART R ¥, S9dl ot
TP MU= 99 T8t fhar 2l

AR, S B SRR F A SN b &l UG PRI, Aedal 3R S
21 UG A4, MU FEl fF ' IMIR &, Q1 FRIS IGAIR U 9§ &,
dfehd fegea # SRISMRY &1 R 45 981 § ¥4 SAET 8 W1 3l ifcHersd
Haey # RIMRT 8, 8 a9 # RIMRI € IR Sl &85 99 €, 396! M9 d9+
P TR PR @ T P BF AN gAd & B Yad b1 disinvestment 1 ET E,
w4 ' o g7 ® € 5 didRfiva @1 disinvestment @1 BT ¥, @t gAd €
f CONCOR @ disinvestment 81 381 8, & Jd & b TIRUC &1 disinvestment
8 @ %, ot gId € % i @1 disinvestment B 8T €1 $9 UHR W 37T
Y O T b HWR ol gU & 21 Guays, [er O onft b & IErer S
PR I ¥, AP AW g9 W o gY &1 gB IMUP! BH-AI AT 82 MU BT
w2 e o & wdue &3 & IUSHH Bl 9T PR 60 BOR BRIE B
AW BT AUl & WRBRI HUMAT B dABI MY 60 TR dRIg vUY Ul
HAT ATEd 2| SHA IMMUB! R BRIGT & S I8 82 Sl A &I duHal &,
ITH MU 99 IF &1 CONCOR ofdsl &I U@ subsidiary HUl &, IHHI 31T
T B TR B IR T AU SHBT AN WIS IR g9 O I &1 S BusH
fUoel ATl AMUB 16 Al RIS FUY B JAWI § GdbI &, MU IF HUA B AT
AT WR do7 B TART I T B 456 BRIe 9 99 DU B YB3 DI T8
ff 3R a1 98 Pl TAHHE P AS BOR FRIS Bl YAHI § gal ©l 25
EIR BRI P SN IWPh U § 3R AT IF Ul BI, Sl JAH Bl BU g,
3T |9 FB I B Afd W T gd I 22 I8 UH g0 guIAYUl UE T,
! IR ISR B &9 <A1 AR |

A}l 9, AR, V-0 9 AU S €, O " fad wEl St 9 el
fr sffcHEse Waex § #al & Udh aoig © T 39 olldl, $aX g ot g1 #
ST dredl § 6 gd @ @ § N R/ e R gd b AR Sfell, SeR ¥
S O Y 27 digdd @ 9B F BE w® ege sfcHiasa ddex H Mol oW
UH URI Jd & G SR IET T, SHDI Ioig 1 87 (VT Bl =l AR,
AW S @iy SR 2l
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[ o Rig)

AR, S TIb F SR B dbi @ g1 X, A F S Il el T,
fF W¢ <9 o Uy @ AT ' T €1 ¥ UAdY fRw gow | gar @2
doi # A BT U, HOlGR @1 U1, FHAR! @1 U, BIC @AURT @l U -
GBS ST S @i H S o7, MUY IO-Seld] de Senufadl d g
el o/ I Fo1 @® S PR, A AU VP ARI 76 TR PIIS DUV ARAISMS
F Rod & % 4 Faaex §@f &1 @l 1 ) @ gl ffgwm d dat @)
faeaa g @& Bl S @ ' 9e], UigHdl d@ gierell | S| siTs
U & B9RI-rEl SuHiadr, e emer R o femr or, 9 SReR @
SR W & AU AR €, AIHEl BRA b AU HASgR £ g9 AU B
Rrer 82 39 e A4t & fav 3R daf o sxad & oy Rmer a9 22
D At & S s W B O gderdl o I8 27 (AHT B

#Y Sy WO RiE SN, o dracls PING| Fae[s B |

st Wom Rig TR, T 9@ F Rw o wE AEar € f6 oy de
SNl ® BRIET UgAM @l 31U HIfd Bl d&felv] S < Bl % 3@
IR S & R A FARY| SAh AW TOIRI GRAC ded o @ 8, SAdI
AW, IADB! HUN AR gl off @1 8, dfdbd Sl Bl AURI g, #siied
FOR €, 9 BIEL-BIE! WREGRT GUFRT €, STI6 MU qdlE IR aRag dd off
X ¥, T 45 B oM & €I 3T # H JUT B 9 HEdH? IO 1 EGH
M| T HA S ded ® fh vuar o9 fiRar € @ Q¥ @1 IR fRar &1 #
T 9T W WA | AN SfeR $HUR Al S JET ¥, $UAl A Sl S @
gl 39 fIg o ee Uit A gEd wiéat d1 | ad 2

it Sumufe: g=rare, g=Iare |
£t dorr Rig: & oMU I8 PEA AR T -

' SR SR B T 9@ IR I I@1 [ e R gel
g3l gl § fren e a8 vgedt @1 |ard g
e WGl & W § Ul a1 Pl WH HRAT g

SHRI MAJEED MEMON (Mabharashtra): Thank you Mr. Deputy Chairman, Sir,

for giving me this opportunity.

Sir, we are at crossroads with regard to the current Indian Government's ability

to lead the nation towards a progressive economic future. The political and economic
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landscape, especially in the last 5-6 years, has institutionalized this crisis of
confidence. Be it banking system, general business or investment environment, we
see an atmosphere of mistrust, combined with lack of confidence. Data indicates
that outward FDI from private sector has increased substantially while domestic
demand remains dismally low along with consumption demand. The private players
trust their investment abroad more than they do within India! The tragedy is not
simply the economic crisis. The greater tragedy is non-recognition by those in power
about the reality of economic crisis. As a matter of fact, | would only point out,
because | have only a little time, that we have heard some of our speakers speak
about different sectors where we have suffered the downfall. Prabhu ji, the ex-
Minister, was speaking about progress in auto sector. The automobile sector is facing
its worst crisis in 20 years. Reports say that around 2.30 lakh jobs have been lost
in the auto sector. A large of it is being blamed on the global trend accentuated by
the Brexit situation. But what signals a deeper problem is the Society of Indian
Automobile Manufacturers' report, which says that 300 dealerships have been shut
down in recent times. Sales of cars, tractors and two-wheelers have declined

considerably. About 10 lakh jobs have been hit in the auto component factory itself.

Coming to real estate, the health of real estate is a massive indicator of the
state of Indian economy. It has links with about 250 ancilliary industries — bricks,
cement, steel, furniture, electrical, paints, etc., and affects them all if there is a boom
or a gloom in the sector. While winding up, | would only say that this economic
ailment is like a person who is suffering from some physical ailment. He goes to a
hospital and tells the doctor, 'l want a specialist to cure my ailment'. The doctor
asks him, "What is your ailment?" He says, "I have problems with my ears and
with my eyes and | want one specialist." The doctor said, "For ears and eyes, you
can't get one common specialist. We have got ENT Department for ear, nose and
throat. We have an Eye Department. There, you can have another doctor. So, you
will have to go to two doctors.” He said, "No, | want only one doctor." The doctor
asked, "Why are you insisting for one doctor? You have problem with your eyes
and ears." Then, he said that what | am seeing, | am not hearing and what | am
hearing, | am not seeing. This is the problem of 130 crore people of India. The
Government refuses to admit the truth and speak out the reality on the ground and
they keep on patting themselves that they are doing a great service to the nation

but the reality is otherwise. Thank you.
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W 7 FAR 3 ([Q8R): ST99fa #e8ied, amudl g=are | # a8l ofrer faera
J ATl o9 H AST AT SR PR WY S Bl GF I@T o1, A g TSRS A
3T,

fHE) Be-T-Higsdd 9 ST R IEHT,

Aledd d9%BI 99%BT SabT I

ared, v ¥ 5 3w # 98 @ @, WRd @ feam sw w8 ww #
TET BT eI, JST & F AoIgY F' Iw £l AT # AE FE @, TR e
IR dIYRAIUE & employees 3MUY ' 2 8, SHGY ¥4 SHdI @R 4 Tdh IR
& HEH W AT fRAT| Ay Bree e aifgdr S9dl oeee aHs ol
I H P TH UfCHeR I B gRERM WS | Anyway, my idea was to

share some of the things. We all know that the GDP growth is the slowest in the
last six years. New private investments have hit a 16 year low, industrial growth
rate shrank to 1.1 per cent, and in capital goods, it is — 21 per cent. As far as
bank NPAs are concerned, all of us know that it has almost become a popular talk
of the town, it is more than 8 lakh crores. Now, why do | say all these? What my
colleague, Majeed sahib was referring to is this. The point is if you find that there
is a problem, you acknowledge it. Today, when | was listening to some of my friends
from the Treasury Benches, I, for a moment, realized, why we needed to have a
Short Duration Discussion if the economy is booming, if all is well? Cutting across
political lines, if we do not accord priority to some of the macro-economic
interventions and micro-economic interventions, we, together, shall actually be a

contributor in making sure that the downturn continues.

Sir, I will conclude in one minute. | will not take more than that. | have never

insisted for more time. It is your prerogative.

The investment rate, as percentage of GDP, is progressively less, so are the
savings. Mr. Vice-Chairman, Sir, through you, | wish to bring to the notice of Madam,
the hon. Finance Minister, the NCRB data. The NCRB admits that more than close
to 26,000 people, daily wage earners, are taking away their lives. Do you know why
they are taking their lives? It is because they see an uncertain future. They have
nothing to look for. They have no guarantee. Your Press Conferences are good.
They are good for the corporate houses, not for those houses where the second

meal is not secured. Do something for them. | wonder when we talk about economy,
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why we don't talk about economy through the lens of a poor person. We don't. |
don't blame you. We have stopped talking about economy through the lens of
common persons. Sir, now, a new data should be generated because, | think, this
Government has some discomfiture with the data. | am told that in the other House,
the SPG Bill has come. We need SPG for data protection in this regime. First they
deny; then they say, 'who leaked it?' | mean, more than leak, etc., it is important to

acknowledge.

Finally, Sir, Section 7 of RBI Act has been invoked almost on a regular basis.
The MoS is also smiling at me. | am just putting the last argument, and the last
argument is in the interest of the farmers.

o9 g BT o1, A g3 VAT @ RET o1 [ SR B o wa H O
M BT B P W T PR WA S| 98 SMHSAT B Y81 §, del 8o
srfvfed e & off ¥ afe oM g Y Tdl B A a' A o fe S my
1T My WY gfey fF feay @Ml 9 omdE@ $i? ST SRifed & &
foaa @ 9, feae feas 92 (9T $ 6. 99 dB 'H U rfagawen &l
I ORY | AE @R, 99 dd Wigel ol g ok e w1 difern =
SIQ, AT, S-fE< |

ot Suumfer < fo foaH |

SHRI BINOY VISWAM (Kerala): Sir, | thank you very much for giving me the
opportunity to speak.

Sir, the whole debate here is taking place in a graveyard, a graveyard of
promises, a graveyard of hope. | remember that day when the hon. Finance Minister
came to the House very confidently and talked about an economy which is growing,
flourishing like anything. She was so vibrant, so confident. She told the House that
'‘we are going to a five trillion dollar economy within five years." Great, great
promises were made here. She told that FDI is going to help us. Repeatedly, they
told about the investment-driven economy. | may ask the Finance Minister very
politely. Madam, can you cite one single country in the world where the economy
was saved by the FDI? The FDI has only one interest, their profits and that alone.
Don't forget 'The Asian Tigers'. But you chose that path. Your Government had a

panacea for all the evils. One was disinvestment; then came the so-called GST and
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then demonetization. All the panacea that you were repeatedly telling us were hollow
and false. Nothing was effective. The country's economy is in a very, very bad
shape, and nobody can save it. All your favourites, the World Bank, the Asian
Development Bank, everyone, including NITI Aayog, are telling that your expectations
are not going to be a truth. The country's expected growth will never take place in
the country now. Accept the fact. That means the policy of the Government was
wrong. Correct it. Sir, | request the Finance Minister, while she replies, kindly inform
the House about this. The total profit of the PSU Banks in the last Financial Year
was T 1,49,800 crores, and the provision for bad loans was to the tune of ¥ 2,16,400
crores. Sir, what is this? Tell us which principle of the economics you applied here.
That means, T 66,600 crores of loss for the PSUs. That is your economics. Sir, in
the Modi-regime, from 2014 to 2018, return of amount was to the tune of ¥ 3,51,885
crore. For whom do you rule the country? You rule the country only for the rich.
On the first day of the Budget, she told us that there was a provision for taxing
the super-rich. Where is it now? The next day she came to say it is withdrawn. For
whom? It is for the first time that the country is seeing a Finance Minister coming
up with the Budget four times. This is a shame for the whole nation. We are really
sorry to say, Madam, that your dreams have been thrown to the winds. The economy
and politics have only given the country a dark future. We want change. People
are unemployed. Farmers have committed suicide. The agrarian sector is in crisis.
Industries are closing down one after the other. You cannot save it in this way. We
are sure that a Government led by the super-rich and the corporates cannot solve

this. So, we want a change. This is the time to change it. Thank you.
MR. DEPUTY CHAIRMAN: Shri Jairam Ramesh.
SHRI JAIRAM RAMESH: Sir, my name is not there.

MR. DEPUTY CHAIRMAN: It is there. 3Tqa®! UiEt &1 W99 @ & @l T,
IfpT amueT | 2

# SRRT [ (Ficd): AT F99 IR 8 & &, d 35 T
2 S T e, ondl |HI gy el g3l ©

3t ITTURT, AR SR Sfl, WRIRAG 189 ¥ Sl g9t gs ol d9 S9a
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gR H Fgw A B W IR QA o1l g8 T\ Wied b IR d el o, §HI P
R # gs ATl That | have done. J31 Sl a1 off, @&l a1 #1 @ @I af & |
SRRTH SN, 3ud 99 €1 If Mg diem ared €, a9 9ad g

#t SRR WL IR}, IR FHI G- B gdl 8, ..
ot SuRpTafr SRR S, I QR EN @ 2
2 S T ol qHT qrl B

2 Suqumafcr: # SUH! g Aedr g b Ul b1 9wy 29 e o, o@ 32
fe &1 g& & dfe R W omu i fme 9 9@ gl

2 IS ML AR, H TP I AUB WL FRAT A8l &1 Usd S@ g Gl
gs Jdlurforaiedl shad & e W o U S-°RRHAT W8d 7 84 Ut el H
AT o1, <A1 Hidue | BARI 91 g | .(SEE)...

Th A 9T FaT e 4|
st A= IME S, JaT Wed 9|

facer FaeT # T A1, TR G SR SAT 7 e @A (3 9 qRefteRe):
g et I ...(au™)... fh I W § ¥ .(;aEmM)...

MR. DEPUTY CHAIRMAN: That is a good joke. ...(Interruptions)...

it e IME H-H VAT @1 SIar g1 It is a Freudian slip. ..(Interruptions)...
BART SA1 e ¥ 91 8g| 9 I SH WEHd Bl ¢ | YYRAT AEd o el o
f5 &9 Q¥ O¢ & WE, IR §C @ g9l &Y od ¢ IR 9HA 9 < §1 oE
Il Y& g, dl AP IER I el AT AT AR T S§ Ul I T T,
IaH dE four w5 S9d oieR #AY Sft &1 SaE SR e #ed | g1 '
Y g9 9 @1 Som f& IRIY, ¥E wEl TE 2 .(cuau)..

2 SuTaRT: § g W PR G

2} IS ML IE HE@YY AT | ART AW AWE § B pUl BRPp AIRAT
AET W TAR S 919 g8 off, SUd! AU WER ) of| 39F 9% e # by
PRATg el B B

st SuwwmuRy § g W R g, . (FEUM).. ©ie, gie § sfeR o1,
AFAR e S T @8l o SR WRT AW forr on, #9 gAr o1 iR # Refa we
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CISESEINIE)

BRAT AR 6 IIRAT |red F Y3 Gadl & 3R der A1 {6 wed b e A
gar < f& Short Duration Discussion, §89 3R AHG H31 Sl BT Sfad Herds
e @1 de, d e # @1 BT g1 e "M ded § AR wew S
el 9, O S| SN HEl, sHfay S Wedld af & Amem w@E Sho@r
A9 BIeHY 989 % He BRI HI Sl & SER Wed @l gom @l Ay
g3 o1, s¥ferly ¥ Refd we o) &1 S9 Rafd # ol &1 9/ emam on 8k
EEESICEIRCC Y

2 SRR YA H YA AEd b B qdqd bl Uled bRl gl H D

disciplined Member g, S T¥RHT AT8g o P8I &, H SABI Ul B |

2 STUTURE: # W &R g 6 GuRdAd |ed 4 e wHy & dR H Pl
g, foe g&m & IR TE P T

off SRR Wer W, § ff IR 9ed & Rgome T S|
st SuwrTafer S1.guTy Badt | #9 oo smuE A om, fw Wl

DR. SUDHANSHU TRIVEDI (Uttar Pradesh): Hon. Deputy Chairman, Sir,
respected Members from the Opposition raised many apprehensions about the
economy, but | think their apprehensions are governed more by their anti-Modi and
anti-BJP obsession than by factual submissions. | wish to quote two or three
statements here. One, "90 per cent of the entire world is witnessing the economic
slowdown." It is not me, or, any member of our Government is saying so, but
Kristalina Georgieva, Chairman of the IMF in her inaugural address in Washington
DC last month said so. Then, "The entire world is going down synchronically
towards slowdown to around 3 per cent of growth." It is the IMF Report. As far
as the international trade is concerned, "The trade and development figures are being
readjusted from 3 per cent to 2.3 per cent for the coming year." Who is saying
this? It is the United Nations Conference for Trade and Development. So, my
submission is, whatever is happening outside, all the learned Members of the House
are very well aware of it whether it is a European problem or China-America trade
war. Yes, | agree the slowdown is there. The weather is not good. /@ HRTH 3BT
TEl BT ®, A HEl ol © 6 dic Je dgdR W SR EHAG UBT S @ T
fo s @i 7€ Bx ® &2 H ye bed dEdl § & g@ uRRAfT H, in the
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rough weather, our Government and the hon. Finance Minister is trying hard with
best possible capability. 1 would just like to place the facts to those who are saying
that this is the worst possible scenario; this is the worst ever recession and other
things. The economic statistics of today are this. Still, we are having 447.8 billion
US dollars foreign exchange reserve which is all-time high. We are having more than
¥ 82,000 crore Foreign Portfolio Investment and we are just having the Venture
Capital Investment of 3.31 billion US dollars. The things are definitely adverse, as |
said, world-wide, but still whatever is happening inside, the fact should also be
understood and accepted. | would like to say one more thing. From 2014-15 to this
year, the Gross Fiscal Deficit has come down from 4.1 per cent to 3.4 per cent
despite debt not being increased. 3l AN #99 WEd ®E 2 O f& o fow
IE ¥, 98 gAE &I U W@ ¥ IR I g ue W@ g, 98 few & @ g
W AR ¥ fewd R g7, S d e @is @ Bt § 5 e w1 S
SEAl FEdl 2, 98] Sl © SR Sl YAAl dedl ©, del gAdl © | SHifev gER
Tt emdl # wEl W T -

Ry ARG W T U TR BRI B |
T fag guor {5 aRsgfa|

It means those who have shuned their wisdom, howsoever the facts and
scriptures you show them, can never see the truth, like, to those who have closed
their eyes or lost their eye sight, howsoever good mirror you show, they will never
get the clear picture. § J& W HeT =W b M ARMY RAT T B AR
WHR 9 §¢ businessmen & forw fmar, &t & forg &€t faarl 1 would like to
remind the first speech of hon. Prime Minister on 15th August, 2014 W& Ugel
T HE A - S AT | I8 fead oy off, We & fog @ ewk & fage
e AR AT, I8 fhad foay of? a8 We & fog off @1 ok & forg of?

This Jan Dhan Yojana was the biggest financial inclusion in the entire world. Not

only this, after that there was a structural reform which was carried on by our
Government. | don't want to go into the figures. All of you must be knowing that
once this Jan Dhan Yojana was done, the accounts were connected and then the

Direct Benefit Transfer was implemented in totality, it saved around 1.5 lakh crore

of the Government. I fFdd U Uga? I8 TR & U Ugal AR FT AUDI

udl € 6 I8 T fFEd BT W2 AT 8 IRIS A HE[GHEl & BIT H T, S
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fw Fre R fwE us @ 9, IR @El s 8l us @ 91§ Ig de
Tredl § f& We d6 e e & I9 9 @ ugaN & fau s WReR
9 Bs 9 P [BU| S URaH €, 39 g} SR H A, # g e A & oW
R ¥R W I8 RAfT €, 99 W R 3 < - a1 89R $s Al o
HOHYE P a1 Iols & v o g6l d dopgvE A8 dEd A1 I, @l
HOTRE die HidIsd iR Solfdefiel & instrument ®T B, SWH @id Ulaed 9
dF 3540 UG 9@ @l ghg 88 B VA @ § fF 9w figuem, oRf 9
feam @ W € S9 UeR & gRUfT fews us @ gl ' Ud &R Gae
®1 & Y@ @yl In the last five years, the Government has undertaken the

biggest financial reforms in the post-Independence era. SIS SAT IS HISHRRIA
R el Whether it was Insolvency and Bankruptcy Code, NCLT, 51§ 30 ¥gdaRal
I B T, A BB GHI & 7 Mud HH-eH Al I ergfaer i Bl g1 #
4w a8 ®er Asdr g & oM <fay {6 (69 geR & WERd o9 R T

To benefit whom? To benefit the person standing on the last pedestal of the society.

So, the entire economic reforms were conducted with the consideration of the poor
people. B W S - M HET AT F wew & e} by IR dRIST g -
The changes signify the sensitivity and the immediate reaction of the Government.
S SIUAel & 9R W, MSMEs & ar # I8 &8l & 30 a7 & 3ier IFar
Siigae! Rws 8F1 @1f2ql @ J% 919 $e! 8 © f& hon. Finance Minister =
PRURE o o Redpawd fbar €1 # 1 a0 & I8 He1 =edl g & I8
HRUNE <l qa1 e omdd & fau €2 @1 RURe ¥ HM HR1 drd
ARt & forg € & SHH B PRA ard db9 & faw 80 82 When we

talk about corporate, it includes everybody, from their owner to the normal worker

who is working on the floor of the factory and when it is done, i 15 WR¥HE &I
AR F fHar T 8 - B P T, AUBl AGhadRT H TR MM & b
59 Ay JAlcHiasd daex H @Hl o - A1 H HEA A b A9 SFRET Hbe

qREY, FRIMIF ATbe SRFY, =Tg-sT Adbe <@g | One fact which | would like to

put is that Hyundai, which is the second largest car manufacturing company in the
world, B9RT WedeE dg1 el €, ¥€ H sl & diad Yel gl But, still their
production in factory at Chennai has become the biggest in the world because the
Chinese factory has gone down too low. SAfU # @ea1 & & 39 sPlda @
<9y SR HAY T b g6 I AUD! I o, 98 WBR | U YD,
WHR W IR HRY - g fFd Wl 7R &1 dis o Tt =l fag @
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weear B o g uRRfT e o, S ua tRee dder @1 25,000 RIS
S0 B B Udhor famm &R dfdbT Aaew B 70,000 RIS FUA BT Udbel |
3T 9 W FId I6 @ © & 9 Haex # S drw iy g A, IF@ aoiw
J UAAT B ET 21 Again, | would like to ask, <9 B o9 o & @ fhdw e
B ofd 22 3R gHH 9 fodt 7 g=RFT oM form gWm, G 10 years @ minimum
BT €1 T8 PIs -9 ATl dI ol 81 F8t &1 Even if you get a vehicle loan,

it is for five or six years. If you get an education loan, it is for five, six years.

PR 3MU oW, dI 3N A & AUue & AT g @l S W e SHIHY
AMEE 3 RE ©, 98 fhdd A GREN 2, AP QSN FeSl & AT S Abdl
21 8, TNl RE ¥ [ PR & 6 69 1§ 9 financial aspect @1 3R
JER fHAT ST AP SR S-S il 81 T o, I Al Bl S B GRReT
d IR PR 9% & AU w1 fear o dhdr €1 # USSR aid beel @medl gl

% ga=m & 81, In the interest of economy, in the interest of the country and in
the interest of the common poor man, we were standing from the day one. 3l
M e« <@ 8N f RCP # that we have opted out from the ASEAN countries.
2 Because we found that the entire terms and conditions were not conducive to
the interest of the marginal shopkeepers, traders and farmers. gART I8 @R 3T
@1 T8t ¥, 9fcwd af 2014 # W9 TART WRHR AE, gl # T WTO summit
BaAl, MY IqIE HING, I9 97 I R o ok U1 ga@ on & afs &9 ag
AR WHR TR od, NE Fold §o A & 9 TS 89 e w1 MST
TEl ¢ UM, R g9 stand foram iR WTO & 9 decision &I &b &I d1d
Eal

HqEIed, 39F aIg a9y 2016 ¥ URW # W@ climate change & $W 914 g§,
gAY Ud strong stand foram, in the interest of the country and in the interest of
the common poor people of India. A= & &I, # ¥§ W IS A =mEar g,
S BARI WRGR 3ME off, @ T& foreign ¥ black money % IR H IS
information ™ &1 PIg UrgE Fet a7l There was no legal instrument by which
we could have got information. Now, with successive arrangements, we are in a
position to get real-time information. It also started in Sydney, even in G-20 Summit,
the Prime Minister has taken up this issue. $9 UBR &1 Ig Hel ded & fo
fodl W geR &1 9wy 81, < & ieX 9 AP} dEY db, SRigaRe &AM
W ANl 1 ¥ $AMERT SR G gl W bM fhar 2
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HEIed, @ § TP SR 919 Feal am- o1 development @i infrastructure
@ 9 Mt &, T long-term vision ¥ 1T # AT ARY | AR < H 9gd A
gAIfol 7 SR of, oifd I gHIfo™l @I fd <1 ¥ opportunity % change
I} FHd g, 98 TARI Government J IR fR@mI| 3HSI G TH IEERV
oA B BAR QW B Uied R YoRE iR oM, d8f url e fRar g,
T8l W B FHRT W& B A Uh AR B, WReg A b W gl gd W
P AU TdS AAT H IURYT IEdl ', A FAI A8l AR UGl B UANT BRI

Ffey? I8 TS opportunity o, AMIT EARI WRGR - M & 91§, 9 BA
TSI BT requirement @ 91 @RA €, A AR YOl Bl 9 G 9gd SR B
T g, dfed International Solar Alliance &1 centre ¥t WIRA # SR |

HEIGd, MU < B guRl ydi fewar <fgy, ord feer, sifsem, dme sk
economic opportunity ¥ &¥ 93 Adhd €, d A1 SdT dredging fRar SR A
qfeat & uret @ @IeT @)& inland waterways communications & fofg eI fodar|
MY FIPI T I B SMGRI § 6 Yol 3R ¥s$d & GaRT Sl communication
BT &, S9F gaEal inland waterways & SaRT 1/8th ¥ oldx 1/10th BRE HH
3t €1 So, | just want to say that about the entire infrastructure. R &3 ATfEf
T qarn 5 ' QRUCY 99¢ A1 R HY 991, g8 Al 99 U OEE
T Al 4 W fhy, S wae fUwell REGR & R A [8 Ul gF9 economy
3R infrastructure & 3fGx Tdh AT w@wy fewn, Ofe gAR WM STogAIREr €
ST DY e Rl # d=ld fhar gl

Heled, § 919 B 9gd QT ol el Wred gY dedl disdl § (b BAR
Pg AR 7 TS 90 del b o fowrg JE usil St Re SNEEA ArEd A
Pgl fo g & foaE usr f& feae fFg w fowa 82 &9 % gaen
HEAT AR B PR v oxger &, I oMU sl W 99 Wiy fF BEAR mEm
AT S A Pl 6 fAM BT 6,000 BUYT WA B I AR AT el B 6,000
JUY HEMT I, I UH A H 72,000 BUY I, fed favamy fdw wRogane
ey gaN 89N W, dfd 89 Wl 9 T I§ €, 98 Wl 74 SR g | A
b T T Bl

#eled, § U qd SR e A when we talk about industrial development
and economic growth-- 3nft T&h 91 iR FHE! T, TAR TS I AT A
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FEl-- 'Made in India' is the pride. Then, | would like to ask: 31T Td, < HI
ATl BT 70 AT B Y, WS 39 SfSAT B 91 Bl ®, a SART <9 A=A

AT FHhdl B, HIE 91 FhdT B, inter-continental ballistic missile 9T ddhdT %,

<Ifd rifle €1 991 \Waar| Does this thing sound logical? S¥&T #ded & f& &H
g & Wdho- g da TE ¥, dfcw d9 I8 ¥ f o'W gmmr & aEd 9|
gafeTy economy &1 & a1 dimension, fSR# f& &9 defence production &1 it
AN of S |dhd ¥, d Yo long-term vision &1 €99 # IGH TARI WHR
S 9R fawal o1 9t take up fbar €, S w¥E Qdadl WRORI F @A H AET A
3RIar I vision H el | BH I§ HeAl AR [ A b S Refq g, 99
A B RYRT & FW AT a9 god¢ gabHe 6y €1 R & oy e
AAIE SMaTIRAl Bl &, OdT 89X s AR 7 Ieoid a1 g, "SIy
IR AT B R e & - TN @ 99w warer fiar g 8 1 feaat
Bl 8?7 SUP v & R B 1 SH ¥ AdeY P ensure dRA & forg,

ISP IR TIRT fbd W BRFRRT €9 3T, 899 SHB! B BT TN

faar, What | want to say is that from defence production to ensuring the health
benefit for every poor, for providing the legitimate due to the farmer and ensuring
minimum support price for providing relief to the corporate sector by reduction of
the corporate tax - 98 99 §B IIA b1 YAN fBa1 &, <1 59 uRRefa # <=1
B SN of S # e o, Y W ofR fdl @1 @ig omufy &, a1 # e ag
BEPY AU A1 WHIE BRI AR [ Bl Wbl © b MUD @ E B b
BE W PIg B € Mg 8, AR F gaFT AW 6 U8l F SEM H w1 A1
Ugel Goll srfeyaRen off| 3fud SN # I SRa N el I & AW & g A
afer M F N A o & R BE T FEl Rasd R W @I gY o
sl § dEar g 6 R @i 9 S @ W SRigawd] dgdls SR AT B
sRfeel W Sl dHe w) Y@ 8, ANl H ITHI IE 9 HERHY AUl WU
GEISEERGINSE

T B G 7 uRkEll ge s @ g,
TE ool BF W oW BT ®, d9%IS @l
TR Sferdl o e g Srer e gl |
gEl TE PN T A THT Bl IBIAR DIl

3t IUTURT: JMUBT TgA-9gd gIAG | AT SRRH IHW Sfl, Y iy |
B9 JAUB THI T g ©, Aad AUH AT dedl §, AU g |
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5.00 p.m.

SHRI JAIRAM RAMESH (Karnataka): Sir, elections are over, campaign is over,
we are not scoring debating points, but, we are discussing a very serious matter.
The sentiment is down. The Finance Minister will be the first to agree that today
the economy is stuck, the consumption engine is stuck, the investment engine is
stuck and the export engine is stuck. | agree that the export engine is beyond the
Government's capacity because it depends on the international markets. But, the
consumption engine and the investment engine is certainly in the hands of the
Government. | think, it is important for the Government to first acknowledge the
reality that for the last eight quarters, quarterly GDP growth has been declined. GDP
is an imperfect measure of economic performance. But, you take any indicator of
the real economy whether it is rail freight, growth in bank credit, electricity
consumption, it is an extraordinary situation that in a country like ours electricity
consumption is showing the lowest growth rates. | think, the first step in addressing
the economic situation is acknowledging the reality that we are in a difficult
situation. Sir, 1 am glad that India has reached a stage where coming from 7 per
cent to 5 per cent is defined as a slowdown. In many countries of the world, 5 per
cent growth would be a miracle growth, but, in India, it is changing aspirations of
India that an economy that is growing at 5 per cent is unacceptable, and Economics
textbooks will not define 7 per cent fall to 5 per cent fall as a recession. It is a
reflection of the changed circumstances in India over the last 25 years that we are
not accepting a growth rate of 5 per cent. So, | would make an earnest plea to the
hon. Finance Minister to first acknowledge that there is a problem. You cannot
address the problem unless you acknowledge that there is a problem. There is a
problem on the investment front; there is a problem on the consumption front, which
is in the hands of the Government.

Secondly, Sir, we are seeing the cumulative effects of a decision taken on the
8th of November, 2016, which was a political masterstroke but it was a move that
has cost the economy very dearly. We are seeing the prolonged effects of
demonetization. The Government and the party in power has benefited politically
and from a perception point of view from demonetization but the economy has paid
a very heavy price for the demonetization.

Thirdly, Sir, there can be no dispute that GST was a major step forward. There

can be no dispute that GST was a major reform. Let us not argue who stopped
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GST, who accelerated GST. The idea of GST first came into the public domain in
2004. We know the history of what has happened. GST was implemented but the
haste with which GST was pushed through has created many problems for small
and medium businesses, has created many problems for trade, has created many
problems for exporters, who are finding themselves priced out of international markets
because of delayed refunds. So, when we say GST, it is not against the idea of
GST, it is not against the architecture of GST also but it is the manner in which
GST was pushed through. | am glad that over the last two years, a number of
amendments have been introduced in the structure of GST, in its procedures and in
its compliance. It is just like the Insolvency and Bankruptcy Code, we are learning
by doing. GST was a completely new world we were entering but the effect, the
combined effect of demonetization and the GST, which was pushed through hastily,

has created a situation where today the growth rate is declining.

The next point | wish to make is that Dr. Manmohan Singh, when he was the
Finance Minister and also when he was the Prime Minister, but more so when he
was the Finance Minister, always used to say that investment is not just an
economic decision. Investment is a psychological decision. It reflects the sentiment
of the investor. | agree with Mr. Binoy Viswam, no economy in the world has grown
on the back of FDI. | would request the hon. Finance Minister to give up the
obsession with FDI and focus on DI. Forget the 'F' and focus on 'DI', 'direct
investment', ‘domestic investment. It is the 'DI' that is going to take the economy
out of the woods. Sir, why is 'DI' not picking up? Why is the domestic investment
not picking up? Why is it sluggish? It is sluggish for a number of reasons. It is
sluggish because of the problems in the financial system. It is sluggish because of
loss of demand but it is also sluggish because there is an atmosphere of uncertainty,
there is an atmosphere of fear, there is an atmosphere of intimidation. The Finance
Act of 2017 gave extraordinary powers to tax officials, which we did not debate in
extenso, and, | think, what has happened today is that people are reluctant to invest

because of simple policy that if you do not do anything, nothing will go wrong.

So, | would like to make a request to the Finance Minister. She is announcing
one economic measure after the other, like any Finance Minister would, but she
has to really get behind the psychology of investment. She has to look at laws

relating to tax policy and tax administration, which has created an environment in
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small businesses, medium businesses and large businesses, which is creating this
uncertainty as far as the investment is concerned. So, | think, it is not just
economics but it is the psychology factor which is important. Sir, on a number of
measures, | stood up and supported the Government. On the Insolvency and

Bankruptcy Code, | have spoken on four occasions.

I have welcomed the Insolvency and Bankruptcy Code. | have suggested
amendments to it and the Government has been proactive because we are learning
by doing. But one thing of this Government which | cannot support in good
conscience is 'panic privatization'. The Government has come to the conclusion, as
| see it, that the engine of growth is going to be privatization. And this is not
planned out privatization. This is 'panic privatization'. You are panicking. And what
are you privatizing? You are privatizing Navratna Companies, Maharatna Companies
and strategic companies. And how are you going to privatize them? Who is going
to buy it? Are you going to create monopolies? We privatized the IPCL in 2002.
We created a monopoly. We privatized VSNL in 2002. The company that bought
VSNL went bankrupt. | think privatization as a panacea for India's economic ills is
very, very ill-advised and ill-judged. Much has to be done to reform the public sector.
Everything is not right with the public sector. But the answer to that, in my view,
Sir, is not to privatize profit-making companies and not to privatize strategic
companies in the hope that the investment environment is going to improve and
growth is going to pick up. | believe that this 'panic privatization mode' of the
Government may yield short-term revenues, but in the medium- and long-term, it
will be detrimental to the interests of the economy. This will weaken the foundations

of industrial growth.

Finally, Sir, spokesmen of the Government have come out with a new theory.
When the figures don't look good, they debunk the figures. When the statistics
are uncomfortable, they discontinue the publication of the statistics. But, today, there
is a new theory that | read in the newspapers. On behalf of the Government, a
very senior economist says that these figures don't pass the smell test. What is
the smell test? | don't understand it. Are we now going to smell numbers? Are we
going to say, 'Ah, this number smells good and, therefore, we accept it as gospel?'
Are we going to say, "These numbers don't smell good and we will reject them?'
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This smell test approach to economic management is really extraordinary and it has
come from a former Member of the Prime Minister's Economic Advisory Council.
Therefore, | must treat it with a great degree of seriousness. | think, all in all, this
House would benefit from the recognition that we have an economic problem, from
the recognition that some of these economic problems require cooperative action
between the Centre and the States. Every State, Sir, today, is struggling because
their GST refunds have not come. For one month. ...(Time-bell rings)... Sir, that is

why | did not want to speak.
MR. DEPUTY CHAIRMAN: Already 11 minutes are over.

SHRI JAIRAM RAMESH: Sir, give me one minute. | will finish it. You have
heard Delhi, Punjab and West Bengal. This is the Council of States. The GST was
passed in good faith saying that States would be compensated in time. That has
not happened. We need a cooperative approach on many of these issues. | think
we need an acknowledgement of the problem. We don't need to get into what UPA
I did and what UPA Il did. Now you are going to be judged by what NDA II did
and what NDA Il is doing. And | think that is going to be the real smell test.
That is the real smell test. What are you doing? Forget the past. Okay. Mistakes
may have been made in the past. Measures may not have been taken. But what
has happened in the last five years? What has happened in the last five months?
What has happened in the last five days? That is going to be the crucial test. |
request hon. Finance Minister to rise above party politics on this issue of the
current economic situation and assure us that this is a matter that is going to the

Opposition but also of the State Governments concerned. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Last speaker is, Shri K.J. Alphons.
...(Interruptions)...

SHRIMATI VIILA SATHYANANTH: Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You please speak..

SHRIMATI VUILA SATHYANANTH (Tamil Nadu): Sir, two minutes.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, please. Navaneethakrishnanji has already

spoken. ...(Interruptions)... Let him complete. ...(Interruptions)...
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SHRIMATI VIJILA SATHYANANTH: Sir, please allow me.

SHRI K.J. ALPHONS (Rajasthan): Mr. Deputy Chairman, Sir, the lady is on her

feet.

SHRIMATI VIJILA SATHYANANTH: Sir, please give me two minutes after the

hon. Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Speak for two minutes. ...(Interruptions)...

Two minutes mean only two minutes.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, India's economic growth
to stand strongest among G7 and BRICS nations from the new year 2020. | wanted
to place this on record. Even in the quarter ended in September, where most of the
world's biggest economies are expected to show weak results, only India and the

UK are expected to post results that show an acceleration from the previous quarter.

Sir, according to our hon. Finance Minister, Madam Nirmala Sitharaman, India's
economy was still growing at the fastest pace in the world and the slowdown is
caused by many global factors apart from the domestic demand and investment crisis.
The new measures of the Finance Ministry, being taken since August, 2019, such
as focussing on real estate sector which is termed as broader plan to Kick-start
economic growth, which has slowed to a previous year low of five per cent in the
quarter ended 30th June, 2019.

Drastic measures are needed as of now to infuse liquidity into the real estate
sector. If zero GST is implemented for real estate projects at least for six months —
I wanted to say this — it would make a notable difference, and | strongly believe
that it will show the real results on the ground and poise to push India's economic

growth on par with the expectations globally. Thank you, Mr. Deputy Chairman, Sir.

MR. DEPUTY CHAIRMAN: Thank you. For your information, your Party had
seven minutes which were already used by the earlier speaker. Now, I call Shri K.J.
Alphons.

SHRI K.J. ALPHONS (Rajasthan): Mr. Deputy Chairman, Sir, | thank you very
much. As a humble student of Economics, my honest request to this House is, please

do not cause a global scare. If we, Indians, in this House, say that the Indian
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economy is gone, it is down and out, it is flat, etc., how is the world going to look
at us? Therefore, it is for this hon. House to infuse confidence in the global

community.

Sir, there is an English saying, "Put your money where the mouth is". It is
very simple. Mr. Jairam Ramesh is saying that FDI or the money coming in is not
good. Any good money coming into India is good. What is the indicator? Last
year, the net FDI was 30.7 billion dollars. This year, in just the first quarter, the net
FDI is 14.5 billion dollars. It is of just one quarter. Mr. Deputy Chairman, Sir, is the
Indian economy doing well in the eyes of the global community investors? Yes. In
the first quarter itself, we got about 50 per cent of the total FDI which we got last

year.

Mr. Deputy Chairman, Sir, look at the Sensex. Again, there is the English saying,
"Put your money where the mouth is". Mr. Jairam Ramesh, it shows the confidence
of the people of India in the Indian economy. Yesterday, the index was at 40,821.
Yes, this is where the people put in money. Do you know how much was the net
foreign investment flow into the economy in October? It was 316,069 crore. Actually,
big money is coming into the Indian economy. If people and the global community
did not have confidence in India, would this big money or FDI or foreign investment
flow have come? No. What is recession? A lot of people used the word ‘recession'.
My very learned friend and distinguished economist, Dr. Manmohan Singh, knows
that globally the terminology is very simple. If there is a negative growth, not a
declining growth, for three quarters, that is technically considered to be recession
and, therefore, there is no recession in India. Let me be very clear on this. Let us
be very clear on this. Yes, we accept; Dr. Sudhanshu said that the global headwinds
are back. He used a very simple term. The weather is bad. That affects us. If the
global output is declining from 3.8 per cent to 3.2 per cent, if the global trade is
declining from 3 per cent to 2.3 per cent, it is bound to affect India. It certainly is
affecting India. We accept that there is a slowdown. That is where the Finance
Minister — such a sincere, honest, hardworking Finance Minister —came out with
reforms, huge, large reforms, to ensure two things that industry produces more
because there is a decline in utilization capacity. New capacity is to be created.
The Corporate Tax has been brought down from 35 per cent effectively to 25 per
cent. For new industry, it means only 15 per cent. It is one of the lowest in the
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whole world. Sir, 34 infrastructure concessions are going to produce effects. Now, |
agree that there has to be increase in consumption. Nobody has any doubt on that.
The Finance Minister also has no doubt on that. Let us see how much money the
Government has infused into the kitty of the poor people. Through the 36 crore
Jan Dhan accounts, this Modi Government has transferred I8 lakh crore money into
the economy, to the Kitty of poor people. Over and above that, people make fun of
us and ask, this %6,000, which is being paid to the farmers, is it not too small!
Sorry! For that farmer, this T6,000 is big. He can teach both of his children in a
school with ¥6,000. That is a beginning. We are making a great effort to put money
and we have done it. Sir, over the past five years, there has been an increase of
43.9 per cent in the consumption of electricity. In the oil consumption, there is an
increase of 37.2 per cent. In consumption of food grains, there is an increase of 5.1
per cent in the past five years. This is real. When we came, there were just two
mobile factories in India. Look at manufacturing. Today, there are 120 mobile
manufacturers in India. Not only that, the biggest mobile manufacturer in the whole
world is in India. It is Samsung in Noida itself. Yes, there are problems. As Shri
Ramesh himself said, we have introduced radically different structural changes like
GST. That is bound to have teething trouble. It is going to take time. No reform in
the world is going to produce results in a day. It is going to take time. People
talked about the automobile sector. Yes, there are some sectors which have done
very badly but take October figures. Last month, in October, Maruti sold 1,53,550
vehicles which is an increase of five-and-a-half per cent. That was last month. It is
the biggest automobile manufacturer. Things are picking up. Therefore, there is no
recession. This happens all over the world. Sir, we have done radically different
things. This is where | agree with what Prof. Manoj Kumar Jha said. When you
look at the economy, look at it through the eyes of the poor. And Dr. Manmohan
Singh knows, when we built ten crore toilets, sorry, the money is not going to come
out through the sewage. You would ask where the result is. It is going to take time
to produce results. Millions of children are going to live because we built those
toilets. We provided electricity to 2.6 crore families. | come from a non-electrified
village. | studied in the kerosene lamp. It is transforming the lives of children and
everybody else. Sorry, it is not going to roll out as an output today. It is going to
take time. Through our Ayushman Bharat Scheme, when 47 lakh people went to the
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hospital and they survived, can you count how much money is the output? Sorry!
We cannot count the output. All the things that this Government has done, | would
tell hon. Member, Prof. Manoj, 70 per cent of the money has been spent for the
poor people. Tell me, one time in the history of this country when this kind of
money was spent. Yes, some money was spent. Did it ever reach the people? This
is the miracle of Shri Modi where he spent the money, that money reaches the
people. Nobody steals and here is the Government which performs and which has
Therefore, there is no recession. This happens all over the world. Sir, we have done
radically different things. This is where | agree with what Prof. Manoj Kumar Jha
said. When you look at the economy, look at it through the eyes of the poor. And
Dr. Manmohan Singh knows, when we built ten crore toilets, sorry, the money is
not going to come out through the sewage. You would ask where the result is. It
is going to take time to produce results. Millions of children are going to live
because we built those toilets. We provided electricity to 2.6 crore families. | come
from a non-electrified village. | studied in the kerosene lamp. It is transforming the
lives of children and everybody else. Sorry, it is not going to roll out as an output
today. It is going to take time. Through our Ayushman Bharat Scheme, when 47
lakh people went to the hospital and they survived, can you count how much
money is the output? Sorry! We cannot count the output. All the things that this
Government has done, | would tell hon. Member, Prof. Manoj, 70 per cent of the
money has been spent for the poor people. Tell me, one time in the history of this
country when this kind of money was spent. Yes, some money was spent. Did it
ever reach the people? This is the miracle of Shri Modi where he spent the money,
that money reaches the people. Nobody steals and here is the Government which
performs and which has given a new lease of life to the poor, given to the children
their right to survive. Their right to survive with dignity. That has been assured
through the toilets, through the scholarship, through the electricity and through
Ayushman Bharat. These are fundamental changes which nobody in the world has
done it in five years. We have done it. This is the fastest revolution that ever
happened in the history of the world. This is going to produce real economy. This
is going to produce an economy where children who are healthy, who are educated
and they will all be the biggest source of production tomorrow. And, therefore, please
for heaven's sake, don't create a panic. We are absolutely on the right track. We

put the money where the money should be. That is for the poor. The global
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economy is showing great interest in India. They are putting their money where
the mouth is. Therefore, this House, please do not talk on television saying, "We

are doomed." We are completely on the right track. Thank you, Sir.
MR. DEPUTY CHAIRMAN: Hon. Minister will reply now.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE
AFFAIRS (SHRIMATI NIRMALA SITHARAMAN): Sir, | am grateful to all the
Members. Twenty three of them have managed to get time in spite of you being
very firm on keeping the time in the interest of the debate as agreed by the
Chairman. Twenty three Members of this House speaking on the economy itself
should assure and the Government also participating; | shall definitely take this
opportunity to elaborate on the various steps that we have taken in the prevailing
circumstances and this itself should assure the House and should therefore assure
the country that all of us are equally contributing towards exchanging ideas,
expressing our concerns and also hearing what the Government is doing towards
keeping the economy and its growth with 'Sabka sath-sabka vikas-sabka vishwas'
in our mind. So, the steps that are being taken are taken in the interest of the
country. It could be that | will definitely refer to, for comparability sake, some data.
I would like to, through you, assure the House that it is done more in the interest
of the country. Like the last speaker, hon. Member Shri Alphons said, 'We are all
here to see as to how best we can go forward rather than accusing each other,
thinking that no one is taking genuine steps towards the economy.' It is not a
question of whether one is denying, accepting. No! | would like to place on record
every step that has been taken, and rightly this is the mood of the House. | must
say a big thanks to Shri Jairam Ramesh who is, of course, not here now. He
probably summed up many points which were not probably in the same strain as
was spoken by that side of the House. It is because if actually you are looking at
the economy with a discerning view, you see that the growth may have come down
but it is not a recession yet or it won't be a recession ever. And, therefore.
...(Interruptions)... Yes, Madam, | did say that. So, consciously, all of us have to
rise above because the economy also has a very big foundation and sentiments.
This House should have confidence, and this House shall have the confidence, when

I give all the data before you so that we, together, as responsible Members
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representing this Council of States, understand that the economy has got to be
given a lot more support as we are trying to do, and that is done with an intention
of keeping the growth up. So, there are a few things which I will start just so that
we know. So | am quoting some of the macroeconomic data and, here, | am quoting
based on the sum and also the last year's performance of UPA-II and NDA-I, which
is the period related to 2009-14 and 2014-19. | have a reason to do it. You must
permit me and you must kindly hear. India's real GDP growth was at 6.4 per cent at
the end of 2009-14, five year rule, whereas, between 2014-2019, it was at 7.5 per
cent. Let us first compare that. Second is the headline inflation. Between 2009-14
and 2014-19, the year when we close at 2019, headline inflation in 2014 was 10.3
per cent, whereas, when NDA-I concluded in 2019, it was 4.5 per cent only. Core
inflation: headline inflation minus food and energy is your core inflation. During
2009-14, UPA-II time, at 2014, core inflation was 9.4, whereas, in 2014-19, at 2019, it
was 5.1 only. Then | come to food inflation. Between 2009-14, ending 2014, it was
11.2. Food inflation was 11.2. And where was it at 2019 when NDA-I finished? It
was just 3.5 only. | go to FDI inflows gross. The FDI inflows gross in 2009-14, at
2014, was about 189.5 billion dollars, whereas, when we finished in 2019, it was
283.9 billion dollars. Now, foreign exchange reserves. Some hon. Members mentioned
about it. I would like to give the comparison. Foreign exchange reserves at the end
of 2009-14 period was 304.2 bhillion dollars, whereas, at the period end of 2014-19
period, it was 412.9 billion dollars. | go over to some data related to domestic
demand. Demand was one of the things on which a lot of hon. Members spoke. |
remember Dr. K. Keshava Rao also spoke about demand side. Coming to General
Government Debt to GDP, liabilities to GDP ratio in 2009-14 period ended with 52.2
per cent, whereas, it was only 49.4 per cent at the end of 2014-19. The next data is
again relating to demand side. General Government debt and liabilities to GDP. It
was 67.1 per cent at the time of 2014, five year rule of UPA-II, whereas, in UPA-I,
it just increased by one point, i.e., 67.3 per cent. Domestic supply is another indicator
worth looking at. Food grain production at the end year of the UPA-II time is 265
million tones. Whereas, at the end of 2014-19, which is NDA-I, it is 285 million tones.
Services sector real Gross Value Added growth was 7.4 per cent at the end of 2009-
14, whereas, it increased to 8.4 per cent at the end of 2019, which was 2014-19
period of NDA-I. | will also refer to manufacturing sector real Gross Value Added
growth. At the end of UPA-II, in 2009-14, 5.3 was the manufacturing real Gross Value
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Added growth, whereas, at the end of 2014-19, NDA-I, it rose to 8.4 per cent. So,
let us keep that in mind. Now, | come to external demand. If | spoke about domestic
demand and domestic supply, now, | am talking about external demand. Gross
Remittances, during UPA-II's time, 2009-14, were 313 billion US dollars, whereas,
during 2014-19, during NDA-1's time, it was 342 billion US dollars, 313 versus 342
billion US dollars. Net Portfolio Investment on which | have been questioned about
why did you have to withdraw; you are favouring the suit boot, I will give a
complete reply on that. But, let us look at the position. Net Portfolio Investment at
the end of 2014 after UPA-Il was 59.1 billion dollars, whereas, during NDA-1's time,
ending March 2019, that 59.1 billion dollars has gone up to 67.2 billion dollars. And
the final one in this list is the External Debt to GDP at the end period. External
Debt to GDP ratio, which is a percentage ratio, at the end of UPA-II, that is, 2009-
14, 23.9 per cent was the External Debt to GDP ratio, which came down within five
years from 23.9 per cent to 19.7 per cent. I would like to highlight this External
Debt to GDP ratio, that is the reduction. And, therefore, when we are talking about
macro economic data, and Government now facing a situation on which the general
sphere talk of some Members said, 'Oh, no, no; you don't understand economy.
You just seem to be floating. | am sorry." On everyone of the point, | will give you
detailed, specific performance-based data. So, that is the first thing which | have to
highlight.

I would now like to go to the point as to why at all in 2019 July Budget, |
had to come up with steps, and also some of the Members started talking about
'Oh, public sector banks are making provisioning, which means, you have allowed
them to run away with the money which was given.' I am sorry, Sir. | am sure,
Members who understand how book keeping happens, accounts are maintained, know
that provisioning does not mean the money is taken away by them. Their assets
will be confiscated; their assets will be auctioned, and the money will be paid back
to the concerned banks. So, to continuously go on with this argument saying,
'banks made a provision,' it means you have written their loans off, is completely
wrong. | would like to place before you all that when provisioning is made, it is
made only because annually, the books will have to be maintained, but, the pursuit
of those who have cheated the banks, wilfully or unknowingly, will happen, their
assets will be brought back to make sure that the banks and other lenders will get
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their money back. So, let that type of assurance be there in the minds of people
who are talking about public sector banks which are making provisioning in their

accounts.

When | presented the Budget, | did speak about steps that we were taking,
and before me, even the Economic Survey mentioned about the four Rs. which we
adopted as a Policy. What are these four Rs. | would like to repeat from the
Economic Survey and from my Budget speech. They were four Rs. which is
essentially to address the twin balance sheet problem about which all of us know.
What is the twin balance sheet problem? Corporates took money from banks; their
balance sheet went back because they no longer could make their profits. As a
result, they could not pay the banks; NPAs grew, bank's balance sheet went back.
So, twin balance sheet came. In order to address that, we came up with four Rs.
policy, recognition of the problem, recapitalization of the bank, the point that many
of them are picking up, resolution of the problem, and also reforms. What did that
mean? Review of the banks, about which many of you know; Dr. Manmohan Singh
is here, he knows what happens in the Reserve Bank of India with regard to asset
quality review, which the Reserve Bank of India has done. A review of banks' assets
is all done. They recognized the problem of NPAs that they have. Consequent to
NPAs, as a proportion of the gross advances which have been given, the banks'
NPAs, naturally, increased once you started recognizing the problem which prevailed.
Then you had to admit that this many number of NPAs prevailed. What was the
number? During 2009-14, there was only 2.9 per cent because—I am sorry if 1 may
have to say this and it may sound political—that is when the 'phone banking' was
also happening. So, obviously, the recorded number of NPAs at that time was very
low—2.9 per cent. It takes a while for the NPAs to show up. When did it show
up? When it did start showing up, it was in 2014. When the 'phone banking'
continued, 8.4 per cent of NPAs were recognized between 2014 and 2019. That figure,
of course, | have stated in Parliament and | will state it again. It had come down
from ¥ 10 lakh crore to ¥ 8 lakh crore because we pursued those fellows who went
away without paying the banks. So, it is all right to give—probably, not so worthy
a client—money but, certainly for us, it is not right to let the fellow sit on it. We
pursued them. The moment we started pursuing them, some of them stayed in the

country and some of them fled. Those who fled are coming back. Their assets are
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being confiscated. That is a story, Sir. That is a story why we needed the four 'R's.
The four 'R's began with recognizing the problem and then to recapitalize the banks.
The banks had no money. What was the narrative in 2014-15? Banks are not
lending! There is no money going to the businessmen! Then, when you recapitalize
banks, banks had something to lend to the new creditors, lend to the new borrowers.
As a result, how much did we give this time in the Budget? ¥ 70,000 crore. Many
Members referred to it. Why did | have to give that? Banks had no money, people
were coming to borrow and they could not give anything because monies were not
coming back. NPAs were NPAs. If they did not get the money back, how does the
banks' business go up? After all, a bank has to earn money by lending money out.
The principal does not come and the interest does not get serviced. You have NPAs.
With many number of NPAs, banks have no business to do because their core
investment—which is money, which has to go out—was not there with them.

So, recapitalization was essential in the interest of the country. That is what
the Prime Minister clearly advised me to do and, therefore, ¥ 70,000 crore was given
to the banks. And that has helped, | am telling you that when people started telling
that there is no liquidity at all, with the help of the Reserve Bank of India, | met
up with both the public sector banks and the private sector banks, proved that it
was not want of liquidity, but the flow of liquidity was not happening.

Again, on quality of assets, | will come to that in a minute, to show that
between the first and the second outreach programmes which happened in October,
there was even a Press release given out; | will recall the number approximately.
You may refer to the Press note and not pin me down to the numbers that I am
quoting here. ¥ 2,50,000 crore have been distributed through the public sector banks.
How was that possible if we did not give them the liquidity?

So, Sir, recapitalization had a reason and that paid off. That paid off to clear
the sentimental feeling about the Indian economy that there is no liquidity, that
liquidity is not being made available for the people who want to run businesses or
MSMEs, to the people who want to buy seeds and do their agricultural activities,
to the people who wanted to buy vehicles. All of them, by category, have been

given loans. That is because we were able to recapitalize.

The third 'R' is resolution. The resolution of the stressed assets is
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expeditiously being done because we have passed the Insolvency and Bankruptcy
Code. On that, specifically, a lot of information can be shared. I am glad to say,
first of all, that more than 2,162 corporate insolvency resolution processes were
admitted. | can give you data on how many have been resolved. During the month
of October, 2019, corporate insolvency resolution process has really given a major
result. I will even give you the details if you have the time, Sir, in 0-180 days,
resolutions in five cases have happened; in 181-270 days, 30 resolutions have
happened; in 270 days-plus, 124 resolutions have happened. The average number
of days taken for resolving disputes has been 374. So, the time line with which the
Insolvency and Bankruptcy Code wanted resolution of these insolvency issues are
nearly getting closed. We wanted it to be done within a year, 374 is the average.
We are improving on it. | just want to give you very clearly this figure only because
I want people to know that the four hours that we had adopted are purpose serving
and the results are visible. If ¥ 70,000 crores helped bank spread liquidity, the
Insolvency and Bankruptcy Code which was brought during the NDA-I period is

showing results and we are also, very quickly, responding....
SHRI BINOY VISWAM: Just one minute.

MR. DEPUTY CHAIRMAN: No, | am not allowing you. Please sit down. She

is not yielding. Please take your seat.

SHRIMATI NIRMALA SITHARAMAN: We are also responding to periodically
amending, as is demanded by the companies which are undergoing the process,
the NCLT and the NCLAT. All of them are giving their inputs. We are coming up
with periodic amendments only because we want to keep it as a robust law. On the
resolution aspect, | have already spoken. Now | come to reforms. This is particularly
about banks because | started with the twin balance sheet problem. The reform steps
also resulted in the merger of ten public sector banks into four entities. Why did
we do it? It was because many of the banks which were in some parts of the
country where there were only the CASA accounts, where lots of deposits were
being collected, did not have an avenue to lend whereas banks in some other
regions utilised the entire money which they had and could lend but had to borrow
at a higher rate from elsewhere to meet with an additional demand which existed in
their regions. That is one of the reasons. Second, when we are able to bring them
together, there is a better utilisation of the savings which are otherwise lying
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dormant. Third, today we need banks in India which can scale up and meet up
with the challenges of the day and, therefore, we thought it was important, and a
lot of other match-making exercises happened whether technology is compatible,
whether the regional sentiments are all taken care of and so on. My fourth 'R’ is
the reform. So, when we have merged the banks there is recognition of the problem,
recapitalisation, so that they can go on with it, and resolution through the IBC —
the other side of the balance sheet — and then reforms, which is resulting in better
efficient banks. We have even appointed risk managers so that from now at least
the kind of phone banking-related risks is averted. Obviously, all this will be factored
in when we talk about, 'why then the GDP is slowing down'? | just want to say
one thing. Between 2014 and 2019, the GDP accelerated at 7.4 per cent in 2014-15,
8 per cent in 2015-16, 8.2 per cent in 2016-17 before the lagged effect of the twin
balance sheet problem set in. As a result, private investments started suffering
because the NPAs were still alive in the banks. They didn't have additional money
to go on investing further. So, land effect was declining if the investment caught
on and therefore, the GDP growth rate came down to 7.2 per cent in 2017-18 and
6.8 per cent in 2018-19. | also recognised that in the first quarter of 2019-20, clearly
the decline is very pronounced. We are able to see that. | just wanted to put this
in contest because it has not come from nowhere. It has not dawned on one
morning. It has, obviously, got a trail. If you want to go back to see where the

trail lies, you know where it lies. | wanted to highlight that.

SHRI ANAND SHARMA: It means, you are ruling out demonetization and other

measures.

SHRIMATI NIRMALA SITHARAMAN: | wanted to highlight that, Sir. Of
course, | will come to that. Don't worry. | will come to that. But, Sir, that had
happened much later. The problem was on us even at the dawn of 2014 when we
came in. ...(Interruptions)... Sir, again, we are questioned on the GST. | will talk on
GST a bit elaborately. But, now, 1 am in a mood to compare performances. Yes, Shri
Jairam was right; it has been on from 2014 and there was a pressure saying, "Is
India going to be, at least, making that one big effort to make one market out of
this country? Will GST happen at all?" How many years did we lose? And, there

were several Members.
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SHRI B.K. HARIPRASAD (Karnataka): You were opposing.
SOME HON. MEMBERS: You were opposing it.

SHRIMATI NIRMALA SITHARAMAN: Oh! Don't worry. | will answer about

that also. | have heard that even as he spoke.

Sir, 1 would like to tell you...

3t IURITIRT: @I, 30 d8d] HHed T B | ...(TIEM)...

SHRIMATI NIRMALA SITHARAMAN: Sir, | will tell you. On the emphasis
'you opposed it', I would like to say that we very clearly highlighted that the States
and the compensation matter — | am glad that many hon. Members have raised it
— was not addressed by the UPA. As a result, many States did not have the
confidence. ...(Interruptions)... Are they talking about trust today? ...(Interruptions)...
Sir,

SHRI ANAND SHARMA: Sir, it is not true at all. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Are they talking about trust today?
...(Interruptions)... Sir, I did not have a running commentary when they spoke.

SHRI ANAND SHARMA: Sir, you have to agree. You are correct. We don't
want to interrupt the hon. Finance Minister. But the fact is that she should study
the Bill which went to the Standing Committee during our time and came back.
Please, you should read the letter which the then Chief Minister of Gujarat, Shri
Narendra Modiji, wrote to the then Prime Minister and you should also read and
be informed about their discussions that your three-Member team met us about the

constitutional Amendment...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, she has not yielded. She has

not yielded. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, I am still on my legs.
...(Interruptions)...

SHRI BHUPENDER YADAV (Rajasthan): Sir, Shri Anand Sharma must read the

Select Committee Report of this House. ...(Interruptions)...
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SHRI ANAND SHARMA: Yes. You must also know that the Standing

Committee. ...(Interruptions)...

St Suuafe: eMU § 9Iqdld PRA B SRd A8l B 1 ..(hGEF)...

SHRI ANAND SHARMA: What we said was that discussion about the
constitutional amendment...(Interruptions)... It was passed with consensus.

...(Interruptions)... You were not part of that. ...(Interruptions)...

sft ST @i, @iy . (FaeH)... #9 U § d[adld BRA ® golerd
TE & | ..(FFEF)... A S Sl $Hd! A oI A el & Tl ...(aEE)...

SHRI ANAND SHARMA: Sir, there was a three Member group from your side.

St SUWHERT: AR S Sfl, §9@! AR TR 4 T & Tl ..(HaEm)...

SHRI ANAND SHARMA: It was consisting of. ...(Interruptions)...

St STWATRE: AR S Sfl, §9@! AR TR 4 T & Tl ...(HaEm)...

AR, 99 3R ARy uRaes W3 FEAr R UHRT 73 R WY SERT SR
i e HA (SN UBIT FASER): Ig FT T AS? (). A1 dl T& ().

SHRI ANAND SHARMA: The fact is that the constitutional amendment.

...(Interruptions)...

it Igwuafe: AT WA S, R g9l geltad Ael af g .(SuaeT)..
AT 3 Sff, IR 9 SH®! ool del of §1 ...(;dHH)... 3T 991 TR &t
AN & 9l I2 B . ().

SHRI ANAND SHARMA: The fact is that the constitutional amendment was

passed because an understanding reached. ...(Interruptions)...

SHRI NIRMALA SITHARAMAN: Sir, sometimes, it is very difficult, | know, to
J accept when it is being pointed out. We sit to hear it. We sit to hear even baseless

allegations thrown at us, sometimes.
SHRI ANAND SHARMA: Sir, it is not a right word.
SHRIMATI NIRMALA SITHARAMAN: | am sorry.

SHRI ANAND SHARMA: This is a fact.
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SHRIMATI NIRMALA SITHARAMAN: | am sorry not on this. I am sorry.
...(Interruptions)... I am sorry; | don't get up. ...(Interruptions)... Sir, | should not
sit and | shall not hear this. ...(Interruptions)...

SHRI ANAND SHARMA: This | will not accept and | am not making any

allegation. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, you have called me and | am

speaking. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)...
SHRI ANAND SHARMA: *

SHRIMATI NIRMALA SITHARAMAN: | am sorry, Sir. You have called me and

I am speaking. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)... It

will not go on record. ...(Interruptions)...
SHRI ANAND SHARMA: *

SHRIMATI NIRMALA SITHARAMAN: Absolutely not. ...(Interruptions)... Any

number of explanations now will not suffice. ...(Interruptions)..

#t STFUORY: AT = S, TR A 39S IrgAfd &l & ¥ . (cuaem)...

Please take your seat. ...(Interruptions)... Please take your seat. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Mr. Anand, you have called me and |
am standing here to speak. ...(Interruptions)... If there is anything objectionable,

there are times and ways in which any Member of the House can get up and object.

2 STHUTURE R AT SHBN e BRAT | . (FTEH)...

A9 HRE W3, BrRer @3 dr @F @A (3 ugene SRl oo H g @t
&HdT J81 ¥ ..(&aem)... | hope so.

SHRI ANAND SHARMA: *

SHRIMATI NIRMALA SITHARAMAN: There he goes. ...(Interruptions)...

*Not recorded
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MR. DEPUTY CHAIRMAN: This is not fair. 1 will not allow this.
...(Interruptions)... Nothing will go on record. ...(Interruptions)... 1 will not allow.
...(Interruptions)... No, Mr. Anand Sharma. ...(Interruptions)... Please take your seats.
...(Interruptions)... I will not allow. ...(Interruptions)... Please take your seats.
...(Interruptions)... This is not proper. ...(Interruptions)... A1 TR @1 AT &
T ...(AIHH)... 3FR Y 88 del™l dTed &, al ..(&aem)... | am helpless.

...(Interruptions)... I am helpless.
St UBTYT FEASHR: WX, Ig T 87 ...(TIHH)...

1. e 99 ([TR TR WX, T IE< oft & fav g wa T8 ®
(I 4 & W GE BIAY dlell? L (IFE)...

TIERYT, 99 SR STelary uRads W5 EET iR gERer W3 9 ST iR |l
ST HAt (S USTYT SESEY): WX, AR Wed H o Al "9l g8, 98 gEd Al
IS 9§ Th Rels T8l g7 9&d © ..(FGEH).. 88 8l Ts| ...(Taem)...

MR. DEPUTY CHAIRMAN: Hon. Minister, you continue with your reply.

...(Interruptions)...
it STHTUfer: M JUE ¥ie | 9HN 7 dlel | .. (RGE)... Wi, Wi |

SHRIMATI NIRMALA SITHARAMAN: Sir, on the GST, I will get into the
details. It has been said that the way it was implemented was not right, was
regressive, etc. | would like to present before you, talking of regressive tax, whoever
brought in the MAT — | know it was brought in 1987— for 10 long years, it has
only aggravated, rather than withdrawn. MAT is seen even today as a very, very
regressive tax. That was another regressive tax. Now, | come to retrospective
amendment for indirect transfer from 1962. There is a particular case. Even till today,
it has not been resolved. That was brought in 2012. Again, the Dividend Distribution
Tax, which even today is on, there is an argument which says that it is very, very
regressive. For 10 years, that went on. But, today, | am told, there is a lot of
regressive tax, a lot of tax harassment. Again, in 2011, service tax at the rate of five
per cent was imposed in the Budget on private air-conditioned hospitals, but, then
withdrawn immediately because there was such an outcry. So, taxation, regressive
taxation and measures which were brought in aggravated new regressive measures—
all this happened during the UPA. Let us not forget that and think that India's
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taxation today is at its worse. It is not so. Yes, there is a lot to improve upon. We
have taken measures. In fact, it surprises me. Many of us do recall the Government
which was there in 1991. Even very many of us do refer to the reformative steps
taken by Dr. Manmohan Singh at that time — of Globalisation, opening up of the
economy, more reforms, etc. In fact, between 2014 and 2019, we were constantly
questioned, "Where are your reforms?" This time too, it was asked "Where are your
reforms? Take lessons from Dr. Manmohan Singh." Surely, Sir. Why not? But they

are the ones who are now condemning corporate tax reduction saying- je-g¢ @I

IWPR B T @ &, TAdasoIe{ B4 dlal B 87 X, SHEMEI B fhas T
fou, @i fear 98 99 e g 1 98 <die R T8l 82 I8 dEl db 99 82
What is this hypocrisy, Sir? | would like to flag that out. Then, I would like to

highlight several key fiscal indicators. | would like to highlight these figures,
particularly, because it relates to the first half of this year, that is, between 1st April,
2019 and 30th September, 2019. These are indicators of what is the kind of receipts
and expenditures. Revenue receipts have grown by 18 per cent. | can give the
figures, if that is of help. The revenue expenditure has increased by 13.97 per cent.
I am talking of the first half of this year. The capital expenditure has increased by
15.31 per cent. The capital receipts have increased by 9.75 per cent. So, it is not
the way in which it is being projected that everything is coming down. Not at all.
These figures are here. It is handwritten here. But | can always lay it on the Table
for anyone who wants to see them. That is for the first half of this year. As regards
the GST, | will confine myself to the GST between 2017-18 and 2019-20, and also in
between 2018-19. The history of what happened to the GST, | am sure we can all
talk about it. But then 'trust. Many Members repeated ‘trust is important’. If there
is no trust on this Government, would you think that this is going to happen, the
collection? Yes, it might come down one month; it might go up next month. It's all

right. ...(Interruptions)...

it <o Re: sl B T @ e o fear T L (heH).. dard 98
oqT| ...(HEETH)...

St STl It AT SR IMUHI-SITE e WY 98 WY | L (aeT)...

st o Rig: ..(ae)... ST Hard o, SHGI Sdd R T8l STRT? . (SAGEH). .
SHQES! G- 3T A? . (HGETH)...
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Please take your seats.
...(Interruptions)... Sanjayji, please. ...(Interruptions)... | S, @i ¥ <=V
(TIAF)... 3R AU 99 A dTWE Te BIHY g # dleldl, @ ded g |
qRea erftl ..(Faem)...

A o R dufl o R 99 W1 YET 77 L (@auH).. duial Bl
9T ST XET 82 B9 T ded A dih3ece o) W8 ol ...(hdEm)...

W. 7T AR S 89 9ed ¥ dfdeSe aX I8 ol .. (FaEH)...

(@UTE T AFEE AER WeT 9 Ioh] Il W)

SHRIMATI NIRMALA SITHARAMAN: Sir, | would like to say something.
...(Interruptions)...

3t S ¥ME SUNHIURT S, I8 TTed 81 J8T 2| Wed Bl [ERTE fhar o
el Bl

MR. DEPUTY CHAIRMAN: Please, please ...(Interruptions)...

ST AN S oY AR W S Al A8l o I8 g .(auH).. |y
g & fema T8 21 (aum)...

st SUUURT: PR UHh A1 3d9 @ @S Bl dleldl, d |1 del Rars
g $ fema T8 21 L (aum)...

st SUUURT: 3R UHh A1 3d9 @ @$ Bl dleldl, d &1 del Rars
Uy SIYEfl? L (@rEerr)... Please. | request you to please take your seats.
...(Interruptions)... Please. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we are forced to walk out because of what has
been said in the House. ...(Interruptions)... We do not come here to listen to
...(Interruptions)... In protest to what has been said, we are walking out.
...(Interruptions)...

(At this stage, some hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: That is your decision. ...(Interruptions)... That is
your decision. ...(Interruptions)... The hon. Minister, please continue.

...(Interruptions)... That will be your decision. | can only say, please take your seats
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and hear the reply. ...(Interruptions)... Please. ...(Interruptions)... Please take your

seats. ...(Interruptions)...
1. A S Fedrs G @ feRd T2 2| (aem)..

$ft SURNRT: FRT SIS BN fdh MU HUT B U S8 W 96 AR
SaE Gl (). .

SHRIMATI NIRMALA SITHARAMAN: Sir, | can't. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let them take their decision. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: | would like to say something, Sir.
...(Interruptions)... A Short Duration Discussion. ...(Interruptions)...

# UBIRT FEASHT: W, T G Bl T T8l g . (FEEF).. Fedls G
P fema € ¥ ..(HEu)... A ST ARY o ¥ B ...(FAEM)... ATh
U |eds GO @ feRd T8 2 L (caem)..

1. A S Fedls G @ feRId T2 2| L(aem)..

St UL W1 MR BN AFYT 9e Il Wie R 98 WY L (dE)...
PUAT AU A W 98 SMY| ...(@dem)... The hon. Minister, please.

SHRIMATI NIRMALA SITHARAMAN: Sir, it is shocking. A Short Duration

Discussion, ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, we are not satisfied with the answer. We are

walking out. ...(Interruptions)...
(At this stage, some hon. Members left the Chamber)

SHRIMATI NIRMALA SITHARAMAN: Sir, a Short Duration Discussion is
called. We agreed readily. Everybody's speech has been heard patiently by me, except
for a few minutes when | went to the washroom. | have sat and heard everybody.
And when | want to ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, this is a repetition of the
Budget speech. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: When | want to reply, they don't have
the strength, the inner strength to hear the reply. ...(Interruptions)...
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6.00 p.m.

SHRI SUKHENDU SEKHAR RAY: All are repetition of Budget speech. We walk
out. ...(Interruptions)... There is no new thing. It is the repetition of the Budget

speech. ...(Interruptions)...
(At this stage, some Members left the Chamber)
MR. DEPUTY CHAIRMAN: Please continue.

SHRIMATI NIRMALA SITHARAMAN: When | want to reply with the data
pertaining to October, 2019, that is not the Budget speech, Sir. Data of October,
2019 is not the Budget Speech, Sir. So, | am sure wherever they are, they are
probably watching it on the television. They shall hear the reply, 1 am sure, because
these replies are based on facts and they are strong replies. | wish they had the
inner strength to hear it because it is no good if you just raise questions and don't
want to hear the reply. At least, because they have to represent their own people,
the people from the States where they have come from, they should go, take the
facts which have been heard from here, and if they don't have the inner strength
to hear it, | am sure, at least, from the television they will get to know the facts,

and | will still continue with it.

Sir, about the GST, types and types of allegations have been laid. Yes, | would
like to tell you. On GST, | was surprised, one of the Members said, "Aapki GST".
What does that mean? The GST is governed by the GST Council. Every State's
Finance Minister sits in it. Every decision is taken along with the State Finance
Ministers, and if the States also want reduction in the rate and if the GST Council
agrees, we reduce it. | would like to give you the figure, Sir. And that reduction in
the GST helps aam consumers. A normal consumer benefits if the tax comes down
on a particular commodity or the shop from where he goes to buy a thing, that

thing's price comes down. It helps him. ...(Interruptions)...
SHRI SATISH CHANDRA MISRA: Sir, extension of time...
MR. DEPUTY CHAIRMAN: Just a minute, hon. Minister,

SR W, 6 991 b &l § I§ WM PR Gl g (b 3 W BSA B
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SOME HON. MEMBERS: Yes, Sir.
SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir.

To help the consumers and also to induce growth in manufacturing and in
the services sector, the GST Council, where the Centre and the States are equally
represented, consciously recommended decreasing the GST rates for 90 per cent of
the items. Ninety per cent of the items, from the 28 per cent slab, have been brought
down to 12 per cent or 18 per cent. So, that helps the consumer. Rates have been
decreased in about 400 goods and in 77 categories of services. So, when rates come
down, does it benefit the consumer or not? It does. That is one, Sir. By October
itself — so, those Members who walked out saying | have only spoken what |
have said in the Budget Speech may listen; Budget was in July; |1 am talking about
figures of October this year — against the target which was mentioned in the
Budget of ¥ 6,63,343 crore of net GST collection this year, we have collected
T 3,26,490 crore and that is 49.2 per cent of the collection targeted. | also want to
say that in spite of the reduction of average gross collection in September and
October, comparing with the same period of the previous year, 2017-18, ¥ 89,885
crore were collected. In 2018-19, that was ¥ 98,083 crore whereas in 2019-20, which
is the current year, for the same period of April to October, we have collected
¥ 1,00,239 crore. That is the gross collection. So, | wanted to just make sure that
from April to August this year, every month, there has been a growth of five to
ten per cent compared to the previous year. So, GST, for all the perception that
everybody might be having, is not really doing badly. It can do better; it has got
all the steps. | just wish to highlight that for that innovative steps are being taken
such as e-invoice, new return and unified refund facilities so that there is greater

compliance and we are able to collect better. So, that is on the GST.

Sir, trust of the States is something which we very clearly value. We work
together with them and if it is being periodically requested by States that the goods
taxes must be reduced and the Council thinks it is worth doing it, we would go
ahead with it. Reduction in tax is only going to help the common man. Of course,
it can have an impact on revenue collection. So, | just want to make sure that that
point is mentioned before you.

There was also this question by one of the Members about J&K, where
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particularly because of internet connection not being there they were not able to
pay taxes and GST was hurting them. | just want to tell you that the date of
furnishing Income Tax return — not GST here — for J&K has been extended up to
30th November, 2019 on the request that has been received from the people of J&K.
As regards GST, the date of filing of return for the period from July, 2019 onwards
has been extended up to 30th November, 2019. So, for the tax which has got to be
filed in July, we would extend the date till the 30th. And if there is more demand,
we will always be readily hearing and responding to that. On the direct taxes, the
first six months' revenue receipts have grown by 18 per cent over the corresponding
period earlier. Here, | would just wish to highlight that as on November 14, 2019,
the gross collection of direct taxes is ¥ 6,86,242 crore. Compared to the same period
last year, what is now %6,86,242 crore was then ¥6,54,689 crore direct taxes. We
have much more than what was pertaining to the same period last time. It is a gross
collection of direct taxes. Direct taxes again, the gross collection, therefore, is 4.8
per cent higher than what it was last year. Again, Direct Tax to GDP Ratio has also
increased from 5.55 per cent in 2014-15, which was the first year of our tenure, to
5.98 per cent during 2018-19. Tax buoyancy has also increased from 0.86 per cent
in 2014-15 to 1.21 per cent in 2018-19. So, between 2014-15 and 2018-19, direct taxes
have recorded a growth of 64 per cent. So, tax base has also grown significantly.
For the year 2018-19, over 6.33 crore IT returns were filed compared to 3.51 crore in
2014-15, which is a growth of over 90 per cent. That is the tax base which has
expanded and there, of course, you will have a bit of narration about demonetisation
through which formalisation happened as a result of which the base has also
widened in taxes. About the steps taken, | did mention some earlier, | just want to
highlight that 32 steps were taken by me. I can lay it on the Table of the House.
Thirty-two steps were taken across the board whether it is MSME, banks and so
on, which I review on a weekly basis and many of which are showing definite
results. About the public sector banks alone, | have taken steps, which | again
mention here. These steps are, amalgamation of banks, giving them 70,000 crore
and ensuring that the banks reach out to the public for extending credit facilities
as was proven during the outreach activities which happened in two phases where,
as | have already mentioned, ¥2,50,000 crore were given as credit through the banks
directly to the clients and through the NBFCs. The NBFCs alone had 361,000 crore
given to them for further onward lending. This is about the public sector banks.
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(MR. CHAIRMAN in the Chair)

For promoting exports, twelve different steps have been taken by me. For the
housing sector alone, three major announcements have been made. For the benefit
of all the Members, | would like to place this on the Table of the House for any
Member to pick up and see what specific steps these are and what follow-up results
are. One of the things which | want to mention before the House is that for the
challenges which are being faced by various sectors, there is a sector-wise response

that | have given and all of them are bearing results.
DR. K. KESHAVA RAO: What are the steps taken?

SHRIMATI NIRMALA SITHARAMAN: | will lay it on the Table. I am sure

you can see it.

The other point is regarding the steps again. One is, the Prime Minister's Jan
Dhan Yojana. Why do | have to say that? Because that is the route through which
we are directly giving money to the people who are in the rural areas and to the
poorest of the poor. Again a comparison will help us. Yes, till 2014, no matter how
many years you want to look at, there were only 24.3 crore accounts, that is, the
basic Savings Bank Deposits. | am not talking about the high-ended customers. |
am talking of those who keep basic small Savings Accounts. There were only 24.3
crore accounts. It might have taken 50 years, 40 years or 30 years; never mind, it
was only to the level of 24.3 crore. But within five years after that, that number
became more than double and 57.3 crore accounts were reached by March 20109.
What does that tell us? When people have accounts, you are able to directly give
them every entitlement that they can claim, whether it is MGNREGA wages or
whether it is the housing, the Pradhan Mantri Awas Yojana, or anything. So, if there
is more than doubling, after all, you are able to reach those poor people, directly
without any middlemen. This includes the PMJDY. Now, how many deposits are
there? What is the money value of it? ¥ 31,230 crores is all that was there in terms
of rupees. 31,230 crores was all that was there in these basic poor people's accounts
as of March, 2014, whereas in March, 2019, that amount multiplied five times to
reach ¥1,40,700 crores. Many of them then said, these are zero balance accounts,
they would not have any money. All these are Jan Dhan Accounts. Then, there
were questions raised about demonetization. Everybody speaks about demonetization
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and says, that is the cause. What was demonetization for, Sir? It was essentially to
track the black money. Indian economy and informal data tells us that nearly 85 per
cent of all transactions in the Indian economy were happening through cash. It was
not, in anyway, in anybody's radar. They were not part of bank transactions. They
did not pay taxes. They did not have receipts. There was no such way in which
you could tap what was going on. 85 per cent was paid in cash, without a bill.
Even if it was big expenditure purchase, like the fast moving consumer goods, you
were buying refrigerators, you were buying TVs, it was still in cash. | heard a few
Members referring to this decision by the hon. Prime Minister. Yes, he had the
political will and courage to cull out black money. Bring out the money, from
wherever they were being held secret, into the banks. So, if you put it into the
banks and if you establish the money trail, your money is legitimate. Not every
money which came into the bank accounts was black money. But, then they could
not explain it, obviously, they will be questioned. And if you are questioned, that
is not harassment. That is very clearly saying, if you give us explanation we will
go back. But, if you did not give us explanation, of course, it is questionable. |
want to tell you. Did it help in formalization of the economy? Yes, it did. Because
85 per cent of all that was happening in the Indian economy by pure cash and
transactions were not even recorded prior to demonetization. The share of corporate
sector in total manufacturing gross value addition increased from 89.8 per cent in
2015-16, that is the year before demonetization, to 91.3 per cent in 2017-18. This
reflects an increase in formalization of the economy post demonetization. The second
thing is Economic Survey of 2017-18 estimated that about ¥ 1.8 million additional
tax payers were added due to demonetization-cum-GST. And, the third point, Sir, as
per the Annual Survey of Industries (ASI), from 2014-15 to 2017-18, total humber of
workers engaged in organized manufacturing sector has increased by 14.6 lakhs, total
persons engaged has increased by 17.33 lakhs. In other words, those who are
working informally have now moved out to registering themselves and becoming
formal workers. Now, that is one of the things which | need to highlight.
Formalization of the economy also resulted in digitization of the economy. Mr.
Chairman, Sir, the digitization story is something which universally many countries
are seeking information now from India. Wherever the hon. Prime Minister goes, he

is asked about as to how he managed to have so much of conversion into digitized
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mode of payment. | just want to give you the figures for it. The volume is in million.
In 2016-17, what went through the RTGS, which many of us are familiar with, Real
Time Gross Settlement, it was 107.8 million. In 2018-19, it was 136.6, which is a 26.7
per cent growth. Now, in NEFT, IMPS, UPI and so on, which are retail electronic
modes of clearing, there has been 195.2 per cent increase between 2016-17 and 2018-
19. There has been a massive increase in the number of digitized payments. In total
card payments, which are credit cards, debit cards and PPIs, there is 97.8 per cent
growth. So, when people talk about demonetization, | want to draw their attention
to the fact that the objective, with which it was brought, was to suck out the black
money, to make sure that there will be a formalization of the Indian economy so
that people no longer go through only cash transactions but also do digital payments.
So, black money, formalization and digitization have all been achieved because of
demonetization and | don't want people to talk about it without really getting into
the facts and the data which all supports that all these three objectives have been
fulfilled.

Now, | was talking about the steps that | have taken. First, 1 would like to
mention the capital expenditure of the Government. | want to very quickly draw the
attention of the Members here. Many of the Members said that there are four pillars.
Keshava Raoji also mentioned. There are four pillars -investment, concession.
Members asked as to what we are doing. | am giving you the details of the capital
expenditure by the Government. In 2017-18, the actual expenditure was only 32,63,140
crores, whereas in 2019-20, it is ¥3,38,557 crores, which is a 12.7 per cent increase.
So is the intra, extra budgetary resources which are being given to the CPSUs. Even
there, there is 12.7 per cent increase. So, | just want to very clearly assure the
hon. Members that on investment, we are not hesitating to frontload the moneys
which have to go in for the infrastructure. | will give just a few examples. You may
say that okay, | am giving the numbers, but where has this money gone? Is it seeing
the light of the day in the form of some projects? | will just read out the projects
without taking much of your time. In 97.8 per cent of all contracts for the entire
Dedicated Freight Corridors, the projects which have all been awarded, which means,
all the projects have been awarded and the works have started, the overall financial
and physical progress of 61 per cent and 64 per cent respectively has been achieved
by the end of July, 2019. Both, the Eastern and Western Dedicated Freight Corridors,
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are targeted to be finished and completed by 2021. So, that cannot happen without
us putting big money into it. I will give another example. Inland waterways freight
movement on National Waterway-1 has increased from 4.89 million metric tons in
2016-17 to 6.79 million metric tons in 2018-19. So, the Multi-Model Terminals, which
are at Varanasi and Sahibganj, were recently inaugurated. So, that is also getting
done and we expect to complete it by March, 2020. That cannot happen without
me giving moneys. The Railway Station Development Project, which is going through
the PPP mode, and also under the Regional Connectivity Scheme (RCS), out of 686
valid routes, 210 RCS routes have commenced as of October, 2019, connecting 41
airports, the RCS Multi-Model Airports. So, these are the projects in which moneys
are going and, therefore, I am not quoting figures without actually getting into those

projects.

Under the Prime Minister Awas Yojana, 90 lakh houses with an investment of
about T5.54 lakh crores, have been sanctioned. Construction has started in about
53.40 lakh houses. Over 27.17 lakh houses have been already completed, of which
25 lakh houses have been delivered to beneficiaries. This cannot happen without
money going in. And, the last one, the National Gas Grid, in addition to the 16,800
kilometre long National Gas Pipeline network, which is already operational in the
country, 14,300 kilometre additional pipelines are being taken up and money has been
given to them also. So, these are not small-time investments. These are big ticket
projects, for which all the capital expenditure and money is going. Sir, since they
will be watching through the television it might help me to just put it on record,
quite a lot of concerns are being expressed about fiscal deficit. I must put on record
my respects and great appreciation for the effort my predecessor, Shri Arun Jaitley
took in this manner. He had been very particular about the fiscal deficit trajectory.
He had mentioned it, and he honoured it. So, between the year 2014-2015 down to
2018-2019, it was 4.10, 3.90, 3.50, 3.50, 3.40, on an average, it has been 3.68 per
cent. In the July budget of 2019, I pegged it at 3.30 per cent. It is all leading to
that final destination that was given to us by that trajectory that should be at 3.
Earlier, although the FRBM Act has been on since the year 2004, what was the
fiscal deficit? | wish my friends were here, not to point out at them, but, there are
difficulties in maintaining that discipline and sometimes it is not possible. What was
the fiscal deficit that they had kept up? It was 6.70 per cent whereas we are well
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under 4 per cent. It was 6.70, 5.10, 5.90, 5.20, 4.60 in the last year, on an average, it
has been 5.50 per cent. So, if that is the level of fiscal deficit that they maintained,
and today, even when | am facing the challenges and addressing them, the anxiety
about fiscal deficit— | appreciate the anxiety— but, people who ran at well above
5, should know as to what is fiscal deficit and fiscal management. So, with all this
said, |1 would only want to highlight and assure the Members who have patiently
heard me that we are conscious of the challenges which are being posed and faced
by many of the sectors. We are already seeing many of those sectors responding,
like the automobile sector, which many people periodically refer. I have seen several
of them. Newspaper reports are available, and | think hon. Member, Suresh Prabhu
and others have also mentioned. The automobile sector, most of them have cleared
most of the inventory. The problem in the automobile sector was essentially derived
because the emission orders which came from the Supreme Court, which said that
Bharat Standard-1VV emission should be done away with and with two years' time
given, Bharat Standard-VI should come into place. The Government of India also
studied and considered the decision that from BS-1V, we shall not go in to BS-V,
we shall straight go in to BS-VI. Therefore, BS-VI will come into effect from 1st
April, 2020. If that decision has been taken two years in advance, naturally, there
is a churn in the automobile industry because they will have to change the business
model. They have to move into the production of BS-VI for which a lot of R& D
funds are required. So, like that, each sector has its own issues. We are quite
careful, and we are taking the opinions from everybody. We are not really hurrying
through any of the decisions. But, we are coming with solutions. | heard with a lot
of pain in my heart, when they say that & & fasgs=fraar is under question.
Who is saying this? Who is voicing the concern about '§&f & fasqa=iaar? Those
who ran phone banking! Those who give money to the cronies! And those cronies
were running away from the country, and we are trying to get them back to pay
the money. At this time, they are concerned about the banks' fasara=TIar? Today,
we have assured the banks that decisions which are taken with genuine concern,
even if they go wrong, we shall not question them. That is why we have appointed
somebody to classify those which are criminally liable and those which are not liable
so that the others can get going. With that decision, we are confident that the
banks will address it. | can see clear signs of banks coming out of that fear

psychosis. As regards the way in which tax officials and matters related to the tax



494  Short Duration [RAJYA SABHA] Discussion

[Shrimati Nirmala Sitharaman]

officials where tax harassment is being repeatedly said, | am sure that many of the
Members would have seen that | have gone all over the country to talk to the tax
authorities, to say that, whatever may be the targets, today, you cannot afford to
go and prosecute a person and every notice which goes from the hand of the
Government or from the tax authorities will go with a document identification number.
Even the assessments are going to be faceless and so there shall not be any case
of officers harassing a tax assessee. We are coming up with a lot of reforms. |
want to tell the Members about the response of the Government. Hon. Prime Minister
himself is giving personal attention, giving all the time to understand the details
and taking a decision so that the economy can be better moving on a higher growth
trajectory. Sir, through you, | want to say that | am glad that this discussion has
taken place. We shall ensure that every sector and its challenges will be heard by

us and we shall respond to them positively.
SHRI SATISH CHANDRA MISRA: Sir, | want to seek a small clarification.
MR. CHAIRMAN: Yes, Mr. Misra.

SHRI SATISH CHANDRA MISRA: Sir, as has been mentioned, 32 reforms have
been taken. It has already been placed here, we will see that. Health issue is also
one of the important concerns of the entire country, hon. Prime Minister and all of
us. You are aware that the cost of the machines, which are life-saving investigating
machines, like CT, MRI, Radialogy is in crores -five crore, ten crore and even fifteen
crore, but the GST on these machines is 12 per cent. Because of this reason, so
many hospitals who want to purchase these machines for investigation are not able
to purchase these machines and the patients are suffering. Will the hon. Minister

consider this in the interest of the poor patients?

SHRIMATI NIRMALA SITHARAMAN: | will have to go through the GST

Council. It is not just my decision.
MR. CHAIRMAN: But please note his point. Now, Shri Ravi Prakash Verma.

st I ymrer qEE: HeH, AU 98d elaborate reply fean, <ifew &9 @Ml @
feeling ¥I® & f& <19 T& primary sector &I 3MY AT boost «&l <3 ff, 99 dq&
breakthrough ety A= & MU | MU Hael secondary sector 3iR tertiary
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sector @I address fBar &1 # Ul g @Edl § & fegwam @ seME @I
Rarsd &= & U9 d o9 & W@ d fa iR Aoige & o g Al
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MR. CHAIRMAN: Please seek clarification.

#Y I weprer TwE: AW, 981 WX capital building =T &1, W UF profidable
enterprise &9 UIY, AP BF Y dXIdh A HY organize HN, 37 AdH IR H H
agm & My et explain H |

MR. CHAIRMAN: Okay. Now, Shrimati Vijila Sathyananth.

SHRIMATI VIJILA SATHYANANTH: In the realestate sector, only when we
put money in the hands of the people, the growth will improve. So, the real estate
sector has to be strengthened by announcing zero per cent GST for this sector.

MR. CHAIRMAN: It is a suggestion. Do you wish to respond, hon. Minister?
SHRIMATI NIRMALA SITHARAMAN: | will respond to it briefly, Sir.
MR. CHAIRMAN: Okay. With that, we will conclude.

SHRIMATI NIRMALA SITHARAMAN: Sir, the point that Mr. Verma has raised
is absolutely an important point. We are looking at ways in which we can double
the income of farmers but before that we want to ensure that directly, we give him
the money that is required for assistance for fertilizer subsidy, farmers' health
insurance through Ayushman Bharat, and also making sure that the crop gets better
prices through the eNAM, which is electronic National Agriculture Market. We are
also taking it up with States the issue of Agriculture Produce Marketing Committees,
which the States have under the APMC Act, which has now probably outlived its
life. It did its service but now, | think, it no longer delivers. So, we are requesting
the States to get out of the APMC mode and use the eNAM for farmers. We are
also trying to form greater number of Farmer Producer Organizations (FPOs) through
which profits can genuinely reach the hands of the farmer and he does not have
to sell his product at throw-away prices. So, that step is also being taken.

I have ensured that in the two loan outreach programmes that we had, farmers
are given whatever they have asked for. | have the numbers and | will put that
Press Release for you. Farmers have received quite a high number of credit through
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those two loan outreach programmes that we have held. As a result, many of those
economists who were studying this, are now asking, how is it that the farmer today
is willing to go and take this loan. The reason is that obviously, it is going to help
him in his next crop. Sir, the special window that we have brought with the
Government's money, through an alternative investment mechanism, is going to help
all those homes which are waiting to get completed. Many of them will get
completed and they are going to be made available in the market. Many of the
realty promoters are now rushing to sell them with great discounts. Other than that,
tax concessions have also been given for buying affordable homes which are kept
at 45 lakh. I am sure the middle-class home buyers are getting some interest

concession also when they go to banks. All this will promote the realty sector.
MR. CHAIRMAN: Thank you, Finance Minister.

Hon. Members, | have an observation to make. Some of the Opposition
Members came to me after the House was adjourned and requested me to enhance
the time-limit of two-and-a-half hours for the Short Duration Discussion, so that more
time could be given to the Members, because it's a very serious issue. They assured
me, "Sir, once you accept it like the subject of air pollution, we will sit till late in
the evening and pass the Bills, the Government Business and also conclude this
discussion." | asked them, "Are you saying it yourself or are you talking about all
others?" They said that they had discussed it and everybody was of the same
opinion. They said, "Please give more time than is usually given for the normal
Short Duration Discussion of two-and-a-half hours" | said | would check it up and
then | would inform you. Later | spoke to the Leader of the House. | think they
got in touch with hon. Finance Minister who was kind enough to accept it. Because
the Rule allows two and a half hours. Considering it an exception, | relaxed the
Rule and told the Deputy Chairman to allow Members some more time. Accordingly,
the time, which was supposed to be from 2.00 p.m. to 4.30 p.m., had been extended
up to 5.30 p.m. or two three minutes before the hon. Finance Minister started her
reply. You may not be satisfied with the reply. But the point I want to make is that
when 23 Members or 24 Members have made their suggestions or comments or
made their speeches whatever you may call it, they must have the patience to hear
the Minister also who has to respond. There is no rule that says that at the end
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of the reply of the Minister you should get satisfied. Sometimes you may not be
satisfied. Then the best way is walking out. That has been the accepted practice of
our parliamentary system in our country. Talking out and later walking out can be
done in a responsible and respectable manner. | have been watching it. It is not
that | was not here. | want to give more and more opportunities to the Deputy
Chairman and the Panel of Vice-Chairmen. The moment the Minister started talking,
you cannot make running commentaries or you can't express your disagreement with
the Minister. That is not the way. Please see to it that when you raise issues and
that too issues of such national importance, you must have the patience to hear
the Minister. At the end of the Minister's reply, still if you are not satisfied, I
remember it out of my experience, you can then say, "Sir, we are not satisfied with
the reply of the Minister and we are walking out.” ...(Interruptions)... | am happy
that a good number of Members of Parliament sat through it because this is sending
an indication to the country. This issue like air pollution is not an ordinary issue.
You may call it the financial situation or the economic situation, because Members
have given different names to it and in different format. Still | assured them that it
is a very important issue, which is really agitating the minds of the people. It may
be because of lack of proper projection and maybe because of some reality in some
sectors which is a matter to be discussed. | permitted it and then | had a word
with the Finance Minister. The Finance Minister said, "Yes, Sir, we are willing to
have it." | talked to her last week. Then this week, as per the schedule, we have
put it on today's Agenda. But, | am sorry to say that | am disappointed the way
the Minister was not allowed to make her response by some Members, | am happy
that good number of Members of the House sat through. Of course, it is our duty.
Secondly, they were able to get the response from the Minister. In future, | suggest
to the Members not to obstruct and wait till the end of the debate, and if you are
not happy, you can walk out. That is a respectable way. Now, we may take up the

Bill. They assured me that the Bill also would be passed today.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, since it is already 6.30 p.m.,we may take it up

tomorrow.
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it WAl 98 6 o'clock AT 6.30 HIg sacrosanct &1 S AT IIUT AG 3T
RET &l UHideeR ofe], Sl Wdl § & &Rd & - H AP aR H &l didd @
g OMUd UM & qR H dief %81 § - I UG 8, ST9 A P Afgey Wil of,
J UM B U IOl b I @l Jedl AT g AHI TRl AN, Rl 99 WY
T S 9gd PA A HY g H ST ANl ¥ Bl A S gardn e e o)
gedi Bl ¥ o1 g1 ¥Sl BF AN B B a9 b e AR b PRAT 8, I§ o
T § TEl 3m ' ¥ We are all Members of the Rajya Sabha. We are EldeZ We
have time at our disposal. We will be appreciated by the people if we sit up to 7
or 8 o'clock. The other House is sitting. So, please keep this in mind. This is not
to make any comment on any individual, etc. But, let us remember that we can still
sit through. | don't force anything on you. The Minister himself is saying that we
will take it up tomorrow.

Now, Messages from Lok Sabha.

MASSAGES FROM LOK SABHA - Contd.
(I)  The Special Protection Group (Amendment) Bill, 2019

(I) The Dadra and Nagar Haveli and Daman and Diu (Merger of Union
Territories) Bill, 2019

SECRETARY-GENERAL: Sir, | have to report to the House the following
messages received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

o

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Special
Protection Group (Amendment) Bill, 2019, as passed by Lok Sabha at its sitting
held on the 27th November, 2019."

(In

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Dadra and
Nagar Haveli and Daman and Diu (Merger of Union Territories) Bill, 2019, as
passed by Lok Sabha at its sitting held on the 27th November, 2019."

Sir, | lay a copy each of the Bills on the Table.
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SPECIAL MENTIONS

MR. CHAIRMAN: Now, Special Mentions. Shri Vijay Goel; not here. Now, Shri
Md. Nadimul Haque.

Demand to substitute plastic products with glass based alternatives

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, plastic pollution is a pressing
concern today. Studies show that annual carbon dioxide emissions from plastic could
reach 2.75 billion tonnes by 2050, which is equivalent to using over 600 coal-fired
power plants. These emissions directly contribute to global warming.

India generates nearly 26,000 tonnes of plastic waste everyday according to a
2015 study by CPCB. Of this, nearly 40 per cent goes uncollected due to reasons
like low recycling value. Around 43 per cent of India's plastics are single-use plastic.
India is producing more plastic waste than it can recycle.

Bottled water, aerated beverages or juices are sold regularly in plastic bottles.
These take hundreds of years to decompose in the soil. The Government has issued
guidelines regarding single-use plastic, but we need a strategic plan to phase out
plastic containers including plastic bottles.

Sir, 1 would urge the Government to promote the use of glass products as an
alternative to single-use plastic containers. Glass bottles are reusable and recyclable.
Energy required to recycle glass bottles is far less than producing them. Studies
have shown that recycled glass reduces related air pollution by 20 per cent. It also
saves space in landfills and reduces emissions due to lower energy costs.

Therefore, it is the need of the hour to move to sustainable alternatives to
plastic for a cleaner future. In light of this, | want to ask the Government whether
they have any plans for mandating the use of glass bottles and containers as an
eco-friendly alternative to plastic bottles.

Demand to set up the Central Horticulture University in Sidhi, Madhya Pradesh
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Demand to find effective ways to manage problems due to
Lantana plant in forests

SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Mr. Chairman Sir, |
want to bring to the notice of the Government about a plant which is destroying
the forests of India. Its name is Lantana Camara. This plant is believed to have
been introduced in India by Britishers between 1805 and 1810. There has been fire
in the forests of India due to drought and other fire favourable conditions. It has
been reported that a very large area of forest land has been destroyed in India.
The main factor behind this fire had been dried Lantana. To understand the role of
Lantana, let me share a fact that there are essentially two types of fires that affect
forests - ground fires and canopy fires. Ground fires are the ones that involve
burning of dried leaves and grass. These fires have been a part of cultivation
practices of tribals for centuries. Therefore, if controlled, can help eradicate

accumulated biomass and prepare the land for cultivation.

However, the dried up Lantana made matter worse as it converted ground fires
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into canopy fires, where even trees were affected. Thus, Lantana is playing a havoc
in destroying the forest land as it has successfully invaded most parts of the
country. Another problem with Lantana is that it kills native species of plants on
which herbivores thrive. These herbivores do not consume Lantana because of
certain chemical properties in it, which has led to man-animal conflict. Therefore,
Lantana has potentially altered biodiversity, landscape ecosystem and ecosystem
services. Despite the fact that the matter is very serious, there is a ray of hope in
managing the menace of Lantana. In my state of Rajasthan, in the forests of Mount
Abu, some small but successful initiatives have been taken by forest department
and individuals which establishes that there are solutions available to manage
Lantana. Before the problem becomes grave and uncontrollable, | would urge the
Government to form a task force to find effective ways including conducting serious

research to manage Lantana.

Demand to take measures to check problems due to mining
activities in the Bailadila hills

SHRI BINOY VISWAM (Kerala): Sir, the Centre and State Governments
continuing expansion of mining sites in Fifth Schedule areas is riddled with issues
that trample the rights of local populations as protected by the Constitution. The
Governments' track record in rehabilitation, compensation and conservation borne
out of mining related activities in Chhattisgarh is abysmal. The recent expansion of
mining in Bailadila hills, Chhattisgarh, is serving interests of large corporations at
the expense of the lives and livelihoods of local people. The damage to the
environment in these areas is unimaginable with rivers turning red due to the
pollution and over 35,000 hectares of agricultural and forest land having been

damaged.

I demand that the Government, prior to the commencement of mining activities
in the Bailadila hills, should ensure that it fulfills all rehabilitation, compensation
and conservation mandates as imposed on it by law and provide a report to this
House demonstrating compliance about the same. Thank you.

Demand for inclusion of ""Pali/Prakrat' in the UPSC exam 2020
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Demand for age relaxation for EWS upper caste candidates in
Government service and higher education

SHRI PRASANNA ACHARYA (Odisha): This Government has taken a historic
decision to provide 10 per cent reservation in Government jobs and educational
institutions to the upper caste poor of the country and Parliament has put its seal
on the Bill brought by the Government in this regard. This was the demand of the
economically weaker sections of the upper class who were so long deprived of the
facilities for which others in the SC/ST and Other Backward Class category were
enjoying, irrespective of their financial status. For these categories of people, age
relaxation is also provided so that they are not debarred of this facility because of
over age factor. The same facility also needs to be provided to the economically
weaker sections of the upper castes. This will meet natural justice and this section
will get their rightful claim in services and higher studies. | would, therefore, urge
upon the Central Government to initiate necessary amendment in law so that justice
is meted out to all citizens equally.
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Demand to stop eviction of shops in Betnoti Railway Station in
Mayurbhanj District of Odisha

SHRIMATI SAROJINI HEMBRAM (Odisha): Sir, 1 would like to raise a very
important matter pertaining to eviction of shops in Betnoti Railway Station of
Mayurbhanj district in Odisha.

The Ministry of Railways had allotted plot licence to the shopkeepers to operate
their business in the Railway campus at Betnoti Railway Station since a long period.
The shopkeepers are running their business since many decades in Betnoti Railway
Station. This is to mention here that these shopkeepers are native of this area and
living with their families since many years. They are the bread earners for their

children and for families.

But, all of a sudden, the South Eastern Railways authorities have issued a
notice for eviction of shops in this place and directed them to vacate the place

where they have been running their business/shops.

If they are evicted immediately, then they will face a lot of problems for their

earnings, their livelihood, etc., and the people of this area will also suffer a lot.

Keeping in view these facts, | request the hon. Railway Minister to give them
time for a period of one year to vacate the area and make some alternative
arrangements for their livelihood on humanitarian grounds for the welfare of these

people and for the larger interest of the people of my native district, Mayurbhanj.
MR. CHAIRMAN: Now, Shrimati Vijila Sathyananth.
Demand for better infrastructure for the Vattakottai Fort, Kanyakumari

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Chairman, Sir, Vattakottai
Fort is an ocean side fortification close to Kanyakumari, Tamil Nadu the southern
tip of India. The fortification is made of enduring and beautiful granite blocks, a
part of the fort reaches out into the ocean. It is protected site under the
Archaeological Department. This coastal fort was built in the 18th century during
the reign of the Travancore Dynasty. In fact, this is the last fort built by the

Travancore Kingdom. The building of this fort commenced in 1729, during the rule
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of King Marthanda Varma, under the supervision of Captain Eustachius De Lannoy.
Vattakottai Fort provides a beautiful perspective of the ocean on the one side and
the slopes on the other. Another intriguing element close to the site is a shoreline
of dark sands. Many walls of the Vattakottai fort, have carved in them, motifs of
fish. This has led archaeologists to believe that the fort must also have been in
the rule of and under the use of the Pandya Empire. The fort was primarily built to
watch and protect the Kumari port, which was a rich pearl harbour. The fort gave a
crystal clear view of the Padmanabhapuram Palace from the top. That is extremely
amazing tourist spot. A noteworthy redesign of the fortification should be embraced

by the Archeological Survey of India.

I urge upon the Government that this massive fort should be fully equipped
with equipment rooms, army cantonments and provisional facilities like public
conveniences. The calm water contained in a rectangular trench makes it a perfect

spot to explore our history.

MR. CHAIRMAN: The House stands adjourned till 1100 hours on Thursday,
the 28th November, 2019.

The House then adjourned at fifty two minutes past six of
the clock till eleven of the clock on Thursday,
the 28th November, 2019.
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